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 LOK  SABHA

 Puesday,  April  46,  873/Chaitra  20,
 896  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  Speaxer  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Memorandum  from  DESU  Engineering
 Aapociation

 681,  SHRI  RAM  BHAGAT
 PASWAN:

 SHRI  VARKEY  GHORGE:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  he  pleased  to  state:

 (a)  whether  DESU_  Engineering
 Association  has  submitted  a  memo-
 randum  regarding  the  irregular  re-
 cruitment  of  engineers  during  1972;
 and

 (b)  if  so,  the  salient  features  there-
 of  and  the  action  taken  by  Govern-
 ment  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND
 VERMA):  (a)  and  (b).  A  statement
 iy  laid  on  the  Table  of  the  House.

 Statement
 (a)  and  (b).  The  DE.S.U,  Engi-

 neers  Association  submitted  a  memo-
 vendum  alleging  that:

 (i)  about  30  engineers  were  re-
 crttited  cz  Aasistarit  Engineers
 by  te  D.B.S.U.  manage-
 ment  in  April,  072  without
 the  sutherity  of  the  Delhi
 Hiectric  Supply  Committee

 whith  is  the  appointing
 authority  for  Assistant  Engi-
 neers  in  conwiltation  with
 the  Union  Public  Serviee
 Commission;

 (ii)  the  scale  of  pay  of  Rs.  $35—
 900  in  which  they  were  ap-
 pointed  does  not  exist;

 (ili)  the  posts  were  not  advertised
 and  no  qualifications  for  re-
 cruitment  were  laid  down;
 and

 (iv)  pointing  out  that  the  D.E.S.C.
 had  passed  a  resolution  on
 6-6  972  in  which  the  Com-
 mittee  had  resolved  that  the
 appointments  meade  in  the
 pay  scale  of  Rs.  325—900  of
 Assistant  Engineers  be  can-
 celled  forthwith.

 2.  The  General  Manager,  D.¥.S.U.,
 from  whom  a  report  was  called  for,
 has  reported  that  the  D.E.S.U.  ap-
 prouched  the  Uliion  Public  Service
 Commission  on  26-5-1070  for  filing
 up  38  vacant  posts  in  tNe  grade  of
 Assistant  Engineer.  Of  the  candi-
 dated  recommhtnded  by  the  U.P.S.C.,

 Meanwhile,

 U.P  85  0.  were  requested  on  44-1972,
 to  recommend  candidates  for  24  posts.
 The  U  P.S.C.  asked  the  DE.S.U.
 on  ‘4-4-1972  to  send  the  requisitid#
 im  the  revised  form!  this  was  doné
 by  D  E.S  U  oh  ‘8-7-1972.  The  posts
 Were  advertived:  by  the  U  P.S.C.  dtl
 28-10:1972  atid  interviews  are  likely
 to  be  held  shortly.

 a  In  the  meantime,  in  the  interest
 of  work,  the  General  Manager,
 D.E.S.U,,  filed  up  29  posts  of  Asnist.
 ant  Engineer  in  the  grade  of  He:  a
 900  (ageinst  vacancies  in  the  seale  of
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 Rs.  350900)  on  ad  hoc  basis  pend-
 ing  regular  appointment  through  the
 Union  Public  Service  Commission.

 4,  As  the  matter  is  entirely  within
 the  purview  of  the  Delhi  Hlectric
 Supply  Committee,  which  is  a  limb
 of  the  Delhi  Municipal  Corporation,
 we  are  asking  that  body  to  enquire
 into  the  matter  and  take  necessary
 action.

 SHRI  RAM  BHAGAT  PASWAN:
 I  would  ifke  to  know  from  the  hon.
 Minister  whether  it  is  not  a  fact  that
 the  DESU  mangement  have  appoint-
 e@  Assistant  Engineers  without  the
 concurrence  of  the  UPSC  and  _  to
 circumvent  the  UPSC  they  had  re-
 duced  the  pay  scale  of  these  engineers
 from  Rs.  350  to  Rs.  325,  and  whether
 it  is  also  not  a  fact  that  these  engi-
 neets  have  been  appointed  when  no
 such  post  in  this  scale  has  been
 created.  If  it  is  a  fact,  may  I  know
 whether  any  inquiry  has  been  insti-
 tuted  into  this  lapse?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):
 The  appointment  has  been  made  by
 the  General  Manager  purely  on  an
 ad  hoc  basis.  They  cannot  circum-
 vent  the  UPSC.  They  have  approach-
 ed  the  UPSC  and  the  application  is
 pending  before  them.  The  UPSC
 have  already  advertised  the  posts  and
 the  interviews  are  likely  to  be  held
 shortly.  If  the  candidates  selected
 do  not  happen  to  be  the  present  ones,
 naturally  they  will  have  to  quit  and
 the'  new  ones  will  join.

 With  regard  to  the  other  point  rais-
 ed  by  the  hon.  Member,  it  is  in  the
 domain  of  the  Delhi  Electric  Supply
 Committee,  and  I  have  written  to
 them  to  make  such  enquiries  as  they
 think  fit  in  this  particular  case.

 SHRI  RAM  BHAGAT  PASWAN:
 May  I  know  whether  it  is  a  fact  that
 quite  a  good  number  of  Assistant
 Engineers  are  still  unconfirmed  and
 are  appointed  on  an  ad  hoc  basis,  and
 if  36,  may  I  know  the  time  by  which
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 these  engineers  will  be  regularised  to
 avoid  discontentment.

 :  Lastly,  may  I  know  the  reason  why
 the  Shivashankar  Committee  Report
 on  this  has  not  been  implemented  80
 far?

 DR.  K.  L.  RAO:  With  regard  to  the
 appointments  being  temporery,  it  is
 in  the  domain  of  the  Delhi  Electric
 Supply  Committee,  as  I  said,  to  create
 the  posts.  To  the  extent  that  they
 made  permanent.  Therefore,  it  is  en-
 tirely  in  their  discretion,  depending
 sanction  the  posts,  the  posts  will  be
 upon  the  volume  of  generation  capa-
 city  they  are  going  to  have  and  so  on.

 Regarding  Sivasankar  Committe?’s
 Report,  the  report  has  been  submitted
 recently  and  I  sent  the  report  to  the
 Delhi  Electric  Supply  Undertaking  ४०
 take  such  action  as  they  deem  fit  be-
 cause  again  the  implementation  is
 entirely  for  the  Delhi  Electric  Sup-
 ply  Corporation  and  we  do  not  want
 to  interfere  unless  any  injustice  is
 done  and  that  is  specifically  brought
 to  our  notice.

 MR.  SPEAKER:
 George—-not  here.

 Shri  Varkey

 SHRI  A.  P.  SHARMA:  What  is  ro
 ing  to  happen  to  those  engineers  who
 have  been  recruited  on  an  ad  hoc
 basis?  Are  they  going  to  be  con-
 firmed  and  or  their  cases  going  to  be
 considered  by  the  Commission?  I
 would  like  to  know  what  is  going
 to  happen  to  these  people.

 DR.  K.  L.  RAO:  Always  such  ap-
 pointments  are  made  like  this  pend-
 ing  UPSC  selection.  They  also  appear
 before  the  UPSC  and  if  they  are
 selected,  they  come  in;  otherwise,
 they  will  have  to  go  out  of  the  job.

 PROF.  NARAIN  CHAND  PARA-
 SHAR:  As  has  been  admitted  by  the
 hon.  Minister,  all  appointments  were
 made  on  an  ad  hoc  basis.  May  I
 know  as  to  what  is  the  time  required
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 for  the  regular  incumbent  to  come
 in?

 MR.  SPEAKER:  That  is  already
 given  jn  detail  in  the  statement.

 DR.  छू.  L.  RAO:  ‘They  have  called
 the  candidates  for  interview  and  they
 are  expected  any  time,  now,  unfortu-
 nately,  the  UPSC  has  taken  such  a
 long  time.  As  I  said,  they  have  taken
 nearly  a  year  for  the  first  batch  to
 be  selected  and  they  may  take  some-
 time  for  the  second  batch.  There-
 fore;  as  soon  as  the  perséns  are
 selected,  then  they  will  join.  There
 is  no  other  time  limit  for  the  people
 taken  on  ad  hoc  basis.

 MR  SPEAKER:  Shri  Rajdeo  Singh
 —absent.

 Shri  Onkar  Lal  Berwa—absent.

 Explosion  of  Coa]  Dust  Bunker  of
 Barauni  Thermal  Power  Station

 *684  SHRI  SUKHDEO  PRASAD
 VERMA:

 SHRI  C.  K.  CHANDRAPPAN:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  the  coal  dust  bunker
 of  the  Barauni  Thermal  Power  Sta-
 tion  exploded  on  March  12,  ‘1978;  and

 (9)  ४  80,  the  reasons  therefor  and
 the  number  of  casualties  as  a  result
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND
 VERMA).  (a)  and  (b).  A  statement
 is  laid  on  the  Table  of  the  House.

 Statement

 (a)  and  (b).  One  of  the  50  MW  sets
 at  Barauni  had  to  be  shut  down  on
 ४0  March,  978  due  to  a  leakage  in
 one  of  the  superheater  tubes.
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 After  about  an  hour  and  half  a  fire
 was  detected  in  the  air-preheater  and
 the  connecting  ducts.  This  rapidly
 intensified,  and  resulted  in  explosion.
 The  outbreak  of  fire  was  found  to  be
 due  to  the  burning  of  the  soot-deposits
 on  the  air-preheater  tubes.  Due  to
 intensity  of  fire,  portions  of  the  hopper
 melted  and  the  falling  of  the  molten
 mass  on  the  ground  caused  injuries  to
 the  people  standing  nearby.

 47  persons  were  given  first  aid  in
 the  Thermal  Station  Hospital.  2  per-
 sons  were  referred  to  Hospital  at
 Mokameh.  Out  of  these,  three  werd
 discharged  immediately  and  seven  the
 next  day.  The  two  remainmg  persons
 who  were  apparently  standing  on  a
 higher  platform,  jumped  to  the  ground
 and  received  fractures  and  are  under
 treatment  in  the  Hospital.

 at  quite  प्रसाद  बर्मा :  प्रत्यक्ष

 महोदय,  जो  विवरण  सभा  पटल  पर  रखा

 गया  ह  उस  में  यह  बताया  गया  है  कि  सुपरहिट

 ट्यूब  में  लीकेज  के  कारण  यह  एपिसोड

 हुआ  है,  मे ंमाननीय  मंत्री  जी  से जानना  चाहता

 हैं  कि  कया  यह  जो  विस्फोट  हुआ  कोयले  के

 चूर्ण  में  वह  सावधानी  के  कारण  हुमा  है  या

 जो  डस्ट  वहा  जमा  था  उस  की  देखभाल  करने

 वाला  कोई  था  या  नही  था  यह  इस  विवरण  से

 स्पष्ट  नही  होता  है,  इसलिए  निश्चित  पता

 नही  चलता  है  कि  इस  विस्फोट  में  सावधानी

 बरती  गई  है  या  कैसे  पह  विस्फोट  हुआ  है  ?

 यदि  भ्र सावधानी  बरती  गई  है  तो  उस  के

 लिए  किस  किस  की  जिम्मेदारी  है  भौर  उन

 के  ऊपर  क्या  कार्यवाही  की  गई  है  ?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR  K.  L.  RAO):  A
 committee  was  appointed  by  the  Bihar
 Government  to  go  into  this  and
 pending  the  committee's  findings,  I  do
 not  want  to  say  much  on  the  subject.
 But,  in  this  particular  case,  what
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 happened  was  that  one  of  the  super- heater  tubes  was  leaking  and,  there-
 fore,  the  boiler  was  shut  down.  Sub-
 sequently,  after  an  hour  and  a  half,
 the  explosion  took  place  in  the  air
 preheater,  not  in  the  super-heater  tube
 but  in  the  air  preheater  where
 the  air  is  heated  before  it  gets  into
 the  boiler.  That  heater  got  exploded
 and  the  exact  reason  for  that  is  being
 investigated.  If  I  say  anything  now,
 it  will  prejudice  the  inquiry.  So,  I
 will  rather  refrain  from  saying  any-
 thing  now.

 at  सुखदेव  साय  बर्मा  :  जांच  करने
 के  लिए  जो  कमेटी  बनाई  गई  हैं  वह  श्राप  ने

 बनाई  है  या  बिहार  सरकार  ने  बनाई  है,  उस
 कमेटी  में  कौन  कौन  लोग  हैं  शौर  बह  कमेटी

 कब  तक  प्रगति  रिपोर्ट  सरकार  के  पास  देगी  ?

 उस  के  लिए  कोई  समय  निश्चित  किया  गया

 है  या  नहीं  ?

 DR.  K.  L.  RAO:  This  committee
 has  been  appointed  by  the  Bihar  State
 Government  and  its  members  are
 a  retired  Chief  Engineer  of  DVC  and
 the  present  Additional  Chief  En-
 gineer  of  DVC  and  a  fuel  expert.  A
 committee  of  these  three  has  been
 appointed.  The  Committee’s  report
 is  expected  in  one  or  two  months.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  I  would  like  to  know  from  the
 Minister  as  to  what  was  the  total
 financial  loss.  What  is  the  total  loss
 incurred  due  to  this  accident  of  March
 12,  19787,

 DR.  K.  L  RAO:  Total  loss  is  about
 Rs.  20  lakhs.  The  repair  work  is
 estimated  to  take  about  three  months.

 SHR]  KRISHNA  CHANDRA  HAL-
 DER;  Whether  any  compensation  was
 given  to  the  injured  persons?  Can
 you  tell  this  information?

 DR.  K.  L.  RAO:  Injured  persons
 have  not  been  paid  compensation  so
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 far.  But  they  will  be  paid  accard-
 ing  to  the  Workmen’s  Compensation
 Act.

 मध्य  प्रदेश  विधान  सभा  के  रिक्त  स्रातों  के
 यि  लिखित

 *686.  डा०  लक्ष्मीनारायण  पांडेय  :
 क्या  लिलि,  न्यास  और  कल्की  कार्य
 मंत्री  यह  बताने  की  क्या  करेंगे  कि

 (क)  बया  मध्य  प्रदेश  के  भ्र  तथा
 जरायांव  जिला  बिलासपुर  लिव चिन  क्षेत्रों  से
 विधान  सभा  के  रिक्ति  स्थानों के  लिए  इस  1. &
 निर्वाचन  होने  थे  ;

 (ख)  क्या  उक्त  दोनों  निर्वाचन  क्षेत्नों
 में  निर्वाचन  की  तारीखें  भी  घोषित  कर  दी
 गई  थीं  ;  शौर

 (ग)  यदि  हां,  तो  घोषित  तारीखों  को
 निर्वाचन  न  कराये  जाने  के  क्‍या  कारण

 =?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  D.  R.
 CHAVAN):  (a)  Elections  were  sche-
 duled  to  be  held  in  early  1973  for
 filling  the  vacant  seats  from  the  250-
 Mhow  and  96-Jarhagaon  Assembly
 constituencies  in  the  Madhya  Pradesh
 Legislative  Assembly.

 (b)  Yes,  Sir.  A  programme  was
 sent  to  the  Chief  Electoral  Officer,
 Madhya  Pradesh,  for  holding  these
 two  by-elections.

 (c)  The  Chief  Electoral  Officer
 subsequently  reported  to  the  Election
 Commission  that  acute  scarcity  condi-
 tions  caused  by  severe  drought  pre-
 vailed  in  a  major  portion  of  the  State,
 that  these  constituencies  were  badly
 affected  by  scarcity,  and  that  the  en-
 tire  administrative  machinery  of  Gov-
 ernment  was  deployed  on  relief
 measures  and  sQ  if  was  neither  pos-
 sible  nor  desirable  to  hold  the  ‘bye-
 elections  on  the  scheduled  dates.
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 There  was  also  large  scale  movement
 of  population  from  the  constituencies
 by  reason  of  famine  and  drought  con-
 ditions,  This  would  not  be  conducive
 to  the  fairness  of  the  elections  if  held.
 The  Election  Commission  was  satisfied
 with  these  reasons  and  accordingly
 decided  to  hold  over  the  bye~elec-
 tions  until  after  the  problems  arising
 from  scarcity  conditions  have  been
 dealt  with  and  have  abated,

 डा०  लक्ष्मोगाराषण  पांडेय  :  अ्रध्यक्ष

 जी,  संभवत:  मंत्री  महोदय  को  पूरे  तथ्यों

 की  जानकारी  नहीं  है,  भ्र न्य था  थे  इस  प्रकार

 का  भ्रमपूर्ण  उत्तर  नहीं  देते  ।  मैं  जानना

 चाहता  हूं  कि  महू  निर्वाचन  क्षेत्र  का  चुनाव
 किसी  बोर  रोका  गया  ?  क्‍या  यह  सही  है

 कि  महू  असेम्बली  कांस्टीचूएन्सी  है  भौर

 इन्दौर  लोक  सभा  कांस्टीचूएन्सी  का  एक

 भाग  है  t  जब  इन्दौर  लोक  संभा  कांउटी-

 चुन्नी  का  चुनाव  हुआ  तो  मु  का  चुनाव

 रोकने  के  क्‍या  कारण  थे  ?

 SHRI  0.  R.  CHAVAN:  I  have  men-
 tioned  the  reasons  and  these  have  been
 given  here.  The  programme  was
 fixed  for  the  election  and  the  notifi-
 cation  was  issued  on  25th  January,
 1978,  Election  was  to  be  held  on  25th
 February,  1978.  On  account  of  the
 conditions  there,  the  Chief  Electoral
 Officer  said  that  the  State  was  affect-
 ed  by  drought;  these  constituencies
 were  also  affected  by  drought  and  as
 such,  it  would  not  be  desirable  or  ad-
 visible  under  present  conditions  to
 hold  these  elections.  Similarly,  the
 Chief  Secretary  of  the  Madhya
 Pradesh  Government  also  informed
 the  Election  Commission  that  the  en-
 tire  administrative  staff  will  be  de-
 ployed  on  relief  work  and  it  will  not
 be  possible  to  hdid  election  under
 these  circumstances.  Under  these
 circumstances  they  had  to  hold  over
 the  election.
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 हम  लछमीनारायण  पांडेय  :  भ्रध्यक्

 महोदय,  में  सब  से  पहले  झपने  पहले  गश्त  का

 स्पष्टीकरण  चाहूंगा  ।  मैनें  स्पष्ट  कहा  है  कि

 महू  निर्वाचन  क्षेत्र  का  चुनाव  रोका  गया,
 जब  कि  इन्दौर  की  लोक  सभा  निर्वाचन  क्षेत्र

 का  चुनाव  हुआ,  महु  असेम्बली  कांस्टीचूएन्सी
 है  तथा  इन्दौर  की  लोक  सभा  कांस्टीचुएन्सी
 का  एक  भाग  है,  मह  का  चुनाव  भी  इन्दौर
 के  साथ  साथ  हो  सकता  था,  उस  को  रोकने

 के  क्‍या  कारण  थे  ?

 भी  फूलचंद  वर्मा  :  इन्दौर  में  लोक  सभा

 का  चुनाव  कराया  गया,  विधान  संभा  का

 क्यों  रोका  गया

 SHRI  9.  R.  CHAVAN:  The  pro-
 gramme  is  fixed  and  approved  by  the
 Election  Commission.  The  Election
 Commission  actually  had  approved
 of  the  programme  for  holding  the
 elections  both  in  the  Assembly  and
 the  Parhamentary  (Scheduled  caste)
 constituency  but  as  a  result  of  the
 conditions  prevailing  there  it  had  to
 be  withheld.

 डा०  लक्ष्मीनारायण  पांडेय  :  पाध्या

 महोदय,  मेरे  प्रश्न  का  उत्तर  नही  शाया  मेरे

 प्रश्न  का  उत्तर  दिलवाइये  ।

 मेरा  दूसरा  प्रश्न  है  कि  क्या  यह  सही  है  कि

 इन्दौर  जिला  भ्रकालग्रस्स  जिला  नही  है,
 मध्य  प्रदेश  सरकार  ने  उसे  अकाल  ग्रस्त  घोषित

 नही  किया  है,  वहा  किसी  प्रकार  का,  काल

 नहीं  है  ?  राज्य  सरकार  ने  जो  जानकारी
 बाप  को  दी  है,  वह  गलत  है  ।  महू  मध्य
 प्रदेश  के  मुख्य  मंत्री  की  कांस्टीचूएन्सी  है,  इस
 लिये  उसको  रोका  गया  है  t  अध्यक्ष  हों-
 दय,  मेरे  दोनों  प्रश्न  का  स्पष्ट  उत्तर  दिलवाइये  t
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 SHRI  D.  R.  CHAVAN:  I  am  giving
 the  information  that  has  been  sup-
 plied  by  the  Chief  Election  Commis-
 sioner  and  the  Chief  Secretary,
 Madhya  Pradesh  Government.  Whe-
 ther  drought  is  declared  in  Indore
 district  or  not  that  information  is  not
 with  me.

 डा०  लछमीनारायण  पटिय  :  वहां  उन

 का  पेटीशन  चल  रहा  था  इस  लिये  चुनाव
 रोका  गया  है  ।  उन  के  लिये  कोई  गवाही

 नहीं  दे  रहा  है--दूसरे  वहां  सूबे  की  स्थिति

 नही  है

 MR.  SPEAKER:  The  Minister  has
 said  that  he  is  giving  the  informa-
 tion  as  is  supplied  by  the  Chief  Elec-
 tion  Commissioner.

 _  डा०  लक्ष्मीनारायण  पांडेय  :  मेने  साफ-

 साफ  छा  है--इन्दौर  जिला  सूखा  ग्रस्त  या

 अकाल  ग्रस्त  जिला  घोषित  नही  किया  गया  है,

 वहां  के  लोग  दूसरे  जिलो  मे  नहीं  गये  हैं;

 वहां  सारी  मशीनरी  ठीक  ठीक  काम  कर  रही

 है--उसके  बावजूद  भी  श्राप  को  गलत

 जानकारी  दी  गई  है  .

 SHRI  D.  R.  CHAVAN:  I  have  al-
 ready  stated  I  go  on  the  basis  of
 the  information  given  by  the  Chief
 Election  Commissioner  and  the  Chief
 Secretary,  Madhya  Pradesh  Govern-
 ment.  They  said  there  is  large-scale
 movement  of  population  and  these
 areas  are  affected  by  drought.  Be-
 yond  that  I  do  not  have  any  informa-
 tion.

 Sto  लक्ष्मीनारायण  पांडेय  :  भ्रमर  श्राप

 को  गलत  जानकारी  दी  गई  है  तो  भाप  उन

 के  खिलाफ  कार्यवाही  कर  सकते  हैं  ।  श्राप

 सदन  को  जो  जानकारी  दे  रहे  हैं,  वह  गलत  है,

 अम पूर्ण  है  |

 APRIL  10,  978  Oral  Answers  2

 SHRI  S.  A.  SHAMIM:  ‘The  hén,
 Minister  has  to  give  a  direct  answer
 to  the  specific  question  which  has
 been  asked,  that  is,  if  elections  can
 be  held  in  Indore  Parliamentary  con-
 stituency  why  not  the  elections  could
 be  held  in  Mahu  Assembly  constitu-
 ency?  How  is  it  in  the  first  case
 no  notice  was  taken  of  the  drought
 whereas  in  the  second  case  notice
 taken?

 SHRI  D.  R.  CHAVAN:  The’  point
 is  the  Election  Commission  is  an
 authority  set  up  under  the  Constitu-
 tion  of  India.  It  is  for  the  Election
 Commission  which  is  an  independent
 body  to  be  satisfied  about  the  appro-
 priate  time  to  hold  or  not  to  hold  this
 election.  The  notification  was  to  be
 issued  on  25th  January  and  the  elec-
 tion  was  to  be  held  on  25th  Feb.,
 1973.  The  Mahu  constituency  vacan-
 cy  was  caused  on  account  of  the
 resignation  of  Shri  P.  6,  Sethi  in
 794  and  the  scheduled  caste  consti-
 tuency  was  caused  on  account  of  the
 death  of  Smt.  Minimata  on  ‘12-8-1972.
 For  the  Mhow  constituency,  the  date
 is  22-3-72  and  for  the  Jarhagaon  as-
 sembly  constituency  10-6-72,

 श्री  झारखंड  राय  :  क्या  मंत्री  जी
 बतायेगा  जब  मध्य  प्रदेश  सरकार  ने  इन्दौर
 जिले  को  अकाल  क्षेत्र  घोषित  नहीं  किया
 और  प्रकाश  क्षेत्र  होने  के  नाते  म  हू  में  चुनाव
 नही  कराया  तो  फिर  क्या  वजह  थी  कि  इन्दौर
 में  पालियामेन्टरी  चुनाव  कराये  गए  ?

 सम्यक  महोदय  :  बार  बार  बही  सवाल
 झा  रहा  है  I  जो  सवाल  एक  दफा  पूछा  गया

 दूसरी  दफा  दूसरे  से  पूछा  ।  इससे  क्या
 निकलेगा  ?  वहीं  जवाब  देंगे  ।  (व्यवधान)

 SHRI  D.  R.  CHAVAN:  The  first
 part  of  the  question  is  why  elec-
 tions  were  not  held.  I  answered  it
 by  saying  that  the  Election  Com-
 mission  is  the  constituted  authority
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 under  the  Constitution  and  is  an  in-
 dependent  body  and  it  is  for  the
 Election  Commission  to  decide  when
 to  hold  election  or  when  not  to  hold
 it.

 About  the  second  part,  about  the
 non-declaration  of  drought  in  the
 Indore  area,  I  have  given  the  ans-
 wer  on  the  basis  of  the  information
 given  by  the  Chief  Electoral  Officer
 and  the  Chief  Secretary.  I  myself
 have  not  got  information;  I  have  to
 get  it  from  them.

 MR.  SPEAKER:  That  is  enough.
 He  has  passed  on  the  information  re-
 ceived  by  him.  (Interruptions)

 श्री  फूल चन्द  वर्मा  :  में  मंत्री  महोदय  से

 जानना  चाहता  हूं  क्या  किसी  संसद  सदस्य

 ने  जब  यह  चुनाव  स्थगित  हुआ  था  उसके

 सम्बन्ध  में  आपको  एक  टेलीग्राम  दिया  था  ?

 साथ  साथ  मेँ  यह  भी  जानना  चाहता  हूं  क्या

 महू  चुनाव  पिछले  तीन  बार  स्थगित  नहीं

 हुआ--एक  बार  न्यायालय  में  चुनाव  याचिका

 के  कारण,  दूसरी  बार  काग्रेस  के  आपसी

 झगड़े  के  कारण  और  तीसरी  बार  जो  गलत

 इन्फॉर्मेशन  दी  गई  है  कि  इन्दौर  में  सूखा  पड़ा

 उस  बहाने  के  कारण--तो  में  जनना  चाहता

 हूं  मध्य  प्रदेश  के  जों  चुनाव  अधिकारी  हैं

 श्री  चौधरी,  क्‍या  वह  पूरी  तरह  से  चीफ

 सेक्रेटरी  की  जैब  में  नहीं  हैं  ?

 अध्यक्ष  महोदय  :  यह  सवाल  नहीं  है  कि

 कौन  किसकी  जेब  में  है  t  (व्यवधान )

 T  am  sorry.  I  have  allowed  80
 many  questions,  There  is  nothing
 coming  out  except  that  the  Minister
 hag  given  the  reply  already.

 SHRI  H.  M.  PATEL:  The  Minister
 says  that  the  Election  Commission  is
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 an  autonomous  body  and  therefore
 Government  is  not  in  a  position  to
 ascertain  from  the  Commission  why
 they  allowed  this  postponement.  That
 is  an  answer  which,  it  seems  %  me,
 cannot  be  accepted.  There  are  two
 points  involved  in  this  question,  one,
 that  the  Indore  parliamentary  elec-
 tion  was  held....

 AN  HON.  MEMBER:  He  is  repeat-
 ing.

 SHRI  H.  M.  PATEL:  How  else  do
 I  clarify  it?  Mr..  Maurya  asked  for
 the  date  on  which  the  seat  in  this
 constituency  fell  vacant.  The  Lok
 Sabha  constituency  state  fell  vacant
 about  the  same  time  as  the  Mhow
 constituency  seat  Mhow  constituency
 ls  part  of  the  parhamentary  consti-

 tuency
 SHRI  D.  R.  CHAVAN:  १  said  that

 for  the  Scheduled  Castes  parliamen-
 tary  constituency,  one  seat  fell

 vacant  on  account  of  death  of  Mini-
 mata  on  12-8-1972.  About  the  seat
 that  fell  vacant  in  the  Mhow  consti-
 tuency,  that  was  on  22-3-1972.

 SHRI  H.  M.  PATEL:  That  is  ear-
 jicr  The  Mhow  constituency  seat
 fell  vacant  earlier  to  the  vacancy  in
 the  Lok  Sabha  constituency.  So,  the
 reasons  given  are  entirely  unjustified,
 untenable.  I  think  the  Minister  owes
 it  to  the  House  to  say,  “I  will  seek
 a  clarification  from  the  Madhya  Pra-
 cdesh  Government  on  the  facts  which
 have  just  now  been  brought  to  my
 notice.”  That  is  the  least  that  he
 can  do.  He  cannot  just  say,  “No”

 SHRI  D.  N.  TIWARY:  The  whole
 election  matter  is  in  the  hands  of
 the  Election  Commission  I  want  to
 know  whether  the  Government  has
 got  any  hand  in  those  elections  or
 whether  the  Election  Commission
 alone  conducts  the  elections.  If  the
 Election  Commission  conducts  the
 elections,  how  is  the  Minister  respon-
 sible?

 MR.  SPEAKER:  The  Minister  ‘has
 explained  the  same  positioA  to  ‘him.
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 SHRI  DINESN  BHATTACHARYYA:
 May  £  know  whether  the  Election
 Commission  depends  for  the  date  or
 the  time  when  a  bye-election  should
 take  place  only  on  the  report  sent
 by  the  State  Government,  or,  whe-
 ther  there  is  a  mechanism  at  the
 Centre,  in  the  Ministry,  to  ascertain
 whether  there  is  any  possibility  or
 whether  there  ig  any  fajlura  in  hold-
 ing  an  election  anywhere?  What  is
 the  criterion?

 SHRI  D.  #  CHAVAN:  The  proce-
 dure  is  thet  the  Election  Commission
 apts  on  the  hesis  of  the  information
 syuppijed  by  the  State  Government.
 In  eensultetion  with  the  State  Goy-
 ernment,  the  Election  Commission
 devides.

 MR.  SPEAKER:  I  am  sorry  this
 question  has  taken  so  much  time.  We
 will  try  ta  save  it  on  others  now.

 of  Zonal  OCangaiia-
 tive  Committee  of  Members  of

 Pardament

 "687.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  a  demand  has  been
 made  during  the  course  of  discussion
 on  the  Railway  Budget  for  the  re-
 organisation  of  Zonal  Consultative
 Committees  of  Members  of  Parlia-
 ment  for  better  consultation  and  dis-
 cussion  of  the  problems  of  the  vari-~
 eus  regions;

 (b)  if  so,  whether  it  is  proposed
 to  reorganise  these  Committees  on
 the  old  pattern  ie.,  46  Regional  Com-
 mittees;  and

 (९)  whether  any  immediate  re-
 organisation  of  tha  Zonal  Consulte-
 tiva  Committee,  of  Members  of  Par:
 liament  for  Northern  Railway  is  ber
 ing  copsidared  on.  Divisional  basis,
 espesiglx  in  view  of  the  fact  tht
 the  present  Commit  consists
 more  than  200  Members  of  Parlia-
 Tneat,  and  na  worthwhile  discussion
 in  posible,  in  sich  8  lange  kody?
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 THat  DEPUTY  MINIATER  IN  फना
 MIMISTRY  OF  RAILWAYS  (SERI

 yon.
 SHAFI  प््मबडना):  (a)  Yea,

 (b)  and  (c).  No,  Sir.  Government
 having  experimented  with  Regional
 Committees  during  2५०0१  are  of  the
 view  that  they  were  net  as  effective
 as  the  present  Zonal  Committees  of
 N.Ps,  This  being  the  position  Goy-
 ernment  are  not  considering  the  re-
 organisation  of  the  Northern  Railway
 Zonal  Committee  of  M.Ps,  on  Divi-
 sional  basis.  For  dealing  satisfacto-
 rily  with  Railway  Users  problems,
 at  present  we  have  also  the  Zonal
 Railway  Users’  Consultative  Com-
 mittees  at  the  Railway  Headquarters’
 level  and  Divisional  Railway  Users’
 Consultative  Committees  at  the  Divi-
 sional  level,  in  which  M.Ps.,  M.L.As.,
 and  other  interests  are  represented.

 PROF.  NARAIN  CHAND  PARA-
 SHAR.  In  answer  to  part  (c)  of  the
 question,  the  hon.  Deputy  Minister
 said  that  the  old  committees  were
 not  effective.  May  I  knew  that  as
 Parliament  appoints  a  Committee  of
 45  Members,  as  the  maximum
 strength,  from  both  the  Houses,  here,
 the  railways  appoint  a  committee
 which  has  more  than  400  members
 on  it?  Is  it  a  committee  or  a  mini
 Parliament,  and  how  is  it  that  any
 worthwhile  discussion  ig  possible
 when  408  members  are  seated  around
 and  you  cannot  find  any  time  for
 one  member  to  speak?  I  would  like
 to  know  what  is  the  reason  for  this,
 that  the  old  method  was  regarded

 as  ineffective.  How  do  you  regard
 this  committee  with  more  than  00
 members  to  be  more  elfective  when
 they  sit  for  a  short  interval  of  two
 to  three  houms  and  hold  a  dincussipn?

 SHRI  MOHD.  SHAF]  QURESHI:
 It  dees  not  deperd  on  the  strength

 nupber  of  committees,  but
 upon  the  effective  functiqning  of  9
 committee.  For  instance,  we  have
 this  precedume,  nemely,  at  the  disl-
 sional  level,  these  if  9  divisional
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 railway  users’  comaultative  committee
 There  is  a  zonal  railway  users’  con-
 suktative  epramitiee  at  the  zonal  level
 Then  there  are  nine  parliamentary
 committees  for  all  the  zones,  of  which
 two  meetings  are  held  in  a  year.  Then
 there  is  a  major  consultative  com-
 mitteee  of  which  three  meetings  are
 hela  in  a  year.  If  we  constitute  those
 copamittees  as  has  been  desired  by  the
 hon.  Member,  I  think  the  Minister
 and  the  Members  will  have  to  sit
 throughout  the  year  on  these  com-

 mittees.  #)

 MR.  SPEAKER:  That  is  what  he
 wants,

 PROF.  NARAIN  CHAND  PARA-
 SHAR:  Sir,  he  has  not  replied  to  the
 main  question.  What  is  the  utility
 of  such  a  committee  when  even
 a  committee  of  both  Houses  of  Par-
 liament,  a  Joint  Committee,  has  a
 maximum  strength  of  45?  What  is
 the  justification  for  a  committee  to
 have  08  members  or  more  than  that?
 Secondly,  does  he  expect  the  mem-
 bers  to  participate?  Does  he  expect
 the  members  not  to  speak?  What
 sort  of  development  does  he  expect?

 MR.  SPEAKER:  I  think  that  it  is
 quite  unusual  for  such  questions  to
 come  up.  You  put  a  question  on
 the  basis  of  what  was  discussed  in
 the  current  budget  debate.  Now,  you
 are  putting  supplementaries  on  the
 same  basis.  This  a  very  unusual
 procedure  that  has  been  followed  in
 this  connection.  I  am  sorry  I  may
 have  to  go  into  that.  Otherwise,
 tomorrow,  you  may  again  come  up
 with  a  question  on  the  basis  of  the
 one  asked  by  Shri  Patel  or  any  other
 member.

 PROF,  NARAIN  CHAND  PARA-
 SHAR;  Sir,  this  question  flows  from
 the  answer  given.  I  want  to  know  as
 to  how  a  Committee  of  108  Members
 can  be  more  effective  than  the  Zonal
 Committee  which  the  Minis-
 try  wag  following  earlier.  In  answer
 to  another  question  he  referred  to  the

 sere’  Committee,  this  Committee
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 and  that  Committee,  All  the  MPs.
 are  not  there.  In  such  a  Committee

 the  problems  of
 a  Committee  in  which  ४08  Members
 are  present?  Would  there  be  suff-
 cient  time  for  the  Member  to  dis-
 cuss  about  the  development  of  the
 area  concerned?

 SHRI  MOHD.  SHAFI  QURESHI:
 In  the  Consultative  Committee  only
 policy  matters  are  discussed
 agenda  is  formed  and  the  papers  are
 circulated  to  all  the  Members  of
 these  Committees.  The  hon.  Mem-
 ber  says  that  a  large  number  of
 Members  are  represented  on  this
 Committee  wherein  matters  connect-
 ed  with  the  Member's  constituency
 are  taken  up.

 I  say  it  is  very  useful  to  us.

 श्रीमती  शीला  कौल  :  प्रभी  मंत्री  महोदय
 ने  कहा  कि  चूजों  कमेटीज  मुख्तलिफ  लेविल
 पर  बनी  हुई  है,  लेकित  मैं  जानना  चाहती  हूं
 कि  क्या  उन्हें  यह  मालूम  है  कि  थे  जो  कमे  मियां
 हैं  उनकी  कार्यवाही  देखे,  मिसाल  के  लिये
 यूज  कमेटी,  तो  यही  होता  है  कि  हर  चीज
 रेफर  की  जाती  हैं  रेले  बो  को,  भौर  कोई
 उस  पर  एक्शन  उस  लेबिल  पर  नहीं  लिया
 जाता  है।  तो  यह  बड़ी  दिक्कत  की  खोज  हैं  ।

 श्री  मुह  मद  शकी  करेगी  :  जनरल
 मनेज्ें  को  भ्रद्धितवारात  दिये  गये  है  कि  बहू
 जोनल  कमेटीज  के  फैसलों  पर  ग्राम  /  दें  ।
 गर  कोई  एसा  फैसला  वहा  र  सिवा  साथ
 जिसमे  रेलवे  बोर्ड  या  रेलवे  मिनिस्ट्री  की
 इजाजत  की  जरूरत  होगी  तो  वहाँ  मामला
 रेलवे  मिनिस्ट्री  को  भ्राता  है।  लेकिन  बगर
 कोई  बौर  शिकायत  मानना4  सदस्यों  को  है
 तो  उसको  देखा  जा  सकता  है  1

 SHRI  ्.  &  PANDAY:  The  very  idea
 of  forming  the  Consultative  Committee
 ike  the  Zonal  Committee  is  just  0
 have  suggestiong  from  the  Memberg
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 of  Parhament  and  other  members  re-
 presenting  the  Chambers  ete  Public
 grievances  etc,  made  are  brought  be-
 fore  this  Committee  We  would  hke
 to  be  informed  in  the  House  on  how
 to  implement  those  suggestions  which
 were  made  by  the  Members  You
 might  remember  that  we  were  told
 that  in  all  the  Users’  Committee,  Con-
 sultative  Committee  and  other  Com
 mittees  an  agenda  is  drawn  up  and
 discussion  takes  place  But,  nothing
 happens  afterwards  Everything  38
 referreg  to  the  Railway  Board  I
 happen  to  be  a  Member  I  know  that
 nothing  else  happens  This  is  my
 main  grrevance  And  so,  may  I  know
 whether  the  hon  Miunister  has  any
 detailed  information  in  regard  to  the
 matter  If  90,  let  us  know  as  to  how
 far  he  has  been  able  to  implement
 those  suggestions  or  grievances  which
 were  advanced  by  the  Members  of
 these  Committees

 SHRI  MOHD  SHAFI  QURESHI
 Sir,  the  suggestions  made  by  the  hon
 Members  are  carried  out  within  the
 availabilty  of  funds  with  the  Ral-
 ways  We  are  spending  about  Rs  4
 crores  on  amenities  to  the  passengers
 This  amount  fs  actually  spent  by  the
 Zonal  Committees  So,  it  38  not  that
 all  the  suggestions  made  by  the  Mem-
 bers  are  brushed  aside  Only  those
 suggestions  which  involve  a  heavy  ex-
 penditure  and  which  are  beyond  the
 railways  are  not  implemented

 भष्टाचार  के  आरोप  में  पूर्वोत्तर  रेलवे  के

 कर्मचारियों  को  दण्ड

 *ge8,  भी  सुखद  डागा:  क्‍या

 रेल  शंती  यह  बताने  की  कृपा  करेगे  कि

 (क)  30  जून,  972  को  समाप्त  होने
 वाली  तिमाही  मे  पूर्वोत्तर  रेलवे  के  विभिन्न

 विभागों  में  विभिन्न  पदों  पर  काम  कर  रहे
 कितने  कर्मचारियों  को  भ्रष्टाचार  के  आरोप

 में  दण्ड  दिया  गया  ,  और
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 (@)  उन  व्यक्तियों  के  नाम  क्‍या  हैं
 तथा  उनको  किसि  प्रकार  के  आरोपों  के  लिये
 दण्ड  दिया  गया  कौर  किस  प्रकार  का  दण्ड

 दिया  गया  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)  Seven-
 ty,  Sir  in  addtion  seven  employees
 were  administered  warning

 (b)  A  statement  is  laid  on  the  Table
 of  the  House  [Placed  im  Library  See
 No  LT-4778/73  ]

 aft  मूलचन्द  डागा  :  भ्रध्यक्ष  महोदय,
 भ्रष्टाचार  देश  के  लिये  अभिशाप  है,  कौर

 झपने  आइटम  नम्बर  0  में  श्री  रामलोचन

 सिंह  के  बारे  मे  लिखा  है
 Realisation  of  illegal  money  from
 passenger

 इसी  तरह  से  आइटम  नम्बर  42  पर  लिखा

 है  कि
 Acceptance  of  illegal  gratification

 इनके  लिये  आपने  सजा  दी  है  वार्निंग  और

 इन्क्रीमेंट  रोक  दिया  है  तो  देश  के  भ्रन्दर
 जो  इल् लीगल  ग्रेटिफिकेशन  ले  ले  उसका

 इंडियन  पीनल  कोड  में  चालान  नहीं  करना

 जाहिए  और  इ्किमेट  रोक  देना

 चाहिये।  क्‍या  यह  सजा  काफी  है  ?

 जिन्होने  रिश्वत  का  पैसा  लिया  है  उनको

 कम  सजा  दे,  क्‍या  रेलवे  मे  भ्रष्टाचार  को

 मिटाने  का  यही  तरीका  है  जो  उदाहरण
 मैने  दिये  हैं?  जिन्होंने  इल् लीगल  प्रैटिफि-

 केशन  ले  लिये  उनका  इन्क्रीमेंट  रॉक  दिया

 एक  साल  के  लिये  बस  यही  सजा  है,  या  उनको

 प्रोसीक्यूट  करना  चाहिये  ?

 भी  मुहम्मद  शफ़ी  कुरैशी  :  स्पीकर

 साहब,  इसमे  दो  रा ग्रे  नहीं  हो  सकती  कि  जो
 रिश्वत  लेता  है  उसको  पुरी  सजा  मिलनी
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 carted.  लेपित  जहां  तके  खेलने  कर्मचारी

 है  जिनके  खिलाफ  भेजें  लगाये  गये  हैं  उनको

 सजा  देने  का  डि तयार  वहा  के  डिविजनल

 थो  जोनल  लेवल'  के  भ्रमर  हैं  उनको  भ्रधिकार

 होता  है।  मर  कोई  इस  किस्म  का  केस

 हो  जहा  ज्यादा  सजा  देनी  चाहिये  उस  पर  भी

 गौर  किया  जायेगा  nl  आपने  जो  दो  केसेज

 रैफर  बि  हैं,  मैं  जाच  कारागार  कि  इसको

 क्यो  कम  सजा  दी  गई  है  t

 भी  मूलचन्द  डागा  :  राज  वाल  सभी

 रेलवे  कर्म  जारी  बिना  टिकट  यात्रियों  को  भ्र पत ने

 साथ  ले  जाते  है  उनको  कम  सजा  मिलती
 carrying  passengers  in  Sleeper  coa-
 ches  without  tickets

 पानी  लानिंग  दे  देते  है।  भ्राइटम  नम्बर

 75  में  कोई  सजा  नहीं,  यह  तो  बड़े

 बात  है।  या  तो  रेलवे  बोड़े  में  भी  भ्रष्टाचार

 है  ।  बौर  भ्रष्टाचार  को  मिटाने  का  यही  एक

 तरीका  है  कि  ऐ्जेम्पलरी  पनिशमेंट  होना

 चाहिये  ।  यह  जो  रेलवे  कर्मचारी  है  जिनसे

 देश  साशा  करता  है  कि  अपने  करत ब्य  का  पालन

 करेगे,  उन  भ्रष्टाचारियों  को  कोई  सजा  नही  ।

 ट्रेवल  लानिंग  कौर  इम्क्रीमेट  रोकना,

 इसके  सिवा  और  कोई  सजा  नहीं  है  -  इससे

 ज्यादा  हमारा  कंट्री  गिर  नहीं  सकता

 है  f

 शनी  मुहम्मद  काफ़ी  कुरेशी  :  माननीय  सदस्य  ने

 पह  कहां  है  कि  ऐग्जेम्प्लरी  पनिशमेंट

 देना  चाहिये,  मैं  उससे  सहमत  हू  ।  लेकिन म्ह
 जो  सजायें  हैं  यह  भी  कानून  की  तहत  दी  गई

 हैं।  झन  या  तो  कानून  बदलता  पढ़ेगा
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 डेरेक  पनिश्म्रेट  के  लिये।  लेकिन  मौजूदा
 ऐक्ट  मे  पनिशमेंट  है  इनक्रीमेंट  स्टॉप  करना

 और  पा सेज  कम  कर  दिये  जायें  या  कुछ  मियाद
 के  लिये  ये  स्टॉप  क्र  दी  जाये।  लेकिन

 अगर  इस  पर  सारे  सदस्य  एक  राय  हो  सकते

 हैं  तो  कानून  में  भ्र मेड मेट  लाया  जा  सकता

 है  1

 भरी  नाराज  अहिरवार:  प्रत्यक्ष  महोदय,
 मंत्री  जी  ने  उत्तर  दिया  कि  झगर  कोई

 पैसेजर  बिना  टिकट  यात्रा  करता  है  तो  उस

 पर  जुर्माना  होता  है,  कौर  जेल  में ले  जाया

 जाता  है  लेकिन  अगर  रेलवे  का  स्टाफ

 किसी  को  बिना  टिकट  ले  जाय  तो  थोडी  सी

 सजा  देते  है,  यह  कहा  तक  उचित  है  ?

 अध्यक्ष  महोदय  अच्छी  राय  दी  है  भ्रापने  |

 प्रश्न  का  जबाब  क्‍या  देगे  मत्ती  जी  ।

 SHRI  RANABAHADUR  SINGH
 During  the  course  of  the  budget  de-
 bate  it  has  come  to  the  nbdtice  of  the
 House  that  the  Railway  Munistry  is

 contemplating  to  change  the  laws
 whereby  if  any  non-offieial  person
 damages  some  railway  property,  he
 would  be  penalised  with  imprisonment
 and  it  is  also  possible  that  this  might
 also  be  stretched  to  hfe  imprisonment
 May  I  know  how  this  present  law

 wherein,  according  to  the  minister,  for
 offences  mentioned  in  this  hst,  penal-
 ties  laid  down  are  only  stoppage  of  in-

 crement,  warning,  ete,  balances  with
 the  proposed  law  whereby  a  non
 official  person  damaging  the  railway
 property  may  be  sentenced  to  life  im+
 prisonment?
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 SHRI  MOHD.  SHAFI  QURESHI.  It
 depends  upon  the  seriousness  of  the
 offence.  So  far  as  destruction  of  rail-
 way  property  is  concerned,  it  is  oux
 feeling  that  the  present  law  ts  not
 sufficient  to  punish  the  culprits.  That
 ia  why  we  are  trying  fo  make  ff  more
 deterrent  so  that  destruction  of  rail-
 way  property  will  have  a  punishment
 of  not  enly  imprisonment  fer  life  but
 also  death  if  necessary.  But  these
 are  the  offences  committed  by  the  rail-
 way  employees  and  there  is  a  proce-
 dure  laid  down  to  qeal  with  such  cases,
 I€  is  the  appropriate  authority  which
 decides  what  the  punishment  should
 be.  In  cases  where  it  is  felt  that  the
 punishment  has  not  been  commensu-
 rate  with  the  offences  committed,  if
 the  matter  is  brought  td  the  notice  of
 the  railway  administration  action  is
 taken  on  that.  I  will  go  through  the
 entire  list  and  see  if  lesser  punish-
 ment  was  given  when  more  deterrent
 punishment  can  be  given.

 SHRI  DINESH  CHANDRA  GOSWA-
 Mi:  The  hon.  Minister  has  just  now
 said  that  punishment  has  been  given
 in  accordance  with  the  rules.  May  I
 know  whether  under  the  railway  rules
 “warning”  is  one  of  the  prescribed
 penalties.  In  the  case  of  item  No.  72,
 where  there  is  ‘wrong  placement  of
 timing  of  engine  to  show  favour  to  the
 coal  contractor”  the  employee  has  only
 been  warned,  which  is  not  one  of  the
 srescribed  punishment.  In  that  view
 of  the  matter,  will  he  take  action
 againat  the  officer  who  was  authoris-
 ed  to  give  this  punishment?

 SHRI  MOHD.  SHAFI  QURESHI:  If
 the  officers  concerned  have  not  dealt
 with  these  cases  according  to  the  rules,
 I  will  certainly  look  into  them.

 SHRI  N.  K.  ह  SALVE  :  A  very  dili-
 gent  study  of  the  statement  made  by
 the  Minister  is  not  necessary  to  find
 out  that  the  guilty  people  have  been
 treated  in  an  extremely  casual  and
 lighthearteg  manner.  Item  No.  0  re-
 lates  to  Shri  Ram  Lochan  Singh.  The
 charge  is  realisation  of  illegal  money
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 from  passengers  and  the  punishment  is
 withhokding  of  increment  for  two
 years.  Item  No.  25  is  extraction  of
 money  from  passengers  without  EFT
 and  the  punishment  is  withholding  in-
 cremeht  by  two  years.  In  another
 case,  fer  carrying  of  material  unauthe-
 risedly  the  punishment  is  withholding
 of  increment  by  six  months.  It  is
 merciful  that  they  have  not  been
 awarded  Padma  Shrj  (Thisra).  Wi!
 the  Minister  agree  to  appoint  a  Vigi-
 lance  Department,  which  ig  ‘treating
 this  matter  in  such  a  casnal  manner,
 or  will  he  assure  the  House  that
 he  will  look  into  aH  these  cases  and
 also  the  working  of  the  Vigilance
 Department?

 SHRI  MOHD.  SHAFI  QURESHI:  7
 supose  these  two  cases  were  referred
 to  earlier  by  Shri  Daga  when  I  said
 that  I  will  certainly  look  into  them
 and  if  it  found  that  the  punishment
 awarded  is  less,  more  punishment  wil]
 be  given  to  the  guilty.

 SHRI  N.  K.  P.  SALVE:  The  Vigi-
 lance  Department  is  not  functioning
 vigilantly  as  its  nomenclature  sud-
 gests.  Will  he  take  action  against  the
 Vigilance  Department?

 SHRI  MOHD.  SHAFI  QURESHI  :
 Whoever  is  found  guilty  aecording  to
 law  will  be  seriously  dealt  with.

 निकोला  गांव  से  निकट  रेले  फादक  पर  रेल  के

 उपरि  पुल  का  निर्माण

 *eoi.  शनी  गंगा  करण  लोकित  :  क्या

 रल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (%)  क्‍या  मध्य  प्रदेश  सरकार  ने

 बरहानपुर  तहसील  के  निवाला  गांव  के  निकट

 के  रेलवे  फाटक  पर  रेल  के  उपरि  पुल  बनाने
 का  प्रस्ताव  भेजा  है  ;  और

 (ख)  यदि  हां,  तो  उस  पर  सरकार  की

 क्यो  प्रतिक्रिया  हैं  ?
 ,
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI

 -
 SHAFI  QURESHI):  (a)  No

 b)  Does  not  arise.

 aft  गंगा  चरण  दीक्षित  :  रेलवे  फाटक

 जिस  सडक  पर  स्थित  है  उस  सड़क  पर

 झ्नागमत  बहुत  भारी  भौर  ट्रैफिक  ज्यादा

 होने  के  कारण  मार्ग  अझवद्द्ध  रहा  करता  हैं  if

 मैं  जानना  चाहता  हु  कि  गया  शासन  यहा

 एक  पुल  बनाने  प  प्रभाव  करेगा  ?

 भी  मुहम्मद  शफ़ी  कुरैशी  :  भोजन  ब्रिज

 बनाने  का  जो  मामला  है  इसमे  स्टेट  गर्क  मेटल
 को  लागत  की  जिम्मेदारों  लेती  पक्की  है  1

 रेलवे का  सेफ्टी  फण्ड  इसके  लिये  है।  लेकिन

 स्टेट  गवर्नेमेट्स  को  लिए  रोड  बगैर हू  बताने

 का  भी  जिम्मा  लेता  पडता  हैं  ।  मगर  स्टेट

 गबनेमेट्स  यह  जिम्मा  ले  ले  शोर  लिंक

 रोल  बनवा  दे  तो  रेल  को  पुल  बनाने  में

 कोई  इतराज  नहीं  होगा  ।

 भी  कार  बी०  कड़े  :  कया  यह  सही

 नही  है  कि  स्टेट  ने  आपको  कहा  है  कि  हम
 ला  हिस्सा  देने  को  तैयार  हैं  लेकिन  झपका

 कोई  जवान  उसको  नहीं  स्य्स  है  ?
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 att  मुहम्मद  art  कुएं it  :  स्टेट  गवना
 मेट  की  तरफ  से  कोई  प्रोमोज  नहीं  शाया

 है।

 सरकारी  शौर  गर-सरकारी  1 &  में  मिट्टी  के
 तेल  के  उत्पादन  की  प्रतिशतता

 *694.  थीं  मूलचन्द  बर्मा  :  क्‍या

 प्रेड़्ोलियम  शौर  रसायन  मती  यह  बताने  की

 कृपा  करेगे  कि

 (क)  सरकारी  क्षेत्र  और  गैर-सरकारी

 क्षेत्र  मे ंभाग-अलग  कितने  प्रतिशत  मिट्टी  के

 तेख  का  उत्पादन  होता  है,  भौर

 (ख)  पिछले  तीन  वर्षों  के  दौरान  मिट्टी
 के  तेल  की  माग  का  वर्ष-वार  ब्यौरा  क्या  है  कौर

 सरकारी  क  गैर-सरकारी  क्षेत्रो  नवरा  इस

 माग  को  किस  प्रकार  पूरा  किया  गया  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K
 BOROOAH)  (a)  and  (b)  A  state-
 ment  giving  the  desired  information
 is  lafd  on  the  Table  of  the  House.

 Statement

 The  production  of  kerosene  oil  in
 public  and  private  sectors  duting  1970,
 97l  and  972  is  shown  below

 {ooo  tonnes)

 Ponce
 me

 3970  3862  63  9  I0$!  363  ‘312,

 1971  7909  63  7  7086  36  3  3995

 ह  3862  66  2  952  338  3873
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 2.  During  the  last  three  years  de-

 mand  for  kerosene  oil  was  met  fully

 by  supplementing  the  indigenous  avail-

 ability  of  the  product  with  imports.

 Al  imports  of  petroleum  produats  are
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 channelised  through  the  public  sector
 4

 Indian  Oil  Corporation.
 j  H

 3.  The  actual  sales  of  kerosene  oil
 by  the  oil  companies  in  the  public  and
 the  private  sectors  during  the  years
 1970,  97l  and  972  are  shown  below:

 (‘ooo  tonnes)

 =
 a  oe  ee  —— al s¢.tor  Sector
 companies  cos.

 १3970  3977  60  6  2284  39  4  3262

 1971  (2321  हाय  ‘1137  32  9  3457

 ‘1972, /८  24373  68  9  3097  ६  १  3504

 शनी  फूल चन्द  शर्मा  :  देश  मे  बिजली  की,  कि  कैरोसीन  एसेशियल  कमोडिडीज़  नएक्टमें
 तलाक  गैस  की  तथा  कोयले  की  कमी  है  t  झाता  है  और  स्टेट  गवर्नमेंट  ने  किसी  किसी

 इसके  कारण  मिट्टी  के  तेल  की  माग  बढ़  जगह  इसके  ऊपर  कट्रोल  भी  लगाया  है  t  लेकिन

 रही  है  t  तेल  का  उचित  मूल्य  पर  वितरण  अभी  तक  ऐसी  कमी  नही  हुई  है  कि  हमे  सब

 हो  सके  क्या  इसको  करने  के  लिए  श्राप  वितरण

 की  सारी  व्यवस्था  भ्र पने  हाथ  में  ले  रहे  हैं  ?

 शी  वेव कान्त  बझा:  सदस्य  महोदय  ने

 झपने  प्रश्न  का  जवाब  बाप  ही  दे  दिया  है  t

 उन्होंने  बिजली  कौर  खास  करके  कोयले  की

 कमी  का  जिक्र  किया  है  I  इस  कारण  से

 कैरोसीन  घायल  की  मांस  काफी  बढ़  गई  है  q

 लेकिन  उत्पादन  बढ़ाना  इतना  आसान  नहीं

 है  ।  इसलिए  हम  लोग  बाहर  से  मंगाने  का

 प्रयास  कर  रहे  हैं।  6  लाख  टन  प्रभी  रशिया

 से  मंगाया  गया  है  भौर  वह  झा  रहा  है  और

 उसके  जाने  से  अभाव  की  काफी  पूर्ति  हो
 जायेगी  ।  श्राप  ने  जो  हाथ  में  लेने  की  बात

 कही  है  उसके  बारे  में  मैं  बताना  चाहता  हूं

 नियंत्रण  करने  की  ज़रूरत  पड़े  ।

 श्री  फूल चन्द  वर्मा  :  पिछले  दिनो  मध्य

 प्रदेश,  गुजरात,  दिल्‍ली  शादी  में  मिट्टी  का  तेल

 ब्लैक  में रुपया  50  पैसे  के  भाव  से  बिका  है  1

 भ्रापकी  जानकारी  में  यह  बात  भाई  है  या  सही

 मुझे  पता  नहीं  लेकिन  मेरी  जानकारी  में  तो

 यह  झाई  है  ।  आम  जनता  को  मिट्टी  का  तेल

 आसानी  से  नहीं  मिलता  है  ।  आपने  स्टेटमेंट

 में  बताया  है  कि  1972  मे  36.2  परसेंट

 सरकारी  और  33.8  परसेंट  गैर  सरकारी

 क्षेत्र  म ेतेल  का  उत्पादन  हुआ  है  t  उसी  प्रकार

 श्राप  ने  बिक्री  के  बारे  में  बताया  है  कि

 68,  9  परसेंट  पब्लिक  सेक्टर  कम्पनी  कौर

 3i..  परसेंट  प्राइवेट  सेक्टर  कम़्पनी  ने
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 इसकी  बिक्री  की  है।  इसके  बावजूद  भी  लोगों

 को  सुगमता  से  मिट्टी  का  तैल  नहीं  मिलता  है,

 उनकी  प्रावश्यकेताझों  के  अनुसार  नहीं  मिलता

 है  t  मैं  जानना  चाहता  हूं  कि  क्या  आप  इसके

 लिए  कोई  प्रभावी  कदम  उठाने  जा  रहे  हैं

 ताकि  लोगों  को  आसानी  से  मिट्टी  का  तेल

 अपनी  प्रावश्यकताझों  के  भ्रनुसार  मिल  सके  ?

 तत्काल  इसके  बारे  में  श्राप  कौन  से  कदम

 उठाने  जा  रहे  हैं  ?

 शी  देवकांत  बचा :  किसी  चीज़  की

 कमी  होती  है  तो  उसका  एक  ही  उत्तर  हैं  कि

 उस  कमी  की  पूति  की  जाये  ।  इसीलिए  बाहर
 से  मंगाना  जायज़  समझा  गया  |

 हमें  जानकारी  तो  है  कि  बहुत  सी  जगह
 कमी  हुई  है  शौर  स्टेट  गवर्नमेंट्स  को  हम
 लोगों  ने  इंस्ट्रक्शंज्  दे  दी  है  कि  वे  इसको  ठोक

 से  सम्भाले  ।  जहां  जहां  उनसे  इत्तिला  मिलती

 है  हम  तेल  शर  डीज़ल  भेजने  की  चेष्टा  कर

 रहे  है  भौर  भेज  भी  रहे  है  1

 SHRI  P.  VENKATASUBBAIAH:
 From  the  statement  laid  on  the  Table
 by  the  hon,  Minister  with  regard  to
 production  figures,  we  find  that  in  970
 the  production  was  1861,000  tonnes  and
 it  went  up  to  1909,000  tonnes  in  1971,
 but  has  come  down  to  1861,000  tonnes
 in  1972.  The  production  in  972  has
 come  down  compared  to  the  production
 figure  of  97l.  May  I  know  what
 are  the  reasons  for  this  reduction  in
 production  of  kerosene  in  this  country
 and  what  action  the  hon.  Minister  is
 going  to  take  to  step  up  production
 consistent  with  the  availability  of
 mineral  oil  in  our  country?

 SHRI  D.  छू,  BOROOAH:  The  hon.
 Member  would  have  noticed  that  the
 fluctuation  in  production  had  been
 marginal.  It  was  86i,000  tonnes  in
 1970,  1909,000  tonnes  in  1971,  and
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 1861,000  tonnes  in  1972.  The  difference
 has  been  marginal.  In  production  you
 cannot  always  produce  entirely,  hund-
 red  per  cent.  There  will  be  certain
 fluctuations.

 I  quite  agree  that  there  is  a  short-
 age  of  kerosene  in  this  country  and,
 therefore,  we  are  making  good  this
 amount  by  importation  of  kerosene
 oil,  If  our  new  refineries  come  up,
 Haldia  comes  up  and  expansion  of
 Cochin  takes  place—it  has  already
 taken  place;  it  is  going  to  be  com-
 missioned—I  am  sure,  if  not  fully  at
 least  substantially,  our  demands  will
 be  fulfilled.

 SHRI  P.  VENKATASUBBAIAH:
 My  question  has  not  been  answered.
 In  970  the  production  was  1861,000
 tonnes.  Again  in  972  it  has  come
 down  to  1861,000  tonnes  after  having
 gone  upto  1909,000  tonnes  in  1971.  I
 wanted  to  know  the  reasons  for  the
 reduction  in  production.  There  may
 be  marginal  fluctuations,  but  the  fluc-
 tuations  should  be  on  the  side  of  in-
 crease  and  not  on  the  side  of  decrease.

 SHRI  D.  K.  BOROOAH:  When  there
 is  fluctuations,  sometimes  there  is  in-
 crease  and  sometimes  there  is  decrease.

 SHRI  C.  T.  DHANDAPANI:  Accord-
 ing  to  the  statement  given  by  the  hon.
 Minister,  the  total  production  under
 private  sector  from  970  to  972  was
 3,080,000  tonnes,  but  the  sales  by
 private  companies  during  the  period
 were  8,512,000  tonnes.  In  paragraph  2
 of  the  statement,  the  Minister  has
 stated  that  all  imports  of  petroleum
 products  are  channelised  through  the
 public  sector  Indian  oil  Corporation
 only.  The  total  production  was
 3,080,000  tonnes  but  the  sales  by  the
 private  sector  companies  were  3,512,000
 tonnes.  How  do  you  explain  this  in-
 crease  of  about  500,000  tonnes  in  the
 sales  by  private  sector  companies?

 SHRI  D.  K.  BOROOAH:  In  the  sale
 of  petroleum  products,  there  is  a  thing
 called  product  exchange.  When  I0C
 sells  any  oil  in  that  sector,  they  take
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 it  from  ESSO.  In  Biher  when  ESSO
 amd  Caltex  seli  any  products  there,
 they  take  from  Barauni  only.  Se,
 there  is  the  system  of  product  ex-
 change.  In  product  exchange,  there
 is,  sometimes,  fluctuation.

 SHRI  C.  द  DHANDAPANI:  My
 specific  question  was  this.  In  your
 statement,  you  have  stated  that  the
 total  sales  by  private  sector  companies
 from  i9%  to  972  were  3,5i2,000
 tonnes,  but  the  total  production  in  that
 period  was  only  3,080,000  tonnes.  How
 do  you  explain  this  increase  of  about
 500,000  tonnes?

 SHRI  D.  ट  BOROOAH:  It  is  sold
 by  different  cempanies.  Sometimes
 they  function  in  the  same  area;  some-
 times  they  function  in  other  areas.
 For  example,  IOC  sells  ail  in  certain
 aveas  where  there  is  no  public  sector
 refinery.  In  Upper  Assam  they  take
 it  from  Digboi.  The  private  com-
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 That  is  why,  sometimes,  there  is  a
 difference,
 Pertiliacr  Manufacturing  Units  in
 Private  and  Public  Sectors  with  pro-

 duction  capacities
 *605.  SHRI  D.  B.  CHANDRA  GOW-

 DA:
 SHRI  DHARAMRAO

 PUKAR:
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS  be  pleased  to  state:
 (a)  the  number  of  Fertilizer  manu-

 facturing  units  in  the  country  in  pri-
 vate  and  public  sectors  along  with
 their  production  capacities  and  actual
 production,  separately;  and

 (b)  whether  the  fertilizer  plants  are
 located  at  places  from  where  it  is  not
 convenient  to  transport  fertilizers  to
 far  off  places  economically  and  ex-
 peditiously?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K

 AFZAL-

 companies  also,  when  they  distribute  BOROOAH):  (a)  A  statement  is  laid
 etl,  do  not  always  get  from  their  own  0  the  Table  of  the  House.
 refinery  but  get  from  our  refinery  also  (b)  No  Sir.

 STATEMENT

 Statement  showing  the  fertilizer  unitsin  operation,  their  installed  capacities  and  Ptroduction
 for  the  year  ‘1972-73,

 (ooo  tonnes)

 Nitorgen  Phosphates

 Instafled  Actual  Installed  Actual
 capacity  production  capacity  Production

 7  “72
 pale7a lebruary  ruary

 7973)  7973)
 I  2  3  4

 AwPublic  Sector
 Medras  .  764  92°8  85  47°4
 Rourkela  ‘  5  I20  46.2  नि
 Sindri  90  50-9
 FACT  .  +  82  26-8  37  92
 Alwaye  Trombay  हि  ५  $7'  $  36  33°  9

 .  é  80
 ्

 «
 Gorakhpur  द  80  36  5
 Nayveli  .  .  jo

 a  4  H
 7

 :  45
 Single  Super-phosphate  हि  है  36  ह:
 Bee  cod  ‘unite  .  .  12  9  .  oe

 Tora.(A)  824  AAT S  384  363°2
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 :  2  3  4

 B  Prvate  Sector

 है
 Guyerat,  Baroda  276  i82°8  50  27  8

 Kanpur  200  747  3

 Kota  rI0  qs  8  ae

 Vizag
 sf

 80  54  2  73  55  9
 Indore  .  .  .  .  36  Ir  0  Io  76

 Varanasi  .  *  Io  49

 Single  Super-phosphate  172  997
 Triple  Super-phosphate  .  II  22

 By-products  8  45

 Torat—(B)  .  640  579  5  376  793  2

 Granp  ToTaAL—(A)  +  (8)  3464  967  ०  500  296  4

 Norge  There  are  28  single  super-phosphate  production  units,  out  of  which  4  are  in
 the  public  sector  and  24  an  the  private  sector.

 SHR]  D  B  CHANDRA  GOWDA
 The  statement  makes  it  very  clear  that
 the  State  of  Mysore  does  not  have  any
 fertilizer-producing  umit  May  I  know
 from  the  hon  Minister  what  arrange-
 ments  have  been  made  to  meet  the
 fertiliser  requirements  of  Mysore?

 SHRI  D  K  BORQOAH  Does  the
 hon  Member  mean  production  of  fer-
 tiliser?  Mangalore  Fertilsers  has
 already  been  started  A  fertiliser  fac-
 tory  १38  being  built  in  Mangalore

 SHRI  D  8  CHANDRA  GOWDA
 What  is  the  present  arrangement?
 That  I  want  to  know

 SHRI  D  K  BOROOAH  They  have
 to  get  fertilisers  from  the  FCI  or  Pool
 or  from  the  private  organizations

 SHRI  D  B  CHANDRA  GOWDA
 There  was  specific  reason  in  my  asking
 this  question  It  has  been  said  that
 so  far  as  distribution  of  fertilisers  35
 concerned,  south  has  been  treated  as
 south  and  north  has  been  treated  as
 north  If  that  is  the  fact  what  are
 the  reasons?  If  not  would  the  Minis-
 try  consider  and  see  that  fertiliser  pro-
 duced  in  north  India  reaches  the
 south?

 SHRI  D  K  BOROOAH  I  am  not
 able  to  follow  what  the  hon  Member
 wants  Will  he  kindly  repeat  his
 question?

 SHRI  D  B  CHANDRA  GOWDA  It
 has  been  said  that  the  Government  has
 decided  that  fertiliser  produced  in
 South  India  is  confined  to  the  south
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 and  that  produced  in  the  north  is  con-
 fined  to  the  north.  If  that  is  the  fact,
 what  are  the  reasons?  If  not,  would
 he  consider  pushing  the  fertiliser  from
 the  north  to  the  south?

 SHRI  D.  K.  BOROOAH:  The  distri-
 bution  of  fertilisers  depends  upon  the
 transport  facilities  and  also  the  avail-
 ability  in  the  neighbourhood.  There-
 fore,  fertiliser  is  sold  geneTally  in  the
 neighbourhood  of  the  area  in  which  it
 is  produced.

 SHRI  DINESH  JOARDER:  The  nor-
 thern  part  of  West  Bengal,  north
 Bengal,  North  Bihar  and  the  western
 part  of  Assam  is  very  rich  in  agricul-
 tural  production.  They  grow  paddy,
 tobacco,  wheat,  and  sugar  cane  and
 many  other  agricultural  products
 which  are  cultivated  in  the  north-
 eastern  parts  of  our  country.  But
 there  is  no  fertiliser  plant  and  there
 is  no  supply  of  fertiliser  at  all  to  the
 agriculturists  there  and  because  of
 this  non-supply  of  fertilisers,  the  agri-
 culturists  suffer  a  lot.  May  I  know
 from  the  Minister  whether  a  fertiliser
 factory  will  be  installed  in  this  area
 and  fn  the  mean  time,  what  arrange-
 ments  will  be  made  for  the  supply  of
 fertilisers  to  the  cultivators  of  this
 area?

 SHRI  D.  K.  BOROOAH:  So  far  as
 the  first  question  is  concerned,  regard-
 ing  fertiliser  factories,  there  is  a  ferti-
 liser  factory  in  Assam  at  Namrup  and
 that  supples  fertilisers  to  Assam,
 Western  Assam  and_  also  for  north-
 Bengal.  The  Sindhri  fertiliser  factory
 supplies  fertilisers  to  parts  of  Bihar.
 There  is  another  fertiliser  factory  at
 Gorakhpur,  nextdoor  to  Bihar  which
 supplies  fertilisers  to  North  Bihar.

 But,  I  quite  agtee  with  the  hon.
 Member  that  there  fy  shortage  of  fer-
 tlisers  {n  this  area....

 SHRI  JYOTIRMOY  BOSU:
 there  all  over  the  country.

 It  is
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 SHRI  D.  K.  BOROOAH:  because
 there  are  no  fertiliser  factories  there.
 That  is  why,  the  Barauni  ferti  isar
 plant  is  being  set  up  and  it  is  almost
 complete  now  and  we  are  going  to
 build  one  in  Haldia  and  I  hope  an-
 other  one  is  being  contemplated  in
 Bihar  with  the  result,  I  hope,  these
 fertiliser  factories  will  be  able  to  pro-
 vide  the  entire  region  with  whatever
 fertilisers  they  require,

 MR.  SPEAKER:  Now,  Short-Notice
 Question

 SHRI  DINEN  BHATTACHARYYA:
 Sir,  it  is  not  Short-Notice.  Notice  was
 given  ten  days  back.  How  can  it
 be  treated  88  Short  Notice,  Sir?  He
 has  left  in  the  meanwhile;  he  has  some
 other  programme.

 MR.  SPEAKER’  The  Member  is
 absent.  Next  item.  Calling  Attention.
 Shri  Jagannathrao  Joshi.

 WRITTEN  ANSWERS  TO  QUASTIONS

 Committee  to  go  into  Recruitment,
 Training,  Pay  Scales  and  Service

 Condition  of  Signal  and  Tele-
 Communication  Staff

 "682,  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  a  Committee  was  set
 up  to  go  into  the  question  of  recruit-
 ment,  training,  pay  scales  and  service
 condition  of  Signal  and  Telecom-
 munication  Staff;

 (b)  whether  final  report  of  the
 Committee  has  been  received;  and

 (c)  if  so,  the  gist  of  the  recom-
 mendations  and  the  action  taken
 thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI

 OH.
 SHAYI  QURESHI):  (a)  Yes,

 Yr,
 (b)  Yes,  Sir.
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 (९)  A  gist  of  recommendations  of
 the  Committee  is  placed  on  the  Table
 of  the  Sabha.  The  recommendations
 have  been  examined  by  the  Railway
 Board  and  views  of  the  organised
 Jabour  have  been  called  for.  The
 Federations  have  been  asked  to  send
 their  replies  by  20th  April,  973  and
 instructions  will  be  issued  thereafter.

 ‘Gist  or  RECOMMENDATIONS  MADE  BY
 दि!  COMMITTEE  APPOINTED  FOR  REVIEW
 or  tHe  Ruites  Recarpinc  Recrourr-
 MENT,  TRAINING,  SYLLABUS,  ETC.  FOR
 INSPECTORS  ANpy  ARTISAN  STAFF  OF  THE
 Sicna,  &  TELECOMMUNICATIONS  Dk-

 PARTMENT  OF  THE  INDIAN  RAILWAYS.

 1  Direct  recruitment  of  Asstt.  Sig-
 nal  Inspectors  should  be  confined  to
 diploma  holders  in  Electrical  and/or
 Mechanical  Engineering.  The  period
 of  training  should  be  three  years
 which  will  include  ‘1-1/2  months
 course  in  Indian  Railways  Institute
 of  Signal  Engg  and  Telecommunica-
 tion,  Secunderabad.

 2.  The  quota  for  promotion  from
 Electrical  Signal  Maintainers  and
 Mechanical  Signal  Maintainers  should
 be  fixed  as  60  per  cent  and  40  per
 cent  of  the  number  of  posts  of  Asstt.
 Signal  Inspectors  to  ‘be  filled  in  by
 promotion.

 3.  Recruitment  of  Graduate  Engi-
 neers  in  the  grade  of  Rs.  335—425
 should  be  stopped  but  the  proportion
 of  posts  of  Asstt.  Signal  Inspectors
 to  be  filled  in  by  direct  recruitment
 should  be  raised  from  40  per  cent  to
 50  per  cent.

 4.  Draftsmen  in  service  may  be  se-
 lected  for  promotion  as  Asstt  Signal
 Tnspectors  limited  to  40  per  cent  of
 the  total  vacancies  in  a  year.

 5.  Recruitment  of  Asstt.  Telecom-~-
 munication  Inspectors  should,  in  the
 present  context,  be  only  from  Science
 Graduates  with  Mathematics  and
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 Physics  as  optional  subjects,  They
 may  be  given  training  for  two  years.

 6.  Direct  recruitment  to  higher
 grade  posts  of  skilled  Artisans  in
 seale  Rs.  80—22  for  maintenance  of
 complex  Telecommunication  Equip-
 ment  should  continue.  Quota  for  pro-
 motion  to  Asstt.  Telecommunication
 Inspectors  may  be  raised  from  83-1/3
 to  50  per  cent.

 7.  The  existing  system  of  recruit-
 ment  to  25  per  cent  of  vacancies  by
 Graduate  Engineers  in  the  grade  of
 Rs.  335—425  may  continue  in  the
 Telecommunication  Branch.

 8.  Direct  recruitment  for  Mechani-
 cal  Signal  Maintainers  grade  Rs,  l0
 —180  upto  50  per  cent  of  posts  may
 be  made  as  under:—

 (i)  From  skilled  Fitters  on
 casual  labour  or  from  work.
 shops,  provided  they  have
 completed  a  minimum  period
 of  two  years.

 (ii)  From  Act  Apprentices  train-
 ed  in’  Railway  Signal  Work-
 shops  who  will  be  given  a
 training  of  2  months  as
 Mechnical  Signal  Maintain-
 ers,

 (iii)  From  ITI.  trained  fitters
 who  will  be  given  a  training
 of  2  months  as  Mechanical
 Signal  Maintainers.

 9.  Nature  of  skills  required  for  the
 two  categories  of  Signal  Maintainers
 i.e,  Electrical  side  and  Mechamcal
 side,  is  different  and  hence  combin-
 ing  these  two  categories  will  not  be
 feasible.

 i0,  For  the  posts  of  Electrical  Sig-
 nal  Maintairers  in  scale  Ra.  Ll0—
 180,  50  per  cent  of  the  vacancies  will
 be  by  direct  recruitment  and  50  per
 cent  by  promotion.

 l.  38-l/3  per  cent  of  the  vacancies
 of  Electrical  Signal  Maintainera  in
 grade  Rs,  30—2!2  will  be  filled  by
 promotion  and  66-2/8  per  cent  by
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 direct  recruitment  with  Matriculation
 with  Science  or  equivalent  qualifi-
 cation.

 12,  50  per  cent  of  posts  of  Telecom-
 munication  Maintainers  in  scale  Rs.
 l0—80  should  be  filled  by  promo-
 tion  and  50  per  cent  by  direct  re-
 cruitment,  The  direct  recruitment  may
 be  made  as  under:

 (i)  From  skilled  Telecommuni-
 cation  Fitters,  from  casual
 labour  or  from  Signal’  Work-
 shops  provided  they  have
 completed  a  minimum  period
 of  two  years.

 (ii)  Electrical  or  Telecommuni-
 cation  Fitters  from  IT.I.  or
 other  recognised  institutions.

 13.  50  per  cent  of  Telecommunica-
 tion  Maintainers  in  scale  Rs.  130—
 2342  should  be  recruited  directly.  Di-
 rect  recruitment  to  a  small  extent
 of  about  25  per  cent  of  the  vacancies
 of  Telecommunication  Maintainers
 scale  Rs,  75—240  may  be  made.

 14,  Wireless  Maintainers—scale  Rs.
 0—280.

 Direct  recruitment  to  50  per  cent
 posts  may  be  made  as  under:

 (i)  From  skilled  Wireless  Fit-
 ters,  from  casual  labourers
 Or  from  workshops  provided
 they  have  completed  a  mini-
 mum  period  of  two  years.

 (ii)  From  Act  Apprentices  train-
 ed  in  Railway  Signal  Work-
 shops.

 (iii)  From  I.T.I,  trained  Fitters,

 15.  Direct  recruitment  of  Wireless
 Maintainers  in  scale  Rs.  30—22  may
 be  made  upto  50  per  cent  whereas
 for  scale  Rs.  175—240  upto  25  per
 cent  of  the  vacancies,

 36.  Teleprinter  Maintainers  should
 form  part  of  category  of  Telecommu-
 nication  Maintainers,
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 Ww.  Vacancies  reserved  to  be  filled
 by  promotion  should  not  be  carried
 forward  beyond  2  years  and  defi-
 ciencies  if  any  should  be  filled  in  by
 resorting  to  direct  recruitment.

 विदेशी  फालतू  पुत्रों  से  डीजल  इंजनों  को
 सरदसत  करना

 *683.  श्री  ओंकार  लाल  बैरवा  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  सैकड़ो  रेलवे  डीक्षल  इंजन
 विदेशी  पुर्जों  के  प्रभाव  मे  मरम्मत  के  लिए
 बेकार  पड़े  है,

 (ख)  देश  में  उन  इजनो  में  कितने
 प्रतिशत  विदेशी  पुर्जों  का उपयोग  किया  जाता

 है;  कौर

 (ग)  उन  देशो  के  नाम  कया  है  जहा  से
 ये  फालतू  पुर्जे  आयात  किये  जाते  है  ?

 रेल  मंत्रालय  मे  उप-मंत्री  (श्री  मुहम्मद
 शफ़ी  कुरेशी)  :  (क)  i425  डीज़ल  रेल
 इजनो  मे  से  केवल  6  (पश्चिम  जर्मनी  से
 छोटी  लाइन  के  जेड  डी  एम-2  टाइप  के  7,
 ब्रिटेन  से  आयातित  वाई  डी  एम  टाइप
 के  7,  भ्रमेरिका  से  आयातित  डब्ल्यू  डी एस  7
 टाइप  का  i  और  पश्चिम  जमीनी  से  आयातित

 डब्ल्यू  डी एम  3  टाइप  का  i  डीजल  रेल

 इंजन)  आयातित  पुर्जों  के  अभाव  से  भारतीय
 खेलो  पर  रुके  पड़े  हैं  t

 (ख)  देश  में  डीज़ल  रेल  इंजनों  का
 निर्माण  वाराणसी  के  डीजल  रेल  जन
 कारखाना  और  चितरंजन  के  चित्तरंजन  रेल

 इंजन  कारखाने  में  किया  जा  रहा  है।  वाराणसी
 के  डीजल  रेल  इंजन  कारखाने  में  डीजल  रेल

 इंजनों  के  निर्माण  में  उपयोग  किया  गया
 आयातित  पुर्जों  का  प्रतिशत  (मूल्य  के  हिसाव
 से)  972—73  के  दोरान  बड़ी  लाइन के  रेल
 इंजनों  के  लिए  i3.2  प्रतिशत  भ्र ौर  मीटर
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 लाइन  के  रेल  इंजनों के  लिए  11. 8 प्रतिशत 8  प्रतिशत

 था  ।  डीजल  बंदरों  के  लिए  चित्तरंजन  रेल

 इंजन  कारखाने  में  निमित  रेल  इंजनों  के

 सम्बन्ध  मे  यह  प्रतिशत  34  था  |

 (ग)  आयातित  पुर्जे  मुख्यतः  भ्रमेरिका,

 कनाडा,  ब्रिटेन  शौर  पश्चिम  जमाने  से  मंगाये

 जाते  हैं  ।

 New  Trains  placed  under  Diesel
 Traction

 *685  SHRI  M.  RAM  GOPAL
 REDDY:

 SHRI  YAMUNA  PRASAD
 MANDAL:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  how  many  trains
 which  were  introduced  during  Dec-
 ember,  972  to  February,  973  have
 been  placed  under  diesel  traction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  Sir,  only
 one  pair  of  trains  viz.  3]  Dn/i82  Up
 New  Delhi-Mangalore/Ernakulam
 Jayanti  Janata  Express  has  been  in-
 troduced  with  diesel  traction  quring
 December,  7972  to  February,  1973,

 Exceeding  of  Licensed  Capacity  by
 Pfizer  Indig  Ltd.  for  the  manufacture

 of  Tetracycline  and  certain  other
 drugs

 *689.  SHRI  K.  8.  CHAVDA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  M/s.  Pfizer  Limited,  a
 foreign  dominated  firm,  has  exceed-
 ed  the  licensed  capacity  for  the
 manufacture  of  Tetracycline,  Oxy-
 tetracycline,  Chloropamide;

 (b)  if  so,  what  action  is  taken  or
 proposed  to  be  taken  for  contraven-
 tion  of  the  conditions  of  licenses
 granted  to  this  firm;  and

 (c)  what  was  the  initial  and  what
 is  the  present  foreign  equity  in  this
 firm?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K.
 BOROOAH):  (a)  Yes,  Sir.

 (b)  The  question  of  taking  action
 in  the  matter  of  production  in  excess
 of  licensed  capacity  is  under  consi-
 deration,  taking  into  account  the
 essentiality  of  the  drugs  and  the
 country’s  requirements  of  the  same.

 (c)  Initial  foreign  share  capital  in
 950—Rs,  5.00  lakhs,

 Present  foreign  share  capital  in-
 cluding  capital  raised  by  issue  of
 bonus  shares  on  capitalisation  of
 Company’s  reserves  in  972—
 Rs.  420.03  lakhs,

 Supply  of  Paraffin  Wax  to  Nagpal
 Ambadi  Piant  at  Manali,  (Madras)

 *690.  SHRI  V.  MAYAVAN:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  his  Ministry  are  aware
 of  the  difficulties  being  experienced
 by  the  Nagpal  Ambadi  Petro-Chemi-
 cal  Refining  Ltd.  Manali,  (Madras)
 in  the  matter  of  obtaining  their  feed-
 stock  supplies  both  from  indigenous
 and  imported  sources  and,  if  80,
 what  action  the  Ministry  has  taken
 to  assist  the  plant  in  overcoming
 these  difficulties;  and

 (b)  whether  the  Ministry  propose
 to  supply  to  Nagpal  Ambadi  Plant
 indigenously  available  Paraffin  Wax-
 es  which  are  required  to  be  blended
 with  imported  Micro-Crystalline
 Wax  in  the  manufacture  of  Petrola-
 tums?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K.
 BOROOAH):  (a)  and  (b).  M/s.  Nag-
 pal  Ambadi  have  been  licensed  to
 manufacture  Transformer  Oil  and
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 other  petroleum  specialities,  such  as
 Light  White  Oi],  Heavy  White  Qil
 and  Petroleum  Jelly.  As  regards  the
 supply  of  feedstocks  for  these  pro-
 ducts,  Transformer  Oil  Base  Stock
 and  raw  material  for  Light  White
 Oil  are  indigenously  available  from
 the  Madras  Refinery.  Paraffin  Wax  is
 also  indigenously  available  from  the
 Assam  Oij  Company.

 2  The  other  raw  materials  viz.
 Microcrystalline  Waxes  and  base  oil
 for  manufacturing  heavy  white  oil
 are  imported  from  abroad.  The
 Company  proposed  to  import  Micro-
 crystalline  Waxes  from  their  own
 sources,  which  in  the  opinion  of  the
 Government  was  a  semi-finished  pro-
 duct,  whose  import  at  higher  foreign
 exchange  prices  was  not  justified.
 The  party  ए  s  advised  to  use  Micro-
 crystalline  “’axes  ordinarily  import-

 ed  on  a  ९०  npetitive  tender  basis  and
 used  by  vuther  manufacturers  result-
 ing  in  siving  in  foreign  exchange.
 After  some  initial  resistance,  the
 party  accepted  this  advice  and  sup-
 ply  is  being  arranged  accordingly.

 3.  As  regards  base  oil  for  manufac-
 turing  heavy  white  oil,  the  company
 had  been  insisting  on  obtaining  this
 from  the  United  States.  The  Indian
 Oil  Corporation  has  offered  them  an
 alternative  oil  imported  from  Ruma-
 nia  which  on  evaluation  at  the  Indian
 Institute  of  Petroleum  has  been  found
 suitable.  The  use  of  Rumanian  O)
 would  also  result  in  saving  in  foreign
 exchange.  IOC  have  in  stock  suffi-
 cient  quantity  of  Rumanian  07  to
 meet  the  requirements  of  this  Base
 Oil  for  the  next  six  to  eight  months.

 4  The  distribution  of  Paraffin  Wax
 js  controlled  under  the  Paraffin  Wax
 (Supply,  Distribution  and  Price  Fix-
 ation)  Order  1972;  it  can  be  sold
 only  in  pursuance  of  Allotment  Or-
 ders  issued  to  industries  by  the  “Com-
 petent  Authorities”  nominated  in  this
 behalf  by  the  State  Governments.
 M/s.  Nagpal  Ambadi  have  according-
 ly  been  advised  to  obtain  their  re-
 quirements  from  the  State  Govern-
 ment.
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 National  Holiday  Allowance  to
 Ministerial  Staff  booked  to  work  on

 Nationa]  Holidays
 *692,  SHRI  RAMAVATAR  SHAS-

 TRI:  Will  the  Minister  of  RAIL-~
 WAYS  be  pleased  to  state:

 (a)  whether  Ministerial  Staff  in
 Railways  are  booked  to  work  on  Na-
 tional  Holidays;

 (b)  whether  the  non-ministerial
 staff  booked  to  work  on  National
 Holidays  are  paid  National  Holidays
 allowances;  and

 (c)  if  s0,  whether  Government
 propose  to  order  payment  of  National
 Holidays  Allowance  to  all  Ministerial
 staff?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Only
 in  exigencies  of  service  some  minis-
 terial  staff  may  be  required  to  be
 booked  to  work  on  National  Holi-
 days,

 (9)  Such  of  the  non-ministerial
 staff  as  are  not  allowed  any  of  the
 public  holidays,  are  paid  monetary
 compensation  for  working  on  Na-
 tional  holidays.

 (c)  No,  Sir.  Compensation  for
 working  on  three  National  Holidays
 is  admissible  to  those  who  are  not
 allowed  any  of  the  public  holidays.
 Normally  Ministerial  staff  are  allow-
 ed  to  avail  themselves  of  the  public
 holidays  and  are,  therefore,  not  en-
 titled  to  monetary  compensation.

 Non-implementation  of  Agreement
 by  the  Management  of  Cochin  Oi)

 Refinery
 *693.  SHRI  VAYALAR  RAVI:  Will

 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  90  on  the  2lst  November,  972
 regarding  non-implementation  of
 agreement  by  the  management  of
 Cochin  Oil  Refinery  and  state:
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 :

 (४)  whether  Government  have
 since  received  the  Conciliation  offi-
 6678  Report;  and

 (b)  if  so,  the  main  features  there-
 of  and  the  steps  taken  in  the  matter?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D,  K.
 BOROOAH):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Stage  of  Construction  and  Estimated
 cost  of  Mangalore  Fertilizer

 Factory  ‘

 *696.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  the  Mangalore  Ferti-
 lizer  Factory  in  Mysore  State  would
 go  into  production  by  1974;

 (b)  at  what  stage  the  construction
 of  this  plant  stands  now;  and

 (c)  what  is  the  estimated  cost  of
 this  project?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K
 BOROOAH):  (a)  and  (b).
 The  project  is  expected  to  commence
 trial  production  by  end  of  ‘1974,  Con-
 struction  work  on  the  project  is  in
 progress  and  piling  work  38  nearing
 completion.  Foundation  work  for
 the  buildings  has  also  started.  Plant
 and  machinery  are  expected  to  be
 received  from  July/August  3978  on-
 wards.

 (c)  The  project  was  approved  at
 an  estimated  cost  of  Rs.  57.50,  crores

 Amendment  of  Patents  Act
 *697,  SHRI  K.  LAKKAPPA:

 SHRI  P.  GANGADEB:

 Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  are  going
 to  modify  the  Patents  Act  to  curb  its
 monopoly  tendency;  and
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 Yes,  Sir.
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 (b)  if  50)  when  it  is  expected  to
 be  done?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 D,  R.  CHAVAN):  (a)  The  new  Pa-
 tent’s  Act,  1970  which  aims,  inter  alia,
 to  curb  unrestricted  growth  of
 patent-based  monopolies  was  brought
 into  force  only  from  the  20th  April,
 1972.  There  is  at  present  no  propo-
 sal  to  amend  this  Act.

 (b)  Does  not  arise.

 Complaints  against  Directors  of  M/s.
 Shalimar  Tar  Products  Limited,

 Calcutta

 *698,  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  any  complaints  of
 serious  financial  mismanagement  and
 irregularities  by  the  Directors,  past
 and  present,  of  M/s.  Shalimar  Tar
 Products  Limited,  6  Lyons  Range,
 Calcutta,  have  been  received  by
 Government;

 (b)  whether  they  relate  to  the
 period  when  the  concern  was  under
 the  Managing  Agency  of  M/s.  Turner
 Morrison,  later  transferred  to  Hun-
 gerford  Investments  Ltd.;  and

 (c)  whether  any  investigation  has
 been  ordered  into  the  affairs.  of  the
 company?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  H.  R,  GOKHALE):  (a)  Com-
 plaints  had  been  received  against  the
 earlier  mangement  of  M/s.  Shalimar
 Tar  Products  (1935)  Limited,

 (b)  They  related  to  the  period  qur-
 ing  which  Turner  Morrison  &  Co.
 Ltd.  were  the  managing  agents  of
 M/s.  Shalimar  Tar  Products  (1985),
 Ltd.  as  also  to  the  perio?  during
 which  the  company  was  being  mana
 ged  by  a  Board  of  Directors,
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 (ey  No  investigation  has  been  or-
 dered  under  the  Companies  Act,  but
 specific  instances  of  offences  under
 the  Indian  Penal  Code  noticed  during
 the  inspection  of  the  books  of  account
 have  been  referred  to  the  C.B.I.  for
 investigation.
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 Construction  and  Electrification  of
 Broad  Gauge  line  from  Ahmedabad

 to  Gandhinagar
 *699,  SHRI  ARVIND  M,  PATEL:

 SHRI  D.  P.  JADEJA:

 .  Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  latest  position  regarding  con-
 struction  of  Ahmedabad-Gandhinagar
 Broad  Gauge  line;

 (b)  whether  Government  propose  to
 electrify  this  line  alongwith  the  elec-
 trification  of  Virar-Sabarmati  track;
 and

 (c)  whether  Gujarat  Government
 have  made  a  request  in  this  respect
 and  if  so,  the  action  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Con-
 struction  of  27.85  kms.  long  BG  link
 between  Sabarmati  and  Gandhinagar
 has  been  sanctioned  on  ‘12-1-1973,  at
 an  estimated  cost  of  Rs.  2.85  crores
 and  the  work  is  in  progress.  Land
 acquisition  proceedings  have  been
 taken  in  hand  by  the  Gujarat  Govern-
 ment  who  will  transfer  the  same  free
 of  cost  to  the  Railway.  The  State
 Government  have  already  made  avail-
 able  52  hectares  of  land  to  the  Rail-
 Way  out  of  a  total  of  69.03  hectares.
 Earthwork  on  the  acquired  portion  of
 land  is  in  progress.  Tenders  for
 balance  earthwork  and  bridges  are
 uhder  finalisation.  The  target  date
 for  the  completion  of  the  line  is
 December,  ‘1974,

 (०)  No,  Sir.

 (c)  Yes,  Sir.  The  question  of  Elec-
 trification  of  Sabarmati-Gandhinagar
 Section  bas  been  examined  and  not
 found  visible  at  present.

 APRIL  10,  2973  Written  Anewerg  48

 U8.  Bustnessmen  delegition'’s  wit  to
 India  for  sale  of  Railway  haviware

 #700,  SHRI  R.  R.  SINGH  DEO:  Wil
 the  Minister  of  RAILWAYS  be  pieas-
 ed  to  state:

 (a)  whether  a  delegation  of  U.S.
 Businessmen  recently  visited  India;

 >)  whether  they  have  shown  in-
 terest  in  selling  Railway  hardware  to
 India;  and

 (c)  whether  their  proposalg  have
 been  examined  by  the  Government
 and  i¢  so,  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.
 Sir  A  ए  S.  Specialised  Raiiway
 Equipment  Trade  Mission  78  currently
 visiting  India.

 (b)  The  Mission  headed  by  an  offi-
 cial  of  US.  Department  of  Commerce
 alongwith  eleven  representatives  of
 various  cOmpanies  has  come  to  Ind’a
 to  explore  the  market  for  the  sale  of
 N.S  Equipments  as  well  as  to  look  for
 licensing  opportunities  in  India.
 During  discussion  with  the  officials  of
 the  Railway  Board,  members  of  the
 Mission  have  shown  interest  in  under
 standing  our  procurement  procedures
 and  the  specifications  and  types  of
 equipment  generally  imported  by  the
 Indian  Railways.

 (ce)  No  specific  proposals  have  been
 made  by  the  Trade  Mission  as  yet.
 Therefore  the  question  of  reaction  of
 the  Government  at  this  stage  does  not
 arise

 Fixation  of  seniority  of  Assistants
 who  have  already  officiated  as  Sec-

 tion  Officers  in  Railway  Board

 6650.  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state;

 (a)  whether  5  Assistants  of  the
 Railway  Board  were  empanelled  for
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 promotion  ag  Section  Officers  in  June,
 972  em  suisequently  promoted  as
 Section  Officers  in  August,  ‘1972;

 (b)  whether  selection  of  these  5
 Assistants  was  made  on  the  basis  of
 the  ‘Continuoug  Length  of  Service’  in
 the  grade  of  Assistants  in  terms  of
 the  Rule  a1)  of  the  R.BSS.  Rules,
 1969,  as  amended  vide  Notification
 GSR.  No.  65  dated  the  24th  April,
 1971;

 (c)  whether  the  promotions  so  made
 had  also  resulted  in  immediate  rever-
 sion  of  some  of  the  Section  Officers
 including  that  of  sOme  Scheduled
 Caste  candidates,  who  had  _  longer
 approved  service  compared  with  the
 approved  service  of  those  promoted;
 and

 (9)  whether  these  5  Assistants  pro-
 moted  as  Section  Officers  in  August,
 972  have  been  made  senior  to  the
 persons,  who  had  been  promoted  as
 Section  Officers  in  966  and  969  on
 regular  basis  and  if  s0,  the  reasons
 therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  Yes.

 (b)  and  (c)  In  terms  og  rules  in
 force,  the  selection  of  these  Assistants
 was  made  on  the  basis  of  ‘longest
 period  of  continuous  gervice’  in  the
 grade  of  Assistants.  Consequent  on
 the  promotion  of  these  Assistants  as
 Section  Officers,  some  Section  Officers,
 inchtding  3  Section  Officers  belonging
 to  Scheduled  Caste,  who  were  work-
 ing  as  such  purely  on  ad  hoc  basis,
 were  reverted.  They  have  since  been
 repromoted  in  temporary  arrange-
 ments.

 (d)  The  seniority  of  these  officers
 has  not  yet  been  determined.

 Wagong  of  Coal  reaching  Delhi

 865l.  SHRI  AMBESH:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state  the  number'’of  घइिणधाड  of  cal
 veaching  Delhi,  month-wise,  since
 January,  ‘1972?

 $0

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  The  total
 number  of  wagong  loaded  with  diff-
 erent  types  of  coal  and  coke  (except
 for  power  houses)  reaching  Delhi  since
 January,  972  is  given  below:

 (Figures  in  4-wheelers)

 Month  No,  of  wagons

 January  972  3945
 February  972  29178
 March  2972  3944
 April  972  288
 May  972  2664
 June  972  2770
 July  972  25093
 August  972  38673
 September  972  30373
 October  972  3982
 November  972  289i3
 December  972  2950
 January  973  3843
 February  973  3014
 March  973  4253

 Body  to  watch  expenses  on  Election

 6652.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  Government  propose
 to  establish  a  permanent  body  to
 keep  watch  on  expenses  on  elections
 and  to  prevent  excess  expenditure  by
 candidates;  and

 (b)  if  so,  the  broad  outlines  there-
 of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI

 menial
 CHAUDHURY):  (a)  No,

 ir,

 (b)  Does  not  arise.
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 Mode  of  recruliment  for  company
 Law  Board  Serviee

 6653.  SHRI  JHARKHANDE  RAI:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  the  Company  Law
 Board  Service  is  an  organised  Class
 I  Service  and  its  officials  are  ap-
 pointed  to  high  Secretariat  posts;

 (b)  if  so,  the  reason  why  recruit-
 ment  to  this  service  is  made  through
 U.P.S.C.  by  ad-hoc  advertisements
 and  by  selections  through  interview
 only;  and

 (c)  the  reasons  why  no  direct  rec-
 ruitment  to  this  service  is  made
 through  an  open  competitive  exami-
 nation  on  an  All-India  basis  as  in
 case  of  other  72  Central  Secretariat
 Services?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 D.  R.  CHAVAN):  (a)  Central  Com-
 pany  Law  Service  (formerly  known  as
 Company  Law  Board  Service)  is  an
 organised  Clasg  I  Service  and  its  offi-
 cials  are  appointed  to  high  Secreta-
 riat  posts,

 (b)  Under  the  Central  Com-
 pany  Law  Service  Rules,  appoint-
 ment  to  this  Service  are  made  both
 by  direct  recruitment  through  the
 U.P.8.C,  and  through  departmental
 premotions  according  to  the  quotas
 prescribed  by  these  Rules.  While
 making  direct  recruitment,  the
 U.P.S.C.  follows  the  practice  of  invit-
 ing  applications  through  advertise-

 ment  in  newspapers  and  —  selecting
 persons  after  interviewing  the  eligi-
 ble  candidates.

 (९)  The  number  of  vacancies  fall-
 ing  in  the  direct  recruitment  quota
 are  too  small  to  warrant  recruitment
 through  an  open  competitive  exami-
 nation.
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 केदारनाथ  (सदन  पार्क  जौर  घुना लल  बायो)
 बिल्ली  में  विघुतीकरण  कार्य

 6654.  शनी  ईश्वर  चौधरी  :  क्‍या
 सिंचाई  कौर  बिद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  केदार आग  (मदन  पार्क  कौर  धुना मल
 पार्क)  दिल्ली-55  में  क्या  विद्युतीकरण  कार्य

 पूरा  हो  चुका  हूँ  शौर  कालोनी  के  निवासियों
 को  व्यक्तिगत  कनेक्शन  मिलने  शुरू  हो
 गये  हैं  ?

 सिलाई  जौर  विद्युत्‌  मंत्रालय  में  उपमंत्री

 (भी  बालगोविन्द  बर्मा):  केदार बाग  (मदन
 पार्क  धुनामल  पार्क  )  दिल्ली-55  का  सामान्य

 विद्युतीकरण  मार्च,  973  में  पूर्ण  हुआ  था  ।
 कालोनी के  प्रत्याशी  उपभोक्ता  ब  वाणिज्यिक
 प्रौपचारिकताएं  पूर्ण  होने  पर  बिजली  कनेक्शन
 प्राप्त  कर  सकते  है  I

 मध्य  प्रवेश  में  चम्बल  विशु  परियोजना

 6655.  श्री  गंगा  चरण  लोकित  :
 क्या  सिंचाई  शौर  विद्युत  मन्नी  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  मध्य  प्रदेश  की  चंबल  विद्युत्‌
 परियोजना  भ्र पनी  पूरी  क्षमता  पर  कार्य  कर

 रही  है;

 (ख)  यदि  नही,  तो  इसके  ब्या  कारण

 हैं;  शौर

 (ग)  इनमें  पूरी  क्षमता  से  कार्य  कराने
 के  लिए  सरकार  का  विचार  क्‍या  कार्यवाही
 करने  का  है  ?

 लिया  धौर  रिश्वत  संग्रहालय  में  उपमंत्री

 (सी  बालगोविन्द  बर्मा)  :  (क)  से  (ग).
 3]  जनवरी,  973  तक  भ्रत्यधिक  लोड
 मांग  और  सिंचाई  के  लिए  जल  की  प्रतीक
 झ्रावश्यकताझों  के  कारण  चम्बल  जल-विशु
 केन्द्रों  का  धि कल्पित  क्षमता  से  अधिक  स्तर  पर
 प्रचालन  किया  क्या  था  ।  तत्पश्चात्‌,  गांधी
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 सागर  जलाशय  में  जल-स्तर  कम  होने  के
 कारण  विद्युत्‌ू-उत्पादन  प्रतिदिन  3.  5  मिलियन

 यूनिट  से  भटकर  2,  5  मिलियन  यूनिट
 प्रतिदिन  हो  गया  ।  मानसून  के  प्रारम्भ  होने  पर

 पूर्ण  उत्पादन  को  पुनः  आरम्भ  करने  की
 संभावना  है  ।

 Opinion  of  Soviet  regarding  Trans-
 portation  of  Oi]  from  Assam

 6656.  SHRI  BISWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 pleased  +o  state:

 (a)  whether  recently  some  soviet
 experts  have  given  the  opinion  that
 if  the  difficulties  pertaining  to  the
 transportation  of  oil  from  Assam
 could  be  solved,  India  can  augment
 its  production  of  oil  by  one  million
 tonnes;

 (b)  whether  the  Soviet  experts
 have  also  given  any  indication  as  to
 how  this  problem  in  the  existing  cir-
 cumstances  could  be  solved;  and

 (e)  whether  the  Government  of
 India  have  already  initiated  any  ac-
 tion  in  this  direction  and  if  so,  the
 outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  to  (c).  Reports  about
 the  views  of  some  Soviet  Experts  in
 this  regard  have  come  to  the  notice
 of  the  Government,  It  may,  how-
 ever,  be  mentioned  that  the  Govern-
 ment  is  already  aware  that,  but  for
 the  difficulties  pertaining  to  the
 transportation  of  oil,  the  crude  oil
 production  from  the  Assam  fields
 could  be  augmented  by  one  million
 tonnes  per  annum.  Following  the
 decision  taken  to  establish  additional
 refining  capacity  in  Assam  at  Bon-
 gaigaon  to  process  one  million  tonnes
 of  crude  थी  per  annum,  it  has  been
 decided  to  augment  the  pipeline  faci-
 Utiep  already  existing.  Thies  would

 involve  expansion  of  the  OIL’s  pipe-
 line  capacity  as  well  as  the  setting
 up  of  an  additional  crude  oil  condi-
 tioning  plant  at  Moran.  Action  on
 this  scheme,  which  is  being  taken  up
 in  two  stages,  has  already  been  ini-
 tiated  and  it  would  be  completed  by
 the  time  the  Bongaigaon  refinery  is
 commissioned.

 Views  of  Soviet  Experts  regarding
 Oil  needs  of  India

 6657.  SHRI  BISWANATH  JHUN-
 JHUNWALA:

 SHRI  M,  S.  SANJEEVI  RAO:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  ‘whether  Government's  atten-
 tion  has  been  drawn  to  the  news  item
 appearing  in  the  ‘Hindustan  Times’
 dated  the  ]4th  March,  973  about  the
 views  of  the  Soviet  Experts  that
 India  can  meet  its  oil  needs  if  20
 oil  rich  basins  in  the  country  are
 prospected;  and

 (b)  whether  the  Soviet  experts
 have  since  identified  the  20  basins
 referred  to  above  and  if  so,  the  names
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  Yes,  Sir.

 (b)  A  Soviet  team  of  experts  who,
 alongwith  the  ONGC’s  experts,  had
 earlier  carried  out  a  techno-economic
 feasibility  study  on  oil  production  in
 the  Public  Sector  in  India  mm  the
 next  0  years,  had  referred  to  26
 sedimentary  basins,  namely,  Cambay,
 Kutch,  Saurashtra,  Assam-Arakan,
 Western  Rajasthan,  Jodhpur-Nagaur,
 Punjab,  Ganges,  Cauvery,  Palar,
 Godavari-Krishna,  Pranhita~Goda-
 vari,  Andaman-Nicobar,
 Kerala-Laccadive,  Bengal,

 Kaladgi,  Bhima,  Bastar,  Chhatiagarh
 and  Cuddapah.
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 अधिक  मथी  सवारी  रेल  गाड़ियां  बाल तले
 सम्बन्धी  is  वर्षीय  योजना

 6658.  श्री  झम्बेध :  क्‍या  रल  मंत्री  यह
 बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  सरकार  के  विचाराधीन  कोई
 ऐसी  पंद्रह  वर्षीय  योजना  है  जिसके  द्वारा
 अधिक  लम्बी  सवारी  रेल  गाड़ियां  चलाई
 जायेगी;  कौर

 (ख)  यदि  हां,  तो  जोनबार  उन  लाइनों
 के  ताम  क्या  हैं  जहां  लम्बी  सवारी  रेलगाड़ियां
 चलाने  का  प्रस्ताव  है  ?

 रेल  संत्रालय  में  उप-मंत्री  (श्री  सुहृद
 चाहो  कुरेशी)  :(क)  कौर  (ख).  15बालक
 अवधि  के  लिए  कोई  विशिष्ट  योजना  नहीं
 बनायी  गयी  है  1  फिर  भी,  यह  नीति  पहले  से  है
 कि  यथासम्भव  व्यस्त  ट्रक  मार्गों  पर  लम्बी
 गाड़ियां  चलायी  जायें  tv

 Profitability  in  Hindustan  Antibiotics
 Limited

 6659.  SHRI  K.  S.  CHAVDA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  profitability  of
 the  Hindustan  Antibiotics  Limited  is
 on  the  decline;  and

 (b)  if  so,  the  reasons  therefor  and
 the  measures  proposed  to  remedy
 the  position?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  and  (b).  The  net  pro-
 fits  of  Hindustan  Antibiotics  Ltd.
 which  stood  at  Rs.  44.2  lakhs  in
 1969-70  declined  to  Rs,  2.47  lakhs
 in  1970-71  The  profitability  of  the
 undertaking,  however,  marginally
 improved  in  1971-72  when  it  made
 a  net  profit  of  Rs.  2.97  lakhs,  The
 total  turn-over  also  increased  from
 Rs.  683  lakhs  yearly  in  970-7l  to
 Rs  80)  lakhs  in  1971-72,
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 The  reduction  in  the  profitability
 of  the  undertaking  is  mainly  due  to
 (i)  fall  in  the  level  of  production
 particularly  of  streptomycin;  (ii)
 sharp  increage  in  the  cost  of  raw
 materials  and  other  inputs  since  the
 prices  of  antibiotics  were  fixed;  and
 (iii)  the  narrow  product  mix  of  the
 undertaking  which  limits  its  com-
 mercial  manouverability.

 (c)  The  various  constraints  which
 were  found  to  inhibit  production  and
 hence  the  profitability  of  the  under-
 takings  have  been  identified.  The
 undertaking  is  making  efforts  to
 secure  higher  efficiencies  of  extrac-
 tion  by  use  of  high  yielding  strains
 of  penicillin  and  streptomycin.  The
 undertaking  is  also  proposing  an  ex-
 pansion  and  diversification  pro-
 gramme  which,  when  implemented,
 is  expected  to  improve  its  profita-
 bility.

 Appointment  of  Managing  Director
 in  Hindustan  Antibiotics  Limited

 6659.  SHRI  K.  S.  CHAVDA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Hindustan  Antibiotics
 Limited  has  been  without  a  regular
 Managing  Director  for  a  long  time;
 and

 (b)  if  so,  what  steps  are  proposed
 to  be  taken  to  fill  the  post  at  the
 earliest  in  the  interest  of  the  efficient
 working  of  this  Undertaking?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  and  (b).  The  post  of
 Managing  Director  of  Hindustan
 Antibiotics  Limited  is  vacant  since
 lst  October  1972.  The  Works  Mana-
 ger  of  the  Company  is  presently  per-
 forming  the  duties  of  the  Managing
 Director  in  addition  to  his  own.  The
 question  of  filling  up  the  post  of  the
 Managing  Director  on  a  regular  basis
 is  under  active  consideration.
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 ing  Grad  bo  in  Taking  ther ua  up  o
 Examination

 6661,  SHRI  DHANSHAH  PRA-
 DHAN:  ‘Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No,  4850  on  the  497  December,  972
 regarding  Engineering  Services  Exa~
 mination  conducted  by  the  Union
 Public  Service  Commission  and  state:

 (a)  whether  instructions  have
 been  issued  to  the  Union  Public  Ser-
 vice  Commussion  that  they  should
 clearly  state  in  the  notification  re-
 garding  the  Engineering  Services
 Examination  that  Agricultural  Engi-
 neering  Graduates  are  also  eligible
 to  take  the  examination;

 (b)  whether  Agricultural  Engineer-
 ing  Graduates  are  eligible  for  such
 Services  as  Indian  Inspection  Ser-
 vice;  Indian  Ordnance  Factories’
 Service,  Indian  Civil  Service,  ete.;
 and

 (ec)  whether  in  the  notification
 No.  F/2/7/72  EI(B)  dated  the  एफ
 February,  973  issued  by  the  Union
 Public  Service  Commission  regard-
 ing  Engineering  Services  Examination,
 973  there  is  no  mention  about  the
 eligibility  of  Agricultural  Engineer-
 wng  Graduates  for  taking  the  said
 competitive  examination?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 No.

 (b)  They  are  eligible  for  all  ser-
 vices  to  which  recruitment  is  made
 on  the  basis  of  the  Combined  Engi-
 neering  Services  Examination.

 (c)  A  Degree  in  Engineering  from
 a  University  is  the  basic  qualification
 prescribed  for  admission  to  the  Engi-
 neering  Services  Examination.  The
 rules  do  not  make  any  distinction
 between  the  different  branches  of
 Engineering  ahd  candidates  holding
 degrees  In  different  branclies  of  engi-
 neering  (including  Agricultural
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 Engineering)  are  eligible  for  admis-
 sion  to  the  examination.

 Representation  from  Mysore  on
 National  Water  Grid  Issue

 6662.  SHRI  G.  Y.  KRISHNAN:
 SHRI  D.  B.  CHANDRA

 GOWDA:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  Government  of  Mysore
 have  made  any  representations  re-
 garding  the  National  Water  Grid
 Issue;

 (b)  whether  Government  if
 Mysore  have  requested  for  the  diver-
 sion  of  surplus  water  of  Godavari
 Basin  to  the  Krishna  Basin,  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND
 VERMA):  (a)  The  Government  of
 Mysore  made  a  request  for  supply-
 ing  to  them  information  on  the  sub-
 ject  of  Ganga  Cauvery  link  (National
 Water  Grid).  Such  information,  as
 was  available  as  a  result  of  office
 studies,  has  been  sent  to  them.

 (b)  and  (c).  The  question  of  diver-
 sion  of  surplus  waters  of  Godavari
 to  Krishna  basin  has  been  referred
 to  the  Krishna-Godavari  Water  Dis-
 putes  Tribunal.

 Agreement  between  India  and
 Kuwait  for  setting  up  Fertilizer

 Project

 6663.  SHRI  G.  Y.  KRISHNAN:
 SHRI  RANABAHADUR

 SINGH:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  any  agreement  has
 been  signed  between  India  and
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 Kuwait  for  setting  up  Fertilizer  Pro-
 jects  recently;  and

 (b)  if  so,  the  main  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  and  (b).  Yes,  Sir.
 Under  the  joint  note  signed  by  the
 leaders  of  the  Indian  and  the  Kuwaiti
 Delegations  in  New  Delhi  on  the  6th
 October,  1972,  it  wag  agreed,  inter-
 alia,  that  possibilities  should  be  ex-
 plored  for  setting  up  of  a  joint  ven-
 ture  fertilizer  project  in  Kuwait.
 Preliminary  proposals  in  this  regard
 have  subsequently  been  sent  by  the
 Fertilizer  Corporation  of  India  to
 Kuwait.

 Replacement  of  Existing  Dining  Cars
 by  Pantry  Cars  to  serve  Pre-cooked

 Food

 6664.  SHRI  com  K,  JAFFER
 SHARIEF:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  for  the  replacement  of  the
 existing  dining  cars  by  pantry  cars
 to  serve  pre-cooked  food;

 (b)  whether  changes  in  this  re-
 gard  have  been  made  in  the  Fron-
 tier  Mail  and  Grand  Truiik  Express;
 and  4
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 (e)  i€  so,  the  result  of  the  changes
 made?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 It  is  préposed  to  replace  fhe  exist-
 ing  Dining  Cars  by  Pantry  Cars  to
 serve  pre-cooked  food  on  a  few
 selected  trains,

 (b)  Yes.

 (c)  The  changes  made  have  elimi-
 nated  the  washing  and  cooking  pro-
 blems  on  the  moving  trains  and  has
 enabled  the  pantry  cars  being  kept
 clean.  It  has  also  helped  in  the
 bearers  and  cooks  to  remain  in  clean
 uniforms.

 Nylon  Filament  Yarn  Projects  in
 Joint  Sectors

 6665.  SHRI  D.  3B,  CHANDRA
 GOWDA:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS
 be  pleased  to  state:

 (a)  the  number  of  Nylon  Filament
 yarn  manufacturing  projects  decid-
 ed  by  Government  to  be  set  up  in
 the  joint  sector;  and

 (b)  the  cost  along  with  their  loca-
 tions,  State-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  Three.

 (b):

 S.No.  Name  of  the  State  Corporation  Location  (State-wise)

 I  Mysore  State  Industrial  Investment
 poration  Ltd.,  Bangalore

 and  Development  Cor-
 ०  Mysore  State

 2  Haryana  State  Industrial  Development  Corporation  Ltd.
 Chandigarh  ———  =

 ;

 3  Andhra  Pradesh  Industrial  Development  Corporation  Ltd.,
 Hyderabad  .  हि  छा  .

 seomee

 +  Haryana  State

 .  Andhra  Pradesh
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 The  capita]  cost  for  a  nylon  pro-
 ject  of  a  capacity  of  32700  tonnes  is
 estimated  to  be  Rs.  7  crores.

 Pali  up  Capital  of  companies  in
 Amam

 6686,  SHRI  ROBIN  KAKOTI:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:  Y

 (a)  the  total  number  of  Private
 Limited  and  Joint  Stock  Companies
 functioning  in  Assam  at  the  end  of
 the  year  1969-70,  970-7l  and  97l-

 72;  and

 (b)  the  amount  of  paid-up  Capital
 df  these  Companies  at  the  end  of

 1971?  {

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  D.  R.  CHAVAN):  (a)  The
 number  of  Joint  Stock  Companies
 limited  by  shares  at  work  in  the
 State  of  Assam  (before  reorganisa-
 tion)  at  the  end  of  the  years  1969-
 70,  970-7l  and  1971-72,  was  396,

 409  and  445  respectively.

 (b)  The  paid-up  Capital  of  com-
 panies  at  work  as  at  the  end  of
 i97-72  aggregated  to  Rs.  54.5  crores.

 चौथी  पंचवर्षीय  योजना  सें  लंघन  गेस  का
 लक्ष्य

 6667.  शी  एम०  एस०  पूरी:  क्‍या
 चेट्रोलियन  कौर  रसायन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  क्या  सरकार  ने  चतुर्थ  पंचवर्षीय
 ओज ना  में  इंजन  की  गस  के  लिए  कोई  लक्ष्य
 निर्घारित  किया  भा  और  यदि  हा,  तो  क्‍या
 लक्ष्य  प्राप्त  कर  लिया  गया  है  ?

 पेट्रोलियम  शौर  रसायन  मंत्रालय  में
 उपमंत्री  थी  दलबीर  सिह)  :  चौथी  पंच-
 जअरधीय  योजना  के  दौरान  कुकिंग  बस  के
 खानपान  के  लिए  कोई  लक्ष्य  निर्धारित  नहीं

 किया  गया  है  I  1969,  1970,  972  तथा
 972  के  दौरान  शोधनशाला  में  एल०पी०

 जी०  का  वास्तविक  उत्पादन  इस  प्रकार  है  :

 (आंकड़े  000  मीटरी  ह... ड  में)

 969  970  972  972

 (अस्थाई)

 27  6]  95  227

 (उपर्युक्त  प्लांटों  में  जस्सो  शोधनशाला

 द्वारा  लूब  इंडिया  को  सप्लाई  की  गई  मात्रा

 शामिल  नही  है)  ।

 New  Irrigation-cum-power  projects
 in  Mysore  ;

 6668,  SHRI  DHARAMRAO  AF-
 ZALPURKAR:  Will  the  Mimster  of
 IRRIGATION  AND  POWER  be
 pleased  to  state:

 (a)  the  new  irrigation  and  irriga-
 tion-cum-power  projects  sanctioned
 in  the  State  of  Mysore  during  the
 last  three  years;

 (b)  the  total  amount  of  Central  help
 sought  and  granted  for  each  of  these
 projects;  and

 (c)  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  The  Government  of  Mysore
 have  a  number  of  major  and  medium
 irrigation  projects  in  hand  in  the
 Fourth  Plan  and  attention  has  been
 concentrated  in  progressing  the  pro-
 jects  already  in  hand,  However,  in
 the  last  three  years,  4  new  medium
 irrigation  scheme  namely  Gundal,
 Taraka,  VotehOle  and  Sagaradaddakarc
 proposed  by  the  State  Government
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 were  approved  by  the  Planning  Com-5 mission  for  inclusion  in  the  develop-
 mental  Plans  of  the  State.

 (०)  and  (०).  The  Mysore  Govern-
 ment  approached  the  Central
 Gevernment  for  a  special  assistance
 of  Rs.  30  crores  annually  for  a  period
 of  six  years  for  four  of  their  major
 irrigation  projects  namely  Upper
 Krishna,  Malaprabha,  Ghataprabha
 Stage-II  and  Hemavati  projects.  A
 special  Central  assistance  of  Rs.  2.72
 crores  for  Ghataprabha  and  Mala-
 prabha  projects  was  allocated  for  the
 year  1072-73,  and  it  was  expected  that
 the  Government  of  Mysore  would  add
 Rs,  .28  crores  from  their  assessed
 State  Plan  resources;  thus  providing
 an  additional  outlay  of  Rs.  2  crores
 for  each  of  these  projects  over  and
 above  envisaged  earlier  in  the  State
 Plan  for  1972-73,

 The  Planning  Commission  is  at
 present  having  under  consideration  a
 proposal  for  giving  special  central
 assistance  to  selected  irrigation  pro-
 jects  in  the  country  whose  accelelerat-
 ed  construction  can  help  to  create
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 ignificant  additional  irrigation  poten-
 tial  in  the  next  three  years.  Some
 projects  of  Mysore  are  also  being
 considered  in  this  connection.

 Prosecuiion  lagnehed  againat
 facturers  and  Traders  for  violating

 Drugs  (Price  Control)  Order,  3970

 6669.  SHRI  BHALJIBHAI  PAR-
 MAR:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  the  number  of  prosecutions
 taunched  to-date  against  manufactur-
 ers  and  traders,  separately  for  viola-
 tion  of  the  Drugs  (Price  Control)
 Order,  1970;  and

 (b)  in  how  many  cases  convictions
 were  secured  and  what  are  the  names
 of  the  firms  and  persons  convicted?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PERTOLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SIN-
 GH):  (a)  and  (b).  The  nimber  of
 cases  in  which  prosecutions  were
 Jaunched  for  violation  of  the  Drugs
 (Prices  Control)  Order,  979  and  the
 number  convicted  in  various  States
 are  indicated  below:

 Name  of  State  Position  Prosecu-  Number as  on
 oe  ned

 convicted

 t  2  3  4

 Maharashtra  I4-7-72  23  8

 Gujarat  (23-79-72,  5  II

 Tamil  Nadu  I9-6-72

 Mysore  21-6-72,
 West  Bengal  24-6-72  I

 Andhra  Pradesh  II-7-72

 Haryana  ‘10-8-72,

 Himachal  Pradesh  16-8-72

 Uttar  Pradesh  29-8-72  3  3

 Punjab  28-9-72  I  oe

 Madhya  Pradesh  .  20-9-72,  x  I

 Orissa  309-72  oe
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 ca  2  3  4

 ‘Kerala  नायर  5  I
 Jethitin  &  x ‘Kastatir  74-73

 Biber  22-73,

 ‘Rajasthan  9-3-73
 Deh.  *  +  .  *  *«  *  24-3-73,  r  x

 Chandigarh  1-7-72,

 Manipur  2b-6-72,

 Tripura  नि  19-6-72
 Dadra  &  Nager  Have  15-6-72,

 Andamans  21-6-72,
 Pondicherry  6-6-72
 Goa,  Daman  &  Diu  20-6-72

 The  collection  of  remaining  infor-
 mation  will  involve  time  and  labour
 uot  commensurate  with  the  results
 achieved.

 Expansion  licence  for  Tetracycline/
 Oxytetracycline  granted  to  M/s  Pfizer,

 Limited

 6670.  SHRI  BHALJIBHAI  PAR-
 MAR:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  atate:

 (a)  whether  M/s.  Pfizer  Limited,
 foreign  Drug  fitm  wus  granted  an
 expantion,  Ileence  for  ‘Tetracycliné/
 Oxytetracycline,  subject  to  the  condi-
 tion  that  certain  percentage  of  the
 production  wil}  be  exported;

 (b)  ff  so,  when  this  Meende  was
 granted  and  the  terms  and  condition
 of  the  liceneé;  and

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OP  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  to  (c).  M/s.  Pfizer  Limi-
 ted  were  granted  an  industrial  licence
 for  effecting  substantial  expansion  for
 tie  manufacture  of  Tetraryclines  to
 the  extent  indicated  below,  in  Sep-
 tember  1965:

 Tetracycline  2  tonnes  to  3  tonnes

 Oxytétrucychne  3  tonnes  to  7  tonnes

 |  peeemromnet  b  ~  os  7७७  परत  नमन  न
 ToTaL  §  ronnes  to  70  tonnes

 The  above  licence  was  subject  to
 the  following  conditions:

 (a)  ‘That  additional  foreign  ex-
 change  required  for  the  im-
 port  of  raw  materials  in
 connection  with  the  manufac-
 ture  of  additional  5000  kg.  of
 tetracycline  would  be  earned

 ्  enttte  Reheens  and
 (b)  That  25  per  cent  (

 five  pertént)  dé  the  tang
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 production  of  tetracycline  in
 value  will  be  exported  an-
 nually  from  1966-67,  A  bond
 to  this  effect  should  be  exe-
 cuted  in  consultation  with  the
 Ministry  of  Commerce.

 In  July  1967,  M/s.  Pfizer  were  issued
 another  Yodustrial  licence  for  effecting
 substantial  expansion  as  under:

 Tetracycline  3-5  tonnes

 Oxtetracychine  © oe  tonnes

 TorTaL  lo—i4  tonnes

 The  licence  issued  in  July  967  was
 subject  the  following  export  condi-
 tions:—

 (a)  Production  in  excess  of  ten
 tonnes  of  tetracyclines  shall
 be  exported,  unless  Govern-
 ment  by  prior  approval  give
 permission  to  sell  any  part  of
 it  in  the  country,  in  the  first
 year  four  tonnes  must  be  ex-
 ported;

 Irrespective  of  the  actual
 quantity  of  tetracyclines  ex~
 ported  from  the  second  year
 onwards,  as  above,  &  total  of
 Re.  5  lakhs  annually  must  be
 exported  as  an  average  over
 five  years  of  tetracycline  and
 other  items  of  pharmaceuti-
 cals,  This  export  of  Rs.  5
 lakhs  should  be  over  and
 above  the  current  level  of  ex-
 port;

 (b)

 (c)  The  commitment  to  export  25
 per  cent  of  the  initial  capacity
 of  ten  tonnes  of  tetracyclines,
 in  value,  remains.  There
 would,  however  be  no  objec-
 tion  to  the  export  of  tetra-
 cycline  and  other  items  of
 pharmaceuticals  provided  the
 total  value  of  2500  kg.  of
 tetracyclines  will  be  calculat-
 ing  factor.

 With  reference  to  the  contlition
 imposed  in  the  licence  issued  in  Sep-
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 tember,  1985,  M/s.  Pfizer  have  not
 executed  any  export  bond  so  far.
 When  the  matter  was  taken  up  with
 the  party  in  August  97l,  the  party
 represented  that  even  without  execu-
 tion  of  export  bond  they  have  fulfilled
 the  export  obligation  as  stipulated  in
 the  licence.  CCI&E  was  consulted,
 and  he  is  of  the  view  that  an  export
 obligation  stipulated  in  1964-65  can-
 not  be  continued  in  1972  especially
 when  the  party  represent  that  they
 have  already  conformed  to  the  export
 obligation,  As  regards  the  industrial
 licence  issued  in  July  967  it  was  not
 subject  to  execution  of  such  a  bond.

 Drugs  exported  and  foreign  exchange
 earned

 6671.  SHRI  BHALJIBHAI  PAR-
 MAR:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  the  quantum  of  exports  of
 drugs,  bulk  as  well  as  formulations
 and  other  items,  made  by  each  of  the
 drug  manufacturing  firms  in  the  or-
 ganised  sector  (borne  on  the  books  of
 DG.T.D.)  during  the  years  1970-71
 and  97l-72,  separately;

 (b)  the  names  of  the  drugs,  the
 F.0.B.  prices  and  the  countries  to
 which  exports  were  made;

 (c)  the  import  content  of  the  drugs
 exported  and  the  extent  of  the  net
 foreign  exchange  earned  as  a  result  of
 exports;  and

 (d)  the  nature  of  concessions  grant-
 ed  to  each  firm  for  the  exports  made
 by  it  during  the  said  period?

 THE  DEPUTY  MINISTRY  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  to  (d).  8  statement
 showing  the  names  of  some  of  the
 units  in  the  organised  sector,  items
 exported,  value  of  exports  during
 i970-7  and  1971-72,  and  the  main
 countries  to  which  they  were  exported
 is  laid  om  the  Table  of  the  House.

 aaa
 in  Library,  See  No,  LT-4780/
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 The  collection  of  the  remaining
 detailed  information  will  involve  con-
 siderable  time  ang  labour  which  will
 not  be  commensurate  with  the  results.

 Diffeulty  in  getting  wagons  experi-
 enced  by  Peeple  of  Cottage  Industry

 in  Trivandrum  District

 6672.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 ‘(a)  whether  Government  are  aware
 of  the  hardship  and  delay  experienced
 by  the  people  of  Trivandrum  District
 who  are  engaged  in  cottage  industries
 in  getting  permission  for  Railway
 booking  and  in  getting  Railway
 wagons  to  take  their  goods  to  differ-
 ert  parts  of  Kerala  and  Tamilnadu;

 (b)  whether  Government  are  aware
 that  these  difficulties  in  Railway
 booking  have  resulted  in  large  scale
 ‘unemployment  among  people  who  are
 engaged  in  cottage  industries;  and

 (c)  if  so,  the  steps  taken  to  redress
 their  grievances?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  and
 (b).  Traffic  in  coir  yarn  and  cadjans
 is  offered  at  Trivandrum  station  for
 despatch  by  rail  by  different  cottage
 Industries  in  Trivandrum  District.

 This  traffic  is  being  cleared  current
 ly  and  during  the  period  from  ist
 January  to  20th  March  1973,  54
 wagons  were  loaded  with  coir  and
 cadjans  against  the  demand  for  57
 ‘wagons.

 (९)  Does  not  arise,

 Construction  of  an  over-bridge  at
 Kadakavor  level  crossing  near

 Trivandrum

 6678.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  Government  have
 received  any  representation  regard-
 ing  the  construction  of  a  platform

 over-bridge  and  an  over-bridge  at
 Kadakavur  level  crossing  near  Tri-
 vandrum;  and

 (b)  if  so,  the  gist  thereof  and  the
 reaction  of  Government  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  and
 (b).  The  representation  received  was

 for  provision  of  @  second  platform,  a
 foot  over  bridge  on  the  platform  and
 a  road  over  bridge  in  replacement  of
 the  existing  level  crossing  at  Kada-
 kavur  Railway  Station.

 The  work  regarding  provision  of  a
 second  rail  level  island  platform  is
 proposed  in  connection  with  the
 scheme  for  conversion  of  the  Quilon
 Trivandrum  section  from  Metre  Gauge
 to  Broad  Guage.  Provision  of  a  foot
 over  bridge  to  connect  one  platform
 with  another  is  however  not  consider-
 ed  justified.

 Work  regarding  the  replacement  of
 leve]  crossing  at  Km  795/0-ll  by  a
 road  over  bridge  has  already  been
 including  in  the  Budget  ‘1978-74,  and
 the  same  will  be  carried  out  after
 finalisation  of  detailed  plans  and  esti-
 mates  in  consultation  with  the  State
 Government  to  whom  the  matter  has
 already  been  referred.

 उत्तर  रेलवे  में  बिना  दोष  के  प्लेटफार्म

 6674.  श्री  हुकम  द्वन्द  कछवाय :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 इस  समय  उत्तर  रेल  में  ऐसे  स्टेशनों  की

 संख्या  कितनी  है  जहां  बिना  शैड  के  प्लेटफार्म

 हैं?

 रेल  संत्ञालय  में  उपमंत्री  (भी  मुहम्मद

 शफी  कुरैशी)  :  1043.
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 1... उ  | ह  में  बिना  कड़  के  प्लेटफार्म

 6675.  भी  ह्क्म  छह  कॉचवोग :

 क्या  शेल  मली  यह  बताने  की  कृपा  करेंगे  कि

 हस  समय  उत्तर  रेलवे  में  ऐसे  स्टेशनों  की

 सख्या  कितनी  &  जहा  बिना शैड  के  प्लेटफार्म
 हैं?

 देख  मं शर क्षय  में  जपभंत्री  (इसी  मुहम्मद
 शफ़ी  कुरेशी)  :  438.

 ै ५1६  रेलवे  में  सम्पत्ति  की  चोरी  की

 घटनाएं

 6676.  द. 2  हुकम  चंद  कहरुवा  :

 क्या  रेल  मंत्नी यह  बताने  की  कृपा  करेंगे कि  :

 (क)  गत  तीन  वर्षों  में  पूर्वी  रेलवे  में

 रेलवे  सम्पत्ति  की  चोरी  की  कितनी  घटनाएं

 रजिस्टर  की  गई  है  कौर  रियों  मे  कितने

 मूल्य  का  माल  गया;  कौर

 (@)  इस  सम्बन्ध  में  कितने  व्यक्तियों

 के  विरुद्ध  चोरी  के  मामले  दर्ज  किये  गये  हैं  ?

 रेल  मंत्रालय  में  उपमंत्री  (भी  मुहम्मद
 क्यो  कुरेशी)  :  (क)  पूर्व  रेलवे  मे  पिछले
 सीन  बहिनों  अर्थात्  जनवरी,  73  से  मार्च,  73

 के  दौरात  रेल  सम्पत्ति  की  बोरिये  64  मामले
 दर्ज  किये  ब्य  ।

 इसमें  थोरी  सभी  सम्पत्ति  का  मूल्य
 114,954  रपये  था  |

 (@)  इस  सम्बन्ध  में  ag  व्यक्तियों  के

 विऋद्ध  मामले  दर्ज  किये गये  &
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 पश्चिम  कल्बे  में  ब्रिग  हिंद
 फक

 ' करते  ह 4

 गालियों  से  set  ,क़ी

 6677.  भी  ह...  ae  कॉलचाथ  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  गत  तीन  महीनों  में  पश्चिम  रेलवे  मे
 बिना  टिकट  यात्रा  करते  प्रकार  मये  जातियों
 से  जुर्माने  सहित  कुल  कितना  रेल  भाड़ा
 वसूल  किया  गया  ?

 देल  मंत्रालय  में  उपबंधों  फनी  भु हस् भद
 शफ़ी  कुरेशी)  :  पिछले  तीन  महीनों  अर्थात
 दिसम्बर,  972  से  फ़रवरी,  973  तक
 की  भ्र वधि  में  पश्चिम  रेलवे  में  बिना  टिकट
 यात्रा  करते  पकड़े  गये  यात्रियों  से  जुर्माने
 और  किराये  के  रूप  में  वसूल  की  गयी  रकम
 इस  प्रकार  है  —

 रुपये

 जुर्माने  के  रूप  में  4,  35,  843

 किराये  के  रूप  में  .  2,40,405

 Shares  Held  by  Tatas  and  Birlas
 and  the  Members  of  their  Families

 in  Industrial  Concerns  Belonging
 to  thelr  Groups

 6678  KUMARI  KAMLA  KUMARI:
 Wil)  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  the  total  value  of  shareg  held
 by  Shri  ‘Tats  and  the  members  of  his
 family  in  the  industrial  concerns
 belonging  to  his  group  ip  the  year
 1969;

 (b)  the  vajue  of  shares  held  by
 Shri  Birla  and  mangbers  of  his  family
 in  the  industrial  concerns  belonging
 to  hif  group  in  the  year  l960;  and

 (९)  the  total  value  of  shares  held
 by  Tatas  and  Birlas  in  their  indus-
 trial  concerns  af  presept?
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 कड  WINIGTER  OF  ,  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 D.  R.  CHAVA):  (a)  ७  (c).  The  in-
 formation  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 Electrification  of  villages  in  the
 country:

 6679.  KUMARI  KAMLA  KUMARI:
 Wilt  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  the  year  by  which  all  the  villa-
 ges  in  the  country  will  be  electrified;
 and

 (b)  the  year  by  which  all  the  villa-
 ges  in  Bihar  and  U.P.  will  be  electri-
 fied?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  and  (b).  The  emphasis  in
 rural  electrification  schemes  through-
 out  the  country  since  1966-67  is  on
 the  energisation  of  pumpsets  for
 increasing  agricultural  production,
 Electrification  of  villages  is  a  subsi-
 diary  part  of  this  programme,  The
 position  of  electrification  of  villages
 and  energisation  of  pumpsets  in  Bihar
 Uttar  Pradesh  and  in  the  country  as
 a  whole  as  On  26th  February,  979  is
 given  below:—

 Name  of  State  Total  No.  No.  of  Percentage  No.  of
 of  villages

 cillages
 pumpsets
 energised

 Bhar...  Tv  .  .  .  67665  BQO  84277
 ttar  Pradesh  I,I2,624  26,18  *  3372  1,092,964,

 All-India  §,66,878  1,34;160  23°6  21,37,013

 According  to  the  perspective  plan
 for  rural  electrification  for  the  decade
 1971-81  drawn  up,  it  is  envisaged  that
 by  1981,  subject  to  availability  of
 funds,  at  least  50  per  cent  of  villages
 in  each  State  would  be  electrified.

 The  time  by  which  all  the  villages
 in  the  country  including  those  in  Biher
 and  Uttar  Pradesh  will  be  electrified
 depends  upon  the  availability  of  re-
 ह...  in  the  Fifth  and  subsequent
 Plans,

 6680,  KUMARI  KAMLA  KUMARI
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  quantity  of  coal  pilferred

 ig.
 Railway  wagons  in  the  year

 1  78  in  Uttar,  Pradesh,  Haryana,
 Rajasthan  and  West  Bengal;

 (b)  whethér  huge  quaritity  of  coal
 being  pilferred  from  the

 loaded  iron  8  tilese  States;  and

 (c)  if  so,  the  steps  taken  by  Gov-
 ernment  to  check  the  pilferage?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  The
 following  table  gives  the  quantity  of
 coal  pilferred  from  reilway  wagons  in
 Uttar  Pradesh,  Haryana,  Rajasthan
 and  West  Bengal  during  the  years
 397l  and  1972:

 Year  Stare  Quantity  of
 coal
 pilferred.

 I97I  Uttar  Pradesh  7347  Kg.
 972  Uttar  Pradesh  2089  Kg.
 3977  Haryana  446  Kg.
 i972  Haryana.  .  «  72  Kg.
 197t  Rajisthen  86  Kg.
 972  Rajasthan  17s  Kg.
 397t  West  Bengal  596305  Kg.
 3972  West  Bengal  .  3०46973  Kg.

 Note:  The  above  figures  represent
 Coal  involved  in  detected  cases,
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 (b)  No,  Compared  to  the  quantity
 of  Coal  transported  the  amount  pil-
 ferred  is  negligible.

 (c)The  following  steps  have  been
 taken  for  prevention  of  pilferage  of
 coal  on  Railways:

 (dy  R.P.F.  staff  are  posted  round
 the  clock  to  guard  the  booked
 consignments  including  coal,
 against  crimina]  interference
 in  Yards,  Goods  Sheds  and
 Parcel  Offices,

 (2)  Constant  vigilance  is  exercised
 over  the  criminals  and  their
 activities.

 (3)  Regular  collection  of  Crime
 Intelligence  is  done  by  CIB
 staff  at  Headquarters  and  in
 Divisions  to  exercise  a  check
 over  criminals,

 (4)  Incognito  watch  over  the
 receivers  of  stolen  property
 is  maintained.

 (5)  Escorting  of  goods  trains  is
 done  by  RPF  in  affected  Sec-
 tions,

 (8)  Patrolling  of  affected  and
 vulnerable  yards  and  sections
 notorious  for  Crime  is  under-
 taken  by  Uniformed  and
 Armed  wing  staff.

 (7)  Frequent  surprise  checks  are
 make  by  RPF  supervisory
 staff  to  ensure  that  the  pre-
 ventive  measures  are  adequa-
 te  and  effective.

 (8)  Liberal  utilization  of  powers
 vested  in  R.P.F.  under  R.P.
 (U.P.)  Act  ig  made  against
 criminals/receivers  of  stolen
 railway  property.

 New  Circle  for  Survey  of  Railway
 lines  for  Bihar  and  Madhya

 Pradesh

 668l.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  set  up  a  new  circle  for  eurvey  of
 work  on  new  Railway  lines  in  Bihar
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 and  Madhya  Pradesh  and  for  doubl-
 ing  the  Railway  lines  in  these  two
 States;

 (७)  if  so,  the  gist  thereof;  and

 (९)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to
 (eo).  No,  Survey  Teams  are  appointed
 as  and  when  the  need  for  carrying
 out  Surveys  for  new  lines/doubling
 arises.  Such  surveys  covering  Bihar
 and  MP,  are  already  in  progress.

 Strike  by  Loco  Staff  Ratlam
 Division  (Western  Railway)

 6682  SHRI  BHAGIRATH  BHAN-
 WAR:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  Loco  Staff  of  the
 Ratlam  Division  of  the  Western  Rail-
 way  went  on  a  strike  in  the  third
 week  of  March,  19738;  if  so  the  reasons
 of  the  strike;  and

 (b)  the  measures  proposed  to  settle
 the  dispute?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  On
 8th  March  978  a  section  of  Loco
 Running  Staff  started  reporting  sick
 or  refusing  to  work  in  higher  capacity
 on  a  day-to-day  basis  and  this  conti-
 nued  till  ‘16.3.73,  Their  main  demand
 was  that  officiating  arrangements  in
 higher  grades  should  be  made  by
 regular  promotions  and  not  on  a  day-
 to-day  basis.

 (b)  The  Railway  Administration
 had  already  initiated  action  in  this
 direction.  The  position  was  explained
 to  the  strikers,  who  were  also  assured
 that  action  would  be  finalized  at  the
 earliest,
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 Rigging  in  prices  of  Antibiotics  by
 American  Firm

 6683.  DR.  H.  P.  SHARMA:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  ‘be  pleased  to  state:

 (a)  whether  Senator  Kefenwer
 Committee  has  highlighted  the  large
 acale  rigging  in  the  prices  of  anti-
 biotics  by  some  of  the  American  firms
 in  India;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  prevent  such  practices,
 éspecially  in  relation  to  life  saving
 drugs?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OP  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  The  report  which  came
 out  in  3967  said  that  the  prices  in
 India  for  the  broad-spectrum  anti-
 biotics,  Aureomycin  and  Achromycin
 are  among  the  highest  in  the  world.

 (b)  The  ceiling  prices  at  which
 some  of  the  drugs  can  be  imported
 have  already  been  specified  in  the
 Import  Trade  Control  Policy  Book.
 The  import  of  several  drugs  has  also
 been  canalised  through  the  State
 Trading  Corporation  Limited  and  the
 coverage  of  the  items  under  canalisa-
 tion  scheme  is  reviewed  and  enlarged
 from  time  to  time,

 6684.  SHRI  CHANDRIKA  PRASAD:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  out  of  six  posts  of
 Assistant  Commercial  Inspectors  in
 Bilaspur  Division  of  South  Eastern
 Railway,  8  posta  were  filled  by  the
 Office-clerks  of  the  Divisional  Office
 vide  D,  S.  Bilaspur’s  letter  No,  ‘B/99
 /COMM./ACI/7,  dated  i4th  January,
 ‘1972;

 (b)  whether  one  post  of  Commer-
 cial  Inspector  in  grade  Rs.  250—380(A)
 and  2  posts  of  Assistant  Comi-
 mercial  Inspectors  in  grade  of  205—
 280(A)  which  were  sanctioned  vide
 G.M.,  with  the  concurrence  of  FA  &
 CAO,  South  Eastern  Railway,  are  not
 operated  so  far;  and

 (c)  ig  so,  the  reasons  therefor?  !

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OP  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (b)  and  (c).  One  post  of  Commer-
 cial  Inspector  in  grade  Rs,  250—380
 and  two  posts  of  Assistant  Com~-
 mercial  Inspector  in  grade  Re,  205—
 280  were  sanctioned  by  the  Head.
 quarters  office  in  addition  to  the  exist-
 ing  sanction  at  the  Divisional  level.
 There  was  a  doubt  regarding  operation
 of  these  posts.  After  the  same  was
 resolved,  action  has  since  been  taken:
 for  filling  these  additional  posts.

 Safety  of  Stations  earnings  in
 Travelling  Cash  Safea

 6685.  SHRI  CHANDRIKA  PRASAD:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Travelling  Cash  Safes
 used  by  Western  Railway  on  Metre
 Gauge  System  are  defective  and
 Sealed  leather  Cash  Bags  having  the
 Station  Earnings  can  be  taken  out
 from  these  Safes;

 (b)  if  so,  the  steps  taken  by  the
 Administration  to  replace  the  same;

 (c)  the  number  of  sealed  Cash  bags found  missing  from  the  Travelling Cash  Safes  during  the  years  969—
 972  by  the  Ajmer  Cash  Office  of
 Western  Railway,  and  the  number  of
 complaints  lodged  with  the  Govern-
 ment  Railway  Police  Ajmer  for  the
 same;  and

 (d)  the  number  of  cases  in’  which the  thefts  were  traced  and  the  num.

 pee
 of

 ary?
 which  remained  un-

 ced  the  lose  of  amount  sus-
 tained  by  Government?

 =



 ca  Ries
 IN

 THE

 i):  (a)  ie

 (b),  Dpes  not  arise.

 (c)  During  the  years  969  to  1073,
 tweleve  cash  bags  were  not  found  in
 the  Travelling  Cash  Safes  in  which
 they  were  stated  to  have  been  de-
 posited  In  all  these  cases,  com-
 plaints  were  lodged  with  the
 Government  Railway  Police,

 (ad)  No  thefts  have  been  located  All
 the  elve  missing  bags  remain  un-
 tr  The  amount  of  loss  due  to
 these  mugsing  bags  is  Rs  12,171  77.

 Shed  over  Piatferm  No.  2  and  3  and
 covering  of  over-bridge  at

 Hohtak  Raliway  Station

 6686,  SHRZ  DALIP  SINGH:  Will
 the,  Maniater  af  RAILWAYS  be  pleas-
 ed  to  state;

 N,
 (a)  whether  the  she@  at  Platform
 yt  and,  3  hag  been  extended  and

 the  707६  oversbridge  eqverad  at  Rail-
 way  Station  Rohtak  according  to  the
 plan;  and

 (४)  if  not,  the  circumstances  caus-
 ing  deviation  from  the  basic  require-
 ments  of  this  work?

 THE  DEPUTY  MINISTER  IN  THE
 ‘Mint

 नि
 or  RAILWAYS  (SHRI

 MOHD
 QURESHD

 BY  (a)  Shed
 on  platforms  No  2  and  3  has  been
 extended  The  work  of  covering  the
 fact  over  bradge  is  in  hand  and  will
 ba,  completed  shortly.

 (b)  Doep  not  arise

 Puyetuafity,  of  369  Up  Train  af  Rohtak

 6687.  i  DALIP  SINGH,  wWul
 thé  Mimister  of  RAILWAYS  be  pleased
 to  state

 {a)  the  percentage  punctuality  of
 309  Up  train  at  Rohtak,

 (b)  tumber  of  complaints  recorded
 betweey}  Delhi  and  Rohtak  Station
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 about  late  running  of  this  train  dur-
 ing  last  ofe  year;  ang

 ‘

 (०)  actiqgn  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)  The
 percentage  of  arrival  of  369  Up
 passenger  right  time  or  upto  75
 minuteg  late  at  Rohtak  durmg  the
 year  ‘1972-73  was  about  26

 (b)  One  complaint  for  late  running
 of  this  train  was  recorded  at  Bahadur-
 garh  during  this  period.

 (c)  Steps  have  been  taken  by
 Northern  Railway  to  keep  a  day  to
 day  watch  on  the  petformance  of  this
 train  and  take  up  all  avoidable  deten-
 tions  with  a  view  to  achieve  improve-
 ment  in  the  performance  of  this  train

 Complainia  regarding  late  opening  of
 Booking  Office  and  Refusal  to  issue

 Monthly  Tickets  at  Sampia  Station

 6688  SHRI  DALIP  SINGH  Wili  the
 Minister  of  RAILWAYS  be  pleased  to
 atate

 (a)  the  number  of  complaints  re-
 corded  at  Sampla  station  about  the
 late  opemmng  of  booking  office  and
 refusa}  of  issuing  monthly  passes  to
 the  passengers  during  1972-73,  and

 (b)  action  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 ISTRY  OF  RAILWAYS  (SHRI

 MQHD,  SHAFI  QURESHI)  (a)  No
 complaint  hag.  been  received  regard-
 ing  late  opening  of  Booking  Office
 at  Savepla,  But  one  complaint  was
 recorded  regarding  difficulties  in  the
 issue  of  Monthly  Season  Tickets.

 (४),  Timings,  for  issue  of  Monthly
 Season  Tickets  at  Sempjla  have  since
 bean  suitably  changed  to  avold  any
 digiculty.

 Since  December,  972  when  the  tim-
 ings  wére  changed  nb  complaint  has
 been  revefved.
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 tnsurape  Béheme  for  the  users  of '
 Rutiways

 6690.  SHR]  ROBIN  KAKOTI:  Will

 hw
 Minister  of  RAILWAYS  be  pleased

 state’

 (a)  whether  Government  have  since
 taken  a  decision  on  the  proposal  to
 introduce  Insurance  for  long  distance
 Railway  passengers  against  accidents
 ete.;  and

 (b)  if  so,  the  salient  features  thereof
 and  if  not.  by  what  time  it  will  be
 introduced?

 THE  DEPUTY  MINISTER:  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  The  matter  is  still  under  con-
 sideration.

 Children’s  train

 6691.  SHRI  ROBIN  KAKOTI:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  Government  have  taken
 a  decision  some  years  past  to  give
 each  State  a  children's  train;  and

 (b)  if  so,  the  names  of  the  States
 which  have  got  such  children's  train
 and  the  price  charged  per  such  train?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHARE  QURESHI):  (a)  Yes.

 (b)  Thildren’s  trains  have  so  far
 been  supplied  to  the  following  States:

 Gujarat,  Mysore,  Andhra  Pradesh,
 Madhya  Pradesh,  {fttar  Pradesh,
 Kerala,  Punjab,  Orissa  and  Rajas-
 than.

 ‘The  train  is  supplied  free  of  cost,
 ‘put  thé  Stites  have  to  bear  expendi-

 for  laying  tTacks-and  providing
 sheds  and  stations.  The  operating,  and
 maintenance  experiditure  is  also  borne
 ‘by  the  States.
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 Unmanned  Level  Crossings
 6692.  SHRE  ROBIN  KAKOTI:  Wil

 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  total  number  of  level  crossings
 which  are  still  unmanned  on  different
 Railways,  Zone-wise;  and

 (b)  when  these  are  going  to  be
 manned?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  There
 were  2i,640  ‘C’  Class  unmanned  level
 crossings  upto  the'end  of  March,  972
 —the  Railwaywise  position  being  as
 under:

 Central  308
 Eastern  796

 Northern  $2i
 North  Eastern  870
 Northeast  Frontier  370
 Southern  326
 South  Central  2050
 South  Bastern  3298
 Western  490i

 (b)  Generally,  the  level  crossings
 where  both  road  and  rail  traffic  is
 heavy  and/or  visibility  is  restricted
 ate  manned  on  the  basiq  of  traffic
 census  or  on  receipt  of  request  from
 the  State  Government/Road  Authority
 which  is  a  continuous  process  and
 action  is  taken  as  and  whén  neces-
 sary.

 Development  of  Railway  Workshon,
 anj  Rillway  Hogpital  at  Dibrugarh

 6698.  SHRI’.  ROBIN  KAKOTI:  Wil
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  Government  have  any
 plan  for  development  of  Railway
 Workshop  and  Railway  Hospital  at
 Dibrugarh;  and

 (b)  if  so,  the  salient  features  thereof
 and  if  not,  the  reasons  therefor?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (b)  There  is  a  plan  to  develop
 crane  POH  facilties  with  an  estimated
 cost  of  Rs.  .97  lakhs  at  Dibrugarh
 workshop.  As  regards  the  hospital,
 there  are  certain  proposals  under  con-
 sideration  at  pYeliminary  stages  and
 depending  on  availability  of  resources
 they  would  be  finalised  in  due  course,

 Electrification  ०६  villages  in  Agra,  U.P.

 6694  DR.  GOVIND  DAS
 RICHHARIA:

 SHRI  PRABODH  CHANDRA:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  the  total  number  of  villages  in
 Bah  Development  Block  and  Jaitpur
 Kalan  Development  Block  in  Bah
 tehsil  of  Agra  District  in  Uttar  Pra-
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 desh  which  haye  been  electrified  and
 the  number  of  the  villages  which  have
 not  been  electrified  so  far;

 (b)  the  number  of  villages  in  the
 aforesaid  development  Blocks,  the
 population  of  which  is  more  than  1,000
 but  which  have  not  been  electrified;

 (c)  the  action  being  taken  by  Gov-
 ernment  to  expedite  electrification  of
 these  villages,  and

 (d)  whether  the  State  Government
 have  asked  for  any  special  assistance
 to  expedite  electrification  of  all  the
 villages  in  dacoit  infested  areas  of
 Agra  ODastrict  and  if  so,  the  main
 features  thereof  and  the  reaction  of
 Central  Government  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VERMA)
 (a)  and  (b)  The  requisite  informa-
 tion  ३8  given  below’—

 Name  of  Development  No.  of  villages  No.  of  villages  not  No.  of  villages  with  a
 Block  electrified  electrified  population  of  r000  and

 above  not  electrified.

 Bah.  27  Ir  2

 Jaitpur  Kalan  28  36  8

 (९)  The  programme  for  rufal  electri-
 fication  78  drawn  up  and  executed  by
 the  State  Electricity  Board.  To  ac
 celerate  the  pace  of  rural  electrifica-
 tion,  additive  finances  are  provided
 through  the  Rural  Electrification  Cor-
 poration  which  has  been  set,  up  in  the
 Central  Sector.  The  Corporation  has
 80  far  sanctioned  one  scheme  in  Agra
 District  involving  loan  assistance  of
 Rs,  48.02  lakhs  for  electrification  of
 68  villages  and  energisation  of  645
 pumpsets

 (d)  No,  Sir.  g

 उत्तर  ब्रवेदा  के  झांसी  जिले  में  गांवों  का

 विद्युतीकरण

 6695.  डा०  गोविन्द  दास  रिछारिया  :
 क्या  सिलाई  शौर  बिशप  मंत्नी  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  उत्तर  प्रदेश  के  झांसी  जिले  में
 कब  तक  कितने  गांवों  का  विद्युतीकरण  किया
 गया  है  और  प्रभी  तक  कितने  गांवों  का
 विद्युतीकरण  रहता  है  ;
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 (a)  ज्ञासी  जिले  में,  i,000  की
 जनसंख्या  के  भ्र धिक  कितने  गाँव  हैं  जिसका
 अभी  तक  विद्युतीकरण  नहीं  किया  गया  है  ;

 (ग)  किसी  गांव  के  विद्युतीकरण  के
 मानदण्ड  क्या  हैं  ;

 (घ)  क्‍या  सरकार  का  विचार  चन्देल-
 खण्ड  के  गांवों  का,  इस  क्षेत्र  के  पिछड़ेपन  को

 देखते हुए  विद्युतीकरण  हेतु  मान  दण्ड  में
 कील  देने  का  है;  प्रौढ़

 ि)  बुन्देलखण्ड  क्षेत्र  में  भ्रामक  वित्तीय
 ब  के  दौरान  कितने  कौर  किन-किन  गांवों
 का  विद्युतीकरण  करने  का  प्रस्ताव  है  ?

 सिंचाई  कौर  विद्युत  मंत्रालय  में  उप मंत्रो

 (शो  बालगोविन्द  वर्मा)  :  (क)  उत्तर
 प्रदेश  के  झांसी  जिले  में  i,46:  ग्रामों  में  से
 फरवरी,  1973,  तक  i3  ग्राम  विद्युतीकृत
 हो  चुके  हैं  कौर  1,348  ग्राम  शेष  बचते  हैं
 जिन्हें  विघुतीकरण  किया  जाना  है  i}

 (ख  )  झासी  जिले  में  t,000  तथा
 इससे  अधिक  की  जनसंख्या  वाले  52  ग्रामों
 का  श्रमी  तक  विद्युतीकरण  नहीं  हुआ  है  t

 (ग)  कौर  (8).  जैसा  कि  उत्तर  प्रदेश
 राज्य  बिजली  बोझ  ने  सूचित  किया  है  कि
 ग्रामों  में  बसे  हुए  क्षेत्रों  के  विद्युतीकरण  के
 लिपे  सामान्य  पद्धति  यह  है  कि  पूंजीगत  व्यय
 पर  न्यूनतम  5  प्रतिशत  विधिक  कुल  लाभ
 की  आवश्यकता  होती  है  ।  बदहाल,
 बुन्देलखण्ड  क्षेत्र  के  पिछड़ेपन  को  ध्यान  में
 रखते  हुए  कुल  वाषिक  लाभ  को  कम  करके
 8  प्रतिशत  कर  दिया  गया  है  ;  शौर

 (8)  राज्य  बिजली  बोर्ड  का  1973-
 74  वर्ष  के  दौरान  बुन्देलखण्ड  क्षेत्र  में  30
 ग्रामों  का  छति करण  करते  का  प्रस्ताव  है  ।

 विद्युतीकरण  कार्यक्रम  में  लिए  जाने  वाले
 ग्रामों  के  नामों  के  संबंध  में  भ्र भी  तक  अन्तिम
 निर्णय

 नहीं  हुमा  है.

 गुरदासपुर  के  गांवों  का  विभूति रण

 6696.  a  प्रयोग चला  :  क्‍या
 सिचाई  कौर  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  गुरदासपुर  जिले  के  कितने  गांवों
 का  विद्युतीकरण  हुमा  है  कौर  कितने  गांवों
 में  होना  शेष  है  ;

 (ख)  उक्त  जिले  में  t000  से
 अधिक  जनसंख्या  वाले  ऐसे  गांवों  की  संख्या
 कितनी  है  जिनका  कब  तक  विद्युतीकरण
 नहीं  किया  गया  कौर  इसके  क्‍या  कारण  हैं;
 और

 (ग)  इन  गांवो  के  विद्युतीकरण  किए
 जाने  की  कितने  समय  तक  आशा  है  ?

 सिचाई  और  विद्युत्‌  मंत्रालय  में  उपमंत्री

 ी  बालगोविन्द  वर्धा):  (क)  गुरदासपुर
 जिले  के  500  गांवों  में  से,  फरवरी,  973
 तक  8i0  गांवों  का  विद्युतीकरण  किया  जा

 चुका  है  तथा  590  गांवों  का  विद्युतीकरण
 कभी  किया  जाना  है  ।

 (ख)  शौर  (ग).  गुरदासपुर  जिले  में
 I000  तथा  इससे  अधिक  जनसख्या  वाले
 68  गांवों  में  स ेफरवरी,  973  तक  44

 गांवों  का  विद्युतीकरण  किया  जा  चुका  है  t
 1973-74  के  दौरान  ऐसे  8  गांवों  का

 विद्युतीकरण  करने  का  कार्यक्रम  बनाया  गया

 है  1

 ग्राम  विद्युतीकरण  निगम,  जिसकी  तथा-
 पना  केन्द्रीय  क्षेत्र  में  जुलाई,  i969  में  हुई
 थी,  राज्य  बिजली  बोर्डों  की  ग्राम  विद्युतीकरण
 स्कीमों  के  कार्यान्वयन  के  लिए  योगात्मक

 घन  की  व्यवस्था  करता  है  ।  इस  निगम  ने
 शब  तक  गुरदासपुर  जिले  के  तीन  ग्राम  विभुती-
 करण  स्कीमें  स्वीकृत  की  हैं  जिनमें  297
 धौर  गांवों  के  विद्युतीकरण  के  लिए
 142.997  लाख  रुपये  की  ऋण  सहायता
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 परि-कल्पित  हैं।  इस  स्कीम को  3  से  5

 ई... 4  की  बध  दें  पूछा  करना  चरणबद्ध

 किये!  गया  है  ।

 ग्राम  विद्युतीकरण  के  कार्यक्रम  को,
 समय  सरकार  के  पास  उपलब्ध  धन  पर

 निर्भर  करते  हुए,  प्रत्येक  वर्ष  में  कार्यान्वयन

 करने  के  लिए  चरणबद्ध  किया  जाता  है  ।

 गुरदासपुर  जिले  के  सभी  गांवों  का  किद्युती-
 करण  पांचवी  योजना  के  उपलब्ध  किये  गाते
 धन  पर  निसार  करेगा  1

 कांगरा  में  बाहर  लिका  खंड  झोर  जंतपुर
 विकास  खण्ड  में  हरिजन  गांवों  का  विद्युतीकरण

 6897,  wo  ह.  दास  'रिचारिस्ता  :

 ब्या  सिंचाई  और'  चिचूते  मची  यह  बताने
 की  कृपा  करेंगे  कि  :
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 खंड  में  हरिजनों  के  कुल  कितने  गोंडी  का

 विद्युतीकरण  नहीं  किया  म्  है  ;

 शि)  ग्रत  तीन  वर्षों  के  दौरान,  वर्षवार

 विकास  खण्डों  में  कितने  गांवों  का  विघुतीकरण
 किया  गया  है  ;  कौर

 (ग)  चालू  वित्तीय  वर्ष  के दौरान  कितने

 गांवों  का  विद्युतीकरण  करने  का  श्रस्ताव

 है  ?

 सिंचाई  1... अ  विद्युत्‌  मंत्रालय  में  उपमंत्री

 (भी  आलगोंवित्द  वर्मा)  (क)  जैसा

 कि  उतर  प्रदेश  राज्य  बिजली  बोर्ड  ने  सूचित
 किया  है,  बाहुल्य  विकास  हम  सें,  हरिजन

 बस्तियां  तथा  जैतपुर  'विभिन्न-लैण्ड  में  8

 हरित  बस्तिया  कभी  विद्युतीकृत  की  जानी

 शेष  हैं  ।

 (ल)  इन  दो  खण्डो  में  पिछले  तीन

 (क)  उत्तर  प्रदेश  के  श्लोक  जिले  में...  वर्षों  के  दोहन  विद्युतीकृत  किधर  ग्रंथ  गांवो  की

 बाह्य  विकास  खा  और  जैतपुर  विकास  संख्या  इसे  बकर  है  _——s

 विकास'  खण्ड  i970-7l  97I-72  1972-73  योग

 बाहुल्य  3  9  5  7

 जैतपुर  कल्ला  4  6  5  8

 (ग)  राज्य  बिजली  बोर्ड  का  9:73—  |  सद्दाम  में  कच्चे  साल  को  लोग  के  लिए  सर्वेक्षण
 74  में  ग्रामीण  जिले  %  लगभग  60  गांधी

 को  विधुत्तीकृत  करने  का  प्रस्ताव  है  ।
 6698.  '  थी  कुक्तोक बाहिला :  कर्क

 खण्ड  बार  'ब्यौरा  को  श्री  तक  अंतिम  रूप
 एट्रतलयेल  दौर  रसायन  मंत्नी यह  बसाने  की

 मही  दिया  गयो  हैं  t  ret  करेगे  कि  :  i
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 (क)  क्या  रसायन  झा  उत्पादन  करने

 हेतु  लद्दाख  (जम्मू  और  काश्मीर  राज्य)

 जे  आचे माल  की  खोज  के  लिए  [|  क्षण  ब्या

 क्या  है  ,  धौर

 (@)  यदि  हा,  तो  इसका  कप  परिणाम
 जिला  है  ?

 पेट्रोलियम  शौर  रसायन  मंत्रालय  मे
 ह......... |  (जो  अचव  शाह)  (१)  ओर

 (ख)  भ,रतीय  भूगर्भीय  सर्वेक्षण  द्वारा  श्री
 तक  किये  यि  सर्वेक्षणों  के  परिणामस्वरूप,
 दुर्गा  में  लगाम  5400  मिसरी  टन  ड
 बोरिस  और  0  2  मिलियन  मीटरी  टन
 सल्फर  राक  का  विद्यमानता  का  प्रनुभान
 लगाया  गया  है  d  चालू  क्षेत्रीय  मौसम  मे
 भारतीय  भूगर्भीय  सर्वेक्षण  द्वारा  सल्फर  और
 बोरिस  के  लिए  शर  जाच  किये  जाने  का
 कार्यक्रम  है  ।

 Transfer  of  staff  from  TRA.  and
 Coaching  Section  (OPTG)  of  Head-

 quarters  (Northern  Railway)
 6659  SHRI  R  v  BADE  Will  the

 Minster  of  RAILWAYS  be  pleased to  refer  to  the  reply  given  to  Un-
 starred  Question  No  223  on  the  28th
 November  972  regarding  complaint
 against  staff  of  TRA  sections  (Operat-

 be
 N  Railway  Headquarters  and

 (a)  whether  the  staff  dealing  with
 the

 =  ed
 haulage  of  stock  for

 yatta,  rh  and  studerits  pattles
 come  in  contact  with  puble  during the  course  of  their  duties  and  have
 stayetl  in  the  same  section  for  many
 years,

 {b)  whether  {}  is  the  pulics  of  Gov-
 “फरमां:  to  transfer  the  staff  werking
 in  the  CAB/TRA  Sections  of  gperat-
 ing  Branch,  N  Railway  Headquarters

 99

 at  intervals  to  avoid  cases  of  corrup-
 tion,  and

 (c)  ४  so,  the  action  taken  in  pursu-
 ance  thereof?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD  SHAFI  QURESHI)
 (a)  to  (c)  The  allotment  of  coaches
 and  accommodation  is  made  by  the
 officers  the  clerical  staff  have  only  tq
 make  the  consequential  arrangements.
 As  such  the  staff  in  these  sections  do
 not  have  to  deal  with  the  public
 direct  They  are  not  lable  for  regular
 periodical  transfers  However,  when
 complaints  are  received  against  any
 taff  the  matter  is  investigated  and

 action,  as  considered  necessary,  is
 taken

 Representation  from  All  india  Railway
 Commercial  Clerks  Association  regard-
 ing  violation  of  Indian  Railway  Code

 6700  SHRI  CHANDRIKA  PRASAD
 SHRI  ONKAR  LAL  BERWA

 Wl  the  Minister  of  RAWLWAYS  be
 pleased  to  stafe

 (a)  whether  dumng  January,  973
 Government  have  received  any  repre-
 sentation  from  the  Ali  India  Railway
 Commercial  Clerks  Association  regard-
 ing  the  violation  of  the  provision  of
 Para  002  of  the  Chapter  l0  of  the
 Indian  Railway  Code  by  the  Accoynts
 Department  on  Indian  Railways,  and

 (b)  2  so  the  action  taken  by  Gov
 eftiment  thereon’

 THE  DEPUTY  MINISTER’  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD  SHAFI  QURESBI)-
 (a)  A  representation  dated  9-3-i0¢2
 was  received  from  the  All  India  Rafi
 way  Commercial  Clerks  Asvoclatipn,

 tb)  The  matter  is  undet  cotididete.
 tian.
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 Attaining  self-sufficiency  in
 Kerosene  Oil

 6701,  SHRI  M.  S.  SANJEEVI  RAO:
 ‘Will  the  Minster  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state
 ‘what  step  the  Government  propose  to
 take  to  make  the  country  self-sufficient
 in  Kerosene  Oil?

 ‘  THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 Kerosene  Oil  is  obtained  as  a  middle
 distillate  from  crude  oil  processed  in
 the  refineries,  The  overall  refinery
 capacity  in  the  country  is  being  pro-
 gresssively  augmented  with  a  view  to
 achieving  self-sufficiency  in  regard  to
 all  the  petroleum  products  obtained
 from  the  refineries.  Special  steps  are
 also  being  taken  to  maximise  the  yield

 of  the  higher  priced  middle  distillates
 including  Kerosene  Oi)  by  suitable  ad-
 justments  ‘m  refinery  processing  wher-

 ever  feasible.

 Kilometreage  of  new  Railway  Lines
 during  Fifth  Five  Year  Plan

 6702.  SHRI  M.  8,  SANJEEVI  RAO:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  what  would  be  the  kilometreage
 of  new  Rail  lines  proposed  to  be  con-
 structed  during  the  Fifth  Five  Year
 Plan  period,  Zone-wise;  and

 (b)  the  zone  which  will  be  given
 priority?

 THE  DEPUTY  MINISTER’  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 (a)  and  (b).  The  detafls  regarding
 Kilometreage  of  new  rail  lines  (zone~
 wise)  to  be  constructed  during  the
 Fifth  प  Yeer  Plan,  are  not  avail-
 ‘able,  as  proposals  for  the  Plan  have
 mot  been  finalised  so  far.
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 Supply  of  power  to  Nangal  Fertiliser
 Plant

 6703.  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 state:

 (a)  the  requirement  of  power  supply
 for  the  Nangal  Fertilizer  Plant  and
 how  much  is  supplied  at  present;

 (b)  the  saving  of  power  supply  from
 the  Nangal  Fertilizer  Plant  and  how
 it  is  being  utilised;  and

 (c)  the  steps  taken  to  restore  the
 power  supply  to  Nangal  Fertilizer
 Plant  and  the  private  industry  in  the
 State  of  Punjab?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VERMA):
 (a)  The  full  demand  of  Nangal  Ferti-
 lizer  Factory  is  64  MW  (3.95MU)  per
 day  and  presently  they  are  being  sup-
 plied  60  MW  (1.44  M.U)  per  day  since
 10-2-1973.

 (9)  Saving  from  64  MW  to  98  MW
 is  distributed  among  all  the  partner
 States  of  Bhakra  Project  as  per  their
 share  and  saving  from  98  MW  to  60
 MW  is  given  only  to  Hatyana  and
 Punjab  in  the  proportion  of  their
 shares,

 (ec)  Supply  of  power  is  expected  to
 be  restored  after  setting  in  of  the
 monsoon  and  commissioning  of  the
 new  generating  units  at  RAPP  and
 Badarpur.

 Delay  in  setting  up  of  five  fertilizer
 plants  in  collaboration  with  Japan

 6704.  SHRI  MUHAMMED  SHERIEF:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  the  five  fertilizer  plants
 which  aré  being  set  up  with  the  col-
 laboration  of  Toyo  of  Japan  are  likely
 to  be  delayed;  and

 (b)  if  so,  the  reasons  thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  and  (b).  The  proposals  received
 in  this  regard  are  being  evaluated.  An
 official  team  is  currently  visiting  Japan
 for  further  discussions  with  the  con-
 cerned  Japanese  authorities  in  the

 matter,

 Enquiry  into  Bursting  of  Chikkahole
 Dam  (Mysore)

 6705.  SHRI  S.  M.  SIDDAYYA:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  an  enquiry  into  the
 recent  bursting  of  the  Chikkahole  dam
 in  Mysore  District  has  been  ordered
 by  the  State  Government  in  consulta-
 tion  with  the  Central  Government;

 (b)  if  so,  the  composition  of  the
 enquiry  Committee;  and

 (c)  what  are  the  terms  of  reference
 of  the  Committee?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  and  (b),.  The  State  Govern-
 ment  of  Mysore  have  informed  that
 they  have  appointed  Shri  P.  M.  Mane,
 Retired  Member  of  Central  Water  and
 Power  Commission,  as  One-Man  Com-
 mission  of  enquiry  to  enquire  into
 the  causes  of  breach  in  the  Chikkahole
 Dam,

 (c)  The  terms  of  reference  of  the
 Commission  are:—

 (i)  Determining  the  reasons  for
 the  breach  of  the  dam,  includ-
 ing  defects  in  design,  investi-
 gation,  construction  mainten-
 ance  or  operation  etc;  if  any;

 (ii)  Fixing  af  responsibilities  in
 respect  of  the  aforesaid.
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 Upgradation  of  Penanguzhi  Railway
 Station

 6706  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  aware
 that  the  collections  at  the  Pananguzhi
 Railway  Station  has  increased  consi-
 derably  in  recent  times;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  take  necessary  steps  to  con-
 vert  this  station  as  a  flag  station  and
 if  so,  the  time  by  which  a  decision  is
 expected  to  be  taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  There
 has  been  an  increa8e  in  the  number
 of  passengers  booked  and  earning
 therefrom  at  penanguzhi  halt  station
 during  1971-72,  as  compared  to  the
 previous  two  years.  The  figures  for
 the  last  five  years  ending  97l-72  are
 given  below:—

 Year  No.  of  —  Earnings

 8

 1967-68  69437  257779

 1968-69  67309  28,458

 1969-70  4725  24,888

 1970-71  4६0०708  23,878

 7977-72  57458  28,825

 (b)  The  proposal  to  convert  this
 halt  station  into  a  flag  station  will
 involve  a  capital  expenditure  of  over
 Rs,  2,42,000  and  a  recurririg  expendi-
 ture  of  over  Rs.  53,000  per  annum.
 Besides  it  would  result  in  a  financial
 loss  of  over  Rs.  17,000  per  annum
 becaute  of  the  above  expenditure  and
 meagre  propspects  of  parcel  and  geods
 traffic.  Hence,  the  proposal  is  net
 feasible  of  adoption.
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 Collapse  of  or  damage  to  Dams
 constructed  after  987-§8

 6707.  SHRI  S..M.SEDDAYYA:  Will
 the  Minister  of  IRRIGATION  AND

 be  Pleased  to  state:

 (a)  how  many  dams  constructed  in
 the  country  since  the  year  1957-58
 Upto  date  have  collapsed  or  have  been

 (b)  what  was  the  total  cost  of  con-
 struction  of  each  of  them;  and

 (e)  the  total  amount  spent  or  pro-
 posed  to  be  spent  to  reconstruct  the
 same?

 THE  DEPUTY  MINISTER  IN  THE

 MA):  (a)  to  (eo),  Irrigation  is  a  State
 subject  and  dams  etc.  are  investi-
 gated,  built,  operated  and  maintained
 by  the  State  Governments.  Informe-
 tion  on  damg  where  failure  or  damage
 occurred  since  ‘1957-88,  as  available  at
 the  Centre,  ३8  given  in  the  statement
 laid  on  the  Table  of  the  House.

 etal
 a  Library.  See  No.  LT-478i

 ]

 Rest  Vans  and  Crew  Vans  for  use  of
 Running  Staff  on  Line

 6708  SHRI  PANNA  LAL  BARU-
 PAL  Wil  the  Mumster  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  Rest  Vans  and  Crew
 Vans  are  being  used  on  Railways  for
 the  Running  staff  on  line;

 (b)  uf  so,  the  nature  of  facilities
 ‘provided  in  each  van;  and

 (०)  whether  ‘the  factitties  provided
 therein  are  adequate  and  if  not,
 Governments  reaction  thereto?

 THE  DEFUTY  MIMISTER  IN  THE
 MENISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAPE  QURESHI):  ७)  Yes.
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 (b)  In  the  standard  Rest  and  Crew

 ba  a  2०  tlc  er  gered
 kit-

 i»  vatory  sleeping
 berths.

 (c)  While  basic  requirements  for.  the
 crew  who  rest  in  these  vans  are
 catered  to,  provision  af  further
 amenities  will  involve  higher  recur-
 ging  expenditure.

 Co-operation  from  other  Countries  in.
 Construction  of  Mathura  Refinery

 6709.  SHRI  ह्  SWADEANNA:
 SHRI  P.  M.  MEHTA:

 Will  the  Miniter  of  PETROLEUM
 AND  CHEMICALS  be  pleased  ‘to
 state:

 (a)  whether  Government  propose  to
 seek  the  special  co-operation  from
 other  countries  in  the  construction  of
 Mathura  Refinery;  and

 (9)  ॥/  so  which  are  those  countries
 and  the  nature  of  co-operation
 sought?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH).  (a)  and  (b).  The  various
 modes  of  implementation  of  the
 Mathura  Refinery  Project  are  under
 consideration.  The  nature  of  assis-
 tance  and  coopération  required  for
 the  project  pertains  largely  to  the
 financing  of  the  foreign  exchange  re-
 quirements  for  import  of  equipments
 and  materials  required  for  the  project.
 In  addition,  certain  licensed  processes
 have  to  be  obtained  by  payment  of
 royalties  or  process  fees.  Back  up
 from  experienced  and  reputed  foreign
 engineering  consultants  would  also  be
 required.  Assistance  for  meeting  part
 of  the  foreign  exchange
 for  the  project  with  a  foreign  ex-
 change  loan  in  the  form  of  crude  oil
 from  Iraq  is  being  obtained.  The

 from  U.S.S.R.  are  also  heing  con-
 sidered.
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 Railway  Ticket  Racket  between
 Kanpur  and  Lucknow

 67i0.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  it  has  come  to  the
 notice  of  Government  that  a  Railway
 ticket  racket  is  functioning  between
 Kanpur  and  Lucknow  and  the  use  of
 old  tickets  is  being  made  very  fre-
 quently;

 (b)  whether  Railway  Travelling
 Ticket  Examiners  are  involved  in  this;
 and

 (c)  the  action  taken  or  proposed  to
 be  taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  No.
 However,  as  a  result  of  information
 furnished  by  the  Railways  to  the
 Central  Bureau  of  Investigation,  the
 C.B.I.  have  detected  five  persons  of
 Kanpur  printing  forged  tickets.
 Another  case  is  under  investigation.

 (b)  It  does  not  appear  that  in  either
 of  these  cases  T.T.Es  are  concerned.

 (c)  A  watch  would  be  maintained.
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 A.R.C,'’s  comments  on  functioning  of
 Accounts  Officers  on  Indian  Railways.

 6711,  SHRI  CHANDRIKA  PRASAD:
 SHRI  ONKAR  LAL  BERWA:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Administrative  Reforms
 Commission  has  adversely  commented
 upon  the  functioning  of  the  Accounts
 Officers  in  the  Indian  Railways;

 (b)  if  so,  the  comments  and  recom-
 mendations  of  the  Commussion  in’  this
 regard;

 (c)  whether  the  recommendations
 of  the  Commission  have  been  examin-
 ed  and  accepted  by  Government;

 and

 (d)  if  so,  the  nature  of  orders
 issued  in  this  regard,  and  if  not,  the
 reasons  in  rejecting  the  recommen-
 dations?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to
 (ad).  Relevant  recommendation  No

 235  contained  in  the  Report  of  the
 Administrative  Reforms  Commis-
 sion’s  Study  Team  on  Railways  end
 the  decision  taken  by  Government
 thereon  are  stated  below  in  this
 connection:

 S.No.  Text  of  the  recommendation  Government  decision
 of  re-
 com-
 men-
 dation

 Suitable  instructicns  will  be  issued  to  the It  has  been  represented  by  certain  rail- 235
 sist

 i
 Railway  Administrations  and  Production way  administrations  that  the  general

 poncet
 of  the  Accounts  Officer  Units  to  implement  S.T.R."s.

 ing  a  freindly  critic  78  more  or  less  recommendation  No.
 235

 recommending
 set  at  naught  at  the  lower  levels  amicable  relationship  between  the

 executive  officers  and  finance  officers because  of  lack  of  appreciation  by
 at  the  lower  level. the  latter  of  their

 age
 role.  The

 correct  attitude  to  be  adopted  by  the
 Finance  and  the  executive  officers  in
 dealing  with  the  financial  problems
 needs  to  be  re-emphasised.  The
 attitude  of  the  financial  officers
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 SI  No  Text  of  the  recommendation
 of  re-
 com-
 men-
 dation

 Government  decision

 s'ould  be  to  help  the  execu-
 tre  and  to  avoid  being  =  meti-
 culous  Similarly  the  —  executne
 officers  on  their  part  should  give  due
 consideration  to  the  financial  advice
 and  if  a  difference  of  opinion  still
 persists,  the  matter  should  be  referred
 to  the  higher  level  for  a  decision

 ‘Necessary  instructions  in  pursuance
 of  the  above  Government  decision  are
 under  issue

 Closure  of  Rewa  Out  Agency

 672  SHRI  MARTAND'  SINGH
 OF  REWA  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state

 (a)  whether  Rewa  Out  Agency,
 established  during  the  time  of  Vin-
 dhya  Pradesh,  has  been  ordered  to
 be  closed  down  by  the  Chief  Com-
 mercial  Superintendent,  Central
 Railway,  and

 (b)  xf  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)  and
 (b)  The  Madhya  Pradesh  State

 Road  Transport  Corporation  who  are
 at  piesent  operating  the  Out-agency
 are  reluctant  to  continue  the  work
 on  terms  acceptable  to  the  Railway.
 Howevei,  the  Corporation  has  been
 requested  to  continue  the  work  upto
 30th  April,  ‘1978,  pending  finalisation
 of  the  conditions  or  availability  of
 an  alternate  contractor,  for  whose
 selection  the  Central  Railway  Admi-
 mistration  has  invited  applications

 The  continuance  of  the  Out-agency
 depends  on  the  willingness  of  the
 Madhya  Pradesh  Road  Transport

 —ereen  — ———eneereneeaeeet ny —
 Corporation  to  carry  on  the  work
 on  terms  mutuallv  acceptable  to  the
 Railway  and  the  Corporation  or  on
 the  availability  of  another  contractor

 Construction  of  Meja  Dam  m
 Bhilwara  Dusirict

 673  DR  H  P  SHARMA  Will  the
 Minister  of  IRRIGATION  AND
 POWER  be  pleastd  to  state

 (a)  the  progress  made  so  fat  in  the
 construction  of  Meja  Dam  for  mect-
 ing  the  increasing  demand  of  watcr
 in  Bhilwara  District,

 (b)  by  what  time  it  is  likely  to  be
 completed  and

 (c)  the  total  cost  of  thr  iam  and
 the  extent  of  expenditure  80  far  in-
 curred  the:eon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA)  (a)  to  (०)  The  Mejya  Dam  on
 the  Kothari  river  near  Bhilwara
 town,  costing  about  Rs  97  lakhs  was
 completed  in  958  As  the  dam  was
 not  filling  up  in  many  years,  and  de.
 mand  for  water  for  agriculture
 in  Bhilwara  town  was  increasing,  iLe
 Rajasthan  Government  have  taken
 up  the  Meja  feeder  project  to  bring
 waters  from  the  Banas  river  The
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 Maja  Feeder  project  is  expected  to
 cost  about  Rs.  4  crores,  The  expen-
 diture  upto  March  973  is  about  Rs.
 .  crores.  The  work  on  the  feeder
 channel  is  in  progress  and  the  project
 is  planned  to  be  completed  by  the  end
 of  Fifth  Plan.

 Discontinuance  of  Train  Lighting
 Escorts  on  Western  Railways

 6714.  SHRI  PANNA  LAL  BARU-
 PAL:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  Train  Lighting  es-
 corts  have  been  discontinued  in  many
 trains  on  Western  Railways;  and

 (b)  if  so,  the  number  thereof  and
 reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFT  QURESHI):  (a)  Yes.

 (b)  As  a  result  of  a  review,  escorts
 from  38  trains  have  been  withdrawn,
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 Undercharges  on  consignments  of
 Newspapers  on  Stations  of  Western

 Railway
 6715.  SHRI  CHANDRIKA  PRA-

 SAD:
 SHRI  ONKAR  LAL  RERWA:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Dy,  CAO  (TA)  Ajmer
 has  worked  out  a  huge  amount  of
 undercharges  on  the  consignments  of
 Newspapers  booked  on  the  Stations
 of  Western  Railway  from  April  970
 to  December  1970;

 (b)  if  so,  the  total  amount  so  work-
 ed  out,  separately  on  each  Station
 on  Western  Railway  and  the  reasons
 therefor;

 (c)  whether  the  station  staff  were
 not  advised  about  the  changes  in  the
 rates  in  due  time  resulting  in  heavy
 loss  to  the  Railway  Revenues;  and

 (a)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OP  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (9)  A  statement  is  attached

 as  escorting  of  these  trains  is  not  (c)  No;  They  were  advised  in  time.
 considered  necessary.  (d)  Does  not  arise.

 Stat  ement

 S.No.  Name  of  Stat  on
 °  ro

 ier:
 ‘of

 charges
 deb  sed

 7  Chutchgate  8°50
 2  Surat  .  220°55
 3  Bombay  Central  3  7  294°20 20
 4  Jalgaon  335°80
 5  Bulsar  a  II°90
 6  Shamgarth  है  -  21°20

 7  Agra  Fort  (MG)  os  o*  *  35°80
 8  Kota  .  0°70

 ~eDifference in  minimum  chatg than  5K.Gs.  camer
 On  the  consignments  of  “Newspaper”  weighing  less



 103  Written  Answers  APRIL  i0,  973  Written  Answers  IM

 S.No.  Name  of  Station  *Total  amount  o
 Under

 9.  Guna  .  <  *  2  6°80
 to.  Bharatpur  ‘  .  .  .  .  +  5°00
 aq  Indore  .  3278°90
 12.  Bhopal  ५  .  .  497 *  80
 33.  Ujjain  (BG)  .  7  7  .  ५  803  7  70
 14.  Ujjain  (MG)  ee  ‘  .  33°90
 ‘15.  Ratlam  (BG)  .  7  मु  मु  73 '  20

 16.  Ratlam  (MG)  :  .  मु  6°20
 q7  Dhandhuka  मु  77700
 18.  Wadhwan  City  :  60°60
 I9.  Dhasa  :  :  हे  (2§1°00
 20.  Junagarh  वि  वि  है  ‘  नि  693  40
 2.  Upleta  .  ;  +  है  हि  577°80
 22.  Bhavnagar  (BG)  ee  656°  80
 23.  Bhavnagar  (MG)  @  43°80
 24.  Ajmer  .  1233°80
 25.  Gandhdham  oe  24°80
 26.  Bhuj  .  है  758 *  70
 27.  Japur  :  ;  +3962°80,
 28.  Surendranagar  ’  a.  47°00
 29.  Jorawar  Negar  (MG).  :  72°40
 30.  Jamnagar  +  #  :  ?  न  ढ़  761°90
 3r.  Bhaktinagar  हि  हे  तु  डर  66°90
 32.  Rajkot  .  -  ®  .  हे  07°00
 33.  Vajapur  .  .  +  +  72°20
 34.  Khambalia  :  .  डे  हा  0°30
 35.  Nadiad  (NG)  6°00
 36.  Nadiad  (BG)  .  .  a.  .  नि  4°60
 37.  Pratapnagar  वि  :  .  मु  77  80
 38.  Dakor  है  है  नि  87°80
 39.  Myagam  Karjan  .  .  29°r0
 40.  Godhra  :  ढ़  गन  .  §I°20
 4t.  Maaimagar  .  है  मु  है  है  5°60
 42.  Ahmedabad  (BG)  7  :  :  +  नि  हे  5°00
 43  Ahmedabad  (MG)  .  है  हे  मर  हि  i0°60
 44.  Vadodara  .  +  नि  »  389°40

 TOTAL  .  +  4082°25

 *Drfferenct  in  minimum  charge  on  the  consignments  of  “Newspapers”  weighing  lees  than:
 5  K.Gs.  7
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 Delay  i,  Commissioning  of  Durgapur
 and  Barauni  Projects  dne  to  contracts

 granted  te  inferior  Foreign  and
 Indian  contractors

 6716.  SHRI  AMBESH:
 SWAMI  BRAHAMANANDSI:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  certain  M.Ps,  have  al-
 leged  that  the  General  Manager
 (P  &  D)  Division  of  Fertilizer  Cor-
 poration  of  India  has  collaborated
 with  Managing  Director  of  the  Cor-
 poration  in  granting  contracts  to  in-
 ferior  foreign  and  Indian  contrac-
 tors  leading  to  delay  in  commission-
 ing  of  Durgapur  and  Barauni  Pro-
 jects;  and

 (b)  if  so,  Government's  reaction
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  Yes,  Sir.

 (b)  The  allegation  is  under  exami-
 nation.

 Trade  and  Economic  relations  between
 India  and  U.S.A.

 6717,  SHRI  MUHAMMED  SHER-
 IFF:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  Whether  any  trade  mission
 from  U.S.  representing  rail-road  and
 transportation  equipment  is  likely  to
 visit  this  country  in  the  near  future;
 and

 (b)  If  so,  the  main  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  A
 Railway  Equipment  Trade  Mission
 sponsored  by  the  U.S.  Department  of
 Cernmerce  is  currently  in  India  to
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 explore  the  market  for  sales-promo-
 tion  of  American  rail-road  equipment
 and  also  discuss  possibilities  of  their
 manufacture  in  India.

 (b)  The  Mission  is  headed  by  Mr.
 Don  R.  Henderson  of  US  Department
 of  Commerce  and  has  eleven  other
 representatives  of  various  US  com-
 panies  having  interest  in  the  supply
 of  rail-road  equipment,  The:  Trade
 Mission  has  had  discussions  with  the
 Railway  Board  on  2nd  April,  973
 during  which  they  informed  that  it
 was  purely  an  exploratory  mission
 for  ascertaining  the  import  require-
 ments  of  Indian  Railways  and  the
 areas  in  which  they  could  participate
 in  the  tenders  floated  against  credits
 given  to  the  Railways  by  the  Inter-
 national  Development  Association.
 The  Members  of  the  Missicn  are  also
 visiting  the  Railways’  Research  De-
 signs  and  Standards  Organisation  at
 Lucknow,  the  Diesel  Locomotive
 Works  at  Varanasi  and  the  railway
 administrations  at  Calcutta  and  Bom-
 bay  between  5th  to  l4th  April,  1973,

 Reviving  Legislative  Councils  in
 States

 6718.  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 State:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  reports
 that  some  of  the  States  are  cor.tem-
 plating  to  revive  Legislative  Councils
 where  these  were  previously  abolish-
 ed;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 NITIRAJ  SINGH  CHAUDHARY):
 (a)  No  such  report  has  come  to  the
 notice  of  Government.

 (b)  Does  not  arise.
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 Branch-Lines  to  be  discontinued  in
 Gujarat  on  conversion  of  Metre

 Gauge  into  Broad  Gange

 6719,  SHRI  D,  P.  JADEJA:  Will
 the  Minister  of  RAILWAYS  ०९  pleas-
 ed  to  refer  to  the  reply  given  to
 Starred  Question  No.  486  on  the  27th
 March,  ‘1973,  regarding  Branch  lines
 to  be  discontinued  in  Gujarat  on  con-
 version  metre  gauge  into  broad
 gauge  and  state  the  names  cf  the
 branch  lines  which  are  to  be  discon-
 tinued  by  the  conversioh  of  metre
 gauge  into  broad  gauge  lines  in  that
 area?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  Refer-
 ence  I8  apparently  to  the  conversion
 of  the  Viramgam-Okha/Porbandar
 Metre  Gauge  into  broad  gauge,  work
 on  which  is  in  progress.  No  branch
 lines  will  be  discontinued  us  a  result
 of  this  conversion  but  the  following
 branch  lines  will  continue  as  metre
 gauge  branch  hnes  after  the  Viram-
 gam-Okha/Porbandar  M.G.  to  B.G
 conversion  is  completed:

 (i)  Surendranagar-Dharanga-
 dhara-Kuda

 (ii)  Than-Chotila

 (iii)  Wankaner-Dahinsara-Nav-
 lakhi  Maliya

 (iv)  Hadmatiya-Jodiya,  aid

 (v)  Khambalia-Salaya.

 Increase  in  the  Number  of  Memibers
 of  Lok  Sabha

 6720.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  4702,  dated  the  27th
 March,  973  regarding  increase  in
 the  number  of  Members  of  Lok  Sabha
 and  state  whether  the  Opposition
 Parties  in  Parliament  have  oeen  con-
 sulted  in  regard  to  the  proposed  in-
 crease  in  the  number  of  Members?
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 THE  MINISTER  OF  STAT  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  ‘SHRI
 NITIRAJ  SINGH  CHAUDHARY):
 The  opposition  parties  in  Parliament
 were  consulted  in  the  matter.

 Complaints  against  Shri  Gokaldas  D.
 Morarka  for  misappropriation  of

 Funds  and  Properties  of
 Companies

 6721.  SHRI  SHANKERRAO  SA-
 VANT:  Will  the  Minister  og  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Shri  Gokaldas  D  Mo-
 rarka  of  Bombay  is  in  the  Managing
 Committees  of  several  big  companies
 lke  W.  H  Brady  &  Co,  Belapur  Su-
 Zar  and  Allied  Industries,  Brady  and
 Morris  Engineering  Company  ctc.;

 (b)  whether  there  are  allegations
 of  misappropriation  of  funds  and  pro-
 perty  of  companies  against  him;

 (c)  if  so,  what  action  has  been
 taken  in  the  matter;  and

 (d)  the  extent  of  misappropriation
 in  each  case  and  the  names  of  per-
 sons  involved?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 D  R.  CHAVAN):  (a)  As  per  the  An-
 nual  Return  as  on  30th  June,  3972
 filed  with  the  Registrar  of  Comga-
 nies,  Bombay,  Shri  Gokalchand  D.
 Morarka  is  On  the  Board  of  Direc-
 tors  of  nine  companies,  including  the
 three  companies  specifically  referred
 to,

 "(b)  Complaints  containing  allega-
 tions  of  mismanagement  and  misap-
 propriation  of  funds  against  the  man-
 agements  of  W.H.  Brady  &  Co.  Ltd.
 and  Belapur  Sugar  &  Allied  Indus-
 tries  Ltd.  were  received.

 (c)  The  then  Minister  for  Company
 Affairs  had  made  a  statement  op  22nd
 December,  972  in’  the  Lok  Sabha  in:
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 respect  of  action  taken  on  ile  ins.
 pection  conducted  under  section
 209(4)  of  the  Companies  Act  in  the
 case  of  Belapur  Sugar  &  Alhed  In-
 dustries  Ltd.  Action  is  being  taken
 on  the  inspection  report  of  W.H.
 Brady  &  Co.  Ltd.  The  report  on  the
 inspection  of  Brady  &  -Morris  Engi-
 neering  Co.  Ltd.  has  just  teen  re-
 ceived  and  is  being  examined,

 (d)  It  would  not  be  possible  to  say
 at  this  stage  whether  there  hes  been
 any  misappropriation  of  funds,  and  if
 so,  by  whom.

 Contract  given  to  Companies  General
 De  Geophysics  of  France  by

 0  &  N.G.C,

 6722.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state.

 (a)  whether  Oil  and  Natural  Gas
 Commission  gave  a  contract  worth
 Rs.  .5  crore  to  Companie  Generai  De
 Geophysics  of  France  for  seismic  sur-
 vey  work;

 (b)  whether  realising  the  dangers
 involved  from  the  security  point  of
 view,  in  inviting  outside  agencie;  for
 a  large  scale  survey  of  the  coastal
 waters  Government  had  given  their
 consent  sometimes  back  10  0  &  N.GX.
 to  buy  a  seismic  ship  of  the  latest
 design;  and

 (c)  if  so,  the  reasons  the  O.  &
 N.G.C,  have  ignored  Government  in-
 tentions?

 THR  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  A  contract  for  conduct-
 ing  seismic  survey  was  warded  to
 CGG,  the  value  of  which  was  about
 Rs.  57.59  lakhs.

 (o)  The  contract  for  conducting  a
 seismic  survey  was  awarded  to
 CGG,  long  before  the  Governn:ent
 approved  the  proposal  of  the  ONGC
 for  inviting  tenders  for  jurchase  of
 a@  seismic  survey  ship  from  abroad.

 Moreoyer,  the  primary  consideration
 before  the  Government  in  the  latter
 decision  was  to  enable  the  ONGC  to
 conduc:  these  surveys  in  the  future
 years  on  a  departmental  basis,  ~ather
 than  re!y  on  contractors,

 (c)  Does  not  arise.

 Expansion  of  Synthetic  Fibres
 6723.  SHRI  RAM  BHAGAT

 PASWAN:
 SHRI  JAGANNATH

 MISHRA:

 Will  the  Minister  of  PETROLRUM
 AND  CHEMICALS  be  pleused  to
 state:

 (a)  whether  the  task  force  for  in-
 du.try  has  recommended  the  expan-
 sion  programme  for  synthetic  fibres;
 and

 (b)  if  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  and  (b).  The  report  of
 the  Task  Force,  set  up  for  Zormulat-
 ing  the  development  programme  for
 synthetic  fibres  during  the  Fifth  Plan
 period,  is  under  examination  of  the
 Government.

 Decision  by  Government  io  bear
 Election  Expenses  incurred  by

 Political  Parties
 6724.  SHRI  M.  8,  SIVASWAMY:

 SHRI  BIBHUTI  MISHRA.

 Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  have
 taken  any  decision  to  bear  the  ex-
 penses  incurred  by  political  parties
 during  elections;  and

 (b)  if  so,  the  main  points  thereof?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 NITIRAJ  SINGH  CHAUDHARY)
 (a)  No,  Sir

 (b)  Does  not  arise

 Masters  and  Assistant  Station  Masters
 Pradesh,  UP.  and  Delhi

 6725  SHRI  PHOOL  CHAND  VER-
 MA  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state

 (a)  the  total  monthly  requirements
 of  coal  in  Madhya  Pradesh  Uttar
 Pradesh  and  Delhi,
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 (b)  the  supply  being  made  every
 month  during  the  last  6  months,  and

 (०)  the  reasons  for  which  supply
 could  not  be  made  according  to  re-
 quirements  of  these  areas?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)  and
 (b)  The  total  monthly  indents  and
 loading  of  all  types  of  coal  and  coke
 to  Madhva  Pradesh,  UP  and  Delhi
 during  the  last  six  months  are  given
 below

 (Figures  in  four
 wheelers—spprox  mate) Month  Ma  ihya  Pradesh  Ut  ar  Prade

 Ident  Loading  Ident  Loading  Ident  Loading _
 Oct  72  70503  7798  32I73  20984  73347  7965
 Nov  72  72996  8827  22779  3647  II372  62I4
 Dec  72  42891  9673  2668  4334  2273  5448
 Jan  73  TI999  9229  24266  74964  115377  5666
 Feb  73  77437  8009  27405  3244§  9360  $380
 March  73  70404  7052  24337  77934  70752  720

 (९)  The  available  rail  transport
 capacity  has  to  be  distributed  as
 evenly  as  possible  among  the  various
 users  spread  over  the  entire  country

 Introduction  of  more  Janta  Express
 Traing

 6726  SHRI  RAM  BHAGAT  PAS-
 WAN  Will  the  Minster  of  RAIL-
 WAYS  be  pleased  to  state

 (a)  whether  Government  propose
 to  mtroduce  more  Janta  Express
 trains  on  main  trunk  routes,  and

 (9)  if  go,  the  names  of  the  routes
 and  the  tentative  schedule  of  time  to
 introduce  these  trains?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)  and
 (b)  A  pair  of  bi-weekly  Janata  Ex-
 press  trains  78  proposed  to  be  intro-

 duced  between  New  Delhi  and  Sa-
 mastipur  from  November  973  The
 schedules  of  this  train  are  under  fin-
 alisation

 Surrendering  of  Posts  of  Station
 Masters  ang  Assistant  Station  Masters

 6727  SHRI  RAJDEO  SINGH  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state

 (a)  whether  some  posts  of  Station
 Masters  and  Assistant  Station  Mas-
 ters  have  been  surrendered,

 (b)  af  so,  the  number  of  posts  sur-
 rendered  of  both  the  categories,  Zone-
 wise  Davision-wise,  and

 (c)  whether  Government  are  con-
 templating  revival  of  these  posts,  and
 if  80,  when?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (b)  Information  in  respect  of  Cen-
 tral,  Eastern,  Northern,  N.F.,  South-
 ern  and  South  Central  Railways  is

 774

 given  in’  the  attached  statement.  In-
 formation  in  respect  of  other  Zonal
 Railways  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha.

 (c)  No.

 STATEMENT
 No.  of  posts  of  Station  Masters  and  Assistant  Station  Masters  surrendered  on  Railway-

 Railway  Division  No.  of  No.  of

 SMs.  of  ASMs

 Central  Bombay  Es  2

 Jhansi  I  3

 Bhusawal  5

 Eastern  Sealdah  8

 Northern  Delhi  4

 Bikaner  .  I
 N.F,  Katihar  I

 Alipurduar  2  2

 Lumding
 Tinsuk'a  2

 Southern  Olavakkot  I  5

 Madras  3
 South  Central  Sholapur  2  2

 Secunderabad  2

 Thien  Dam  Project

 6728.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Thien  Dam  Froject  on
 the  river  Ravi,  which  will  enable
 India  to  fully  utilise  the  waters  of
 River  Ravi  under  the  Indus  water
 treaty  of  960  has  been  cleared;  and

 (b)  whether  on  completion,  the
 Dam  will  provide  additional  irriga-
 tion  water  and  help  to  conserve  the
 flood  water  of  Ravi  and  will  also
 generate  nearly  300  M.W.  of  power?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  Not  yet,  Sir.

 (b)  Yes,  Sir.

 Memorandum  from  Sabarkantha  Dis-
 trict  of  Gujarat  for  Modasa-Kapad-

 ganj  Railway  Connection

 6729.  SHR’  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  a  delegation  from  Sa-
 barkantha  District  of  Gujarat  recent-
 ly  presented  a  memorandum.  ‘to  him

 ‘
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 regarding  Modasa-Kapadganj  Railway
 connection;  and

 (b)  if  so,  the  reactions  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  Yes.

 (b)  It  38  proposed  to  carry  out  a
 traffic  survey  for  a  metre  gauge  line
 from  Shamlaji  Road  station  on  the
 Udaipur-Himmatnagar  line  to  Moda-
 sa  and  Kapadganj  and  alternatively
 for  the  conversion  of  the  Nadiad
 Kapadgany  N.G.  section  to  8.6.  and
 its  extension  upto  Modasa.  Necés-
 sary  estimates  have  been  called  for
 from  the  Western  Railway  Admunis-
 tration.  Further  consideration  t>  ths
 proposal  will  be  given  after  the  pro-
 posed  survey  is  completed  and  the
 report  thereon  is  examined  from  all
 aspects.

 Hunger  Strike  by  All  India  Leco
 Running  Staff  Association,  Delhi

 Division  (Northern  Railways)

 6730.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  Members  of  the  All
 India  Loco  Running  Staff  Association
 Delhi  Division,  were  on  hunger  strike
 on  March  13,  973  outside  the  North-
 ern  Railway  Divisional  Office,  New
 Delhi;  and

 (b)  if  so,  what  were  their  rrain  de-
 mands  and  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  Yes,
 Sir.

 (b)  Their  main  demands  are:—

 (i)  Recognition  of  their  Associa-
 tion;

 Qi)  Provision  of  6  hours  home
 station  rest  after  completion
 of  8  hours  duty.
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 As  regards  item  (i),  it  is  Govern-
 ment’s  policy  not  to  recognise  sec-
 tional  unions  whose  membership  is
 not  open  to  all  categories  of  staff.

 In  regard  to  item  (ii),  this  is  al-
 ready  in  vogue  as  far  as  passenger
 services  are  concerned;  in  regard  to
 goods  services,  this  is  in  the  process
 of  implementation.

 Delay  in  Implementation  of  Recom-
 mendations  of  Sivasankar  Committee
 on  grievances  of  D.E.S.U.  Engineers

 6731  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  ७५7  IRRI-
 GATION  AND  POWER  be  pleased  ६०
 State  the  reasons  for  delay  in  imple-
 menting  the  recommendations  of  the
 Sivasankar  Committee  appointed  ७४
 Government  in  970  to  look  into  the
 grievances  ot  the  Delhi  Electric  Sup.
 ply  Undertaking  Engineers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  V#R-
 MA):  The  Sivasankar  Corimittee,
 which  was  set  up  in  January,  1971,
 submitted  its  final  report  un  the  3Ist
 January,  973  It  has  been  remitted
 to  the  Delhi  Electric  Supply  Commut-
 tee  for  consideration,

 2.  The  G.M,  Delhi  Electric  Supnly
 Undertaking,  has  reported  that  the
 DE.SU.  passed  a  resolutina  on  the
 l5th  February,  ‘1973,  recommendiuig
 to  the  Delhi  Municipal  Corporation
 the  revision  of  pay  scales  of  Assist-
 ant  Executive  Engineers  and  Assist-
 ant  Engineers.  The  D.ESU_  consi-
 dered  the  recommendations  regard-

 ing  pay  scales  of  Executive  Engineers
 and  above  and  of  staff  on  the  genera-
 tion  side  on  the  7th  April,  4973  and
 recommended  to  the  D.M.C,  and  revi-
 sion  of  their  pay  scales  also.  The
 D.M.C.  is  ‘expected  to  consider  the
 matter  shortly

 3  The  remaining  recommendations
 of  the  Sivagankar  Committee  are
 under  examination  in  D.E.SU.
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 Progress  made  regarding  Popularity  of
 “Own  Your  Own  Container”  Service

 6732.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  RAIL-
 WAYS  he  pleaseq  to  refer  to  reply
 given  to  Unstarred  Question  No.  234
 on  the  28th  November  972  regarding
 introduction  of  “own  your  containers”
 scheme  and  state  the  progress  made
 in  regard  to  the  introduction  of  “own
 your  own  containers”  service?

 THE  DEPUTY  MINISTER’  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 A  few  firms  have  evinced  interest  in
 the  ‘Own  Your  Own  _  Containers’
 scheme  The  proposals  received  so
 far  are  under  examination.

 सोदी  नगर  और  मुराद सन गर  के  सोच  चलती

 गाड़ियों  पर  महिला  यात्रियों  से  वृव्यंवहार

 6733.  हा०  लक्ष्मीनारायण  पांडेय:

 ओप्रा  रेल  मतों  o2  दिसम्बर,  iste

 के  अवारा कित  प्रश्न  सख्या  4050

 के  उत्तर  के  सम्बन्ध  में  यह  बदलने  की  कृपा

 करेगे  कि  मोदीनगर  प्र  म्‌रादनगर  स्टेशनों

 के  बीच  नवम्बर,  972  में  अल तो  गोष्टी  में

 महिलाओं  के  साथ  अ्रपमानजनक  व्यवहार

 करने  के  आरोप  में  कितने  शोर  कितन-किन

 व्यक्तियों  को  गिरफ्तार  किया  गया  ?

 रेल  मंत्रालय  में  उपमंत्री (थी  मुहम्मद

 चक्रों  कुरेशी)  :इस  मामले  के  सम्बन्ध  मे

 निम्नलिखित  शाव  व्यक्तियों  को  गिरफ्तार
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 किया  गया  है  —

 l  oat  बालकिशन  उर्फ  बाबू  सुपुत्र
 श्री  हरपाल,  थाना  मुरादतंगर  1

 2  थ्रो  जगमोहन  सिंह  मुषुत्  हृदय

 सिंह,  थाना  मुराद नगर  |

 3  श्र:  चन्दर  सुपुत्र  श्री  बलवन्त,  थाना

 मुरादन मर  ।

 4  श्री  राम  दास  सुपुत्र  श्री  बुद्ध,  थाना

 मुराद नगर  ।

 5  श्री  कंवरपाल  सिंह  सुपुत्र  श्री

 बनारसी,  जाता  मुराद नगर  |

 6  श्र  आबू  सिंह  सुपुत्र  श्री  भरता,

 थाना  मुरादनगर  ।

 7  हों  शवों  उपनाम  शिप्रा  सुपुत्र
 श्रा  रुस्तम,  थाना  मुराद नगर  |

 8  श्री  सतबोर  सिंह,  सुपुत्र  श्री  मलिका,
 थाना  मुराद नगर  ?

 इन्हें  मेरठ  जेल  मे  पहचान  के  लिए

 गवाहों  के  सामने  पेश  कि.  गया  था।  लेकिन

 इनमे  से  किता।  को  भा  पहचाना  नही  जा  सका  A

 Reorganisation  of  F.C  I.

 6734.  PROF,  NARAIN  CHAND
 PARASHAR:

 SHRI  JAGDISH  NARAIN
 MANDAL.

 Will  the  Munister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  reorganise  the  Fertilizer  Cor-
 poration  of  India  in  near  future;  and
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 (b)  if  so,  the  main  outlines  of  the
 proposed  reorganisation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  and  (b).  Yes,  Sir.  The  details  are
 being  worked  out.

 Facilities  to  Office  Bearers  of  regis-
 tered  Association/Organisations  on

 Railways

 6735  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state

 (a)  the  names  of  unions  of  Rail-
 waymen  recognised  by  Government  at
 the  a)  National  level  (qu)  Zonal  level;

 (b)  whether  there  are  any  other
 registered  organisations  which  espouse
 the  cause  of  the  Railway  employees
 at  these  levels,  if  so  the  names  of
 these  Associations,  and

 (c)  whether  any  facilities  are  pro-
 vided  to  the  office  bearers  of  these
 Associations  by  Government  to  carry
 on  the  activities  of  their  Associations
 and  if  so,  the  broad  outlines  of  these
 facilities?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 (a)  and  (c).  Necessary  information  is
 given  in  the  attached  statement.

 (b)  There  are,  in  addition,  about  80
 unrecognized  Associations/Unions  on
 the  Railways.  These  Associations/
 Umoons  do  not  enjoy  any  negotiating
 facmlities.  Government  have  no  pre-
 cise  information  as  to  how  many  of
 them  are  registered.
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 STATEMENT

 Names  of  Unions  and  Federations  of
 Railwaymen  recognised  by  the  Gov-

 ernment.

 r¢))  Federations—National  level

 (i)  All  India  Railwaymen’s  Feder-
 ation.

 (a)  National  Federation  of  Indian
 Railwaymen.

 (2)  Unions—Zonal  level.

 (a)  Recognised  Unions  affiliated  to
 National  Federation  of  Indian  Rail-
 waymen:

 (Q)  Central  Railway  Mazdoor
 Sangh.

 (uu)  Eastern  Railwaymen’s  Con-
 gress

 (ul)  Uttanya  Railway  Mazdoor
 Union,

 (iv)  North  Eastern  Railway  Em-
 plovees  Union  (P.R  KS.)

 (v)  Northeast  Frontier  Railway
 Employees  Union

 (vi)  Southern  Railway  Employees
 Sangh.

 (vn)  South  Central  Railway  Em-
 ployees’  Sangh.

 (vin)  South  Eastern  Railwaymen’s
 Congress.

 (ix)  Western  Railway  Mazdoor
 Sangh.

 (b)  Recognised  Unions  affihated  to
 All  India  Railwaymen’s  Federation:

 (i)  National  Railway  Mazdoor
 Union.



 ठा

 (ii)  Eastern  Railwaymen’s  Union.

 (ili)  Northern  Railwaymen's  Union.

 (iv)  North  Eastern  Railway  Maz-
 door  Union.

 (v)  Northeast  Frontier  Railway
 «Mazdoor  Union.

 (vi)  Southern
 Union.

 Railway  Mazdoor

 (vii)  South  Central  Railway  Maz-
 door  Union.

 (viii)  South  Eastern  Railwaymen’s
 Union.

 (ix)  Western  Railway  Employees’
 Union.

 The  main  facilities  granted  to  the
 above  mentioned  recognised  Unions
 and  Federations  are:—

 l.  Free  passes  and  special  Casual
 Leave  for  Organisational  work,  orga-
 nisational  meetings  and  meetings  with
 Railway  Administrations.

 2.  Provision  of  office  a>-ommodation,
 wherever  possible,  on  payment  of  rent.

 3.  Provision  of  telephones  in  offices
 of  the  Unions/Federations,  wherever

 possible,  on  payment  basis.

 4.  Permission  to  hold  meetings  in
 Railway  premises.

 5.  Collection  of  trade  union  sub-
 scriptions  near  place  of  work  Or  near
 place  of  payment.

 6.  Accommodation  for
 notices.

 exhibiting
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 7.  Prior  notice  to  Unions/Federationg
 in  case  of  transfer  of  their
 bearers,

 office

 Appointment  of  Working  Group  of’
 Officers  to  Study  the  working  of
 Foreign  dominated  Drug  Firms

 6736.  SHRI  K.  S.  CHAVDA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  a  Working  Group  of
 officers  was  appointed  to  study  the
 working  of  foreign  dominated  firms  in
 the  drugs  industry;

 (b)  whether  the  Working  Group  has
 completed  the  study  and  if  so,  what
 are  the  conclusions  of  the  study  group,
 particularly  with  regard  to  the  share
 of  foreign  firms  in  the  drugs  market
 and  the  amounts  repatriated  by  them
 as  profits  and  dividends,  year-wise
 vis-a-vis  the  initial  investment  of
 each;  and

 (९)  if  not,  when  the  study  will  be-
 completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  to  (c).  Sometime  back,  it  was
 considered  useful  to  undertake  a  study
 in  regard  to  the  remittances  made  by
 the  foreign  firms  in  the  drugs  field  by
 way  of  dividends,  royalties,  etc.,  as
 also  their  export  earnings.  For  this
 purpose  a  small  group  on  an  informal,
 basis,  was  set  up  to  study  this  matter
 and  collect  information  which  would
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 STATEMENT

 Written  Answers  ne

 Project  Ultimate  Irrigation
 potential

 Potential  created  by
 1972-73,  *
 (anticipated)

 (In  thousand  hectares) Major
 i.  Bhadra  Reservoir  99°09
 2  Ghataprabha  Stage-I  74"  77
 3  Gheteprabha  stage-IT  46  57
 4  Malaprabha  :  206  55
 Se  Tungabhadra  पा  02  stage-II  40°50
 6  Upper  Krishna  409°  05

 Medium

 i.  Rajolibanda  Diversion  2  38
 2.  Hathikon  2  74

 3  Hagaribommanahalh  2  98

 4  Jambadahalla  2  63

 5.  Kanakanala  2°06

 6.  Harmalal  0०  44

 7.  Gundal  .  4  95
 8.  Tareka  7°29

 cs  Votehole  .  5  26

 to.  Sagaradoddakere  o  8r

 rr.  Lekshmanathirtha  2  84

 i2.  Arkavathi  हे  3°04

 13.  Manchanabele  2°83

 97°20
 1  ‘st
 I2°85
 20°25
 28°35

 2  38

 24

 2  98

 2°63

 2  06

 Discontinuance  of  system  of  Alarm
 Chains  on  Railways

 6741,  ‘SHRI  K.  LAKKAPPA:
 SHRI  P.  M.  MEHTA

 Will  the  Munister  of  RAILWAYS
 be  pleased  to  state

 (a)  whether  the  system  of  alarm
 chains  on  different  Railways  was  dis-
 continued  in  1971;  and

 (b)  if  so,  to  what  extent  this  has
 helped  the  purpose  for  which  the
 system  was  discontmued?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 (a)  No  However,  the  alarm  chain  ap-
 paratus  has  been  blanked  off  on  &
 limited  number  of  trains  except  in:
 Ladies  and  full  R.M.S,  compartments.
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 (b)  The  number  of  cases  of  alarm
 chain  pulling  carne  down  from  30447

 per  month  in  970-7l  to  24683  per
 manth  in  1971-72  and  l8997  per  month
 in  ‘197273  (upto  December,

 curtailing  thereby  loss  of  time  and  in-

 convenience  to  passengers  on  this

 account,

 Remt  Oharged  trom  Trainees  of  Signal
 and  Telecommunication  School,

 Podanur,  Southern  Railway

 6742.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  no  rent  is  to  be  charged
 from  the  trainees  attending  Zonal
 Railways  S  &  T  Training  Schools;

 (b)  whether  some  rent  is  charged
 from  trainees  attending  S  &  T  School,
 Podanur,  Southern  Railway  and  this
 discrimination  is  resented  by  the  staff;
 and

 (6)  if  so,  when  this  anomaly  is  likely
 to  be  removed.

 THE  DEPUTY  MINISTER  IN
 THE.  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 (a)  to  (c).  Rent  is  being  charged  fron.
 trainees  attending  promotion  and  re-
 fresher  courses  in  training  schools  on
 -the  Southern  Railway  and  that  por
 ‘ton  of  Southern  Railway  which  now
 forms  part  of  South  Central  Railway
 The  question  of,  bringing  them  at  par
 wit®.  trainees  in  training  schools  on

 “ether  Railways  where  rio.  rent  is’  being

 ctiarged  4s  urider  ‘consideration

 +1972),

 to

 Posts  of  MS.M.  ‘Grade  gs.  I75—-240  on
 All  Divisions:  of  Zonal  Railways

 6743.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state

 (a)  the  number  of  posta  of  M.S.M.
 gtade  Rs.  !75—240  yet  to  be  provided
 Division-wise  on  ‘all  zonal  Railways  in
 terms  of  Railway  Board  letter  No,
 Pc-68/FE-2/4  dated  9th  November,
 I97];  and

 (b)  when  the  implementation  of  the
 instructions  contained  in  the  above
 quoted  letter  is  likely  to  be  completed”

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  RAILWAYS’
 (SHRI  MOHD.  SHAFI.  QURESHI):
 (a)  13.  posts  in  Lucknow.  Division  of
 Northern  ‘Railway,  4  in  Madras  and‘)
 in  Madurai  Divisions  of  Southern  Rail-
 way  and  i0@  in  Baroda’  Division  of
 Western  Railway  are  yet  to  be  pro-
 vided  in  seale  Rs.  75—240,

 On  all  the  remaining  Divisions  of
 the  above  three  Railways.  and  ,on
 Central,  North  Eastern  and-  Northeast
 Frontier  Railways,  requirements  ‘as
 necessary  have  already  been  provided
 in  scale  Rs.  75~—240.

 {nformation  in  respect  of  Eastern,
 South  Central  and  South  Eastern  Rail-
 -ways  is  under  collection  and  will  be
 laid  on  the  Table  of  the  Sabha.  ५

 (by  The  posts  on  Northern,  South-

 ern  and  Western  Railways  mentioned

 -in..the.  reply  .to  part.  (a)  aboye  ane
 -ikely  to  be  sanctioned’  ip  vaboutyalx
 months’  time.
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 STATEMENT

 Project  Ultimate  Irrigation  Potential
 potential

 tential  greated  by
 ‘1972-73  *
 (anticipated)

 Major  :
 i.  Bhadra  Reservoir
 2.  Ghataprabha  Stage-I
 3.  Ghataprabhe  stage-II
 4.  Malaprabha
 s.  Tungabhadra  HLC  stage-II
 6.  Upper  Krishna

 Medium

 it.  Rajolibanda  Diversion

 2.  Hathikom

 3.  Hagaribommanahall:

 4.  Jambadahella

 ‘S.  Kanakanala

 6.  Harinalal

 Gundal
 8.  Taraka

 9.  Votehole

 to.  Sagaradoddakere

 ‘Lakshmanathirtha

 i2.  Arkavathi

 13.  Manchanabele

 (In  thousand  hectares)
 99°09  97°20
 74°  5757
 46°57  72  “85

 206*  55  20°25
 40°50  28°35

 409°  05

 2°38  2°38
 2  4  2  34

 2°98  2  98

 2°63  2°63

 2°06  2°06

 0°44

 4°05
 7°29

 5°26

 o'8r

 2°84

 3°04

 2°83  oe

 Discontinuance  of  system  of  Alarm
 Chains  on  Railways

 6741.  SHRI  ्  LAKKAPPA:
 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  system  of  alarm
 chains  on  different  Railways  was  dis-
 continued  in  1971;  and

 (b)  if  so,  to  what  extent  this  has
 helped  the  purpose  for  which  the
 system  was  discontinued?

 THE  DEPUTY  MINISTER’  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 (a)  No,  However,  the  alarm  chain  ap-
 paratus  has  been  blanked  off  on  a
 limited  number  of  trains  except  in)
 Ladies  and  full  R.M.S.  compartments.
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 (b)  The  number  of  cases  of  alarm
 ‘chain  pulling  came  down  from  30447

 per  month  in  1970-71  to  24683  per
 month  in  i97]-72  and  l8997  per  month
 in  1972-73,  (upto  December,  1972),
 curtailing  thereby  loss  of  time  and  in-
 convenience  to  passengers  on  thir
 account.

 Rent  Charged  from  Trainees  of  Signal
 and  Telecommunication  Schoo!,

 Podanur,  Southern  Railway

 6742.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  no  rent  is  to  be  charged
 from  the  trainees  attending  Zonal
 Railways  S  &  T  Training  Schools;

 (b)  whether  some  rent  is  charged
 from  trainees  attending  S  &  T  School,
 Podanur,  Southern  Railway  and  _  this
 discrimination  is  resented  by  the  staff:
 and

 (९)  if  so,  when  this  anomaly  is  likely
 to  be  removed..

 THE  DEPUTY  MINISTER  पर
 THE.  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 fa)  to  (०).  Rent  is  being  charged  fron.
 trainees  attending  promotion  and  re-
 fresher  courses  in  training  schools  on
 the  Southern  Railway  and  that  por
 tion  of  Southern  Railway  which  now
 forms  part  of  South  Central  Railway
 The  question  of  bringing  them  at.  par
 with.  trainees.  in.  training  schools  on
 othet  ‘Railways.  where  rio’  rent  is’  being

 ‘ebatgéed  “\s  urider  corisideratton:

 333

 Posts  of  M.S.M:  Grade  Rs;  115240  on
 AH  Divisions’  of  Zonal  Railways

 6743.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state

 (a)  the  number  of  posts  of  M.S.M.
 grade  Rs.  i75--240  yet  to  be  provided
 Division-wise  on  all  zonal  Railways  in
 terms  of  Railway  Board  letter  No.
 Pc-68/FE-2/4  dated  9th  November,
 97L;  and

 (b)  when  the  implementation  of  the
 instructions  contained  in  the  above
 quoted  letier  is  likely  to  be  completed?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  RAILWAYS’
 (SHRI  MOHD.  SHAFI.  QURESHI):
 (a)  33  posts  in  Lucknow  Division  of
 Northern  Railway,  4  in  Madras  and-l
 in  Madurai  Divisions  of  Southern  Rail-
 way  and  10  in  Baroda  Division  oi
 Western  Railway  are  yet  to  be  pro-
 vided  in  scale  Rs.  175—240,

 Divisions  of
 the  above  three  Railways  and  jon
 Central,  North  Eastern  and:  Northeast
 Frontier

 On  all  the  remaining

 Railways,  requirements  ‘as
 necessary  have  already  been  provided
 in  scale  Rs.  175-240,

 {nformation  in  respect  of  Eastern,
 South  Central  and  South  Eastern  Rail-

 -ways  is  under  collection  and  will  be
 laid  on  the  Table  of  the  Sabha

 (b)  The  posts  on  Northern,  South-

 ern  and  Western  Railways  mentioned
 vin  the.  reply  to  part  (a).  above  ह...
 likely  :  to:  be  .sanctioned:  ip  ahout.six
 months’  time.
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 Report  of  Expert  Camunitte,  on  th
 ह.  आए  to  Poor

 6744.  SHRI  K  LAKKAPPA;
 SHRI  P.  M  MEHTA

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state;

 (a)  whether  Expert  Committee  on
 Legal  aid  to  the  poor  has  submitted
 its  report;

 (b)  if  so,  whether  any  legislative
 measures  are  being  introduced  in  thi
 present  session;  and

 (8)  what  are  the  main  features  oi
 the  preppsed  scheme?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  NITIRAJS
 SINGH  CHAUDHARY).  (a)  No,  Sir,

 (७)  and  (c)  Do  net  arise

 Absorption  of  staff  of  former  Howrah-
 Amta  and  Howrab-Sheakhala  Light

 Railways
 6745  SHRI  INDRAJIT  GUPTA  Will

 the  Minister  of  RAILWAYS  be  pleased
 to  state.

 (a)  whether  on  l6th  December,  970
 the  then  Railway  Minister  had  given
 a  written  assufance  to  the  staff  of
 the  Martin  Light  Railways  that  they
 would  be  absorbed  on  the  Indian  Rail-
 ways,

 (b)  whether  it  was  also  assured  that
 those  previously  employed  on  Howrah-
 Amta  and  Howrah-Sheakhala  lines
 would  be  absorbed  in  the  Eastern  and
 South  Zastern  Railways,

 (c)  if  so,  the  reasons  for  posting
 about  80  such  clerical  staff  in  zones
 other  than  Eastern  Railway  and  South
 Eastern  Railway;  and

 (d)  whether  their  prayer  for  trans-
 fer  to  the  Metropolitan  Transport

 rhs  =
 in  Calcutta  ia  under  considera.

 ?
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 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 (a)  to  (d).  It  was  decided  on  16612-1970,
 that  the  staff  belonging  to  Howrah-
 Amta  and  Howrah-Sheakhala  Light
 Railways  shoulg  be  appointed  en  the
 Eastern  and  South  Eastern  Railways.
 On  the  Eastern  and  South  Kastern
 Railways  there  were  certain  difficul-
 ties  to  appoint  the  light  Railways  staff
 because  of  the  opposition  of  the  re-
 cognised  unions  and  of  casual  labour
 awaiting  appointment  to  regular  posts
 On  re-consideration  it  was  decided  that
 the  staff  concerned  be  appointed  on
 Railways,  other  than  astern,  South
 Eastern  and  Northeast  Fronter  Rail-

 ways,

 Instructions  exist  that  individual
 requests  from  such  staff  may  be  con-
 sidered  favourably  in  the  Metropolitan
 Transpert  Project,  Calcutta

 Representation  from  Guards,  Delhi
 Division  (Northern  Railway)

 6746  SHRI  ISHAQUE  SAMBHALI
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state

 (a)  whether  arrear  of  payment  wef
 (2-2-1966  has  been  allowed  to  staff
 while  steoping  up  senior  men  at  par
 with  juniors  vide  Railway  Board’s
 letter  No  PC-60/PP-l  dated  (22-71-1966,

 (b)  whether  the  Board’s  letter  dated
 22-7-1966  was  challenged  in  Punjab  and
 Haryana  High  Court  by  Guards  of
 Ferozepur  Division  (Northern  Rail-
 way)  vide  Civil  Writ  No.  465  of  966
 claiming  arrears  of  benefit  of  stepping
 up  wef  1-4-1961,  and  since  agreed  to
 by  the  Engh  Court  as  per  thelr  Judg-
 ment  dated  3-5-97i,

 (c)  whether  affected  Guards  of  Delhi
 Division  (Northern  Railway)  also
 lodged  their  claim  with  thelr  pivi-
 stonal  authorities  for  payment  of
 atrears  wet,  -4-l96]  in  view  of  High
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 Court’s  judgment  as  in  part  (b)  above;
 and

 (d)  if  so,  what  action  has  been  taken
 on  the  representation  of  Delhi  Divi-
 sion  Guards  for  payment  of  arrears
 and  whether  the  payment  has  since
 been  made,  if  not,  reasons  therefor?

 THE  DEPUTY  MINISTER’  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 (a)  to  (ad).  The  requisite  information
 is  being  collected  and  will  be  laid  on
 the  table  of  the  Sabha.

 Power  shortage  hits  public  sector  units

 6747.  SHRI  0.  T  DHANDAPANTI:

 SHRI  RAMSHEKHAR
 PRASAD  SINGH.

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state.

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  Press
 Report  published  in  the  “Times  of
 India”  (New  Delhi)  dated  the  8th
 March,  973  under  the  caption  “Power
 shortage  hits  public  sector  units”,  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VERMA)
 (a)  Yes,  Sir.

 (b)  It  is  true  that,  as  reported  in
 the  Press,  full  capacity  utilisation  of
 Public  Sector  units  has  not  been
 possible  due  to  a  variety  of  reasons
 including  power  shortage.  Apart  from
 a  number  of  measures  already  in  hand
 for  minimising  the  power  shortage,  the
 power  supply  authorities  have  been
 advised  to  adopt  a  system  of  priorities
 so  as  to  minimise  shortfall  of  indus-
 trial  and  agricultural  output,

 Closure  of  Thermal  Piants  due  to
 shortage  of  coal

 6748.  SHRI  DHARAMRAO  AFZAL-
 PURKAR:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 state:

 (a)  whether  there  are  thermal  plants
 which  remained  closed  for  non-avail-
 ability  of  coal;  and

 (b)  if  so,  the  nameg  of  such  Thermal
 Plants  and  whether  in  view  of  the  coal
 shortage  Government  propose  to  use
 R.E.O.  and  natural  gas  fuel?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VERMA):
 (a)  and  (b).  Yes,  Sir.  The  following
 thermal  plants  had  to  suffer  closures
 for  certain  periods  due  to  non-avail-
 ability  of  coal.

 ik  ‘INT40  MW =—
 Maharashtra

 (i)  Porabundar  AXIS:  MW
 Gujarat

 (iu)  Shahpur  ‘1x5  MW  Gujarat

 B  7४३.  4  MW a)  Baxanip
 Uttar  Pradesh

 Al  x2  MW nen
 Rajasthan

 Jodhpw  ९2  MW ee
 Rajasthan.

 Every  possible  action  is  being  taken
 jointly  with  the  Department  of  Mines
 and  Railway  Board  to  maintain  the
 requisite  coal  supplies  but  it  has  not
 been  always  possible  to  meet  the  in+
 creasing  requirements  of  coal  supply
 and  transport.  There  is  shortage  of
 R.#.0.  and  natural  gas  also.  How.
 ever,  it  has  been  decided  to  continue
 to  operate  certain  power  stationg  in
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 Gujarat  and  Maharashtra  on  Pétroleum
 fuels  for  some  more  months  in  view
 of  the  shortage  of  coal.

 Setting  up  of  a  thermal  generating
 station  at  Vijayawada  in  Andhra

 Pradesh

 6749.  SHRI  P.  NARASIMHA  REDDY.
 Will  the  Mimster  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  Government  propose  to
 set  up  a  thermal  generating  station  at
 Vijayawada  in  Andhra  Pradesh;  and

 (b)  ३६  so,  whether  Government  con-
 template  imtiatimg  advance  action  to
 start  the  work  immediately”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VERMA)
 (a)  Andhra  Pradesh  State  Electricity
 Board  have  submitted  a  proposal  for
 setting  up  ot  a  thermal  power  station
 at  Vijayawada  with  an  initial  capacity
 vf  400  MW.

 The  Scheme  has  been  cleared  by  the
 Advisory  Committee  on  Irrigation,
 Fivod  Control  and  Power  Projects  and
 is  awaiting  sanction  of  the  Planning
 Commission.

 (b)  Necessary  action  to  acquire  land
 etc.  will  be  taken  after  the  scheme  has
 been  sanctioned.

 Assistance  to  Lower  Sileru  Power
 Project  in  Andhra  Pradesh

 6750.  SHRI  छ,  NARASIMHA  REDDY:
 Will  the  Minister  of  IRRIGATION
 AND  POWER  he  pleased  to  state:

 {a)  whether  the  Central  Government
 are  aware  that  if  suitable  financial
 assistance  38  given,  the  Lower  Sileru
 Power  Project  in  Andhra  Pradesh
 capable  of  adding  00  MW  of  firm
 power  can  be  completed  and  commuis-

 sioned  during  the  current  year  1978-74;
 and
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 (b)  if  so,  whether  Government  pto-
 pose  to  extend  the  necessary  assist-
 ance  to  enable  its  completion  this
 year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SIRI  BALGOVIND  VERMA):
 (a)  and  (b).  The  first  unit  of  0  MW
 of  Lower  Sileru  Project  can  be  advanc-
 ed  by  rescheduling  of  civil  works  and
 commissioned  in  1974-75.  This  also
 requires  additional  funds  being  made
 available  for  the  project  over  and
 above  normal  Plan  provisions.  Addi-
 tional  funds  to  the  extent  of  Rs.  2
 crores  were  given  to  the  project  in
 ‘1972-73  tor  expediting  it.  Provision  of
 additional  funds  in  the  next  two  years
 is  also  under  consideration.

 Execution  of  Sri  Sailam  Hydro-electric
 generation  Project

 675  SHRI  P  NARASIMHA  REDDY.
 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  how  far  the  execution  of  Sri
 Sailam  Hydro-electric  generation  Pro-
 ject  is  behind  schedule;  and

 (b)  whether  the  Central  Govern-
 ment  propose  to  take  over  its  execu-
 tion  as  a  Central  Project  to  ensure  its
 early  completion?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VERMA):
 (a)  The  Sri  Sailam  Hydro  Electric
 project  was  sanctioned  by  the  Planning
 Commission  in  964  and  was  scheduled
 for  completion  in  1972.  Due  to  paucity
 of  funds  and  difficulties  encountered  in
 the  construction  of  coffer  dams  and
 laying  of  dam  foundations  in  deep
 river,  the  completion  is  delayed  by
 geven  to  ten  years.

 {b)  No,  Sir.
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 Import  of  Equipment  for
 Segar  Power  Project  in

 Pradesh

 6752.  SHRI  FP,  NARASIMHA
 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  the  question  of  import  of
 generating  machinery  and  equipment
 for  the  ‘Nagarjuna  Sagar’  pumped
 storage  power  project  in  Andhra  Pra-
 desh  involving  only  a  small  outlay;
 and

 Nagarjana
 Andhra

 (b)  if  not,  the  alternative  arrange-
 ments  proposed  to  enable  early  com-
 pletion  of  this  highly  economical  and
 quick  maturing  scheme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VERMA):
 (a)  and  (b).  The  proposal  for  the  im-
 port  of  generating  plant  and  equip-
 ment  for  the  Nagarjunasagar  pumped
 Storage  Scheme  with  an  7  installed
 capacity  of  2x50  MW  has  been  de-
 ferred,  pending  examination,  in  detail,
 of  the  financial  repercussions  which
 the  implementation  of  this  scheme
 would  have  on  the  completion  of  two
 important  schemes  alreadv  in  hand.
 namely.  Lower  Sileru  Itydel  Project
 and  Kothagudam  thermal  power  970-
 ject  in  Andhra  Pradesh  It  has,  how-
 ever,  Leen  derided  that  M/s.  BHIL
 should  enter  into  negotiations  with
 Czechoslavak  manufacturer  for  the
 acquisition  of  the  necessary  technology
 so  that  such  type  of  units  could  be
 manufactured  by  them  after  initial
 imports  to  the  extent  unavoidable.

 Electrification  of  Sabarmati-Gandhi-
 nagar  Railway  Line

 6753.  SHRI  0.  P.  JADEJA:  Will  the
 Minister  of  RAILWAYS  he  pleased  to
 state:

 (a)  whether  the  Gujarat  Govern-
 ment  have  requested  the  Central  Gov-
 ernment  for  electrification  of  Sabar-
 mati-Gandhinagar  Broad  Gauge  line,
 and
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 (b)  if  so,  the  reaction  of  Govern-~
 ment  thereto?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 (a)  Yes.

 (b)  The  question  of  electrification  of
 Sabarmati-Gandhinagar  section  has
 been  examined  and  not  found  viable
 at  present.

 Complaints  regarding  Lack  of  Water,
 Electricity  and  Cleanliness  in  Trains

 6754.  SHRIMATI  SAVITRI  SHY-
 AM:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  lack  of  proper  inspec-
 tion  of  bogies  at  starting  ‘points  of
 trains  has  given  rise  to  complaints
 regarding  lack  of  water,  electricity
 and  cleanliness  in  loca]  trains  and  in-
 termediate  trains  in  the  country;  and

 (b)  if  so,  the  arrangements  being
 made  by  Government  at  the  starting
 points  of  these  trains  and  to  improve
 the  existing  inspection  arrangement?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  and
 (b),  Railways  are  maintaining  “Opi-
 nion  Books”  at  major  rake  maintain-
 ing  stations  and  these  have  revealed
 that  by  and  large  the  position  re-
 garding  supply  of  water,  cleanliness
 and  provisions  of  fittings  is  satisfac-
 tory.  There  have  been  very  few
 complaints  with  regard  to  the  condi-
 tion  of  the  coaches  at  originating
 stations.  A  proper  system  of  main-
 tenance  of  coaches  has  been  laid  down
 and  the  local  Supervisory  staff  are
 given  guidance.  The  instructions
 regarding  maintenance  of  coaches  and
 cleanliness  md  upkeep  of  all  fittings
 apply  to  all  long  distance,  interme-
 diate  as  well  as  local  trains.  Periodi-
 cal  drives  are  arranged  to  ensure  that
 all  amenity  fittings  and  electrical  fit-
 tings  are  provided  in  coaching  stock
 and  water  is  filled.  Surprise  checks  of
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 the  passenger  rakes  by  the  supervi-
 sors,  inspecting  officers  and  officers
 ape  being  done  at  the  starting  stations
 to  ensure  proper  condition  of  the
 passenger  coaches.  Opinion  Books
 liad  been  introduced  at  starting  sta-
 tions  specifically  to  get  the  passen-
 gers  to  record  their  impressions  and
 opinions  with  regard  to  cleanliness
 of  the  coach,  availability  of  water  and
 the  condition  of  the  electric  fittings
 etc.

 Lows  suffered  by  Railways  due  to
 Competition  between  Roag  and  Rail-

 way  Traffic

 6755.  SHRIMATI  SAVITRI
 SHYAM:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  high  rated  traffic  is
 cartied  by  road  and  fly  low  rated
 traffic  ig  diverted  to  the  railways;

 (b)  Principal  measures  adopted  by
 be  adopteg  by  Railways  to  attract
 more  and  more  traffic  in  competition
 with  roag  traffic;  and

 (०)  the  extent  of  loss  suffered  by
 the  Railways  88  a  result  thereof
 during  ‘the  last  three  years?

 THE.  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  No.

 @)  Principal  measures  adopted  by
 Railways  to  attract  more  traffic  are:

 G)  Liaison  with  trade  and  indus-
 try,

 (ii)  introduction  of

 services,
 (iil)  introduction  of  freight  for-

 .  warder  services,

 Gv}  exemption  of  high  rated
 =  eommodities  classified  at  class

 %  86.  and  above  from  operating
 yestrictions  normally,

 container
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 ae  (vy.  funbing  QR  super.  Jexpregs
 goods  trains.  to  time  schedul-
 eb,  2

 (vi)  introduction  of  Quick  ‘Tran
 sit  Services,  ve

 (vii)  Street.  collection  .  ang  Deli-
 very  Services  and  Mobile
 Booking  services,

 (e)  It  ig  not  possible  to  assess  the
 loss,  if  any,  ag  distribution.  of  avail-
 able  traffie  between  rai]  and  road  is
 &  constantly  varying  faetor  in  respect
 of  all  commedities.

 Implementation  of  Baraclatka  basin
 Drainage  Schemig  (West  Bengal)

 6756.  SHRI  SAMAR  GUHA:  Wiii
 the  Minister  of  IRRIGATION.  AND
 POWER  be  pleaseg  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  2064  on  the  28th  November,  973
 regarding  Barachanka  Drainage
 Scheme  (West  Bengal)  and  State:

 (a)  whether  Government  propose
 to  re-examine  the  question  of  finding
 Rs,  32  lakhs  for  early  implementing
 the  Barachanka  Basin  Draihage
 Scheme;  ang

 (b)  if  so,  the  outlines  of  the  prope-
 Sal  in  thig  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGQVIND
 VERMA):  (a)  and  (b).  The  funds
 for  the  implementation  of  the  scheme
 have  ६0  be  found  by  the  State  Gov-
 ernment  of  West  Bengal,  ag  flood  eon-
 trol  forms  part  of  State  Plan.  Taking
 into  account  the  usefulness  of  early
 completion  of  the  work  in  providing
 protection  to  the  agricultural  aréa

 which  ig  affected  by  drainage  conges-
 tion  year  after  year,  it  has.  again
 been  suggested  to.  the  State  Govern-

 ment  of  West  Bengal  recently,..  to
 explore  the  possibility  of  providing
 some  funds  for  thig  scheme  by  ad-
 justment  within  the  State  Plan.
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 Negotiation,  abonk
 |  meting a

 a ee

 6757.  SHRI  SAMAR  GUHA:  will
 the  Minister  of  RAILWAYS  be  plea-
 sed  to  state.

 (a)  whether  Government  hav
 undertaken  any  negotiation  with  th
 Government  of  Bangladesh  for  inter-
 linking  Railway  communications  a8
 existed  before  Indo-Pak  war  of  «965;

 (b)  whether  Calcutta-Darjeeling,
 Caleutta~Gauhati,  Calcutta-Tripura

 Railway  communication  through
 Bangladesh,  as  was  agreed  upon  ear-
 lier,  will  be  resumed;  and

 (c)  the  gist  about  the  negotiations
 on  the  resumption  of  mutually  agreed
 Railway  communications  between
 India  and  Bangladesh?

 THE  DEPUTY  MINISTER  tn  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)
 Railway  links  with  Bangladesh  were
 established  in  January,  972  by  link-
 ing  track  on  the  metre  gauge  at
 Radhikapur,  Gitaldah  and  Mahisha-
 gan,  atid  at  Petropol  and  Gede  on  thé
 broad  gauge  system  between  Indian
 and  Bangladesh  Railways,  'In  consulta-
 tion  with  the  Bangladesh  Rail-
 ways,  a  new  broad  gauge  link  bas  also
 been  established  between  Malda  on
 the  Indian  Railways  and  Amnura_  on
 the  Bangladesh  Railways  with  effect
 from  $1-8-1978.  The  broad  gauge
 link  at  Haldibari  between  Indian  and
 Bangladesh  Railways,  ab  existed
 prior  to  1985,  has,  however,  not  been
 established.

 (b)  There  is  no  intention  at  present
 to  connect  Calcutta  with  ng,
 Calcutta  with  Gaubati  and  Calcutta
 with  Tripura  by  rail  through  Bangla-
 desh

 of
 éd  between
 Railways.  This  agreement  btiefly

 describes  the  commercial  procedures
 to  Be  followed  in  the  booking  of
 traffic,  hire  charges  to  be  paid  =  by
 Bangladesh  and  Indian  Railways  on
 wagons  held  in  excess  of  targets  laid
 down  and  also  includeg  the  utflisation
 of  locomotives  of  each  country  in  the
 territory  of  fhe  other  country.

 Report  of  study  of  Transit
 for  Madrus

 6758.  SHRI  M.  M.  JOSEPH:  will
 the  Minister  of  RAILWAYS  be  pleas- ed  to  state:

 Systeni

 (a)  whether  the  study  of  the  Tran-
 sit  system  for  Madras  has  since  beén
 completed;  and

 (b)  af  so,  the  gist  thereof  and  the
 time  by  which  it  is  likely  to  be  jm-
 plemented?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Not
 yet,  but  gq  report  is  expected  to  be
 finalised  soon.

 (b)  Does  not  arise.

 Setting  up  of  Petrogietaical  Cot-
 plex  at  Hatdiy

 6759.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  refér  to  the  reply  given  to  Unstar-
 red  Question  No.  47  on  the  goth
 February,  973

 regarding
 expansion  of

 Haldia  Refinery  and  ing  up  petro-
 chemical  complex  and  state:

 (a)  whether  Government  have
 since  considered  the  matter  of  setting
 ap  of  petro-chemical  complex  at  Hal-
 dia;  afd

 (9)  if  8४०,  the  outcomes  thereof  and
 if  not,  by  when  the  qecision  would  be
 taken?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF

 ee  7
 iD

 CHEMICALS  (SHRI
 SINGH):  (ay  atid  (b}.  The  question
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 of  setting  up  of  a  petrochemica]  com-
 plex  at  Haldia  will  be  considered
 after  final  decisions  on  the  proposals
 made  on  Reports  of  the  Task  Force
 On  Petro-chemicals  and  Oil  Refining
 are  taken.

 Raising  of  Mimsmum  Age  of  Marriage

 6760  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  LAW.
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state

 (a)  whether  the  proposal  unde:
 consideration  of  Government  to  rais
 the  mmimum  age  of  marriage  has
 since  been  finalised;  and

 (b)  af  so  the  mam  feature,  there
 of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 NITIRAJ  SINGH  CHAUDHARY)
 (a)  The  matter  75  still  under  consi-
 deration

 (b)  Does  tot  anse

 Target  of  Fertilizers  Production  during
 Fifth  Plan

 6761.  SHRI  M  SANJEEVI  RAO
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state
 the  target  of  production  of  Fertilizer~
 durmg  the  Fifth  Plan  perod?

 THE  DEPUTY  MINISTER  IN  IHL
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH)  ‘The  Approach  Decument
 for  the  Fifth  Plan,  while  projectini
 an  output  estimate  of  3932  lakh
 tonnes  of  nitrogen  and  75  lakh
 tonnes  of  P2  05  by  1978-79,  recognises
 the  need  tor  higher  production  to
 obviate  substantial  imports  from  the
 halanee  of  payments  angle  Fertihzer
 consumption  is  presently  assessed  by
 the  Ministry  of  Agriculture  at  42

 lakh  tonnes  of  nitrogen  and  22  lakh
 tonnes  of  P2  05  by  1978-79  and  the
 78  to  develop  sufficient  capacity  well  in
 time  to  reach  near  self-sufficiency  br
 th,  end  of  the  Fifth  Blan
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 Detailed  cost  of  West  Coast  Rallway
 from  Apta  to  Mangilere

 6762.  SHRI  SHANKARRAO
 SAVANT;  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  what  is  the  exact  cost  of  the
 West  Coast  Railway  Project  from  Apta
 to  Mangalore  including  rolling  stock
 and  hospital  and  excluding  rolling
 stock  and  hospital,

 (b)  whether  the  project  has  been
 cleared  by  the  Railway  Board,  ‘he
 Planning  Commission  and  the  Finance
 Ministry;  ahd

 (c)  when  the  work  og  bridging  ari
 tunnelling  on  the  lme  is  likely  to
 fommence”

 THE  DEPUT’S  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  A
 statement  has  been  made  by  the
 Minister  for  Railways  in  the  Lo).
 Sabha  on  ‘5-4-1973,  indicating  the
 correct  position  regarding  the  cost  of
 this  project

 (b)  and  (c)  The  project  38  under  ac-
 tive  consideration,  Meanwhile  earth-
 work  in  the  Apta-Dasgaon  section  (108
 km  )  has  been  taken  up  as  drought  re-
 hef  and  necessary  urgency  certificate
 has  already  been  sanctioned.  In  the  re-
 maming  portion  of  the  Dasgaon-Man-
 galore  Section  about  800  wm,  a  de-
 tailed  Engmee:zmg  Survey  is  bemg
 taken  up  Planning  Commission  has
 been  requested  for  additional  allot-
 ment  of  funds  in  the  Fifth  Plan  for
 developmental  lines  including  the
 West  Coast  Railway  Project

 Declaration  of  Strikes  as  ‘Iiegal‘
 6763.  SHRI  S.  C  SAMANTA:  Will

 the  Minister  of  RAILWAYS  he  pleas-
 ed  to  state

 (a)  whether  the  Railway  serviees  in
 the  country  are  considered  essential
 and  if  so,  what  are  the  reasona  that
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 strikes  in  the  undertaking  are  not
 declared  illegal;  and

 °

 (b)  the  steps  being  taken  to  see
 that  the  Railways  do  not  suffer  loss
 and  irregularity  in  service  due  to
 strikes?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  According  to  Section  2  (n)  of  the
 Industrial  Disputes  Act,  1947,  Rail-
 ways  constitute  a  “Public  Utility

 Service”.  A  strike  on  Railways  38
 illegal  if  it  violates  the  provisions  of
 Sections  22  to  24  of  the  said  Act.
 A  strike  can  be  banned  by  invoking
 Rule  478  of  the  Defence  of  India
 Rules,  1971.

 inter-connected  Companies
 6764.  SHRI  JYOTIRMOY  BOS’

 Wil)  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  plea-
 ed  to  state:

 (a)  whether  as  per  Monopolies  ard
 Restrictive  Trade  Practices  Act’s  deti-
 nition  of  inter-connected  companies,
 there  are  some  1,500,  companies  with
 assets  of  over  Rs  4,000  crore  belong-
 ing  to  48  large  houses  each  with  ascets
 of  Rs.  20  crore  and  over:

 (b)  7  so,  whether  less  than  4  40
 eompanies  with  assets  of  about  Rs
 1,000  crore  have  been  registered  with
 the  Monopolies  and  Restrictive  Trance
 Practices  Commission;

 (ec)  whether  only  29  companies
 belonging  to  the  Bitla  group  hive
 been  registered  with  the  Moror  lies
 and  Restrictive  Trade  Practices  Coin
 mission;  and

 (a)  if  so,  the  factors
 for  the  same?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE

 responsible

 AND  COMPANY  AFFATRS  (SARL
 9.  R.  CHAVAN):  (a)  to  (da).  The
 expression  “inter-connected  under-
 takings”  is  defined  in  clause  (g)  of
 section  2  of  the  MRTP  Act.  Part  A
 of  Chapter  Ww  of  the  MRTP  Act  ap
 plies  as  provided  for  in  Section  20

 of  the  Act  to  (a)  an  undertaking,  if
 the  total  value  of  a)  its  own  assets
 or  (ii)  its  own  assets  together  with
 the  assets  of  its  inter-connected  and
 undertakings  is  not  less  than  Rs.  20
 crores  and  (b)  a  dominant  under-
 taking  the  value  of  whose  assets  or
 the  sum  total  of  the  value  of  the
 assets  of  all  its  inter-connected
 undertakings  ig  not  less  than  Rs.  4
 crore.  Every  undertaking  within  the
 purview  of  Section  20  of  the  Act  is
 legally  obliged  to  register  with  the
 Central  Government  under  Section  26
 of  the  Act.  In  accordance  with  these
 provisions,  902  undertakings  have
 registered  themselves  with  the  Cen-
 tral  Government  so  far  and  of  these,
 the  registration  of  59  undertakings
 has  since  been  cancelled  under  sub-
 section  (3)  of  Section  26  as  they
 ceased  to  be  within  the  ambit  of  Part
 A  of  Chapter  III.  The  sub-total  of
 the  value  of  assets  of  the  under-
 takinge  which  stand  registereq  at
 present  is  approximately  £800  crores
 The  number  of  undertakings  known  to
 belong  to  the  Birla  group  of  com-
 panies  which  have  regicfered  them-
 selves  under  section  26  is  44  having
 assets  of  approximately  Rs.  450  crores

 Crimes  on  Railways  during  last  three
 years

 ४705  SHRI  JYOTIRMOY  BOSU:
 SHRI  HUKAM  CHAND

 KACHWAI
 Will  the  Mhnister  of  RAILWAYS

 te  pleasey  6  state

 (a)  the  total  number  of  crimes  of
 each  type  committed  on  Railways.
 Zone-wise  ahd  ycar-wise  during  the
 last  three  years,

 (b)  what  steps,  if  any.  had  been
 taken  by  Government  fo  »revent  these
 crimes;  and

 (९)  outzome  of  the  steps  taken  by
 Government?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI);  (a)  to
 (ee).  A  statement  is  attached,
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 (०)  The  following  preventive  steps
 are  being  taken  to  check  such
 crimes  —

 (i)  To  the  extent  possible,  Gov-
 ernment  Railway  Police  es-
 corts  are  provided  on  all
 amportant  night  passenger
 trains  to  ensure  safety  of
 passengers  in  the  affected
 areas.

 (ii)  Surprise  chetks/  supervision
 of  escort  duties  has  been
 further  intensified,

 (in)  Tram  escorts  foung  negli-

 (av)

 (v)

 (wa)

 (wil)

 q)

 gent  in  their  duties  are
 pumshed  suitably

 Railway  Protection  Force
 staff  have  been  directed  to
 extend  active  cooperation  to
 Government  Railway  Police
 and  Civil  Police  in  tracking

 down  criminals  responsible
 for  such  incidents  on  the
 Railways

 Close  liaison  is  maintained
 with  the  Government  Raul-
 way  Police  and  Civil  Police
 to  keep  strict  surveillance
 over  baq  characteis  operating
 in  the  affected  seciicng  and
 frequent  raids  are  crgamsed
 by  the  Pohce  for  the  arrest  of
 wanted  criminals

 Per:odical  meeting,  at  all  le-
 velg  are  held  by  the  RPF  Offi-
 cials  with  the  Government
 Railway  Police  and  Civil  Po-
 lice  officials  with  a  view  to  en-
 sure  better  coordination  and
 effective  prevention  and  de-
 tention  of  ermme.

 Railways  on  their  part,  are,
 however,  vitally  concerned
 with  the  safety  of  passengers
 ahd  goods  and  have  been
 taking  all  necessary  steps  by
 way  of.
 Bringing  to  the  notice  of  the

 State  Government  =  and
 Ministry  of  Home  Alfairs,
 wherever  considered

 necessary  all  such  occurren.«
 ces  for  suitable  preventive

 action  and  holding  coordina-
 tion  meetings  with  State

 Police,  at  all  levels

 (a)  Bringing  up  this  subject  in
 the  periodical  Inspectors-
 General’s  Conference

 (3)  Providing  safety  devices  in
 carriages  and  impioving
 security  measures

 (vain)  Concerned  at  the  grow-
 ing  incidence  of  heinous  crim-
 es  in  running  trains  and  rail-
 way  premises  m  the  Eastern
 States  of  UP,  Bihar  West
 Bengal,  Omssa  and  Assam,
 the  Mimster  of  Raitways  con-
 vened  a  meeting  of  Home
 Ministers  and  Inspectors
 General  of  Police  of  these
 States  un  New  Delhi  on
 2i-3-973  to  take  effective
 steps  to  check  the  cases  of
 heinous  crime  As  a  result
 of  this  meeting,  a  working
 group  consisting  of  scmor
 officers  of  the  Central  and
 State  Governments  has  beer
 formed  to  thoroughly  examine
 the  various  suggestion,  made
 at  the  meeting  effectively
 tackle  the  problem  and  to
 report  to  the  Minister  of  Rail-
 ways  ag  early  as  possible

 (c)  There  has  been  reduction  in
 the  incidence  of  Murder  and  Rob-
 beries  during  972

 New  Broad  Gauge  Track  from
 Krishnagore  to  Berhampur  via
 Karimpos  (Eastern  Railway)

 6768  SHRI  SAROJ  MUKHERJEE
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state

 (a)  whether  the  Mimstry  contem-
 plates  to  erect  new  Railway  ling  in
 broad  gauge  track  to  connect  Krishna-
 gore  with  Berhampur  via  Karimpur  in
 Eastern  Railway,
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 (b)  whether  the  local  people  in  that
 area  have  heen  representing  fcr  this
 new  line  again  and  again  ior  a  long
 time,  and

 (c)  whether  this  new  project  of
 setting  up  Reflway  line  wi')  augment
 trade  and  commerce  mm  {tig  border
 area  adjoining  Bangladesh  and  =  im-
 prove  Railway  revenue  in  the  long
 rub?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)  No

 (b)  Yes

 (c)  No  investigation  has  been  made
 for  the  proposed  raul  ink  As_  such
 it  38  not  possible  to  indicate  whether
 the  proposed  rai]  Junk  will  augment
 trade  and  commerce  im  the  area

 Authorised  Scales  of  Pay  for  Gang-
 men  under  PWI,  Kharda  Road

 Division  (South  Eastern  Railway)

 6767  SHRI  ARJUN  SETHI  Will
 the  Minister  of  RAILWAYS  be  Ica‘
 ed  to  state

 (a)  whether  there  are  gangmen
 working  under  PWI,  Khunda  Road
 Division  for  the  past  ten  veirs  who
 authorised  seale  of  pay  is  equivalent
 to  Class  IV  staff  sre  stilt  being  trea-
 ted  as  Casual  Labourers

 (b)  7  so  the  reasons  therefor,  and

 (c)  whether  in  Knararpur  Divieion
 of  South  Easteyn  “tulwiv  the  position
 is  quite  contrary’

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  RAILWAYS  (SHPI
 MOHD  SHAFI  QURESHI)  (a)  to
 (ce)  On  Khurda  Road  Diysion  as
 well  as  Kharagpur  Divison  of  the
 South  Eastern  Ratlway,  casual  de  bour-
 ers  aYe  engaged  to  exerite  various
 seasonal  works  relating  to  frack  ac-
 cording  to  renvr>  nents  Whe-
 contmied  for  more  than  six  months
 they  are  to  be  given  regulay  scales  of
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 pay  About  1,500  permanent  posts of  gangmen  have  42en  created  during
 the  last  0  years  in  Khurda  Road
 Division  according  to  the  require- ments  of  track  maintenancé  The
 position  is  reviewed  from  time  to
 time  An  examination  of  the  require-
 ments  is  m  progress  at  present

 Cases  of  Alarm  Chain  Pulling  im
 45  Up  Howrah  Hyderabag  Express

 6768  SHRI  ARJUN  SETHI  Will
 the  Mimster  of  RAILWAYS  ४७०
 pleased  to  iefer  to  the  reply  given  to
 Unstarred  Question  No  3183  on  the
 l3th  March,  978  ang  state

 (a)  out  of  248  ases  of  alarm  chain
 pulling  during  December,  7972  over
 Balasore-Bhadrak  Stations  how  many
 caseg  were  lawful  and  how  many
 cases  were  unlawful,  and

 (9)  what  action  wie  tuken  as  unst
 unlawful  chain  pullings  an¢  ig  no
 action  was  taken  he  reasons  the  refoi?

 THF  DEPUTY  MINISTER  IN  THE
 MINISfRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURFSHI)  (a)  All
 the  cases  we.e  unlawful

 (b)  No  action  could  he  taken
 b  cause  none  of  the  chan  pullers
 could  be  detected

 Installation  of  Power  Generating  sets
 of  Unit  Ratings

 6769  SHRI  D  D  DESAI  Will  the
 Mimste:  of  IRRIGATION  AND
 POWER  be  pleased  to  state

 (a)  the  number  and  the  capacities
 of  power  generating  sets  of  unit  rat-
 ings  exceeding  75  MW  installed  in  the
 country  since  1956,

 (b)  their  present  output  in  units  as
 related  to  their  original  rated  outputs,
 and

 (c)  the  number  and  capacities  of
 of  the  units  working  at  below  950  per
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 cans,  rating  ‘as  well-as  out-of  :commis-
 sion?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  .  IRRIGATION  AND
 POWER  (SHRI.  BALGOVIND
 VERMA):  .(a)  The  number  of  generat-
 ing  units  of  capacity  5  MW  and  above
 installed  in  the  country  from  956
 upto  March  972  is  as  per  Statement
 I  laid  on  the  Table  of  the  House

 [Placed  in  Library.  See  No,  LT-4783/
 ‘BY

 (b)  The  hydro  units  are  yielding
 energy  corresponding  to  the  full  quan-
 tum  of  potential  based  on  water  avail-
 ability.  Most  of  the  thermal  units
 have  the  same  output  88  their  original
 rating.  Some  of  the  units  which  have
 been  derated  are  given  in  Statement
 II  laid  on  the  Table  of  the  House
 {Placed  in  Library.  See  No.  LT-4783/
 73.)

 (०)  No  units  are  working  below  50
 per  cent  rating.  Units  taken  out  for
 capital  maintenance  are  given  in  State-
 ment  III.  laid  on  the  Table  of  the
 House.
 [Placed  in  Library.  See  No.  LT-4783/

 73).
 Completion  of  doubling  of  Railway

 tracks  near  Delhi  during  3973-14

 6770.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  RAILWAYS  ४९
 pleased  to  state:

 (a)  the  names  and  number  of  tracks
 near  Delhi  which  are  being  doubled
 in  view  of  the  heavy  traffic;  and

 (b)  when  the  doubling  work  on
 these  tracks  and  the  plans  for  doubl-
 ing  Railway  track  near  Delhi  during
 the  year  (1973-74  are  likely  to  be
 completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  The  work  07  the  doubling  of
 59.63  km  between  Shakurbasti  and
 Rohtak  is'in  progress.  Of  this.  the
 portion.  between  Shakurbasti  and
 Bahadurgarh  has  been  completed  and
 the  balance  is  expected  to  be  com-
 pleted  by  March  1974,  The  doubling
 between  Ghaziabad  and  Muradnagar

 प्रण वम२[डपा09  Japan  हम  (UDy  08472)
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 Exploration  of  mineral  oil  with  foreign
 collaboration

 7,  SHRI  SHASHI  BHUSHAN
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state

 (a)  whether  Government  have  de-
 cided  in  principle  to  seek  foreign
 collaboration  in  respect  of  exploration
 of  mineral  oil;  and

 (b)  whether  some  agreements  have
 since  been  reached  with  any  country
 and  if  the  terms  and  ‘conditions  of
 the  agreements  and  the  names  of  those
 foreign  countries  with  which  such
 collaboration  is  being  sought?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  It  is  proposed  to  consi-
 der  collaboration  with  interested
 foreign  parties  for  oil  prospecting  in
 a  few  off-shore  areas  on  the  basis  of
 ‘General  Contractor  Type’  of  arrange-
 ment.

 (b)  No,  Sir.  It  is  not  in  the  public
 interest  at  this  stage  to  disclose  the
 names  of  the  Companies  who  have
 expressed  interest  in  the  matter.

 सिखाई  और  विद्युत  मंत्रालय  द्वारा  बिदेश
 भेजा  गया  प्रतिनिधिमंडल

 6772.  भी  मूलचन्द  डाया  :  क्या
 सिचाई  झोर  विद्युत  मंत्री यह  बताने  की
 कृपा  करेंगे  कि

 (क)  वर्ष  i97:  we  i972  #
 उनके  मंत्रालय  द्वारा  विदेश  देशों  में  अपने
 प्रतिनिधिमंडल  भेजे  गए  ;

 (ख)  इन  प्रतिनिधिमंडलों  में  शामिल
 व्यवसायों  के  माम  क्या  हैं  भोर  उन्हें.  किस-कांस

 .उद्देश्य  से  बाहर  भेजा  गया;  कौर
 8

 (ग)  प्रत्येक  वर्ष  उन  पर  कितना  व्यय
 किया  गया  ?
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 सिंचाई  और  चित  मंत्रालय  @
 उपमंत्री  (  जौ  बालगोविन्द  वर्मा  )

 (क)  से  (ग).  भ्रपेक्षित  जानकारी  का
 विवरण  सभा  पटल  पर  रखा  है।  [भप्रिप्यालय
 में  रखा  गया  ।  देखिये  सख्या  LT-<784/
 73]

 we  972  में  शायरी  की  गई  शौध धियां  तभी

 इस  विशा  &  आत्मनिर्भरता  प्राप्त  करना

 6773.  भी  भूलना  डागा  :  क्‍या

 बंद्रोलियम  कौर  रात  मंत्री  यह  बताने
 की  कृपा  करेगे  कि:
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 बलियों के मूह्यों में हुई बृद्धि की के  मूल्यों  में  हुई  पर्थ  ही  ewe

 6774,  भी  मूलचन्द  डाला  :  क्या

 पेट्रोलियम  शौर  रसायन  श्री  यह  बताने  की

 कृपा  करेगे  कि,  प्राविधियों के  मूल्य  मे  बच्चे
 96  की  तुलना  में  कितने  प्रतिशत  की

 वृद्धि  हुई  है  ?

 पेट्रोलियम  |, अ  रसायन  मंत्रालय  में  उपमंत्री

 (  श्री  दल बोर  सिह  )  96l—62
 से  लेकर  1972-73  तक  भझ्ौषधियो
 एवं  भेषज ों  के  सूलर का को  ने  सभी
 पदार्थों  के लिए  r07  i  प्रतिशत  की  (वृद्धि
 की)  तुलना  मे  प्रौषधियो  के  मूल्यों  मे  48,  7

 (क)  वर्ष  i972-73  में  कौन-कौन
 प्रतिशत  की  वृद्धि  दर्शायी  है।

 सी  श्रोषधियो  का  रायात  किया  गया  तथा  Trains  without  alarm  chains,
 Zene-wise उनका  मूल्य  क्‍या  है.  कौर

 (ख)  देश  ब्रौषधियों  के  मामले  में
 कब  तक  आत्मनिर्भर  हो  जायेगा  ?

 6775  SHRI  C  K  CHANDRAPPAN:
 ‘Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  the  pumber  of  trains
 without  alarm  chains  on  Indian  Rail-
 ways,  Zone-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  The  alarm
 chain  apparatus  has  been  blanked  off
 on  a  limited  number  of  trains  exclud-
 ing  ladies  and  full  RMS  compart-
 ments  This  number  vanes  from  time
 to  time,  and  at  present,  the  number  of
 trains  on  which  the  alarm  chain
 apparatus  has  been  blanked  off  on
 each  Zonal  Railway  is  as  under.—

 पेट्रोलियम  और  रसायन  मंत्रालय  में  उपसंत्री

 फी  दलबीर  सिह)  :  (क)  वर्ष  972-73
 के  लिये  औषधियों  के  आयात  आंकडे  कभी
 उपलब्ध  नही  हैं  ?

 (ख)  भ्रोषधि  शौर  भेषज  उद्योग,
 मे,  जो  कि  तकनालोजी  पर  बहुत  भ्र धिक
 आधारित  है,  किसी  भी  देश  के  लिये  आत्म-
 निर्भर  होना  अत्यधिक  कठिन  है,  विदेशी
 उपयोग  होसे  वाले  उत्पादों  की  विभिन्नता.  Railways  No  of  partially
 के  कारण  ।  इसके  प्रति रिक्त  विदेशों  मे  समय  phnksd  of  com

 समय  पर  निरन्तर  विकास  कौर  अ्रनुसक्षान  Central  2
 द्वारा  नई  नई  और  अधिक  प्रभावशाली.  Hastern,  Igor  phus  dt
 झोपड़ियों  का  विकास  हो  रहा  है,  जिनके  =
 देश  मे  विकास  शौर  उत्पादन  मे  काफी  समय  Northern  .  768

 लगता  है  t  परन्तु  स्थानीय  औषधि  उद्योग  ate  Pees  ~
 के  बिकास  और  हमारी  बढती  हुई  आवश्यक-  ‘Southern,  4
 माधो  को  पूरा  करने  शौर  भायात  पर  निर्भरता.  South  Central  6
 को  भ्र धिक तम  सभा  मात्रा  तक  कम  करने.  South  Eeanern  22

 के  लिये  भ्रौषधि  उत्पादन  के  लिये  भ्नुसथात...
 Weeterm

 ee ५
 के  प्रयत्न  किये  जा  रहे  हैं  ।  TOTAL  645
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 Bid  for  consultancy  services  in  laying
 rans  om

 ew
 of  a

 6776,  SHRI  0.  K,  CHANDRAPPAN:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  Oil  India  Limited  has
 made  a  bid  for  the  consultancy  ser-
 vices  in  reservoir  engineering  and  in
 the  designing  and  laying  of  petroleum
 pipelines  on  a  global  scale;  and

 (b)  if  s0,  the  broad  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  and  (b).  No  Sir,  How-
 ever,  the  Engineering  Projects  (India)
 Limited  (EPIL),  a  Government  of
 India  Undertaking  under  the  Ministry
 of  Heavy  Industry,  has  submitted  a
 bid  to  the  pertamina  of  Indonesia  for
 the  construction  of  natural  gas  com-
 pressor  stations,  transmission  pipe-
 lines  etc.  for  a  gas  project  in  Sumatra;
 the  EPIL  has  taken  the  Oil  India  Ltd.
 (OIL)  as  its  consultant,  So  far  as
 reservoir  engineering  is  concerned,  the
 OIL  has  not  yet  made  any  bid  for
 consultancy  services  on  a  global  basis

 Setting  up  of  New  Broad  Gauge  Shed
 for  Kerala

 6777  SHRI  C.  छू,  CHANDRAPPAN:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  the  Broad  Gauge  Shed
 in  Erode  is  nearing  its  full  capacity;
 and

 (b)  if  so,  when  the  question  of  set-
 ting  up  a  new  Broad  Gauge  Shed  will
 be  considered.  and  whether  that  would
 be  set  up  in  Kerala?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOH],  SHAFI  QURESHI:  (a)  No.
 Rather  22  diesel  locos  of  South-Cent-
 ral  Railway  at  present  homed  at  Erode
 wil]  be  transferred  to  South-Central
 कर सष्छू  diesel  shed  at  Kazipet.  This
 will  release  more  capacity  for  South-

 758

 ern  Railway.  Similarly  56  diese]  locos
 of  South-Central  Railway  based  at
 Gooty  wilt  also  be  transferred  to  die-
 sel  shed  at  Kazipet  of  South-Central
 Railway  releasing  further  capacity  on
 Southern  Railway.

 (b)  Question  of  setting  up  a  new
 B.G.  diesel  shed,  therefore,  does  not
 arise  at  present.

 सलिया  सुविधाओं  के  लिए  विशाल  सहायता
 बत  मध्य  प्रवेश  को  योजना

 6778.  श्री  चनदाहू  प्रधान  :  क्या
 सिंचाई  झोर  चित  मती  यह  बताने  को  कृषि
 करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  सरकार  ने
 जिलेवार  सिंचाई  सुविधाएं  देने  हेतु  वित्तीय

 सहायता  के  लिये  केन्द्रीय  सरकार  को  कोई
 योजना  भेजी  है  ;  शौर

 (ख)  यदि  हा,  तो  उसके  प्रति  केन्द्रीय
 सरकार  का  क्या  प्रतिक्रिया  है  ?

 सिचाई  जी  विद्वत  संग्रहालय में  उप संतजी

 भी  बालगोविन्द  वर्मा):  (क)  जी,  नहीं।

 (ख)  प्रश्न  नहीं  उठता  ।

 Railway  line  frem  New  Cooeh  Behar
 to  Golakganj  and  New  Mainaguri  te
 Sitai  (Northeast  Freutier  Railway)

 6779.  SHRI  R.  N.  BARMAN:  Will
 the  Minister  of  RATLWAYS  be  pleased
 to  state:

 (a)  whether  his  Ministry  proposes
 to  construct  two  new  lines  (i)  from
 New  Cooch  Behar  to  Golakganj  over
 Tufar.ganj  Sub-Division  in  the  District
 of  Cooch  Behar  and  (ii)  from  new
 Mainaguri  to  Sitai  i.e.  from  Jalpaiguri
 fo  Cooch  Behar  District;

 (b)  whether  there  is  tremendous
 scepe  to  make  the  lines  viable  and
 Profitable;  and

 (c)  if  so,  the  period  during  which
 the  survey  report  will  be  completed?

 THE  DEPUTY  MINISTER  IN  'THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Ne,
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 (b)  Prima  facie  there  appears  to  be
 little  traffic  justification  for  the  cons-
 truction  of  the  suggested  rail  links

 (c)  Does  not  arise

 Increase  in  reservation  of  Ist  and  Hird
 Class  for  Calcutta  from  New  Cooch

 Behar

 6780  SHRI  B  K  DASCHOWDHU-
 RY  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state

 fa)  whether  rush  of  passengers  has
 tremendously  increased  at  New  Cooch
 Behar  station  for  the  last  two  years,

 (7)  ४  so,  whether  the  number  ता
 reserved  berths  and  seats  in  the  ist
 Class  and  IlIrd  Class  78  proposed  to
 be  increased  to  2  and  32  respectively
 for  Calcutta  from  New  Cooch  Behar,
 and

 (ec)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFY  QURESHI).  (a)  No

 (b)  and  (ec).  Does  not  arise  as  the
 quota  of  4  first  class  berths  and  12
 berths  and  l6  seats  in  third  class  al-
 ready  allotted  at  present  to  New
 Cooch  Behar  station  for  Calcutta  35%
 not  fully  utilised

 हवाला  के  निफ्ट  रेलगाड़ी  भोर  ट्रक  को
 zene

 678i.  wy  महादोीपक्ष  सिह  शिक्षा  :

 क्या  रेल  पत्नी  यह  बताने  की  कृपा  करेगे
 ि  :

 (क)  कया  6  मार्च,  973  के  भारत
 समाचार  प्  में  प्रकाशित  समाचार  के

 अनुसार  हरयाली  के  निकट  एक  ट्रक  शौर
 रेलगाडी की की  वापस  मे  टक्कर हो  गई  थी  t

 (ख)  क्‍या  उक्त  रेलगाड़ी मध्य  रास्ती  तक

 मुरादाबाद  नही  पहुची  यी  ओर  स्टेशन  प्राणी-

 कारियों  ने  इसे  लेने  से  इनकार  कर  दिया  ८  ,
 आर
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 (+)  मदि  हा,  तो  इसके  क्या  कारण
 है  शौर  इस  प्रकार  हुई  क्षति  का  ब्यौरा  क्या
 है  और  सम्बद्ध  व्यक्तियों  के  विरुद्ध  क्या  कार्य-
 वाही  की  गई  है  ?

 रेल  मंत्रालय  में  उपमंत्री  (लो  भु हम् भद
 1... ह  कुरैशी)  (क)  सम्भवत  भाग्य
 3-3-1973  को  हर थाला  ौर  भगवानपुर

 स्टेशनों  के  बीच  इजोनयरीसमपार  फादक
 ०  422~a  पर  गाड़ो  न०  2  एम  एच  जौर
 एक  ट्र्कॉ  के  सोच  हुई  टक्कर  से  है  |

 (ख)  और  (ग)  गातो  न०  2  एस
 एच  दुर्घटना-स्थल  पर  i  wer  27  faz
 रुकने  के  बाद  23  बजकर  0  मिनट  पर

 मुरादाबाद  पहुंचो  t

 दुर्घटना  केबिलों  शौर  चौकीदार  की
 गलती  तथा  ट्रक  के  ड्राइवर  की  असावधानी
 के  कारण  हुई  जिसने  पहुच  रही  गाडी  के  सामने
 से  समपार  को  पार  करने  को  कोशिश  को  थो  |
 यद्यपि  दोषी  कर्मचारियों  के  विरुद्ध  विभागीय
 कार्यवाही  की  जा  रही  है,  मुरादाबाद  की  सरकारी
 रेलवे  पुलिस  ने  भारतीय  दर  सहित  की  धारा
 304  और  भारतीय'  रेल  भप्रधिनियम  को
 धारा  0  के  पश्रन्तगंत  एक  मामला  दर्ज
 कर  लिया  है  t

 इस  दुर्घटना  में  ट्रक  ड्राइवर  को  मामू जा
 चोट  बायो  भोर  ट्रक  का  क्लीनर  दुर्घटना-स्थल
 पर  ही  मर  गया।  ट्रक  भी  क्षतिग्रस्त  हो
 गया  |

 Investigation  into  consignments  booked
 Underweight  from  Delhi  Station  to
 Howrah  by  Parcel  Staff,  Delhi  Station

 6782,  SHRI  MAHADEEPAK  SINGH
 SHAKYA.  1  the  Minister  of  RAIL-
 WAYS  be  pleased  to  refer  to  the  xeply
 given  to  Unstarred  Question  No.  2085
 on  the  @th  March,  ॥93  regarding  in-
 vestigations  into  consignments  booked
 underweight  from  Delhi  Station  to
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 Howrah  by  Parcel  Staff,  Delhi  main
 shaon  and  to  state:

 @  whether  the  enquiny  repart  has

 }  ar
 by  the  Commercial

 $  of:  Northern  Railways;

 ()  if  se,  further  action  taken  in
 the  matter;

 40)  सफ़बिलिव्य,  it  is  also.  a  fact  that
 these  consignments  of  fresh  peas  and
 carrots  were  booked  underweight  by
 the  Parcel  staff  with  the  connivance
 of  merchants;  and

 (a)  if  sq,  xaasgns  for,  not  trans.
 ferring  them  out  of  Delhi  to  break
 tyeir  contacts  wit  the  mexchante?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD:  SHA?  QURESHI):  (a)  Yes.

 (b)  Action  under  Diseipline  and
 Appeal  Rules  is  being  initiated  against
 the  concerned  Parcel  Clerks.

 (c)  This,  will  be  fally  known  only
 after  the  Discipline  &  Appeal  Rules
 Baquiry  Proceedings  become  avail-
 able

 (a)  Thig  would  be  considered  on
 receipt  of  staternents  of  defence  of
 the  Parcel  Clerkg  on,  whem,  charge-
 sheets  would  be  served,

 Investment  on  survey  of  National
 Water  Grid  Scheme

 ‘6F83,  SHR,  GIRIOHAR  GOMAN-
 GO:  Will  the  Minister  of  IRRIGATION
 AND  POWSIR’be:  pleased  to  states

 (a)  whether  the  State  Goyernments
 have  given

 पल

 opinion  before  d+cid-
 ing  on  any  on  the  survey
 of  National  Water  Grid

 (b)  if,  not,  whether,  Government
 propose  to  take  cateyorical  opinions
 of  different  State  Governments  before
 launching  the  हप्र्रडक  works;  and

 )  if  ag,  the  time  by  which  it  will
 Be  done?

 THE  DEPUTY  MEISTER  2९  fet
 MINIQGGRY  का  IRRAQATION.  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (७)  to  (c),  Only  preliminary

 studies  have  80  far  been:  made
 on  the  proposals  &...  a  National:  Water
 Grid,  The  question  of  taking  up  the
 field  surveys  and  studies  is  under
 consideration  in  comeultatien  with  the
 Planning  Commission.  Discussions
 will  be  held  with  the  States  while
 Planning  the  survey  programme  aad
 at  various  stages  of  such  investiga-
 tions  before  the  concept  of  a  National
 Water  Grid  is  given  a  cancrete  shape.

 Geta”  Waten  dinate
 6784,  SHRI  GIRIDHAR

 GO:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to
 state:

 (a)  whether  Governmens  of  Orissa
 discussed  with  the  Chief  Ministers  of
 Mahprasbhtray  Mysare,  Andhys;  Pxadegh
 and  Madhya  Pradesh  at  Ahmedabad
 in  the  month  of  OGotober,  97%the
 question  of  withdrawing  Orissa’s  case
 from.  the,  Godavari,  Waites.  digpute;
 and

 (b)  if  so,  what  was  the  result?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY’  OF  IRRIGARJON  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  and:  (>).  The  Government
 of  Quissa  have  intimeted,  that,  their
 ExMinister  for  Irrigation  and  Power
 hed  a,  programme  to  disenss  the  ह...
 vari  Water  dispute  with  the  concern-
 ed  Ministers  of  Matarashtre,  Andhra
 Pradesh,  Madhya  Pradesh  and,  Mysore
 State  Governments  at  Ahmedabad  in
 Qepober,  ६  There  ia  no  record
 available  with  the  State  Government
 te  show  whether  a  diseussion  was
 had,

 The  Stete  Governments-heve  dean
 they



 163  Written  Answers

 व्यापारियों  और  उद्योगपतियों  के  परामर्श  से
 बाक्स  बैगों  में  छत  लगाना

 6785.  श्री  झस्वेदा :  क्‍या  रेल  मंत्री

 यह  बताने  की  कृपा  करेंगे कि  :

 (क)  क्‍या  सरकार  के  विचाराधीन

 ऐसा  कोई  प्रस्ताव  है  जिसके  अन्तर्गत  बाक्स

 वैगनों  से  छत  लगाने  का  कार्य  किया  जायेगा  ;

 (ख)  क्‍या  देश  के  बडे  व्यापारियों
 और  उद्योगपतियों  की  इस  बारे  में  सलाह  ली

 गई  है  ;  कौर

 (ग)  यदि  हां,  तो  उन  व्यापारियों  कौर

 उद्योगपतियों  के  नाम  क्या  हैं  शौर,  इस  वारे  मे

 उन्होंने  क्या  सलाह  दी  है  ?

 रेल  मंत्रालय  में  उपमंत्री  (भी  मुहम्मद
 काफ़ी  कुरेशी)  (क)  शौर  (ख)  जोहरा  ।

 (ग)  शुरू  मे,  सरकार  छतों  वाले  वी

 16  एक्स  साल  डिब्बे  का  एक  नमूना  बनाया

 गया  था  और  उसे  कलकते  में  कोयला,

 इस्पात,  खान  उद्योगों  तथा  भाम  व्यापार  के

 प्रतिनिधियों  को  दिखाया  गया  था  ।  उनमे

 डिस्को,  राष्ट्रीय  कोयला  विकास  निगम,  हिन्दु-
 स्तान  इस्पात  धुलाई  कारखाने,  भारतीय  खान

 संघ,  भारतीय  कोयला  व्यापार  सब,  मेस

 एंड  एण्ड  कम्पनो  आदि  के  प्रतिनिधि  शामिल  थे  ।

 इस  माल  डिब्बे  की  मुख्य  उख्य  बातें  शौर

 व्यावहारिक  पतलूनों  पर  उनसे  विचार-

 विमश  किया  गया ।  उन्होंने  सू  महसूस
 किया  कि  पह  विकल्प'  सनन्‍्तोषजनगां  होगा
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 यद्यपि  कुछ  साधारण  दोष  लगाये  गये  थे

 जुलाई  और  सेवा  के  लिये  इसको  क्षमता

 का  पंत!  लगाने  के  लिये  इत  प्रकार  के  माल

 डिब्बों  के  परीक्षण  करने  के  सुझाव  को  उन्होंने
 मान  लिया  ।  तर तु तर,  30  माल  डलियों

 का  निर्माण  कि  गया  है  ओर  निर्मित  रूप

 से  काम  पर  लगा  कर  उन  का  परीक्षण  जिया

 ज  रहा  है  ।

 Proposal  for  manufacture  of  carriage
 fans  at  Ra,  4  each

 6786.  SHRI  AMBESH:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  his  Ministry  received
 any  proposal  during  June,  397  for
 manufacturing  00  carriage  fans  per
 month  at  the  cost  of  Rs.  74  2f  so,  the
 gist  thereof?

 (b)  the  reasons  why  no  reply  was
 given  to  the  Chief  Electric  Engineer
 and  General  Manager  during  the  last
 about  two  years;

 (c)  what  is  the  reaction  of  Govern-
 ment  on  this  proposal;  and

 (d)  whether  this  proposal  will  cause
 considerable  savings  to  Railway?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  No.

 (b)  to  (da).  Do  not  arise.

 Cancellation  of  Trains  from  and  to
 Bombay  owing  tp  staff  Trouble  on

 Ratlam  Division

 6787.  SHRI  R.  K.  SINHA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  a  large  number  of
 trains  were  cancelled  from  and  to
 Bombay  in  the  month  of  March,  978
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 owing  to  staff  trouble  on  Ratlam  divi-
 sion  of  Western  Railway;

 (b)  the  loss  suffered  by  Government
 on  this  account;  and

 (९)  the  steps  taken  to  improve  the
 situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHR2
 “MOHD.  SHAFI  QURESHI):  (a)  Only
 one  pair  of  trains  viz.  25  Dn/26  Up
 AC/Paschim  Express  was  cancelled
 from  and  to  Bombay  for  2  days.

 (9)  Rs.  1,42,000/-  approximately.

 (c)  The  Railway  Administration
 had  already  initiated  action  on  the  de-
 mand  of  the  concerned  staff.  The
 position  was  explained  to  them,  who
 ‘were  also  assured  that  action  would
 be  finalised  at  the  earliest.

 Taking  over  Kosi  and  other  river
 Projects

 ‘6788  SHRI  R.  K.  SINHA:
 SHRI  MD.  JAMILUR-

 RAHMAN:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  the  Centre  has  studied
 the  plan  to  take  over  the  Kosi,  Gan-
 dak  and  some  other  river  projects  in
 Bihar  on  which  huge  public  funds
 have  been  invested  with  no  commen-
 surate  returns;  and

 (b)  af  so,  the  outcome  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA);  (a)  and  (b).  It  is  not  proposed
 ‘to  take  over  Kosi,  Gandak  oor  any
 other  river  project  in  Bihar  for  execu-
 tion  by  the  Central  Government.  The
 Government  of  India  will  however
 give  every  possible  assistance  to  the
 State  Government  in  ensuring  fullest
 benefits  from  the  River  Projects  of
 the  state.
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 Loss  incurred  by  the  Departmental
 Catering  at  Katihar

 6789,  SHRI  MD.  JAMILURRAH-
 MAN::  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  the  amount
 of  loss,  year-wise,  incurred  by  the
 Departmental  catering  unit  of  Katihar
 m  Northeast  Frontier  Railway  during
 the  last  three  years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  The  losses
 incurred  by  Departmental  Catering
 unit  at  Katihar  during  the  year  1969-
 70,  1970-71  and  97l-72  are  as  follows:

 Year  Loss

 Rs.

 1969-70  20,073°00

 I970-7!  70,469°00

 1971-72  25,690  00,

 Conversion  of  metre  gauge  Katihar-
 Jogbani  line  into  broad  gauge  (North

 East  Frontier  Railway)

 6790.  SHRI  MD,  JAMILURRAH-
 MAN:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  for
 conversion  of  metre  gauge  to  broad
 gauge  from  Katihar  to  Jogbani,  North-
 East  Frontier  Railway;  and

 (b)  if  so,  the  gist  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No.

 (b)  Does  not  arise.
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 Handing  over  of  Pillars  of
 ——  wed Bridge  over

 pr  ponies
 FMR

 6791,  SHRI  MD.  JAMILURRAH-
 MAN!  Wall  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  pillars  of  Railway
 Bridge  over  river  Denk  have  teen
 abandoned  by  N.EF.  Railway  and  the
 Same  are  proposed  to  be  handed  over
 to  the  P.W.D  of  Bihar  State  for  a
 direct  link  to  Pothia  (Hishangan)
 Sub-Division,  Purnea);

 (b)  whether  any  such  demand  has
 been  madé  by  the  State  Government;
 and

 (c)  if  so,  the  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFT  QURESHI):  (a)  to
 (c),  A  request  was  received  by  the
 North-east  Frontier  Railway  in  the
 year  97]  from  the  State  P.W.D.  Chief
 Engineer  for  the  transfer  of  the
 abandoned  railway  bridge  over  river
 Donk.  The  State  P.W.D,  was  request-
 ed  by  the  Railway  to  furnish  a  plan
 showing  the  extent  of  land  required
 on  the  approaches  and  also  to  confirm
 that  the  waterway  of  the  proposed
 road  ‘bridge  will  be  increased  to
 correspond  the  waterway  of  the  new
 rallway  bridge  (3  spans  of  00  ft)
 The  ebandoned  bridge  consists  of  3
 spans  of  60  ft.  with  two  spais  of  49  6”.
 So  far,  the  State  Government  have
 not  given  any  reply

 Supply  of  Electricity  to’  small  and
 marginal  farmers  in  Kosi  Canal  area

 6792  SHRI  MD.  JAMILURRAH-
 MAN:  Will  the  Mnnister  of  IRRIGA-
 TION  AND  POWER  be  pleased  ४०
 state‘the  total  ‘units  of  electricity
 supplied  to  the  small  and  marginal
 farmers  in  the  Kosi  Canal
 area  in  the  year  1971-72  and

 wig-781
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 THE  DEPUTY  MINISTER  IN  THE
 MINIQTR  OF  IRRIGATION  AND
 POWER  (SHRI,  BALGGYIND  VER.
 MA):  The  total  units  of  electricity
 supped  उठ  small  and  margitlal  far-
 mers  in  the  Kosi  Cana}  area

 in  the  year  1971-72  are  6.81  lakhs  units
 and  during  l072-78'  966"idkhwuriits.

 Microwave  Communication  System.
 for

 .
 ye  spevt  iar  ही  Ne  shia

 6798.  SHRI  ह.  GANGADEB:;
 SHRI  P.  M,  MEHTA:

 Will  the  Minister  of  RAILWAYS  be-
 pleased  to  state:

 (a)  whether  Government  have  al-
 ready  commissioned  over  5,000°  route
 kilometres  of  microwave  communite-
 tion,

 (9)  if,s0,  what  are  the  areas  that
 will  be  covered  under  the  schame;  and

 (९)  to  what  extent  this  will  be  help-
 ful  to  Government?  ५

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY:  OF  RAILWAYS.  (SHRI
 MOHD.  SHAFI  1"...  (a)  Yes.

 (b)  areas  covered  under  the
 Pee 4  e  sthetnes  already  commis-
 sioned  aré  as  under:

 red)  Bombay-Lonabala,  Bombay-
 Kalyan  and  XKatni-Jabalper
 of  Central  Railway;

 (2)  Delhn  Moradabad-Tundla-
 Kanpur  Lucknow-Allaha-
 bad  Mughalsarai-Varanast
 of  Northern  Railway;

 (3)  Gorakhpur-Sonepur  Samas-
 tipyr-Garhura-Katthar  of
 North  Eastern  Railway;

 (4)  Madras
 it

 alore-Mysore-
 adyas-Tiruchchi.,

 rapalli  -
 Olavakkot  Maes and  Madras,  r  of  Southey

 Railway;
 5)  Gudur-Kavali  -  Vijayawada ©

 snd  ‘Ghtisieal  Bublt  $f  ‘Sot,
 Cetitral  stiiwdy;

 ©"  sr”
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 (6)  .Chakradiepur  ~  Bondamun-

 da  »  Bilaspur-Bhitai-Nagpur
 ard  uppur-Katni
 of  South  Zastern  Railway.

 (7)  ‘Beroda-Ratlam  of  Western
 Railway.

 (०)  The  Microwave  System  of  com-
 munication  will  provide  “on  demand”
 communication  between  important
 centres  of  railoperation  like  major
 Loco  Sheds,  yards,  Inter-change  points
 control  offices,  Divisional  and  Zonal
 Headquarter  offices,  along  with  Badio
 patching  of  existing  open  wire  control
 communication,

 Reversion  of  Guariis  of  Khanalampura
 as  Booking  Clerks,  Delhi  Division

 (Northern  Railway)

 6794.  SHRI  BHARAT  NGH
 CHOWHAN:  Will  the  Minister  of
 RAILWAYS  he  pleased  to  state:

 (a)  whether  some  guards  working
 at  Khanalampura,  Delhi  Division
 (Northern  Railway)  were  reverted  as
 Booking  Clerks  in  the  month  of  April,
 972  on  charges  of  embezzlement  of
 Government  cash  and  were  posted  at
 Sakhbti  Tanda  Railway  Station;

 (b)  whether  instead  of  carrying  out
 the  orders  of  transfer  they  remained
 on  unauthorised  absence  for  3-4
 months  from  May,  1972;

 ट)  if  so,  whether  any  dismplinary
 action  was  taken  against  them  for
 their  failure  to  follow  up  the  set  pro-
 cedive  under  extant  orders  when  they
 were  in  occupation  of  Railway  quar-
 ters;  and

 (d)  if  hot,  the  reasons  therefor?

 हि

 कि  MINISTER  IN  THE

 MINISTRY,
 OF

 RATLWAN
 YS  (SHRI

 MOHD.  24  (a)  Yes.
 Only  ofte  Giard  was  reverted  as  a
 Booking.  Clerk,  after  following  the
 disniplinacy..pronedsive  and  posted  at
 Salhoti  Tanda  an  29th  April,  1972.  On
 appeal,  tee.penelty  was  redyeed  to
 that  of  withholding  of  increment  for
 one  year  with  cumulative  effect.

 17o

 (9)  to  (d).  He  remained  absent  on
 Private  Medical  Practioner's  certifi-
 Cate  from  270  May,  972  to  23rq  July,
 1972,  During  this  period,  the  rever-
 sion  order  was  modified.  No  discipli-
 nary  action  for  absence,  was  taken
 against  him  but  the  question  as  to
 how  the  absence  should  be  treated,  is
 under  consideration  He  was  not  in
 occupation  of  a  Railway  quarter.

 Appdinttnent  of  Committee  ty  find
 out  ‘the  difficulties  to  Third  Class

 Passengers
 6795  SHRI  NAWAL  KISHORE

 SHARMA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  there  38  any  proposal
 under  the  consideration  of  Govern-
 ment  to  appoint  a  high  power  commit-
 tee  of  the  persons  who  travel  by
 Turd  class  in  Railways  to  find  out  the
 difficulties  faced  by  the  Third  class
 Passengers  in  trains  in  the  country;
 and

 (b)  if  so,  the  salient  features  there-
 of;  and

 (c)  the  steps  being  taken  by  Gov-
 ernment  on  the  suggestions  made  by
 the  Third  class  passengers  in  the  past
 to  remove  over-crowding  im  Third
 class  compartments?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No

 (b)  Does  rtot  arise.
 (९)  Consistent  with  the  availability

 of  requisite  resources  by  way  of  sec-
 tional  and  terminal  capacity,  rolling
 stock  etc.,  continuous  efforts  are  made
 to  introduce  new  trains,  to  extend
 runs  of  and  to  augment  the  loads  of
 existing  trams,  in  order  to  reheve
 overcrowding  in  third  class.  During
 the  period  April  to  November,  ‘1972.  a
 total  of  36  trains  involve  7398  addi-
 tional  daily  train  Kilometres  were
 introduced/extended  and  the  loads  of
 338  trains  were  augmented  utilising
 §2l  coaches.  Second  class  coaches/
 compartments  are  being  progressively
 replaced  by  third  class  coaches/com-
 partments.  This  step  will  also  heir
 to  relieve  overcrowding  in  third
 class,
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 Shortage  of  Light  Diesel  Oil  in
 Rajasthan

 6796.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 pleased  to  state:

 (a)  whether  there  is  an  acute
 shortage  of  light  diesel  oil  in  Rajas-
 than;

 (b)  whether  the  Government  of
 Rajasthan  have  approached  the  Cen-
 tral  Government  for  the  supply  of
 light  diesel  oi]  to  meet  the  demand
 of  the  States;  and

 (c)  if  so,  the  quantity  of  light  die-
 sel  oil  demanded  by  the  State  Gov-
 ernment  and  the  time  by  which  the
 supply  will  be  madc?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  There  have  been  some
 shortages  of  Light  Diesel  Oil  (LDO)
 in  Rajasthan  These  shortages  were
 mainly  due  to  unanticipated  spurt  in
 the  demand  of  petroleum  products  in
 the  North  West  Area  and  the  conse-
 quent  problems  of  logistics.  There
 were  also  some  delays  m  the  receipt
 of  imported  LDO  at  Kandla  result-
 ing  in  imadequate  availability  of  the
 product  To  get  over  the  problem
 of  transport,  Broad  Gauge  facilities
 at  Kandla  were  extended  to  the  oil
 sidings  on  a  crash  basis

 (b)  and  (c).  The  State  Govern-
 ment  mformed  the  Government  of
 India  m  December,  4972  that  their
 monthly  requirement  of  LDO  was  of
 the  order  of  10,000  Kis.  The  actual
 despatches  of  LDO  to  Rajasthan
 during  the  three  months  from  Jan-
 uary  to  March  973  compared  to  the
 corresponding  three  months  of  972
 are  shown  below:

 Period  (Figures  in  Kis.)

 January—March,  7972  75304

 January—March,  7975  .  23345

 Percentage  increase  .  25
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 It  may  thus  be  seen  that  the  supplies
 during  the  first  quarter  of  this  year
 were  50  per  cent  more  than  the  sup-
 plies  made  during  the  corresponding
 period  last  year.  The  actual  supplies
 would  have  been  still  more  but  for  the
 difficulty  encountered  in  positioning
 the  product  in  Kandla  in  the  early
 part  of  March  1973.  The  product
 availabilty  has  now  improved  appre-
 ciably.

 Silting  in  Rajasthan  Canal

 6797.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased
 to  state:

 (a)  whether  silting  is  increasing  in
 Rajasthan  Canal  rapidly;

 (b)  whether  Rajasthan  Govern-
 ment  are  not  in  a  position  to  get  it
 desilteqd  due  to  financial  and  techni-
 cal  difficulties;  and

 (९)  if  so,  the  financial  and  techni-
 cal  assistance  sought  by  Rajasthan
 Government  and  Central  Govern-
 ment’s  reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND
 VERMA):  (a)  to  (c).  In  the  absence
 of  full  capacity  flow,  some  silting  in
 the  head  reaches  of  the  Rajasthan
 Feeder,  lying  in  Punjab  had  been
 reported  and  most  of  the  desilting
 work  has  already  been  completed.

 Number  of  wagons  in  working  order
 on  Western  Railway

 6798.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  total  number  of  wagons
 in  working  order  and  running  on
 lines  on  the  Western  Railway;

 (b)  the  number  of  such  wagons
 detamed  by  the  industries  during  the
 last  three  years  and  the  amount  of
 demurrage  charged  from  them;
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 (6)  the  steps  being  taken  by  Gov-
 ernment  to  minimise  such  detention
 to  avoid  inconvenience  to  other  tra-
 ders  and  the  number  of  wagons  dec-
 lared  unserviceable  on  the  Western
 Railway  during  the  last  three  years;
 and

 (d)  the  number  of  wagons  which
 were  replaced  by  the  new  wagons?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OP  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Total  number  of  wagons  in  working
 order  and  running  on  lines  on  the
 Western  Railway  during  the  last
 three  financial  years  was  as  fol-
 lows:—

 B.G.  M.G.

 (1970-71  29764  24987

 1971-72  25272  24732

 (1972-73,  28337  24966

 (b)  Information  on  the  number  of
 wagons  detained  by  Industries  dur-
 ing  the  last  three  years  is  being  col-
 Jected  and  will  be  laid  on  the  Table
 of  the  House.  The  amount  of  demur-
 rage  collected  from  Industries  was
 1969-70:  Rs.  2422735.83,  970-7l:  Rs.
 2405247.04,  1971-72:  Rs.  875847.22.

 (९)  In  order  to  minimise  detention
 to  wagons,  demurrage  rates  for  all
 types  of  wagons  have  been  enhanced
 with  effect  from  lst  December,  1972,
 Particularly  bad  cases  are  also  being
 taken  up  with  the  individual  units
 concerned.  The  number  of  wagons
 declared  unserviceable  on  Western
 Railway  was  as  follows:—

 8.0.  M.G.

 1970-71  462°5  466

 ‘1971-72,  433  585

 5  443 १972-7
 (upto  Ga  of  Feb.)
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 (a)  Number  of  wagons  replaced  was
 as  follows:—

 BG.  MG

 ‘1970-71  79  978

 1971-72,  22  5I
 736  44 ‘1972-73

 (upto  tnd  of  Feb.)

 सब्जी  मंडी  रेलवे  स्टेशन  से  पुरानों  बिल्ली

 स्टेशन  को  से
 द

 चाले  केश  बक्स  में

 घन  का  कम  किया  जाना

 6799.  श्री  हुकम  लाद  कछवाय  :

 बपा  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 वॉ)  क्या  दिसम्बर,  972  में  पुरानों
 दिलो  के  रेलवे  स्टेशन  के  केश  बकती  से,  जो

 सब्जी  मंडी  रेलवे  स्टेशन  से  भेजा  गया  था,

 गिनती  करने  पर  755i  रुपये  कम  पाये  गये

 थे  ;  और

 (ख)  सरकार  ने  इस  सम्बन्ध  में  क्‍या

 कार्यवाही  की  है  ?

 रेल  मंत्रालय  में  उपमंत्री  (ओ  मुहम्मद

 फ्री  कुरेशी)  :  (बा)  जब  20  दिसम्बर,

 L972  को  माल  से  हुई  प्रार्थना  वाला  सब्जी

 मण्डी  स्टेशन  का  'कोबाड  थैला  उत्तर  रेलवे

 के  रोबाड़  कार्यालय  मे  खोला  गया,  तो  उसमे

 9,55  रुपये  को  (न  कि  7,55  रुपये  की)

 राशि  कम  पायो  गयी  |

 (ख)  रुपया  बरामद  करने  के  उपाय

 झब  तक  सफल  रहने  के  कारण  इस  मामले

 को  पुलिस  के  सुपुर्दे  क्या  जा  रहा  है  |  स्टेशन

 मास्टर  को  निलम्बित  कार  दिया  गया  है  |
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 Senlerty  Gf  wizectly  woerkitell  468
 Ranker  APWis  (Northern  Raltway)

 6800.  SHRI  JAGANNATHRAO
 JOSHI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  as  per  Railway  Board
 orders  inter-se  seniority  of  directly
 recruited  APWIs  and  Hanker  APWIs
 is  to  be  maintained;

 (b)  if  so,  whether  Inter-se  seniority
 of  APWIs  is  not

 belgian
 tained  by

 some  Divisions  of  Northern  Railway
 inspite  of  General  Manager,  N.  Rail-
 way  letter  No.  754-E/i8-v(EIIB),
 dated  28th  March,  1973,

 (c)  whether  DS,  Moradabad  has
 issued  revised  seniority  list  of  APWIs
 as  per  General  Manager,  Northern
 Railway’s  letter  mentioned  above;
 and

 (d)  if  so,  whether  fresh  instructions
 are  proposed  to  be  issued  to  all
 Divisions  of  Northern  Railway  to
 maintain  Inter-se  seniority  of  APWIs
 as  maintained  by  Meradabad  Division
 and  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (8)  Intese  seniority  is  maintained.

 (c)  The  revised  seniority  list  issued
 by  DS,  Moradabad,  was  not  in  accord.
 ance  with  the  instructions  issued  by
 General  Manager,  Northern  Railway
 and  has  since  been  cancelled  by  D.  S.,
 Moradabad.

 (a)  The  question  of  issue  of  any
 further  instructions  at  this  stage  does
 not  arise,
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 सिर्नलेल  |. ह  कूर  चरर  । 1  [कूले सर

 रेले  के  कालक  welevfedl  को  काल  पर

 680l.  eft  कमल  मिश्र  मधुकर  :

 क्या  रेल  भर्ती  यह  चलाने  की  कृपा  करेंगे

 ह.  2

 (क)  क्‍या  पूर्वोतर  के  रेलवे  सिगनल

 विभाग  के  फालतू  कर्मचारियों  की  दो  ब्  972

 में  चतुर्थ  श्रेणी  मे  वैकल्पिक  कार्य  दिया  गया

 था  तथा  उन्हें  यह  आश्वासन  दिया  गया  था  कि

 अवसर  आने  पर  उन्हें  यह  पुन  उपयुक्त  श्रेणी

 में  काम  दे  दिया  जायेगा  ,

 (@)  यदि  हा,  तो  ऐसे  कर्मचारियों

 की  संख्या  क्‍या  है  कौर  उन्हें  तथा  दिये  गये
 अकप्कासन  के  भ्रनुसार  उन  में  से  कितने

 व्यक्तियों  की  उपयुक्त  श्रेणी  में  खपा  लिया

 गया  है  ,  कौर

 (गे)  उन्हें  दिये  गये  आश्वासन  के

 भ्रनुसार  सरकार  का  विचार  उन  सब  कम-

 चोरियों  को  कब  तक॑  उपयुक्त  श्रेणी  में  काम

 पर  लेकिन  का  है  ?

 अजगर
 हल  मंत्रालय  में  उपमंत्री  (नौ  सु हर्स मेद

 हॉकी  इरेश)  :  (4)  से  (ण).  पूर्वोत्तर
 रेलवे  के  सिगनल  धौर  दूर  संचार  विभाग

 के  निर्माण  स्कन्ध  के  कनिष्ठ तम  5  कुशल
 जौर!  भ्रमण-कुशल  कर्मचारी,  जिसे  भ्रावश्य-

 का ताशों  से  भ्र धिक  होने  पर  बर्खास्त  कारें  दिया

 गया  था,  70--8  5  रुपये  के  ग्रेड  के  पदों  पर

 समाहित  किये  गये  थे  t  उपयुक्त  कोटि
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 में  फिर  लें  तैनात  करते  के  ब...  में  उन्हें

 आई  भोर वेसन नहीं  दिया  गया  भा  a  परन्तु

 दस  साधना  में  हिदायत  हैं  कि  काल तू  मे-

 चीरी  की  संचारित  भारती  सारंगी  &  भाग्यम

 से  भ्तोीं  हुये  वों  शौर  जिन्हें  बेचे  जों
 में  बैं कल् पिक  निहित  में  संगृहीत  किया  गया  हो,
 उनको  प्रगति  वरीयता  के  क्रम  के  अनुसार
 स्वीटी  में  होंगे  बली  रिक्तियों  पर  अपनी

 साल  कोटियो ंमें  समाहित  किये  जाने  के

 सम्बन्ध  में  विचार  किया  जाता  चाहिये,

 परंर्तु इंसक लिपे इसके  लिये  कोई  संदेय-सलीमा  निर्धारित

 नही  की  जा  सकती  ।  फिर  भी,  इने  5

 में  सै,  5  भूतपूर्व  मात्रिक  सिगरेट  [वनरक्षकों
 को  मध्य  रेले  में  उसी  कोटि  मे  सीमित

 किया  गया  है  ।

 “Poor  Upkeep  of  Tharnal  Plants”

 6802.  SHRI  PRABHUDAS  PATEL:
 SHRI  P.  A.  SAMINATHAN:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pieascd  to  state:

 (a)  whethér  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  press
 report  published  in  ‘Statesman’  dated
 the  12th:  March,  973  (Delhi  Edition)
 undér  the  caption  “Poor  Upkeep  of
 Thermal  Plants”,  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 Tat  DwPuUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  and  (b).  Yes,  Sir.  Except
 for  a  few  stations  in  the  Southern  and
 Eastern  regions,  the  performance  of
 thermal  power  stations  in  the  country
 has  generally  been  _  satisfactory.
 Better  quality  of  coal  to  thermal
 power  stations  in  the  eastern  region
 where  ustits  were  getting  damaged  due
 to  ude  of  inferior  quality  of

 eto been  arranged.  Repairs  to  units  have
 tbeen  expedited  and  proper  sphred
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 arranged.  An  eXperts  team  has  been
 set  up  for  visiting  the  power  stations
 and  suggesting  improvements  in
 operation  and  maintenance.

 Schetiies  for  MAhipar  Rivers  ds  Fiobit
 Control  Watér  Stpply  dna  Hydro

 lectric  Projects

 6803.  SHRI  N.  TOMBI  SINGH:
 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  schemes  for  damming  some
 Manipur  rivers,  namely,  the  Imphal,
 Iril  and  the  Thonbal  at  their  sources
 as  flood  control,  water  supply  and
 hydro  electric  project;  and

 (b)  if  80,  the  main  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  and  (b),  Proposals  for
 storage  danis  for  multipurpose  benefits
 across  the  Iril  and  Thonbal  rivers  in
 their  upper  reaches  are  under  investi-
 gation.  The  main  features  of  the
 schemes  will  be  clear  only  after  the
 investigations  are  over.

 Extension  of  Railhead  to  Jiribam  sub-
 +  Mivision  of

 6804.  SHRI  N.  TOMBI  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  Government  have
 taken’  up  the  survey  for  extension  of
 a  Railheaf  to  the  Jiribam  Sub-divi-
 sion  of  Manipur  frdm  the  nearest
 Railway  station  in  Cachhar  District
 of  Assain;

 (b)  if  so,  when  suth  a  survey  will
 be  completed;  and@  if  not,  the  diffi-
 culties  thereof:

 (०)  whether  Government  aré  aware
 that  there  have  been  repeated  demands
 for  the  said  extension  during  the  last
 several  years;  and
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 (d)  if  so,  whether  Government  are
 considering  the  matter  as  a  special
 case?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Preliminary  Engineering-cum-Traffic
 Surveys  for  the  extension  of  metre
 gauge  line  from  Silchar  to  Jirighat
 are  already  in  progress.

 (b)  The  surveys  are  likely  to  be
 completed  by  the  end  of  May,  1973.

 (c)  Yes.

 (a)  Further  consideration  will  be
 given  after  the  surveys  are  com-
 pieted.

 Survey  in  Manipur  for  Petroleum  and
 Natural  Gas

 6805.  SHRI  N.  TOMBI  SINGH:  Wil
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  a  survey  has  been  con-
 ducted  in  Manipur  to  find  out  the  pos-
 sibility  of  Petroleum  and  Natural  gas
 in  that  region;

 (b)  if  so,  the  findings  thereof  and
 the  time  taken  m  the  survey;  and

 (c)  whether  Government  feel  the
 need  for  further  survey?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  and  (b).  A  reconnais-_
 sance  geological  survey  of  the  Mani-
 pur  Valley  and  the  adjoining  hill
 area  had  been  conducted  during  the
 year  1963-64,  The  data  thus
 gathered  had  revealed  that  the  ex-
 posed  rocks  in  those  parts  are  not
 of  interest  for  exploration  for  oil/
 gas.

 (०)  No,  Sir.
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 Central  Assistance  for
 Sagar  Project  in  Andhra  Pradesh

 6806.  SHRI  ANNASAHEB  GOT-
 KHINDE:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 state  the  amount  of  Central  assistance,
 special  or  otherwise,  given  for  the
 Nagarjuna  Sagar  Project  in  Andhra
 Pradesh  from  1969-70  to  1972-73  year-
 wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA)  Irrigation  is  a  State  subject  and
 funds  for  the  execution  of  irrigation
 projects  are  provided  by  the  State
 Governments  in  their  development
 Plans  The  Central  assistance  to  State
 Plans  is  given  in  the  form  of  block
 loans  and  grants,  not  related  to  any
 individual  sector  of  development  or
 project

 However,  a  special  non  plan  central
 assistance  of  Rs.  ]  crore  was  given
 for  Nagarjunasagar  Project  in  1969-
 70,  Under  the  Emergency  Agricultural
 Production  Programme  of  the  Minis-
 try  of  Agriculture,  an  assistance  of
 Rs.  6  lakhs  for  improvement  of  the
 Nagarjunasagar  right  canal  and  Rs.
 27.9  lakhs  for  lift  irrigation  on
 Nagarjunasagar  left  canal  was  approv-
 ed  in  (1972-73,

 देश  के  समस्त  तहसोल  केन्द्रों  में  किसानों  को
 बिजली  को  सप्लाई

 6807.  श्री  लालजी  भाई  क्या  सिंचाई
 झोर  विद्युत  पत्नी  यह  बताने  की  कृपा  करेंगे
 कि

 (ब)  का  सरकार  ने  देश  के  समस्त

 तहसील  केन्द्रों  मे  किसानों  को  बिजली  देने

 हेतु  कार्यक्रम  बनाया  है  ;

 (ख)  यदि  हा,  तो  देश  मे  प्रत्येक  राज्य

 को  जिला यार  तहसीलों  के  नाम  क्या  हैं
 जिनका  विद्युतीकरण  करने  की  स्वीकृति
 दी  जा  चुकी  है  ;  भौर
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 (7)  शेष  तहसील  केन्द्रों  मे  किसानों

 को  बिजली  की  सप्लाई  कब  तक  की  जायेगी  ?

 सिचाई  और  जिशन  मंत्रालय  में  उपमंत्री

 (शी  बालगोविन्द  वर्मा)  :  (क)  ग्रीन

 विद्युतीकरण  के  लिये  कार्यक्रम  विभिन्न  राज्य

 सरकारों  द्वारा  तैयार  और  कार्यान्वित  क्या

 जाते  है  और  इसलिये  सभी  तहसील  केन्द्रों

 तक  विद्युत  का  विस्तार  करने  के  लिये  भार

 सरकार  ने  कोई  कार्यक्रम  भ्र लग  से  तैयार  नही

 किया  है  q

 (खमनोर  (ग)  प्रश्न  नहीं  उठता  ।

 राजस्थान  में  माल  डिब्बों  में  लदाम  समय  पर

 ने  करने  के  कारण  जुमना  को  भ्र दाय गी

 6808.  श्री  साल जी  भाई  :  क्‍या  रेल

 मारी  यह  बताने  की  क्या  करेगे  कि

 (क)  राजस्थान  में  उन  फर्मों  की  सख्या

 क्‍या  है  जिन्होंने  वर्ष  969-70,  970-71

 कौर  97I-72  में  आवंटित  किये  गये  माल

 डिब्बों  में  निर्धारित  समय  में  लदान  कार्य

 पूरा  नहीं  क्‍या  और  हस  कारण  उनसे

 क्ति ना  जुर्माना  वसूल  क्या  गया  ,  और

 (ख)  उन  पर  अभी  तक  क्लीन  जुर्माना
 बकाया  है  ?

 रेल  मंत्रालय  में  उप मंत्रो  (शी  मुहम्मद
 शफ़ी  कुरेशी)  :  (क)  शौर  (ख)  क्षेत्रीय

 रेलो  में  सूचना  इकट्ठी  की  जा  रही  है  कौर

 सभा-पटल  पर  रख  दी  जायेगी
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 'रींगस,  श्याम  ाटूदाता  रामगढ़  होकर  जयपुर
 से  दिल्‍ली  तक  गई  रेलवे  लाइन

 6809.  शी  लालजी  भाई  :  क्‍या  रेल

 मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (का)  क्या  रींगस,  श्याम  भोपाल  जादू-
 दाता'  रामगढ़,  'रूप  लोसस,  डीडवाना  इरादी

 से  होकर  जयपुर  रेलवे  जकशन  (राजस्थान)
 से  दिल्ली  तक  60-70  किलोमीटर  लम्बी

 नई  रेलवे  लाइन  का  निर्माण  करने  सम्बन्धी  कोई

 प्रस्ताव  सरकार  के  विचाराधीन  है  ,  और

 (ख)  यदि  हा,  तो  तत्सम्बन्धी  मुख्य
 बाते  क्‍या  हैं  ?

 रेल  मंत्रालय  में  उपमंत्री  (शो  मुहम्मद
 कफी  कुरैशी)  :  (क्)  जी  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  t

 Complaint  against  Booking  Clerk,
 Meerut  City  Station

 680  SHRI  LALJI  BHAI  Will  the
 Minister  of  RAILWAYS  be  p’eased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  3940  dated  the  25th
 April,  972  regarding  complaint  against
 Booking  Clerk,  Meerut  City  Stafion
 and  state-

 (a)  whether  the  investigations  have
 since  been  completed  py  the  Govern-
 ment  Railway  Police,  Meerut  City,  and

 (9)  27  so,  result  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (b)  The  case  is  under  trial  in
 Court.
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 ‘Thsecurity  in  yee  “ahe  to  removal  of
 ‘iat  Chillns

 MODI
 AYS  be

 68l].  SHRI  SHRIKISHA
 “Will  the  Minister  of  RAIL
 pleased  to  state

 (a)  whether  Railway  passengers
 have  been  exposed  to  lusecurity  as  a
 result  of  rernoval  of  alarm  chains  in

 ‘certain  Railways;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (bd).  Government  is  aware  that  blank-
 ing  off  of  alarm  chain  apparatus  on
 trains  deprives  the  passengers  of  the
 only  means  of  communication  between
 them  and  the  trains  staff  on  running
 trains  in  times  of  emergency.  Des-
 pite  this,  selective  bianking  off  of
 alarm  chain  apparatus  has  had  to  be
 introduced  as  a  last  resort  to  check
 the  increasing  trend  in  the  misuse  of
 this  apparatus  which  was  _  seriously
 affecting  train  operation  and  causing
 delays  to  trains  and  inconvenience  to
 passengers.  e  number  of  —  suct.
 trains  is  however  kept  to  the  minimum
 and  the  ladies  compartments  and  full
 postal  vans  are  not  blanked  off  in
 any  case.

 The  Government  would  like  to  res-
 tore  the  alarm  chain  apparatus  on  the
 trains  on  which  it  has  been  blanked
 off,  as  soon  as  possible.  For  this  pur-
 pose,  the  position  is  reviewed  perio-
 dically.

 Hardships  caused  to  people  in  reser-
 vation  of  seats  in  Mail/Expregs  Trains

 Stations  other
 Points

 68i2.  DR.  KARNI  SINGH:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  it  has  been  brought  to
 his  notice  that  as  a  result  of  the  pro-
 posed  scheme  of  reserving  all  the
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 seats  in  certain  Mail  and  Express
 trains  many  people  living  at  places
 which  are  away  from  the  _  starting
 stations  would  be  deprived  of  train
 journeys  altogether  and  face  great
 difficulties;  and

 (b)  if  so,  whether  it  is  proposed  to
 revise  the  scheme  to  mitigate  the
 hardship  of  such  people?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Suit-
 able  quotas  for  reservation  of  mo-
 commodation  have  been  earmarked
 to  enable  passengers  from  interme-
 diate  stations  to  avail  the  trains  in
 which  al]  berths  and  seats  are  re-
 served.

 (9)  No,  as  the  scheme  is  intended
 to  prevent  overcrowding  and  to  bring
 much  needeq@  relief  to  the  long  dis-
 tance  passengers.

 Report  of  Koelkaro  Hydel  Project

 68738  SHRI  E  तप  VIKHE  PATIL:
 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  the  time  by  which  the  Report
 of  the  Koelkaro  Hydel  Project  is  like-
 ly  to  be  ready;  and

 (b)  the
 project?

 approximate  cost  of  the

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  The  project  report  of  the
 Koel  Karo  Hydel  project  is  expected
 to  be  ready  in  about  2  months  time.

 (b)  The  detailed  estimates  are  pre-
 sently  under  preparation.  The  ap-
 proximate  cost  of  the  Project  Stage-
 I  comprising  installation  of  3x  450
 MW  units  is  estimated  at  Rs.  53
 crores,
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 Centract  for  Civil  and  Fabrication

 6314  SHRI  EV.

 Nb,  cipal te te;

 (a),  the  names  of,  the,  contractors
 who  were  given  the  contract  for  ciyil
 and  tabricati
 Refinery  Project  and  if  they  are  com-
 panies  or  firms,  the  names  of  the
 Managing  Directors/partners/proprig:
 tors  thereof;

 (b)  the  total  value  of  each  contract
 originally.  given  dates  ’  of.’  commehce-
 ment  and  completion  of  the  works  by
 each  contractor;

 (c)  the  additional  amount,  if  any,
 paid  toeach  cofitractor.  under.  the
 Escalation.  Clause  tagether  with  the
 year  of  such.  payment;  and

 (da)  factors  taken.  into  consideration
 in  each  case  for  payment  of  addition-
 al  amount?

 THE  .DEPUTY:  MINISTER  IN  THE
 MINISTRY:  OF,  PETROLEUM  AND
 CHEMICALS.  (SHRI  DALE
 SINGH):  (a)  to  (a).  The  information
 is  being  collected  and  will  be  placed
 on  the  Table  of  the  House.

 Import.  of.  Labricating  Qil  dyring
 last  Thyee  Years.

 68i5.  SHRI  E,  V,  VIKHE,  PATIL:
 Will  the  ster  of  PETRO
 AND  CHEMICALS  be  pleased  to
 state:

 fa)  the  quantity  of  lubricating  oil
 and  the  value  of  such  oil  imported.
 during  the  |  last’  three  yéars,  ‘year-
 wise:

 h  the  names  of  the  nies
 from  wHith  i  lubricating’  oil  im-
 ported  on  the''b  8४5  ye
 tendering;  and

 (6).  the  names  of  companies  (toge-
 ther:  दि  qyantity  and  “~wdluay  fa?

 186*

 which  the  oil  was  imported  on  the
 Blidis’  of  Trad.  Pian  agreements  dur-
 itig’the  siid.‘periad? EN  ee

 THE
 OP  OT  Se

 RIN  ‘THE
 MINISTRY  OF  OLEUM  AND
 CHEMIGALS::  (SHRI'  DALBIR
 SENGH);:'  (a).  The  import  of  luhricat-
 ing  00  viz.  finished.lube  and.  lube  base
 stocks.  during  the  last,  three  years  is
 indicated  ‘below:  द

 “Yer  Quantity.  cif.  vale
 in  ‘ooo,,  Rs...
 tonnes  Crores,

 7970  265  I8-I2

 3977  ९6]  8:87
 7972  134,  9°20

 tren

 (b)  and-(c).  It-is  not  in  the  public
 interest  -to  disclose’  the  names  of  the
 companies  from  which  lubricating  oil
 wa  imported.

 6816  SHRI  FE.  V.  VIKHE  PATI:
 Will  the  Minister  of  RAILWAYS  be
 pleased  ‘to  state:

 (a)  whether,.Rajdhani  Express  ope-
 rating  between.  Delhi-Calcutta,  and
 New  Delhi-Bombay  routes  are  being
 Tun;  aha  logs  compared  :te  major  ,ex-
 press,  .tuains  -having.  Third  ,Class  Coa-
 ches.  like  Janta  Trains;

 mi
 n_of  replacing

 these  trains  by  Expressed

 (०)  whether  a  Third  Class  3-Tier
 Sleeper  Coach,  taking  into  considere-

 tiga,  maintenance.  cost  etc,  earna.more
 than,  the  tags,  cogch

 having  the.  same  dimensions;  and.

 (d)  ig  whethe “a propdse’  to
 न place.  "Firat

 chies"by.  Third’  ‘Chis,  हम
 per  Couchei?

 न



 87  Written  Answers

 THE  DEPUTY  MINISTERIN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  No.

 (b)  Does  not  arise.

 (९)  and  (d)  The  remunerativeness
 of  these  two  types  of  coaches  varies
 according  to  their  actual  occupation
 which  differs  from  train  to  train  and
 section  to  sectiorl.  However,  if  the
 coaches  are  fully  occupied,  the  earn-
 ings  from  a  first  class  coach  on  night

 “service  will  be  slightly  less  than
 those  from  a  three-tier  third  class
 coach,  but  over  Jonger  distances,  a
 first  class  coach  is  more  remunera-
 tive,

 Promotion  of  Assistant  Chemists  as
 Laboratory  Superintendent  on  North

 Eastern  Railway
 6817.  SHRI  BHOGENDRA  JHA:  Will

 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  in  the  North  Eastern
 Railway  some  Assistant  Chemists
 had  been  shouldering  full  responsibi-
 lities  of  Laboratory  Superintendents
 and  receiving  full  allowances  there-
 for;

 (b)  whether  because  of  lack  of
 vacancies  such  Assistant  Chemists
 could  not  be  promoted  to  the  posts
 of  Laboratory  Superintendents;

 (c)  whether  vacancies  of  Labora-
 tory  Superintendents  have  now  arisen
 and  if  so,  whether  Assistant  Chemists
 having  acted  as  Laboratory  Superin-
 tendents  are  being  appointed  as  such
 against  the  vacant  posts;  and

 (d)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  One
 Assistant  Chemist  performed  the  du-
 ties  of  Laboratory  Superintendent  in
 short  leave  vacancies  in  the  past  in
 addition  to  his  own  duties.  He  was
 paid  dual  charge  allowance.
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 (b)  to  (d).  One  post  of  Laboratory
 Superintendent  has  fallen  vacant
 from  20.8-1972.  This  post  is  required
 to  be  filled  through  Railway  Service
 Commission.  Such  of  the  staff  in
 lower  categories  who  possess  the  mi-
 nimum  prescribed  educational  quali-
 fications  for  the  post  are  eligible  to
 apply;  they  are  also  allowed  relaxa-
 tion  in  age  limit  upto  45  years.

 West  Bengals’  proposal  regarding  pro-
 tection  of  Farakka  Barrage  from

 Erosion  of  Ganges

 68i8.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased
 to  state:

 (a)  whether  the  West  Bengal  Gov-
 ernment  have  submitted  an  estimate
 of  Rs  63  crore  to  protect  the  adja-
 cent  areas  of  Farakka  Barrage  and
 Jangipur  from  the  erosion  of  Ganges,
 and

 (b)  if  so,  what  action  has  so  far
 been  taken  by  his  Ministry  to  cons-
 der  the  measure  suggested  by  the
 West  Bengal  Government  and  to  im-
 plement  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  and  (b).  The  State  Govern-
 ment  of  West  Bengal  have  prepared
 a  scheme  for  protection  against  ero-
 sion  in  a  length  of  5l  km  between
 Nainsukh  and  Lalgola  on  the  right
 bank  of  the  river  Ganga  downstream
 of  Farakka  Barrage  at  an  estimated
 cost  of  Rs.  63  crores.  The  scheme
 wag  received  at  the  centre  in  the  first
 week  of  March,  1973,  for  scrutiny  and
 approval  of  the  Planning  Commission
 This  is  a  major  scheme  requiring  de-
 tailed  examination  in  Central  Water
 and  Power  Commission  and  conside-
 ration  of  the  Technical  Advisory
 Committee  of  Planning  Commission
 before  it  can  be  approved  by  the
 Planning  Commission  for  implemen-
 tation  by  the  State  Government,  As
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 this  is  likely  to  take  some  time  and
 it  is  necessary  to  provide  protection
 to  some  important  populated  areas
 such  as  Dhulian,  it  has  been  suggest-
 ed  to  the  State  Government  to  for-
 mulate  proposals  for  protection  of
 most  vulnerable  areas  before  the  en-

 suing  floods.

 Drilling  in  Bodra  Centre  of  ONGC
 at  Sonarpur  (W.B.)

 6819.  SHRI  PRIYA  RANJAN  DAS
 MUNSI  Will  the  Minister  of  PEI-
 ROLEUM  AND  CHEMICALS  be  pleas-
 ed  to  state

 (a)  whether  Government  have  seen
 reports  that  the  drilling  in  the  Bodra
 Centre  of  0  &  N.G.C,  at  Sonarpur
 (West  Bengal)  has  not  been  satisfac-
 tory,  and

 (b)  ४  so,  whether  further  eftorts
 are  proposed  to  be  made  to  investi-
 gate  the  reasons  therefor  and  to  assess
 the  quantum  of  O]  after  proper
 drilling?

 THE  DEPUTY  MINISTER’  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  DALBIR
 SINGH)  (a)  and  (b).  Only  one  ex-
 ploratory  well,  hag  been  drilled  in
 Bodra  so  far  The  well  was  dnilled
 upto  a  depth  of  4i975  metres  (as
 against  a  projected  depth  of  5000
 metres).  Further  drilling  was  not  pos-
 sible  because  of  the  drill-string  getting
 stuck  up  at  497.5  metres.  All  efforts
 to  remove  the  stuck-up  met  with
 failure.  The  well  did  not  give  any
 indication  of  the  presence  of  ol  or
 gas.

 Further  exploratory  drilling  in  the
 area  has  not  been  taken  up,  in  view
 of  unfavourable  results  obtamned  from
 Bodra  Well  No.  l.  However,  the,  ques-
 tion  of  further  exploratory  drilling  in
 @his  region  will  be  re-examined,  if
 favourable  structural  indications  are
 obtained  by  Seismic  Surveys  in
 future.
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 Wireless  Operators  drawing  less  pay  on

 Southern  Railway
 6820  SHRI  T  8.  LAKSHMANAN:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state

 (a)  whether  some  of  the  Wireless
 Operators  on  the  Southern  Railway
 are  drawing  less  pay  than  their
 juniors,

 (b)  whether  there  was  any  repre-
 sentation  from  the  aggrieved  to  clea”
 the  anomaly  under  FR-22C  Rule  20l8B
 RI;  and

 (c)  if  so  what  were  the  remedial
 measures  taken  to  render  juStice  to  tne
 affected  persons?

 THE  DEPUTY  MINISTER’  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD  SHAFI  QURESHI)
 (a)  Yes,  one  Wireless  Operator  is

 drawing  less  pay  than  his  junior

 (b)  Yes,  the  anomaly  was  not  due
 to  the  introduction  of  FR-22C,  Rule
 208-B-RII  but  was  as  a  result  of  pro-
 motion  to  the  post  of  Wireless  Opera-
 tor  through  a  different  channel  of
 promotion

 (c)  Under  the  extant  orders  there
 is  no  provision  for  removing  such
 anomalies  which  are  inescapable  under
 the  operation  of  normal  rules

 Periodical  transfers  of  Inspectors  of
 Telegraph  Traffic  (Southern  Railway)

 6821  SHRI  T  S  LAKSHMANAN:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state-

 (a)  whether  the  Inspectors  of  Tele-
 graph  Traffic  on  Southern  Railwav  are
 in  the  same  Divisions  ever  since  their
 promotion  to  that  grade,  and

 (b)  if  so,  the  reasons  for  not  eftect-
 ing  their  periodical  transfers?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 (a)  Yes.
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 (b)  The  orders  for  neriadical  trans-
 fers  (which  have  also  been  now  re-
 voked)  did  not  apply  to  the  category
 of  Inspector  of  Telegraph  Traffic.

 Location  of  are
 Bleck

 imation  and
 Power

 6822.  SHRI  ANADI  CHARAN  DAS:
 SHRI  M.  S.  SANJEEVI  RAO:

 Wall  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  the  number  and  location  of
 inter-State  irrigation  and  power  pro-
 jects  receiving  central  grants;

 (b)  the  time  by  which  each  one  of
 these  projects  will  be  completed;

 (c)  the,  results  hkely  to  accrue  from
 these  projects  in  the  matter  of  irriga.
 tion  acreage  and  power  generation;
 and
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 (a)  whether  thera  is  any  nranosal
 under  capsideratian  ta  increase  the
 ह.  fox  ipter-Stata  nrojncts  and  if
 so,  the  main  fpatures  thereof?

 THE  PREPUTY  MINIQSER  IN  THE
 MINISTRY  OF  IRRIGATIQN:  AND
 POWER  (SHRI  BALGOVIND  VERMA)
 (a)  to  (d).  The  outlay  needed  for
 irrigation  and  power  nrojects  (with
 the  exception  of  a  few  cenfral  sector

 power
 schemes)  is  provided  in  the

 levelopmental  plans  of  State  Govern-
 ments.  Central  assistance  to  State
 Plans  during  the  Fourth  Plan  is  in
 the  form  of  block  loans  and  grants
 for  the  State  Plans  as  a  whole  and  is
 not  related  to  any  specific  head  of
 development  for  project  and  there  are
 no,  proposals  under  consideration  to
 change  the  pattern  of  eantral  assist-
 ance

 Irrigation  and  power  projects  taken
 up  as  inter-state  ventures  are  listed
 below:'—

 Benefits  expegted
 cc  Ten  TT Projects  and,  States  involved  Expected

 tume  of  Irrigation  Power
 completion  (thousand

 n:

 ih

 Gandak  Project  (Bihar  and  Uttar  Pradesh)  Fifth  Plen  २46०
 Mahi  Bajajsagar  (Gujarat  and  Rajasthan)  Fifth  Plan  30°  89

 Beas  Unit  I  &  II  (Haryana,  Punjab  and  Rajasthan)  Fifth  Pian  7दा  "00  900  MW

 Chambal  Stages  I  &  I]  (Madhya  Pradesh  and  Rajasthan)  Fifth  Plan,  560.  287  MW
 (Irrigation)
 Power
 alzeady
 completed

 Chambal  Stage  ITI  (Madhya  Pradesh  and  Rajasthan)  1973-75  99  MW

 Gurgaon  Canal  (Heryana  and  Rajasthan)  Fifth  Plan  I0§°94

 Bagh  (Madhya  Pradesh  &  Maharashtra)  Fifth  Plap,  44;  79

 Tungabhadra  High  Level  Canal  stage  II  (Andhva  Fifth  Plan  96:  50
 Pradesh  &  Mysore).

 =  or  alan
 Project  (Onssa  &  Andhra  ‘1974-75,  360  MW,

 ad

 Pench  i
 Project,  (Mehaggshtre  and  Madhya,  1999-80,  ee  76g,  MG,
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 Joint  ventures  in  the  field  of  drugs,
 Petro-chemicals  and  fertilizers  between

 India  and  Poland

 6823  SHRI  RAGHUNANDANLAL
 BHATIA

 SHRI  M  8  SANJEEVI  RAO

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state

 (a)  whether  there  is  proposal  to  set
 up  joint  ventures  in  the  field  of  drugs
 Petro-chemicals  and  fertilzers  between
 India  and  Poland,

 (b)  if  so  the  sal.ent  features  of  the
 joint  ventures,  and

 (c)  how  the  trade  between  the  two
 countrie.  in  the  field  of  drugs,  petro-
 chemicals  and  fertilizers  would  be  in-
 Cleased  con-equently?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  DALBIR
 SINGH)  (a)  Certain  ideas  have  been
 mooteg  for  setting  up  joint  ventures/
 collaboration  in  areas  of  mutual  in-
 terest  during  recent  Indo  Polish  dis-
 cussions  No  concrete  proposal  has
 crystalized  ag  yet

 (b)  and  (c)  Does  not  arise

 मध्य  प्रदेश  में  ग्रामीण  विद्युतीकरण  योजनाएं

 6824.  श्री  गंगा  चरण  दीक्षित:  क्या

 सिचाई  धौर  विद्युत्‌  मंत्री  यट  बताने  की  पा

 करेंगे  कि

 (क)  मध्य  प्रदेश  के  उन  जिलो  के  नाम

 क्या  है  जिनकी  ग्रामीण  विद्युतीकरण  योजनाके

 ग्रामीण  विद्युतीकरण  निगम  के  पास  श्रनुमो-
 नार्थ  पद  हुई  है  और  ये  किस  तारीख  से

 झ्र निर्णीत  पड  हैं  ,  मौर

 (ख)  इन  योजनाओं  की  कन  तक  मजूर

 हो  जाने  की  सम्भावना  है  ?
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 सिलाई  धौर  विद्युत्‌  मंत्रालय  से  उपयंत्री

 (धी  बालगोविन्द  वर्मा):  (क)  शौर  (ख).
 ग्रा,  विद्यतोक्‍्रण  लीग  द्वार।  स्वीकर,  की
 ४४  कामा  की  सखी  के  सम्बन्ध  में  मध्य  प्रदेश
 व!  दूसरा  स्थान  दे।  निम  वे  इस  गाय
 वी  $0  ग्राम  विद्युतोफुरण  कीम  स्वीकृत
 की  है  जिनमे  i848  296  लाख  रुपये  की

 ऋण  सहायता  से  i92  गायो  का  विद्युत-
 करण,  64,55  पम्प  सेटो  का  अर्जन  तथा  3  97I

 लघु  तथा  कृषि  उद्योगों  के  लिये  बिजली

 स्थाई  करना  परिकल्पित।  है  ।  राजगढ़,

 पन्ना,  बस्त र,  'छिरवाडा,  शाजापुर  रत-

 जाम  भिड  मोरैना  खण्डवा,  छत्तरपुर,

 झाबुआ,  गुना,  सिडनी  ग्वालियर,  डाला,

 सागर  खरगोन  सपना  बिलास प्र  बाल-

 घाट,  इन्दौर  दतिया  मोर  उज्जैन  जिलो

 से  सम्बन्धित  मध्य  प्रदेश  की  20  स्कीम

 ग्राम  विद्युदोगरण  निग्स  द्वारा  विचार  करने

 के  लिये  उअक्तवर  972  (i!)  दिसम्बर,

 972  (i),  जनवरी  973  (8).

 फरवरी,  973  (3)  सोर  मार्च,  973

 (6)  से  निलम्बित  है  जिनकी  अ्रनुमानित
 लागत  १78  44  लाख  रुपया  है।  इसके

 अ्रतिरिक्त  निगम  द्वारा  नियत  माउइण्डा  के

 अनुसार  सशोधित  करने  के  लिये  i6  स्कीम

 मध्य  प्रदेश  बिजली  बोर्ड  को  लौटा  दी  गई

 है।  निलम्बित  स्कीमों  की  निगम  द्वारा

 निर्धारित  मानदण्डो  के  आधार  पर  जाच  की

 जा  रहो  है  और  उन्हे  तकनीकी  तौर  पर  व्यव-

 हाये  तथा  आर्थिक  रूप  में  उपयोगी  पाये  जाने

 पर  मध्य  प्रति  तथा  अन्य  राज्य  बिजली

 बोर्डों  की  शर्तों  स्क्रीनों  फे  लिये  धन  की

 उपलब्धता  पर  निर्भर  करते  ह्य  वित्तीय
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 शहादत  देने  के  लिये  स्वीकृति  प्रदान  कर  दी

 जायेगी  ।

 Fieod  devastation  in  lower  Damodar
 os  region

 6825.  SHRI  MANORANJAN  HAZ-

 RA:  Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  without  the  construction  ef  re-
 maining  four  reservoirs  in  upper
 catchment  area  of  the  Damodar  Valley
 the  flood  devastation  takes  place  in
 lower  Damodar  region  almost  every
 year;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VERMA):
 (a)  and  (b).  The  Flood  and  drainage
 problem  in  the  Lower  Damodar  region
 was  recently  studied  in  detail  by  a
 Technical  Committee  appointed  by  the
 Government  of  India.  In  their  report
 submitted  in  May,  1972,  the  Committee
 have  recommended  measures  for  effec-
 tive  control  of  floods  and  drainage
 congestion  in  the  region.  The  impor-
 tant  measures  suggested  are  as
 follows:—

 (i)  The  old  course  of  the  Damodar
 (Amta  channel)  should  96
 closed  at  its  head  and  the
 channel  used  only  for  drain-
 age  of  areas  on  the  left  of
 Mundeswari;

 {ii)  To  prevent  Damodar  floods
 water  spreading  out  and  to
 enable  the  Mundeswari  chan-
 nel  to  improve  with  flushing
 discharges,  food  embankment
 should  be  constructed  on  both
 banks  of  the  Mundeswari
 from  Rbondia  to  Buxi  for
 accommodating  a  discharge  of

 8500  eumecs  (3  lakh  cysecs);
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 Gli)  The  cargying  capacity  of  Rup-
 narayan  should  be  improved
 by  dredging  ang  cutting  pilot
 channels  and  preventing  en-
 croachment  into  the  tidal
 basins;

 (iv)  Full  design  storage  as  provided
 in  the  project  reports  of  Mai-
 thon  and  Panchet  dams  should
 be  made  available  for  effective
 moderation  of  the  floods.

 The  Committee  have  stated  that  the
 need  for  additional  flood  storage  may
 be  reviewed  after  some  experience  of
 the  results  accruing  from  the  imple-
 mentation  of  the  measures  as  suggest-
 ed  above  and  also  taking  into  account
 the  economics.

 In  the  light  of  the  recommendations
 of  the  Committee,  the  State  Govern-
 ment  of  West  Bengal  have  prepared
 a  comprehensive  scheme  for  flood  con-
 trol  and  drainage  improvement  in  the
 Lower  Damodar  region  estimated  to
 cost  Rs.  40  crores.  Phase  I  of  the
 scheme  for  the  improvement  of  drain-
 age  in  the  Amta  basin,  costing  Rs.  6.8
 crores,  has  been  approved  for  imple-
 mentation  and  work  is  in  progress.
 The  other  phases  of  the  scheme  are
 now  being  finalised  by  the  State  Gov-
 ernment.

 Protected  workmen  on  Railways

 6826.  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  RAILWAYS  ४९
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  397  on  the.
 3879  April,  972  regarding  declaration
 of  protected  workmen  on  Railways  and
 state:

 (a)  whether  the  provisions  of  Indus.
 trial  Disputes  Act  in  regard  to  the
 Protected  Workmen  have  been  violated
 by  the  Railway  Administration,  while
 granting  protection  to  the  workers  of
 ‘Recognised  Federations’;  and

 (b)  if  so,  the  reasons  therefor?
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 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI)
 (a)  and  (b).  Information  regarding

 office-bearers  of  recognised  unions  who
 may  have  been  declared  as  ‘protected
 workmen’  under  the  Industrial  Dis-
 putes  Act,  ‘1947,  is  being  collected  from
 Railway  Administrations  and  will  be
 laid  on  the  Table  of  the  Sabha.

 Directive  about  Periodical  Transfer  of
 Staff

 6827.  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3298  on  the
 8th  August,  972  regarding  Periodical
 Transfer  of  Railway  employees  and
 state-

 (a)  whether  Railway  Board  has
 issued  any  directives  in  regard  to  its
 decision  of  accepting  the  recommenda-
 tions  of  A.R.C.  regarding  periodical
 transfers,

 (b)  if  so,  whether  a  copy  of  the
 directive  issued  will  be  laid  on  the
 Table  of  the  House;  and

 (c)  if  not,  the  reasons  therefor  and
 the  time  by  which  the  directives  will
 be  issued  by  Government?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 (a)  Yes.

 (b)  A  copy  of  the  directive  is  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-4785/73].

 (९)  Does  not  arise.

 Procedure  to  fix  responsibility  in  the
 ‘event  of  los,  of  Tickets  from  Ticket

 Tubes

 6828.  SHRl  ONKAR  LAL  BERWA:
 Will  the  Minister  of  RAILWAYS  *‘  be
 pleased  to  state:

 (a)  the  procedure  prescribed  to  fix
 up  the  responsibility  in  the  event  of  a
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 ticket  found  missing  from  the  ticket
 tube;  and

 (b)  whether  any  amount  is  debited
 to  the  Booking  Clerk  in  case  Passenger
 Portion  of  thé  Blank  Paper  Ticket  is
 found  missing? !

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  In
 such  cases,  an  enquiry  is  made  to
 determine  the  cause  of  loss  of  the
 ticket  and  if  it  is  established  that
 the  missing  ticket  was  actually  sold
 and  there  is  loss  of  money  to  the  Rail-
 ways,  the  amount  of  loss  is  recovered
 from  the  railway  staff  held  responsi-
 ble.  Besides,  disciplinary  action,  as
 may  be  considered  necessary  accord-
 ming  to  the  merit  of  the  case,  is  also
 taken.

 (hb)  Yes;  the  same  procedure  as  indi-
 cated  in  reply  to  part  (a)  above  is
 followed  for  debiting  the  amount

 Recovery  from  Goods  Cletkg  of
 Mughalsarai  for  Shortages  Notices
 from  Sealed  Goods  Vans  (Eastern

 Railways)

 6829.  SHRI  CHANDRIKA  PRASAD:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  huge  amounts  are  be-
 ing  debited  to  the  Goods  Clerks  who
 were  working  at  Mughalsarai  Station
 of  Eastern  Railway  for  shortages
 noticed  at  destination  from  the  seal-
 ed  goods  vans;

 (b)  if  so,  the  names  of  the  Goods
 Clerks  and  the  amount  debited  to
 each  of  them  during  the  period  from
 970  to  1972;

 (c)  whether  similar  debits  are  also
 being  raised  on  other  Indian  Reail-
 ways;  and

 (d)  if  not,  the  reasons  for  the  dis-
 crimination  between  the  staff  of
 Eastern  Railway  and  other  Railways?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 No.  In  cases  where  responsibility  of
 the  staff  for  loss  of  goods  is  fixed,
 small  amounts  are  recovered  from
 the  staff  as  corrective  measure  which
 is  termed  as  minor  penalty  under  the
 Railway  Servants  Discipline  and  Ap-
 peal  Rules.

 (b)  The  names  of  the  staff  held
 responsible  and  recoveries  made  from
 them  during  the  year  1970,  97  and
 972  are  given  below:—

 Name  of  the  Staff  Recovery
 mace

 3970  Rs.
 Shri  G.  P,  Singh

 Ex.  Transhipment  Clerk  200
 Shri  R.  B.  Lalt

 Transhipment  Clerk  50
 Shri  Parmeshwar  Singh

 Transhipment  Clerk  50
 I97I
 Shri  N.  R.  Miski

 Transhipment  Clerk  Ioo
 Shri  Manohar  Lal

 Transhipment  Clerk  I00
 Shri  Etwari  Lal

 ‘Transhipment  Clerk  50
 3972
 Shri  A,  N.  Singh

 Transhipment  Clerk  I0o
 Shri  D.  P.  Kesier

 Transhipment  Clerk  59°40
 Shri  M.  H.  Mullick  35

 Tratshipment  Clerk
 Shri  N.  K.  Ojha

 Transhipment  Clerk  I50
 Shti  N.  K.  Ojha

 Transhipment  Clerk  250
 Shri  N.  K,  Ojha

 Transhipmeni  Clerk  T50
 Shri  S.  8.  Ram

 Transhipment  Clerk  Too
 Shri  R.  N.  Ram

 Transhipment  Clerk  I60
 Shri  Surendra  Singh

 Transhipment  Clerk  I50
 Shri  Surendra  Singh  .

 Transhipment  Clerk  200
 Shri  R,  B.  Singh

 I50 Transhipment  Cier  k.
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 (c)  In  case  where  responsibility  of
 the  staff  for  loss  of  goods  is  fixed,
 similar  recoveries  are  also  made  by
 other  Zonal  Railways  under  extant
 rules,

 (a)  Does  not  arise;

 “Managers  of  Railways  on  the  War
 Path”

 6830.  SHRI  VASANT  SATHE;
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  news
 report  on  p.  l  of  Times  of  India  dated
 the  22nd  March,  973  under  the  head-
 ing  “Managers  of  Railways  on  the
 War  Path”;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Yes,  Sir.

 (b)  The  Federation  of  Class  I  Rail-
 way  Officers’  Association  and  the
 Indian  Railways  Class  II  Officers’
 Federation  have  been  recognised  by
 Government  for  ventilation  of  griev-
 ances,  if  any,  of  the  officers.  Govern-
 ment  will  consider  appropriate  reme-
 dies  in  the  light  of  such  representa-
 tions  as  are  received  and  bearing  in
 mind  all  relevant  circumstances.

 Shifting  of  Thermal  Power  Project
 from  West  Bengal  to  Bihar

 6831,  SHRI  R.  N.  BARMAN:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  news
 item  published  in  the  ‘Ananda  Bazar
 Patrika’  dated  the  24th  March,  973
 regarding  shifting  of  thermal  power
 station  from  Dalkhola  (West  Bengal)
 to  Purnea  in  Bihar;  and

 (b)  if  ‘60,  the  reasons  for  this  deci-
 sion?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI

 -m  ALGOVIND
 VERMA):  (a)  Yes,  Sir.  There  is  no
 proposal  to  shift  the  thermal  power
 station  from  Dalkhola  in  West  Ben-
 gal  to  Purnea  in  Bihar.

 (b)  Does  not  arise,

 Promotion  of  Cerks  Grade  I  against
 Leave  Vacancies  in  Accounts  Depart-

 ment

 6832  SHRI  FATEHSINGHRAO
 GAEKWAD:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  as  a  consequence  of
 promotion  of  semor  suitable  staff  in
 25  per  cent  quota  against  leave  va-
 eancies,  in  the  posts  of  clerks  grade  I
 in  the  Accounts  Department  of  the
 Indian  Railways,  Appendix  2  IREM
 qualified  staff  promoted  in  their  own
 quota  from  Ist  April,  968  and  on-
 wards  were  reverted  on  expiry  of
 leave  vucancies;

 (b)  whether  the  above  irregularity
 has  been  stopped,  and  if  so,  from
 what  date;  and

 (c)  what  rehef  has  been  given  to
 the  Appendix  2  IREM  staff  reverted
 in  excess  of  their  quota?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SIIRI
 MOHD  SHAFI  QURESHI):  (a)
 to  (c).  The  information  is  being  col-
 lected  and  wiil  be  laid  on  the  table
 of  the  Sabha

 Duty  Hours  of  Engine  Crews  working
 Ax-Phulra-Sojat  Road

 6833.  SHRI  PANNA  LAL  BARU-
 PAL:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  Railway  Board  had
 issued  instructions  to  relieve  the
 engine  crews  on  completion  of  70
 hours’  duty  according  to  the  :ecom-
 mendations  of  the  Railway  Accident
 Inquiry  Committee;
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 (b)  whether  these  instructions  are
 being  followed  at  Ajmer  Station  in
 the  case  of  crews  working  ex-Phulra
 to  Sojat  Road;  and

 (९)  sf  not,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)
 and  (b).  No.  However,  instructions
 were  issued  in  October  1968,  in  con-
 sultation  with  organised  labour,  that
 the  overall  duty  at  a  stretch  of  run-
 ning  staff  from  the  time  of  ‘signing
 on’  should  not  normally  exceed  14
 hours  and  they  should  be  entitled  to
 claim  relief  after  74  hours  provided
 they  have  given  two  hours’  notice  for
 relief.  The  hours  of  overall  duty  of
 staff  working  on  the  Phulra-Sojat
 Road  Section  are  also  being  regulated
 in  accordance  with  these  instructions.

 (c)  Does  not  arise.

 Reopening  of  Cases  of  Promotions  to
 Post  of  Clerk  Grade  I,  Accounts

 Department  (Western  Railway)

 6834  DR.  KARNI  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  cases  of  promotions  to
 the  posi  of  Clerk  Grade  I  from  1-10-
 962  have  been  reopened  recent-
 ly,  vide  Railway  Boards  letter  No
 PC-66/PS-5/OS-8,  dated  the  3ist  Janu-
 ary,  970  to  give  benefit  of  retrospec-
 tive  promotion,  fixation  of  pay  and
 arrears  to  those  unqualified  Clerk
 Grade  I  in  25  per  cont  quota  who
 were  not  eligible  for  promotion  origi-
 nally;

 (b)  whether  similar  cases  of  un-
 qualified  Clerk  Grade  I  had  been  re-
 opened  and  they  were  given  promo-
 tion  from  Ist  April,  968  vide  Railway
 Boards  letter  No.  E(P&A)I-70/PS-5/
 OS-26,  dateq  the  4th  January,  97I;

 (c)  whether  Railway  Board  issued
 a  letter  No.  E(NG)68-PMI/99,  dated
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 the  25th..September,.  1969  in
 rie, representations,  dt,  i¢th  November,

 968  of  the  qualified  staff  of  the  Ac;
 counts  Office  of  the  Railway  and  had
 mentioned  that  the  cases  already
 dealt  with.  otherwise  need  not  be  re-
 opened;  and

 (da)  if  so,  the  reasons  for  not  re-
 opening  of.  the  cases  of  promotions  in
 leave  vacancies  of  Clerk  Grade  3
 w.e.f.  Ist  April,  1968?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)

 ‘A  doubt  had  been  raised  whe-
 ther  the  benefit  of  grant  of  4  advanee
 increments  with  effect  from  ‘1-10-62
 as  recommended  by  Justice  Sankar
 Saran  Ad-hoc  Tribunal  should  be
 given  to  such  of  the  unqualified  Ac-
 counts  Clerk  Grade  II  (Rs.  l0—80
 AS)  on  promotion  as  Clerk  Grade  I
 who  had  already  passed  the  written
 test  at  the  time  of  crossing  Efficiency
 Bar  prior  to  l-l0-62  but  whose  ser-
 vice  records  were  reviewed  after  that
 date.  Since  different  practices  were
 being  followed,  in  this  respect  on  the
 Railways,  a  clarification  was  issued
 vide  Railway  Board’s  letter  No,  PC
 66/PS-5/OS-8,  dated  3i-l-970  to  all
 Railway  Administrations  that  benefit
 of  grant  of  4  advance  increments
 w.e.f..  1-10-62  should  be  given  to  all
 such  Clerks.

 (b)  Another  clarification  was  tssued
 vide  Railway  Board’s  letter  dated
 4-1-1971  to  one  Zonal  Railway  viz.,
 Western  Railway  that  the  pay  of
 Clerks  Grade  ‘I  who  were  promoted
 as  suth  against  vacancies  released
 from  quota  reserved  for  direct  recruit-
 ment  of  Graduates,  as  also  against
 “Shadow  Posts”  may  be  fixed  w.ef.
 i-4-68  by  grant  of  4  advance  incre-
 ments  provided  the  staff  concerned
 had,  passed  the  ‘prescribed  written
 tést,  jency,  Bar  test  prior  to
 1-4-1988  though  their  service  récords
 were  reviewed  atter  1-408

 (०)  Yes.
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 (da)  The  reopening.  of  past  cases
 would  upset.  the  promotions:  already
 made.  Orders  referred  to  in..  parts
 (a)  and  (b)  above  are  not  relevant
 to  this  issue.

 Divisional  System  workiig  of  tratris
 by  Divisional  Crews,  Ajmer  Division

 (Western  )
 6885.  SHRI  PANNA  LAL  BARU-

 AL:  Will  the  Minister  of  RATL-
 3९8  be  pieased  to  state

 (a)  whether  the  Railway  Board  had
 issued  orders  for  introducing  Divi-
 sional  System  working  of  trains  by
 Divisional  crews  and  the  reasons  for
 doing  so;  and

 (b)  whether  this  system  ‘is  in  ope-
 ration  in  Western  Railway?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 No.

 (b)  Does  not  arise.

 Enquiry  into  affairs.  of  Jiyajée  Rao
 Cotton  Mills  Ltd.,  Gwalior

 6836.  SHRI  SHASHI  .  BHUSHAN:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  investigations  are  be-
 ing  made  into  the  affairs  of  the

 Siyajeée  Rao  Cotton  Mills  Limited
 Gwalior

 (b)  if  so,  the  Act  under  which  the
 investigations  into  the  affairs  of  the
 Company  have.  been  ordered  and  the
 present  stage  of  the  investigations;

 (c)  the  fiarnes:  of  the  Directors  of
 the  Mill

 (१)  whether  “his  Mill  is  beirig  al-
 lowed  expantion  of  its  chemical  plant
 to  the  tune  of  Rs.  7.5  crores;  and

 ¢e)  itso,  the  reasons  therefor?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 D.  R.  CHAVAN):  (a)  and  (b).  An
 investigation  into  the  affairs  of  the
 Jiyajee  Rao  Cotton  Mills  Limited,
 Gwalior,  had  been  ordered  under
 section  237(b)  of  the  Companies  Act,
 i956.  The  company  filed  a  writ  peti-
 tlon  under  article  226  of  the  Consti-
 tution  of  India,  against  the  order  of
 investigation,  in  Madhya  Pradesh
 High  Court  at  Jabalpur.  The  court
 struck  down  the  investigation  order.
 ‘The  Company  Law  Board  has  gone  in
 appeal  and  the  case  is  pending  be-
 fore  the  Supreme  Court.

 (c)  The  names  of  the  Directors  of
 the  Company  are:  Sarvashri  Gordhan-
 das  Jadavji  Ruparel,  R.  B.  Vaishya,
 K  G.  Maheshwari,  A.  V.  Birla,  8.  K.
 Jhawar,  5.  K.  Birla  and  Nawal
 Kishore  Kejriwal.

 (d)  and  (e)  The  application  under
 section  2]  of  the  M.R.T.P.  Act,  4969
 for  expansion  of  the  Company’s
 chemical  plant  is  under  consideration.

 Execution  of  Kallada  Irrigation
 Projects  m  Kerala

 6837.  SHRIMATI  BHARGAVI
 THANKAPPAN:  Will  the  Minister
 of  TRRIGATION  AND  POWER  be
 pleased  to  state:

 (a)  whether  Government  are  res-
 ponsible  for  defective  planning  and
 acceptance  of  defective  tenders  for
 the  Kallada  Irrigation  Projects,  which
 ‘have  caused  delay  in  its  execution;

 (b)  if  nof,  the  authorities  responsi-
 ble  therefor;  and

 (c)  the  steps  being  taken  by  Gov-
 ernimerit  to  help  the  State  vern-
 ment  in  completing  the  above  project
 speedily?

 VERMA):  (a)  and  (b),  irrigation  द

 a  State  subject  and  the  execution  of
 the  projects  is  the  ह...
 sibility  of  tie  State  Governnsats.
 The  Government  of  Kerala  who  are
 in  charge  of  the  Kallada  project
 have  reported  that  no  defect  has  been
 noticed  in  the  planning  and  accept-
 ance  of  tenders  for  Kallada  project.

 (c)  Central  assistance  to  State  Plans
 is  in  the  form  of  block  loans  and
 grants  for  the  Plans  as  a  whole,
 not  related  to  any  specific  head  of
 development  or  project.  The  ques-
 tion  of  providing  special  assistance  to
 selected  major  irrigation  projects  in
 the  country,  including  Kallada  pro-
 ject,  whose  accelerated  construction
 can  help  to  create  significant  addi-
 tional  irrigation  potential  in  the  next
 three  years,  is  being  looked  into  by
 the  Planning  Commission.

 Betention  of  Accounis  in  Rallway
 Boand’s  Office  Drafted  from  Zanal

 Railways

 6838.  SHRI  FATEHSINGHRAO
 GAEKWAD:  Will  the  Minister  of
 RAILAVAYS  be  pleased  to  state:

 (a)  whether  Accountants  in  Rail-
 way  Boards  Office  are  drafted  trom
 Zonal  Raflways  on  tenure  basis,  and
 if  so,  what  is  the  tenure;  and

 (b)  the  number  of  Accountants
 drefted  from  Zonal  ‘Railways  who  are
 heing  retained  in  Roard’s  Office  after
 completion  of  the  tenure?

 THE  ‘DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Yes;  normally  their  tenure  extends
 upto  a  period  of  5  years.

 (b)  Out  of  3l  Accountants  in  the
 ‘Board’s  office,  48  Accountants  ‘have
 since  completed  their  tenure.  Ar-
 rangements  are  being  made  to  re-
 place  them  by  suitable  Accountants  on
 railways,  who  are  willing  to  accept
 transfer  to  the  Board’s  office,
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 Conversion  of  Metre  Gauge  Bhatni-
 Varanasi  and  Barabanki-Samastipur
 lines  into  Broad  Gauge  (North-

 Eastern  Railway)
 6839  SHRI  NARSINGH  NARAIN

 PANDEY  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state

 (a)  whether  Bhatm-Varanasi  Metre-
 fauge  line  surveyed  long  ago  has  not
 been  given  priority  for  conversion
 into  Broad-gauge  and  if  so,  the  rea-
 sons  therefor,

 (9)  whether  conversion  of  Bara-
 banki-Samastipur  via  Muzaffarpur  is
 being  delayed  for  want  of  funds  and
 staff,  and

 (९)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOIID  SHAFI  QURESHI)  (a)
 The  reports  of  the  surveys  carried
 out  for  this  conversion  and  the  eco-
 nomic  study  have  not  established  any
 immediate  need  for  the  conversion

 (b)  and  (c)  No,  work  on  this
 conversion  project  38  progressing  ac-
 cording  to  schedule

 Implementation  of  Recommendations
 Nos.  582,  584  and  593  of  Expert
 Committee  Report  on  Compensa-

 tion  and  Claims

 6840  SHRI  ONKAR  LAL  BERWA
 SHRI  PANNA  LAL  BARU-

 PAL

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No  2728  on  the
 22nd  June,  97  regarding  repoft  of
 Expert  Committee  on  Compensation
 and  Claims  and  state

 (a)  whether  recommendations  Nos
 582,  584  and  593  have  since  been
 examined,

 (9)  ४  so,  the  decision  taken  there-
 on,
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 (c)  whether  the  decision  has  been
 conveyed  to  the  Zonal  Railways,  and

 (d)  7  so,  the  broad  outlines  of  the
 decisions  and  if  not,  the  reasons  for
 delay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)
 and  (b)  Recommendations  No  582
 and  584  are  still  under  exammation
 Recommendation  No  593  has’  two
 aspects  which  relate  to  investigations
 by  the  Special  Police  Establishment
 and  the  Vigilance  Organisation  Ac-
 tion  in  respect  of  investigations  by
 Vigilance  has  been  finalised  and  that
 in  respect  of  the  Special  Police  Es
 tablishment  is  under  examination

 (c)  Decision  2  respect  of  imvestiga-
 tions  by  Vigilance  referred  to  m  ie
 commendation  No  593  has  been  con-
 veyed  to  the  Zonal  Railways

 (a)  As  indicated  in  reply  to  part
 (c)  of  the  question  instructions  have
 been  issued  to  the  Zonal  Railways
 that  m  cases  involving  non  gazetted
 employees,  where  the  irregularities
 detected  or  established  by  the  Vigil-
 ance  branch  ure  of  a  purely  depart-
 mental  nature  without  any  evidence
 of  malafide  or  ulterior  motive  or
 suspicion  of  the  existence  of  these
 elements  ४९  without  a  vigilance  anglc
 or  a  potential  vigilance  angle,  the
 cases  should  be  forwarded  by  the
 Vigilance  Organisation  to  the  con-
 cerned  department  for  final  action
 Final  instructions  in  respect  of  2ir-
 regularities  detected  by  the  Special
 Police  Establishment  will  be  issued
 after  the  matter,  which  38  still  under
 examination  78  decided

 The  delay  in  finalisation  of  these
 recommendations  28  due  to  the  pohcy
 issues  involved,  which  have  far  reach-
 ing  implications
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 Construction  of  Link  Road  and  Over-
 Bridge  at  Retang  Railway  Station

 6841.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  for  an
 approach  road  to  Retang  Railway
 Station  under  Khurda  Road  Division
 of  South  Eastern  Railway  and  for  a
 foot  over-bridge  there  for  the  con-
 venience  of  the  passengers;  and

 (b)  whether  any  steps  are  being
 taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Yes.

 (b)  An  approach  road  to  the  station
 on  the  west  side  of  the  Railwuy
 Station  already  exists.  However,  an
 approach  road  on  the  eastern  side  of
 the  station  building  has  been  demand-
 ed  in  the  representation  and  this  can
 tbe  considered  only  after  the  State
 Government  or  the  local  authorities
 construct  a  corresponding  road  be-
 yond  the  railway  land  boundary

 As  regards  foot  over-bridge,  the
 same  will  be  processed  for  inclusion
 in  the  future  year’s  Works  Programme
 subject  to  the  availability  of  funds.

 Legal  Aid  to  the  Poor  in  Orissa

 6842.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Mmister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 tbe  pleased  to  state:

 (a)  whether  the  Orissa  Government
 have  now  implemented  the  model
 scheme  for  free  legal  aid  to  the  poor;
 and

 (b)  the  outlines  of
 scheme?

 the  model
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SIRI
 NITIRAJ  SINGH  CHAUDHARY):
 (a)  No,  Sir.

 (b)  However,  the  State  Govern-
 ment  has  formulated  a  scheme  for
 financial  assistance  to  the  Scheduled
 Tribes  and  Scheduled  Castes  in  land
 cases.  The  outline  of  the  scheme  is
 that  persons  desirous  of  aid  may  apply
 to  the  concerned  collector  in  the  pres-
 cribed  form  through  the  concerned
 welfare  officer  with  a  _  certificate
 from  a  gazetted  officer  or  M.L.A.  or
 MP,  to  the  effect  that  the  appficant
 is  a  member  of  the  Scheduled  Caste
 or  Scheduled  Tribe  and  the  opposite
 party  does  not  belong  to  the  Sche-
 duled  Caste  or  Scheduled  Tribe
 community.  After  necessary  en-
 quiry,  the  application  will  be
 forwarded  to  the  District  Magistrate
 concerned,  with  the  recommendation.
 The  Scheduled  Tribe  people  seeking
 justice  will  be  at  liberty  to  engage
 a  pleader  of  their  choice  and  the
 pleaders  fee  will  be  negotiated  bet-
 ween  them  However,  the  rate  of
 fees  shall  not  exceed  half  of  what  is
 payable  to  the  Government  Pleaders
 in  similar  cases.  The  quantum  of
 legal  aid  will  be  in  the  shape  of
 assistance  and  need  not  necessarily
 cover  the  entire  cost  of  litigation
 This  is  apart  from  the  aid  given  to
 accused  persons  in  capital  cases  be-
 fore  the  Court  of  Sessions,  cases  in-
 volving  a  death  sentence  and  the
 like

 रेलवे  समय  सारणी  के  हिन्दी  त्या  प्रंग्रेजी

 संस्करणों  के  बीच  प्रकार

 6843.  श्री  जगदीश  नारायण  मण्डल  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेगे

 कि:

 (क)  क्या  रेलवे  समय  सारणी  के  हिन्दी
 तथा  प्रग्नेजी  संस्करणों  मे  कोई  प्रकार  है  ;
 कौर
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 (er)  wie  हा,  तो  उसकी  स्वरूप  बैया

 है?

 रेल  संजा लय  में  उपमंत्री  (भी  सम्भव

 शफ़ी  कुरैशी)  .  (=)  कौर  (ख)  क्षेत्रीय

 चलो  द्वारा  प्रकाशित  प्रैग्रेजी  कौर  हिन्दी

 की  समय  सारथियों  से  विज्ञापनों  के  झज्जर

 के  अलावा  कोई  खास  फरक  नहीं  होता  ।

 लेकिन,  रेलवे  बोर्डे  द्वारा  अखिल  भारतीय

 क्लब  समय  रा  णी  केवल  भ्र ग्न जी  में  प्रकाशित

 की  जाती  है  t

 Litks  between  Chairthan  of  M/s

 Antometitie
 Products  of  India  Limited,

 y  and  Mélrafi  anf  Company

 6844  SHRI  JYOTIRMOY  5080
 Wu  the  Minster  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be
 pleased  to  state

 (a)  the  names  of  the  Chairman  and
 other  members  df  the  Board  of
 Directors  of  M/s  Automobile  Pro-
 ducts  of  India  Limited,  Bombay,

 (७)  whether  the  Chairman  of  this
 Company  %  in  any  way  connected
 with  Maruti  and  Company,  a  small
 car  manufacturing  firm  in  Haryana,
 and

 (c)  the  mames  of  the  firms  in
 which  the  Chairman  of  the  Automo-
 bile  Products  of  India,  Limited  has
 interests  am  some  form  or  other?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 D  R  CHAVAN)  (a)  As  per  the  latest
 available  information,  the  names  of
 the  Chairman  and  other  Directors  of
 M/s  Automobile  Products  of  Inifia
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 Lbtited,  BomiBay,  ane  given  .
 undeh:—

 7  ‘Shri  M  A
 Charman  and  Managing

 2  Dr  J  M  Rane,  Director

 3  Shri  C  B  Saran,  Director
 4  Shri  R  N  Mafatlal,  Director.
 5  Shri  K  N  Talwar,  Director.

 6  Shr  J  M  Ghorpade,  Director.

 7  Shri  छू  P  Gaekwad,  Director

 8  Shr  ्र  दि  F  Nariman,  Direc-
 tor.  ।

 9  Shri  A  A  Deshpande,  Durec-
 tor

 0  It  Col
 Director

 F  9  Gaekwad,

 (b)  The  Chairman  of  M/s  Auto-
 mbbile  Products  of  India  Ltd,  is  also
 the  Chairman  df  M/s  Maruti  Ltd,
 Haryana

 (c)  The  Chairman  of  M/s  Auto-
 mobile  Products  of  India  Ltd,  was
 connected  a~vith  the  following  com-
 panies  as  Chairmean/Managing  Direc-
 tor/Director/Committee  member,  as
 on  28th  January,  972

 Chairman.

 l  Tubes  &  Malleables  Ltd,
 2  South  Iria  Steel  &  Sugars

 Ltd,
 3  Sduthétn  Industrial  Cdrpn.

 Ltd,
 4  Jenson  &  Nithelgson  (India)

 Ltd,

 5  Southern  Petro-Chemical  n-
 dustries  Corpn  Lid,

 6  Tokushu-Menon  Paper  Mate
 facturing  Company  Ltd,

 te  Maruti  Ltd,
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 8.  South  India  Wire  Ropes  Léd.,

 a  Western  Thomson  (India)
 Ltd,

 10.  South  India  Corpn,  (Agencies)
 Pvt.  Ltd.,

 ll.  Technical  Services  Pvt.  Ltd.,

 12.  Security  and  Detective  Bureau
 Pvt.  Ltd.,

 13.  South  India  Turf  Club  ह:
 Ltd.

 Managing  Director:

 Kanadukathan  Electric
 Corpn  Ltd.

 Supply
 (In  Liquidation)

 Director:

 l.  Indian  Aluminium  Company
 Ltd.,

 2.  South  India  Insurance
 pany  Ltd.,

 Com-

 3.  Ratnakar  Shipping  Company
 Ltd,

 4  India  Radiaters  Ltd.,
 5.  Fibreglass  Pilkington  Ltd.,
 6.  Hindustan  Teleprinters  Ltd.,
 7  Southern  Agrifurne  Indus-

 tries  Ltd.,
 8.  Tuticorin  Alkali  Chemicals

 Ltd.,

 9.  Mettur  Beardséll  Ltd,

 10.  Man  Industrial  Corpn.  Ltd.,

 Chairman,  President  and  Committee
 Member:

 l.  Madras  Race  Club  Ltd,
 Committee  Member).

 2.  South  India  Iron  and  Hard-

 ware  |  Merchants  Association.
 (Cothtiiittee  Meniber).

 3.  Automobile  Association  af
 Southern  India.  (President)

 4  Southern  India  Chamber  of
 Coiiiherce  and  Industry.
 takemibér  Executive  Com-

 ” witeee’,, वि

 (Mg.
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 Expenditure  incurred  on  the  Main-
 tenance  and  use  of  Computers

 6845.  SHRI  FATEHSINGHRAO
 GAEKWAD:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  total  number  of  com-
 puters  installed  on  the  Railways;

 (b)  the  total  amount  of  rent
 paid  in  respect  of  each  computer  dur-
 ing  the  last  three  years;

 (c)  the  total  cost  of  the  im-
 ported  and  indigenous  stationery,  se-
 parately  used  in  the  computers,  dur-
 ing  the  above  period  together  with
 the  foreign  exchange  component
 thereof;  and

 (d)  the  total  expenditure  in-
 curred  on  the  T.A.  and  D.A.  of  the
 staff  in  connection  with  the  use  of
 computers  during  the  above  period?

 THE  DEPUTY  MINISTER  IN  THE
 Y  OF  RAILWAYS  (SHRI

 MOHD.  SHAFI  QURESHI):  (a)
 There  are  74  computers  on  the
 Indian  Railways.

 (b)  A  statemetit  Is  attached.

 (e)  Indigenous  stationery  :

 Rs.

 4989-70  11,84,054

 1970-71  ‘17,00,923,

 I97I-72  I9,I2,$06

 Imported  stationery  Ni

 Foreign  exchange  component  Nil

 wo  969-70  ‘112,744

 गर्व  (2517,724

 3977-72  «५  559487



 registered  under  Companies  Act

 6846  SHRI  SAT  PAL  KAPUR
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be
 pleased  to  state

 (a)  the  total  number  of  companies
 registered  as  dominant  undertakings
 under  the  MARTP  Act  and  how
 many  of  them  have  been  deregister-
 ed  so  far,

 (b)  whether  Government  are  exa-
 mining  the  question  of  modifying
 the  classification  of  product  Groups
 made  under  the  MRTP  Rule  to
 determine  correct  dominance  of  under-
 taking,  and  if  so,  the  broad  features
 of  the  proposal  under  examunation,
 and

 (c)  the  reasons  for  large  number  of
 deregistrations?
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 STATEMENT
 Rental  paid  for  computers  on  the  Indian  Railways

 Computer  Installation  at  I969-70  1970-71  1971-72

 Rs  Rs  Rs
 I  Central  RayJway,  Bo  nbay  7350T54  8  233590  8  96  707
 2  Lastezn  Railway,  Calcutta  61452700  4550594  8927  ७7४

 3  Northern  Railway,  New  (Delhi  .  79732763  8  3I5254  8  38  485
 4  North  Eastern  Rly  Gorakhpur  ,  4  53  273  63543953  67  428
 5  Northeast  Frontier  Railway,  Pandu  1128)  707  65695758  7  42,804
 6  Southern  Railway,  Madras  79229754  7  25  425  8  93  599
 7  South  Central  Rly  ,  Secunderabad  6  56  547  7:06  307  877  362
 %  South  Lastern  Riv  ,  Calcutta  83072390  9I3  995  IO  II,822

 9  Western  Railway,  B  ynbay  7  902T72  #  26  225  9  66  428
 to  Chttaranjan  Locomotive  Works,

 Chittaranyan  6  83940  6  252567  6  40  75
 Ir  ‘Diesel  Locomotive  Works,  Varanasi  69342404  69345404  6  शब
 I2  Integral  Coach  Tactory  Madras  ,  79I5290  &  335538  9  075793
 33  Raslway  Board,  New  Delhi  99182397  9  56  287  T03053097

 Ig  Muchalsara  Marshalling  Yard  I,45,024  2  095364  2  6  267
 Mughalsira,  E  Rly

 De  registration  of  Undertakings  THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 D  R  CHAVAN)  (a)  119  undertak-
 ings  have  registered  from  time  to
 time  as  dominant  undertakings  with
 in  the  meaning  of  clause  (b)  of  sec-
 tion  20  of  the  MRTP  Act,  969  Of
 these  22  undertakings  have  been  de-
 registered  so  far

 (b)  Yes  Sir  The  question  is
 under  examination  with  a  view  to
 splitting  up  certain  broad  groups  into
 further  groups,  and  also  including
 certain  new  commodities  not  lsted  in
 the  present  notification

 (c)  Many  undertakings  had  regis-
 tered  themselves  as  dominant  under-
 takings  before  publication  on  the
 26th  June,  97  of  the  MRTP  (Clas-
 sification  of  Goods)  Rules,  797  After
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 the  publication  of  these  Rules  some
 dominant  undertakings  applied  for
 de-registration  on  the  ground  that
 they  were  not  dominant  under  the
 classification  of  commodities  notified
 under  the  Rules,

 Appointment  of  full-time  Chairman
 in  F.C.L

 6847.  SHRI  R.  P.  YADAV:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  intend
 to  appoint  a  full-time  Chairman  in
 the  Fertilizer  Corporation  of  India;

 (b)  7  so,  when;  and

 (e)  af  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  to  (c).  A  plan  for  the
 re-organisation  of  the  Fertilizer  Cor-
 poration  is  under  consideration  and
 the  question  of  appointing  a_  full-
 time  Chairman  will  be  considered  as
 a  part  of  that  plan.

 Scrapping  of  Heavy  Water  Plant  at
 Nangal

 6848  SHRI  ca  A.  MURUGANAN-
 THAM:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  whether  the  present  heavy
 water  plant  built  at  a  cost  of  Rs.  32
 crores  at  Nanga]  will  be  scrapped;
 and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  and  (b).  The  question  of
 continued  operation  of  the  facilities
 presently  available  at  Nangal  for  pro-
 duction  of  heavy  water  will  be  re-
 viewed  when  the  expansion  scheme,

 Written  Answers  218

 which  is  currently  under  implementa-
 tion,  is  completed.  In  doing  so,  all
 relevant  factors  like  availability  of
 power,  economics  of  production,  etc.
 will  be  kept  in  view.

 Construction  of  Foot  Over-Bridge  at
 Tughlakabad  (Northern  Railway)

 6849.  SHRI  ISHAQUE  SAMBHALI:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  staff  residing  in  Rail-
 way  Colony,  Tughlakabad  (N.  Rail-
 way)  and  some  Members  of  Parlia-
 ment  had  representeg  ior  construc-
 tion  of  a  foot  over-bridge  connecting
 their  residential  colony  with  the
 town;  and

 (b)  if  so,  by  which  time  the
 construction  is  expected  to  begin?

 THE  DEPUTY  MINISTER  ‘IN  THE
 MINISTRY  Of  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (b)  The  provision  of  a  foot  over-
 bridge  at  Tughlakabad  is  being  con-
 sidered  and  is  likely  to  be  included
 in  Northern  Railway’s  Works  Pro-
 gramme  ‘1974-75  subject  to  availability
 of  funds.

 SHORT  NOTICE  QUESTION

 Crisis  in  Production  of  Power  in
 Andhra  Pradesh

 S.N.Q.  6.  SHRI  8.  N.  REDDY:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  report  of  his  press  in-
 terview  as  published  in  the  “Hindu”
 dated  the  9th  March,  973  indicating
 grave  crisis  in  the  production  of  power
 in  Andhra  Pradesh;  and

 (b)  if  so,  what  urgent  steps  he  pro-
 poses  to  take  in  the  matter?
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 THE.  MINISTER  OF
 AND  POWER  (DR  K  lL.  BAO)  (
 and  (b)  Yes,  Sir  As  stated  in  the
 report,  there  3७  at  present  3

 oon of  330  MW  im  peak  load  and  n
 4  millon  kWh  per  day  shortage  im
 energy  The  shortage  will  increase  in
 the  years  to  come  In  order  to  over-
 come  this,  the  State  must  raise  ade-
 quate  resources  and  add  at  least
 500  MW  to  the  existing  installed
 capacity  in  the  Fifth  Plan

 Expediting  Kothagudem  two  units
 of  0  MW  each  to  be  commissioned
 in  ‘1973-74,  will  reduce  the  immediate
 shortage  to  some  extent

 3200  hrs

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Reported  serious  shortage  of  coal  re-
 sulting  in  cance  lation  of  traing  on

 Northern  Railway

 SHRI  N  K  SANGHI  (Jalore)  Un-
 der  Rule  377,  I  raise  a  point  of  order
 My  Calling  Attention  was  addressed  to
 the  Minister  of  Railways  It  should  be
 answered  by  the  Minister  of  Railways
 Actually  it  is  a  matter  for  the  Raul-
 way  Minister  This  deals  with  short-
 age  of  coal  supply  resulting  im  cancel-
 lation  of  nearly  74  branch-lines  of
 the  Rajlways  So  I  think  the  Ral-
 way  Minister  should  be  allowed  to
 participate

 MR.  SPEAKER:  It  has  been  ad-
 dressed  to  the  Minister  of  Steel  and
 Mines

 SHRI  N  K  SANGHI  It  738  a  matter
 for  the  Minister  of  Railways  it  738
 a  subject  pertaining  to  him

 MR  SPEAKER  This  has  arisen  a
 number  of  times  in  the  House  We
 address  it  to  the  Minister  concerned

 to  whom  it  is  addresseg  by  the  first
 Member
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 कफा  N  क्  SANGHI  2  have

 Serena
 the  Miter  of  Rail-

 AN  HON  MEMBER  Mr  Joshi
 has  addressed  70  to  the  Minister  of
 Steel  and  Mines

 MR.  SPEAKER  Let  the  first  Mem-
 ber  start  at  That  is  according  to  the
 procedure  Different  Members  address
 to  different  Ministers  So,  we  have
 to  adopt  this  procedure

 SHRI  S  M  BANERJEE  (Kanpur).
 One  copy  of  the  Calling  Attention  Mo-
 tion  was  also  addresseq  to  the  hon
 Railway  Minister  The  hon  Railway
 Minister  78  sitting  here  He  can  parti-
 cipate  There  is  no  difficulty

 SHRI  N  K  SANGHI  This  relates
 to  74  branch-lmes  of  the  railways
 which  suffer  due  to  shortage  of
 coal

 MR  SPEAKER  This  position  has
 been  clarified  in  the  House  a  number
 of  times  earlier  also  I  do  appreciate
 your  point  of  view  but  I  am  helpless
 in  the  mater

 Now  Shri  Jagannath  Rao  Joshi

 श्री  जगन्नाथ  राव  जोशी  (शाजापुर)
 अध्यक्ष  महोदय  मैं  भ्र विलम्ब नीय  लोक-महत्व
 के  निम्नलिखित  विषय  की  ओर  माननीय

 इस्पात  और  खान  मंत्री  जी  का  ध्यान  दिलाता

 हु  और  प्रार्थना  करता  हू  कि  वे  इस  बारे  मे  एक

 बक्‍्तब्य  दे

 “कोयले  की  सप्लाई  मे  भारी  कमी

 श्र  उसके  परिणामस्वरूप  उत्तर  रेलवे

 की  लगभग  74  शाखा  लाइन  रेलगाड़ियो

 को  रद्द  कर  दिये  जाने  तथा  उत्पादन  मे  कमी

 भाने  शौर  फिरोजाबाद  मे  चूडो  निर्माण  उद्योग

 मे  जबरन  छुट्टी  द्वय  जाने  तथा  उनके  कारण

 हजारो  का मगरो  के  बेकार  हो  जाने  के  समाचार  a"
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 FHE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  Mr.
 Speaker,  Sir,  there  has  been  no  short-
 fall  in  the  production  of  coal  in  the
 eountry.  The  prodyction  is  increasing
 since  972  ang  it  is  estimated  that
 Guring  3972-73,  it  will  be  about  75
 million  tonnes  as  against  about  72
 million  tonnes  in  1971-72.

 Prior  to  take  over,  a  substantial
 portion  of  the  non-coking  coal  used
 by  the  Railways  was  supplieq  from
 the  Bengal-Bihar  coOalfieds.  These
 coalfields,  particularly  in  West  Ben-
 gal,  which  were  largely  in  the  hands
 of  the  private  sector,  could  not  main-
 tains  production  due  to  various  rea-
 sons  After  the  take-over  of  the  man-
 agement  of  the  cOal  mines,  the  Gov-
 ernment  are  making  coordinated  ef-
 forts  to  increase  production.

 As  a  result,  the  level  of  production
 has  not  only  been  maintained,  but
 has  also  been  tmproved  upon  margi-
 nally  after  the  take-over.  Before  the
 take-over  of  the  management  of  the
 mines,  the  coal  production  m  the
 Bengal-Bihar  fields  was  4.66  million
 tonnes  in  January,  ‘1973;  it  increased
 to  4.80  million  tonnes  in  February,
 973  representing  an  increase  in  daily
 production  from  about  1,50,000,  tonnes
 to  about  -1,70,000  tonnes.  This  trend
 has  been  maintained  in  March,  1973.

 There  has,  however,  been  a  large
 increase  in  the  demand  for  coal  during
 the  last  few  monhs  due  to  the  follow-
 ing  main  reasons:—

 (i)  Increased  consumption  by
 thermal  power  stations  due  to
 short  fall  in  hydel  power  gen-
 eration,  arising  out  of  drought
 condition  in  many  States  in
 the  Western  and  Southern
 India;  and

 (ii)  increase  in  demand  from  the
 steel  industry.

 Efforts  are  being  continuously  made
 to  meet  this  increased  demand  by
 developing  the  existing  mines  and
 making  the  best  use  of  the  available
 transport  capacity.

 Conceliation  of  CHATFRA  20,  885  (SAKA)  trains  ou  N.R.  due
 to  coal  shortage  (CA)

 Within  the  overall  daily  average
 loading  of  coal  in  the  Bengal-Bihar
 coalfelds  varying  between  5750  and
 5827  wagons,  the  loco  cOal  loading  was
 being  maintained  till  the  end  of  Feb?
 ruary  at  a  satisfactory  level  of  about
 39  weagons  a  day.  The  Northern
 Railway  which  mainly  depends  for  its
 coal  supply  on  the  Bengal-Bihar  fields,
 had  no  difficulty  in  maintaining  all
 the  train  services.  However,  in  March,
 1973,  the  demand  of  various  consu-
 mers  for  steam  coal  from  the  Bengal-
 Bihar  fields  increased  and  cOnsequent-
 ly  the  share  of  steam  coal  for  the  Rail-
 ways  in  the  overall  movement  de-
 creased  by  approximately  200  wagons
 per  day  Le.  by  nearly  one  lakh  tonnes
 during  the  whole  month.  The  Nor-
 thern  Railway,  therefore,  cancelled
 certain  un-important  trains  so  as  to
 conceive  cOal  stocks  for  the  more  im-
 portant  services,  goods  traffic,  includ-
 ings  foodgrains  movement.  The  Coal
 Mines  Authority  has  tied  up  arrange-
 ments  to  offer  additional  steam  coal
 suitable  for  Railways  use  in  the
 Bengal-Bihar  area  itself  and  the  Rail-
 ways  have  now  made  arrangements  to
 load  this  coal  With  an  improvement
 in  loro  coal  despatches,  it  should  be
 possible  to  restore  the  services  that
 have  been  cancelled  on  the  Northern
 Railway  within  a  few  days.
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 As  regards  supply  of  coal]  to  the
 manufacturers  of  bangles  in  Feroza-
 bad  during  the  last  three  months,  it
 may  be  stated  that  the  rate  of  receipt
 of  coal  wagons  was  60l  in  January,
 735  in  February  and  69l  in  March.  It
 will  thus  be  seen  that  there  is  margi-
 nal  deterioration  of  supply  of  coal  to
 Ferozabad.  The  Government  is  not
 aware  of  any  lay-off  of  workers  en-
 gaged  in  the  manufacture  of  bangles
 at  Ferozabad.

 The  Minister  for  Steel  and  Mines,
 ig  at  present  touring  the  coalfields
 and  is  personally  looking  into  the
 possibilities  of  developing  these
 colHerfes  and  increasing  production

 as  rapidly  as  possible.

 ही  जगन्नाथ  रात  जोशी  :  स्रध्यक्ष  महोदय,
 कोयले  की  कमी  की  वजह  से  गाड़ियां  कीह
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 [श्री  जगन्नाथ  राव  जोशी]

 चुकी  दोनो  उद्योग  ठप्प  हो  गये  है  -  सब  से

 पहले  तो  मै  चुकी  उद्योग  का  सवाल  उठाता  हू
 क्योकि  छोटे  उद्योगों  पर  ध्यान  देने  की  बात  यहा
 अक्सर  हुमा  करती  है  ।  हाल  मे  प्रधान  पत्नी
 जी  ने  भी  कहा  था  कि  छोटे  उद्योगों  मे  ज्यादा
 लोगा  को  काम  मिलता  है,  इस  लिये  छोटे
 उद्योगो  का  जाल  बिछाना  चाहिये  ।  ऐसी
 स्थिति  म  चली  उद्योग  में  लगभग  एक  लाख
 कर्मचारी  काम  करते  है,  वह  उद्योग  कोयले
 की  कमी  की  बजह  से  ठप्प  हो  जाय,  तो
 इस  म  केवल  मजदूर  ही  बेकार  नही  होगे,
 बल्कि  सरकार  को  भी  उस  की  वजह  से
 नुकसान  होता  है,  याने  प्रदेश  सरकार  को
 सेल्ज  टैक्स  का  और  केन्द्र  सरकार  को  इनकम
 टैक्स  का  नुकसान  होता  है

 मैं  स्त्री  महोदय  से  जानना  चाहता  हू
 जैसा  उन्होने  कहा--

 ‘However  in  March  3973  the  de-
 mand  of  vanous  consumers  for
 steam-coal  from  Bengal-Bihar  fields
 increased  "

 तब  ऐसी  कौन  सी  इडस्ट्री  है  कि  स्टीम
 कोल  की  मार  ज्यादा  बढ  गई  है,  जिस  की
 बजह  से  जा  उद्योग  पहल  उस  पर  निर्भर  रहा
 करते  थे,  जैसे  चली  उद्योग,  उन  की  सप्लाई  मे
 कमी  हो  गई  है  तथा  वे  बन्द  हो  गये  है  ।

 दूसरी  बात  यह  है  कि  फीरोजाबाद  का
 जो  ग्लास  सिण्डीकेट  हे,  यानी  जो  लोग
 चडी  उद्योग  मे  लगे  हुए  है  उन्हों  ने  प्रदेश  सरकार
 के  अफसरों  को  ्र  के  सम्बंन्ध  मे  लिखा-मैं
 उन  के  पत्न  से  यहा  उद्धत  करना  चाहता  हु

 “हमे  अत्यन्त  दुख  के  साथ  श्राप  की  सेवा
 में  यह  सूचित  करना  पड  रहा  है  कि  हमार  द्वारा
 बार  बार  प्रार्थना  किये  जाने  के  बावजूद  भी

 कानपुर  स्थित  उद्योग  निदेशालय  एवं  उस  के
 भ्र धीन  सम्बन्धित  अधिकारियों  द्वारा  अपने
 पदो  का  दुऋपयोग  कर  के  स्थानी  काच  व  चूडी
 उद्योग  मे  सलग्न  काच  व  चूड़ी  के  कारखानो  को
 कोयला  एलाट  करने  में  इस  समय  भारी
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 घाधलनेबाजी  की  जा  रही  है,  कौर  उस  की  श्राप
 से  भारी  भ्रष्टाचार  किया  जा  रहा  है,  और  एक
 एक  भ्रमणकारी  जो  इस  एलाटमेट  से  सम्बन्धित
 है,  लाखो  रूपये  रिश्वत  के  रूप  मे  ले  रहा  हैं
 तथा  सही  कारखानो  को  कोयला  देने  में
 कटौती  कर  के  उसे  बोगस  कारखाना  को
 दिया  जा  रहा  है  ra

 यह  मामला  न  केवल  रेल  मंत्रालय  और
 इस्पात  खान  मंत्रालय  से  बल्कि  उद्योग  मंत्नालय
 से  भी  सम्बन्धित  है।  यानी  कोल  की  सप्लाई
 होने  के  बाद  भी  वास्तव  मे  जिस  उद्योग  को
 कोल  सप्लाई  होना  चाहिए  उस  के  अलावा
 कोई  ऐसी  बोगस  फर्म  खडी  कर  के  उन  को  कोल
 एलाट  कर  के  जो  बडी  रिश्वतखोरी
 और  श्रप्टाचार  चलता  है,  उन्होने  नाम  ले  कर
 कहा  है  लेकिन  वह  सरकार  के  दफ्तर  मे  है
 इस  लिये  नाम  नही  लेना  चाहता  कानपुर  वे
 उद्योग  निदेशालय  से  सम्बन्धित  जो  भ्रमणकारी

 है  जिस  के  पास  सप्लाई  का  अधिकार  है  उनके
 भ्रष्टाचार  की  वजह  से  यह  उद्योग  ठप्प  होता
 जा  रहा  है  तो  उस  के  लिए  माननीय  स्त्री
 महोदय  पहले  हमे  प्रा श्वा सन  दे  कि  इस  की  पूरी
 जाच  वे  करेगे  ।  सही  उद्योग  जो  चल  रहे  है,
 रजिस्टर्ड  फर्में  जो  है  जिन  को  दिया  जाता  है
 कोल,  यह  देख  कर  दिया  जाता  है  कि  कौन  कौन
 रजिस्टर्ड  ह ैऔर  उन  की  क्विनी  आवश्यकता
 है,  यह  सारा  कुछ  देख  लिया  जाता  है  तो  ऐसी
 स्थिति  मे  यह  धांधलेबाजी  और  घपला  फिरोजा-
 बाद  के  बारे  मे  क्यो  हो  रहा  है-इस  के  बारे  मे

 पूरी  जानकारी  कर  के  और  उन  की  सप्लाई
 बन्द  न  हो  इस  का  आश्वासन  श्राप  हम  को
 =

 जहातक  रेलवे  का  सवाल  है,  यह  तो

 बिल्कुल  असाधारण  सी  स्थिति  है  कि  कोल
 की  कमी  की  वजह  से  74  रेलगाडियां  बन्द  कर
 दी  जाय  ।  उत्तरी  रेलवे  मे  बड़ौदा  से  भोपाल
 तक  चलने  बाली  गाडी  रतलाम  और  भोपाल
 के  बीच  मे  बन्द  कर  दी  गई  यह  गाडी  दिसम्बर
 मे  बन्द  कर  दी  गई  1  उस  के  बारे  मे  हमने
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 जनरल  मैनेजर  को  लिखा  कौर  मंत्री  महोदय
 को  भी  लिखा  ।  मजे  की  बात  यह  है  कि जनरल

 मैनेजर  ने  हम  को  सूचना  दी  कि  शब  गाडी

 फिर  से  शुरू  हो  गई  है  किन्तु  उस  के  5  दिन

 बाद  मंत्री  महोदय  का  जवाब  पाया  कि  मैं

 इस  पर  विचार  करूंगा-यह  बात  हमारी  समझ

 में  नहीं  भाई।  शायद  यह  हा  होगा  कि  हमने

 पत्र  भेजा  हनुमन्तैया  जी  को,  उस  को  पढा

 टी०  पु  पाई  जी  ने  और  आखिर  में  जवाब

 दिया  एल०  एन०  मिश्र  जी  ने  ।  क्योकि  जनरल

 मैनेजर  का  जवाब  है  कि  गाड़ी  फिर  से  शुरू
 कर  दी  है  और  मंत्री  महोदय  का  जवाब

 i5  दिन  बाद  माता  है  कि  हम  विचार

 करेंगे  ।  तो  यह  कोल  सप्लाई  जो  रेलवे  की

 होती  है  जो  बताया  है  स्वय  पत्नी  जी  ने  अपने

 वक्तव्य  मे  कि फरवरी  तक  यह  काम  बिल्कुल
 ठीक  चला  और  उन्हों  ने  जो  कारण  बताये  है
 उस  में  एक  पावर  शार्टेज  का  है  कि  हाइडल
 के  बन्द  होने  से  थर्मल  के  लिए  ज्यादा  कोयला

 लगता  है  लेकिन  यह  पावर  शार्टज  तो  नवम्बर

 से'  चल  रही  है-प्याज  से  नही  है  1  पावर  शादी

 की  वजह  से  कितनी  माग  बढेगी,  रेलवे  के  लिये

 कितनी  आवश्यकता  है  यह  देखना  तो  बहुत
 जरूरी  है  क्योकि  पट्टी  की  वजह  से  गर्मी  के  दिनों

 में  प्रा वा गमन  ज्यादा  होता  है  कौर  शादी  ब्याह
 की  वजह  से  भी  झ्रावागमन  ज्यादा  होता  है

 इतना  ही  नही,  सरकार  न  जो  नया  निर्णय

 लिया  है  टेक प्रो वर  श्राफ  फू  ड  प्रेस  उस  में  उत्तरी

 रेलवे  का  बहुत  महत्व  है  क्योकि  हरियाणा
 और  पंजाब  ग्रीनरी  हैं  यहा  से  सारा  माल  बाहर

 जायेगा  ।  ऐसी  स्थिति  मे  उत्तरी  रेलवे  में

 74  गाड़ियों  के  बन्द  होने  से  भ्रमर  एक  गाड़ी  में

 एक  हजार  पसेन्जर्स  लें  तो  74  हजार
 287  LS—8.
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 पसेन्जर्स  का  घाटा  होगा  ही  ।  इस  के  अलावा

 उत्तरी  रेलवे  में  गेहू  का  यातायात  उधर  से
 दक्षिण  की  ओर  या  जहा  जहा  भी  ले  जाते  है

 होता  है।  ऐसी  स्थिति  मे  इतनी  गाड़ियों  का

 बन्द  होना  ठीक  नहीं  है  ।

 अब  जहा  तक  कोल  सप्लाई  का  मामला  ह,
 पब्लिक  एकाउन्द्स  कमेटी  की  रिपोर्ट  देखने

 लायक  है।  कोल  जो  उठाया  जाता  है  उस  के  बारे

 में  पब्लिक  एका उन् दस  कमेटी  की  रिपोर्ट  कहती

 है:

 “The  total  number  of  wagons  pro-
 gramme  during  that  period  was
 19,759  co

 जबकि  :

 12,644  wagons
 loaded.”

 were  actually

 यानी  प्रोग्राम  था  9,759  वेगास  को

 लोड  करने  का  ले  किन  वास्तव  मे  2,644

 बैगन  ही  लोड  किए  गए  ।  कौर  प्रत्यक्ष  जाकर

 पहुंचे  7362  वैगन  यानी  केवल  58  परसेन्ट

 ही  डेस्टिनेशन  पर  पहुचे  ।  बाकी  वैगन  पहुचे

 ही  नहीं  भगवान  जाने  कहा  गए  ।

 “5282  wagons  was  the  difference
 between  the  wagons  loaded  by  colli-
 eries  and  wagons  which  reached

 det’  >tion  as  per  their  original  pro-
 gr:  :ae.  Out  of  5,282  wagons,  they

 w  re  able  to  find  635  wagons,  that
 is  90  per  cent,  which  were  received
 by  other  sheds  on  the  Central  Rail-
 way.  Actualy  209  wagons  have  not
 been  traced  by  them  till  the  date  of
 the  report....received  from  them”

 1972-73  की  यह  रिपोर्ट  ह ैभौर  भाखिर

 स्वयं  जब  रेलवे  कहती  है  कि  यह  मामला

 इतना  बड़ा  है  तो  इस  को  पढ़कर  बड़ा  आश्चर्य

 हुआ  ।  इतने  बड़े  पैमाने  पर  यह  सारा  हो
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 [श्री  जगन्नाथ  राव  जोशी]
 और  हम  कोयले  की  शार्टेज  की  वजह  से  गाड़िया

 बन्द  करे  यह  बात  समझ  मे  नही  जाती  ।

 जहा  तक  चोरियों  का  सवाल  है,  मै

 सिर्फ  कोय  ले  के  बारे  मे  बता  रहा  हू  ,  कोयले  की

 जो  चोरिया  होती  है,  रेलबे  की  वह  1969  में

 नम्बर  श्राफ  केसेज  4593  भ्र ौर  970 में

 वह  हो  गई  5672  यानी  बढ  गई।  19723

 थोडी  wét-4530  (व्यवधान)  #  चोरी

 के  लिये  जो  जिम्मेदार  है,  वह  बात  भी  देखने
 लायक  है  ।  रेलवे  एम्पलाईज  जो  अरेस्ट  हुए---
 मैं  प्राउटसाइडर्स  को  नही  लेता-969  से

 58  और  970  में  2674)  यह  भी  बढ

 रहा  है।  ता  काल  की  जा  कोरिया  होती  है

 वह  बढ़  रही  है  ।

 रेलवे  कनवेनशन  कमेटी  की  जो  रिपोर्ट

 है  उस  मे  लिखा  है,  मैं  उद्धत  करता  चाहता

 ह्

 “During  the  year  1971-72,  the  rail-
 ways  carried  64  million  tonnes  of
 coal  for  thezr  own  use—

 क्योकि  रेलवे  मंत्री  ने  बताया  था  कि

 कोयल  की  शार्टेज  होगी  तो  उस  पर  ध्यान  देगे,
 चिन्तित  होने  की  कोई  बात  नही  है  ।

 “  the  railways  carried  16.4  mil-
 Hion  tonnes  of  coal  for  their  own  use.
 It  is  not  a  secret  that  this  coal  is
 equally  subjected  to  pilferage  and
 logs  in  transit,  If  the  extent  of  the
 loss  78  conservatively  estimated,  at
 an  average  of  0  per  cent....

 जो  रेलवे  अपने  लिये  कोयला  लेती  है  उस
 में  0  परसेन्ट  की  कमी  हो  जाती  है  पिल्लै
 की  वजह  से  ।  बोगस  तक  गायब  हो  जाते  हैं।
 9  हजार  वेगास  यदि  जाने  हैं  तो  2  हजार

 shortage  (CA)

 वेगास  भेजे  जाते  हैं  शौर  बहू  भी  सभी  डेस्टिनेशन

 पर  पहुंचते  नहीं  ।  इस  सारी  घाघ ली  को

 भुगतता  कौन  है  ?  सामान्य  आदमी  ही  इस  को

 भुगतता  है,  जो  चीजें  वह  खरीदना  चाहता  है,

 वह  उस  को  प्राप्त  नही  होती  हैं।  इसलिए

 मैं  जानना  चाहता  हू  कि  शार्ट  सप्लाई  की  वजह

 से  हुआ  है,  धांधली  की  वजह  से  हुभा है  यह
 भी  पता  चले  सनौर  फिरोजाबाद  का  चूडी  उद्योग,

 जो  बन्द  हुआ  है  वह  धांधली  की  वजह  से  हुमा

 है,  भ्रष्टाचार  की  वजह  से  हुआ  है,  रिश्वतखोरी

 की  वजह  से  हुआ  है  उस  पर  रोक  लगा  कर  जो

 रजिस्टर्ड  फर्म  हैं  उन  को  ठीक  ढंग  से  कोयला

 सप्लाई  हो  कौर  जो  मजदूर  बेकार  हैँ  उन  की

 छटनी  न  हो  ।

 SHRI  SUBODH  HANSDA:  28  Tre-
 gardgs  the  bangle  factories  at  Firoza-
 vad,  the  hon.  Member  read  out  certain
 notes.  I  do  not  know  from  which
 source  he  has  got  them,  but  to  our
 knowledge  there  is  no  such  complaint
 from  the  Government  of  Uttar  Pradesh
 or  from  the  Director  of  Industries,
 Uttar  Pradesh  Government;  that  there
 ig  a  shortage  of  coal  for  these  bangle
 factories  It  may  be  true  that  there
 are  certain  cases  where  there  are  some
 bogus  firms  ‘These  bogus  firms  may
 be  having  coal  from  the  coal  fieldg  and
 may  be  selling  it  in  the  black  market.
 But  the  Government  is  looking  into  all
 these  things  I  am  sure  that  all  these
 bogus  firms  should  be  punished,  and
 they  should  not  get  any  coal  in  future.
 Government  will  loo,  into  it,

 SHRI  JAGANNATHRAO  JOSHI:  I
 can  give  you  the  names:  Raghav  and
 Nanku  Works.

 SHRI  SUBODH  HANSDA:  We  have
 no  information  from  the  Uttar  Pradesh
 Government  and  we  have  also  na  in-
 formation  that  the  bangle  factories  are
 going  to  close  because  of  the  shart
 supply  of  coal.  We  have  not  received
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 any  information  from  Firozabad  so
 that  they  are  gong  to  close  down  the
 factories  or  that  the  workers  have  been
 laid  off  We  have  no  information  at
 all

 I  have  already  said  that  we  are
 looking  into  7४  You  have  mentioned
 certain  bogus  firms  We  are  looking
 into  all  these  things  We  will  also  see
 that  all  these  bogus  firms  are  detected
 and  are  punished

 If  the  hon  Member  is  having  any-
 thing  in  his  knowledge,  if  he  kindly
 passes  on  the  information  to  us,  we  Will
 look  mto  it  So  far  as  the  supply  to
 railways  is  concerned,  J  have  already
 said  that  the  supply  of  coal  has  not
 decreased  It  has  increased  and  I  have
 already  read  out  in  my  previous
 statement  Regarding  the  despatches
 we  have  despatched  3050  wagons  in
 February  4973  and  in  March  we
 have  despatched  443]  wagons  I  do
 not  think  that  there  is  any  shortage
 of  coal  and  there  is  any  shortage  of
 coal  at  the  pitheads  It  may  be  true
 that  there  are  certain  reasons  because
 of  which  the  coal  mght  not  have
 reached  the  railways  who  are  the
 carriers  of  this  coal  But  as  the  hon
 Member  is  aware  there  are  certain
 emergency  matters  hke  the  movement
 of  foodgrains  The  hon  Mcmber
 knows  that  there  have  been  severe
 drought  conditions  throughout  the
 countrv  and  the  Government  have
 given  top  priority  to  the  movement  of
 foodgrains  for  which  all  these  wagons
 are  used

 Then  there  3५  the  question  of  power
 houses  As  you  knew,  there  was  a
 strike  in  Uttar  Pradesh  and  because
 of  the  strike  the  wagons  could  not  be
 moved  And  then  the  power  houses
 could  not  be  fed,  because  without  coal
 we  cannot  run  our  thermal  power
 stations

 Regarding  the  steel  plants  also,  we
 have  hag  to  rush  the  wagons  to  run
 the  stee]  plants  properly  Therefore,  I
 do  not  think  that  because  of  shortage
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 of  coal  all  these  trains  have  been
 cancelled

 भी  फूल चन्द  वर्मा  (35)  पाच

 बैगन  पहुचे  ही  नही  इस  के  बारे  मे  नही  बताया

 मंत्री  जी  ने  q

 wit  विभूति  मिथ  (मोतीहारी  )
 अध्यक्ष  जी,  सरकार  का  जो  बयान  है  इस  में

 विरोधाभास  है।  यह  बताते  है  कि  972-73

 में  75  मिलियन  टन  होगा  ।  97I-72  मे

 72  मिलियन  टन  तक  कहते  हैं  कि  प्रोडक्शन

 बढ  गया  ।  यह  शायद  फिंगर  भ्रमर  इस  साल

 के  कसी  महीने  की  देते  तो  समझ  मे  जाता  कि

 ठीक  है।  लेकिन  सरकार  ठीक  फिगर  नही  देती

 है  श्राप  लिखते  है  कि  प्रोडक्शन  कुछ  कारणो

 की  वजह  से  मेनटेन  नहीं  कर  सके  ।  तो  सरकार

 को  साफ  बताना  चाहिये  कि  बे  क्‍या  वेलियर्स

 क्या  रिजर्व  है।  सरकार  बताय  कि  कौन  स

 कारण  है  |

 भ्रध्यक्ष  जी,  एव  फिगर  द्न्हां  ने  दी  है

 कि  डेली  प्रोडक्शन  डेढ  लाख  टन  से  बढ़कर

 एक  लाख  70  हजार  टन  हों  गया  पहनी  मार्च

 973  को  यह  उन्हों  ने  ग्र बाउट  फिगर्स

 मे  लिखा  है  |  इस  के  माने  यह  है  कि  20,000

 टन  के  करीब  इन  का  उत्पादन  बढा  t  लेकिन  जो

 इनका  खर्चा  बढ़  गया,  खुद  देखते  है

 कि  ड्राफ्ट  की  वजह  से  थर्मल  पावर  स्टेशन

 बन्द  हो  रहा  है  वहा  कोयला  देना  पडा।

 इस  के  अलावा  इन  के  और  खर्चे  जो  है  जो  बडे

 बडे  कारखाने  है  उन  मे  जरूरत  पडी  तो  उस  की

 खपत  बढ  गयी  ।  तो  मैं  जानना  चाहता  हू
 कि  इस  के  ऊपर  डिमांड  कितनी  है  कौर  डिमान्ड

 के  मुताबिक  इन  प्रोडक्शन  का  क्‍या  है  ?
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 [att  विभूति  मिश्र]  कहा  फुरसत  कि  चोरी  का  पता  लगाये  और

 यह  स्टेटमेंट  देना  चाहिये  ।  आप  तो  वकील  है,  अगर  पकड  भी  ले  तो  फिर  कचहरी  मे  गवाही
 सदन  में  बहुल  से  बडे  बड़े  वकील  हैं,  सरकार  को

 साफ  बताना  चाहिये  कि  क्विनी  माग  है

 कौर  कितनी  सनाई  है  t  यह  स्टेटमेंट  मैं

 में  इन्हों  बे  नहीं  दिया  ।

 श्री  रख  कुमार  साल्वे  (बैतूल)
 भ्रध्यक्ष  महोदय,  क्या  वकील  लोग  ही  समझते

 है  इस  बात  को  ?

 अध्यक्ष  महोदय  श्राप  दोनो  नजदीक  बैठे

 है,  बताइये  क्या  बात  है  ?

 श्री  विभूति  मिथ  इन  के  पास  स्टाक

 कितना  है  ?  क्‍या  यह  सही  है  कि  सरकार  ने  जो

 कोयला  खदानों  को  टेक  रोवर  क्या  तो  जो

 लोग  इनमें  काम  करते  थे  प्राइवेट  सेक्टर  वाले,
 और  जो  प्राइवेट  सैक्टर  की  हा  से  हा  भरने

 वाले  ऐप्पलाईज  है,  उन  लोगों  ने  प्रोडक्शन

 को  कम  करने  की  कोशिश  की  है  ताकि  सर

 बदनाम  हो  ।  यह  बात  है  कि  नही  ?

 दूसरी  बात  यह  है  कि  रानीगज  वगैराह,

 जहा  तहा,  झरिया  मे  जो  इन  के  कस्टोडियन

 है  वहा  पर  कुछ  घूरा  की  बात  भी  चलती  है
 कि  नहीं  चलती  है।  यदि  चलती  है  तो  कितने

 रुपए  एक  ट्रक  पर  चलती है  ?  और  क्‍या  यह

 नही  सही  है  कि  प्राइवेट  ट्रकों  को  यह  ज्यादा

 प्रोत्साहन  देते  है  ।  बनिस्बत  रेलवे  के  वेगास

 को  लदाने  मे  ?  रेलवे  वे गन्ज  को  यह  कम

 तरजीह  देते  हैं  और  प्राइवेट  ट्रकों  को  ज्यादा

 तरजीह  देते  है  क्योकि  प्राइवेट  ट्रक  वाले

 कुछ  लेते  देते  रहते  है  ।

 अध्यक्ष  जी,  चाणक्य  खुद  पता  लगाता  था,

 लोगो  से  पूछता  नहीं  था  ।  अरब  हम  को  वहां

 देने  जाये  ।  तो  यह  काम  सरकार  का  है,

 और  सरकार  को  जनता  इसीलिये  टैक्स  देती  है

 कि  सरकार  का  नियंत्रण  देश  मे  ठीक  से  रहे
 कौर  राज  काज  ठीक  से  चले  t  इसलिये  इन

 को  पता  लगाना  चाहिये  ।  तो  मै  जानना  चाहता

 हूं  कि  क्या  सरकार  जो  कोयले  की  स्थिति  आज

 है  इस  को  सुधारने  की  कोशिश  करेगी  ?

 जो  राष्ट्रीयकरण  आप  ने  किया  है,  जो  उस  में

 ऐसी  सोशल  आदमी  है  जो  उत्पादन  को  नहीं
 बढा  रहे  है  उन  को  तुरन्त  निकाल  बाहर  करेगे  ?

 क्या  सरकार  यह  फिगर  देगी  कि  कितनी  माग  है

 सरकार  के  ऊपर  और  क्विनी  सप्लाई  आप  कर

 सकते  है  ।  और  यह  भी  बताये  कि  जो  74

 रेलगाडियां  नाथने  रेलवे  ने  बन्द  कर  दी  है

 उन  को  जल्दी  से  जल्दी  कोयला  दे  करके  क्‍या

 आप  उन  गाडियों  को  चलाने  की  बात  सोच

 रहे  है  कि  नहीं  ?

 इस  के  अलावा  जा  फिरोजाबाद  मे

 चूडी  के  कारखाने  बन्द  पडे  है,  उन  की  यही

 आजीविका  है  तो  क्या  सरकार  उन  को

 मुनासिब  माग  के  मुताबिक  तुरन्त  कोयला  देगी

 कि  नहीं  ताकि  लोग  बाग  चुकी  के  कारखाने

 चत्रा  सके  ?

 इस  के  अलावा  क्‍या  सरकार  कीजो

 उत्पादन  है,  उस  में  जो  मजदूर”  है  उन  को

 ये  इसेटिव  देने  जा  रहे  है  कि  नहीं  कि

 जितना  उत्पादन  करोगे  उसो  हिसाब से  तुम्हारी

 मजदूरी  बढ़ेगी  ताकि  उन  मजदूरों  का  उत्साह

 बढ़े  जिस से  उत्पादन  ठीक  से  कर  सके  ।  कौर
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 “आखिरी  पात  यह  जानना  चाहता  हू  कि  इन
 “के  पास  कभी  कितना  स्टाक  है  ?

 SHRI  SUBODH  HANSDA:  The
 last  point  which  the  hon.  Member
 raised  was  about  the  present  stock
 position.  The  total  stock  position  up-
 to  Ist  March,  ‘1973,  is  7.23  million
 tonnes.  Out  of  that  60  per  cent,  that
 is,  nearly  4  million  tonnes  is  at  the
 pit-head.  He  mentioned  about  the
 bangle  factory.  This  is  a  small-scale
 industry  It  is  not  that  the  bangle
 factories  are  to  get  coal  only  from  the
 pit-head  direct  But,  it  has  been  the
 policy  of  the  Government  now  that
 the  State  Governments  shou'd  asscss
 the  requirements  not  only  of  bangle
 factories  but  also  other  small-scale
 industries  as  to  their  total  demands.
 It  is  assesscd  on  the  basis  of  the
 demands  of  these  industries.

 श्री  विनती  मिश्र  प्रधान  मंत्री  ने  कहा
 है  कि  छोटे  छोटे  कारखाना  की  मदद  करनी
 चाहिये  7  जो  फिरोजाबाद  में  कारखाने  लगे  है
 वें  बन्द  हो  रहे  है,  उन  का  पहले  श्राप  इतजाम
 सोचे  ।

 SHRI  SUBODH  HANSDA:  Mr.
 Speaker,  Sir,  we  have  no  objection  to
 supply  coal  to  the  bangle  factories  or
 any  other  small-scale  industry  pro-
 vided  they  are  prepared  to  get  it
 direct  from  the  pit-head  and  they
 have  their  own  transport.  We  are
 prepared  to  get  them  direct  from  the
 pit-head,  if  necessary.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  But,  the  transport
 cost  is  much  more  expensive.

 SHRI  SUBODH  HANSDA:  But,
 that  should  be  sponsored  by  the  Direc-
 tor  of  Industries  of  the  State  Govern-
 ment.  If  they  are  sponsored  by  him,
 then  they  may  get  the  coal  direct
 from  the  pit-heads  for  their  own  con-
 sumption.
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 The  hon.  Member  has  mentioned
 certain  other  points  as  well.  One  was
 regarding  the  demand  and  supply,  The
 total  requirement  of  railways  is  50
 million  tonnes  per  year.  In  the  Nor-
 thern  Railway,  there  is  a  programme
 to  receive  340  wagons  of  cOal  daily.
 Accordingly,  in  February  1973,  for
 the  Northern  Railways,  their  demand
 wag  340  wagons  per  day  while  ithe
 supply  was  382  wagons  a  day.  In
 March,  1973,  the  demand  was  340
 ‘wagons  per  day  while  the  supply  was
 236  only.  It  is  slightly  less.  But,  I
 do  not  thing  that  because  of  this,  the
 trains  have  been  cancelled.  He  men-
 tioned  also  about  certain  other  things.
 For  example,  he  said  that  there  are
 certain  unscrupulous  persons  who
 were  trying  to  let  down  the  Govern-
 ment.  Government  is  aware  of  this.
 The  coal-mine  authorities  are  trying
 their  best.  They  are  screening  the
 officials  as  well  as  the  employees  and
 if  anyone  is  found  guilty  in  the  coal-
 mining  areas,  certainly,  strong  action
 would  be  taken  against  all  those  offi-
 cers.

 SHRI  S.  M,  BANERJEE  (Kanpur):
 Mr.  Speaker,  Sir,  I  am  aware  that  the
 hon.  Minister,  Shri  Hansda  is  unwell.
 Still  he  has  come  to  answer  this.
 According  ‘o  the  Cabinet  Minister,
 Shri  Mohan  Kumaramangalam’s  state-
 ment,  he  is  trying  to  get  coal  from  the
 cOal-fields.  He  says  that  he  will  per-
 sonally  look  into  this  and  see  that
 there  is  increase  in  the  coal  produc-
 tion  as  rapidly  as  possible.  But,  I
 am  sorry,  I  have  to  put  certain  ques-
 tions  on  that.

 Mr.  Speaker,  Sir,  I  have  put  this
 question  to  the  Railway  Minister  as
 to  why  the  supply  of  coal  for  U.P.
 including  the  stock  in  the
 pit-heads  is  so  less.  The  supply  of  soft
 coke  daily  should  have  been  2,400
 wagons  As  against  that,  in  July,
 ‘1972,  only  382  wagons  were  supplied;
 in  August,  1972.  955  wagons  were  sup-
 plied;  in  September,  ‘1972,  551  wagons
 only  were  supplied,  but  in  October,
 1972,  698  wagons  were  supplied.  272
 Wagons  in  November,  733  wagons  in
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 December,  972  and  626  wagons  in
 January  1973,  were  supplied,  The
 percentages  are  as  follows:—

 U.P.  It  got  25  per  cent  of  its
 quota  only;

 Punjab.  It  got  32  per  cent  of  its
 quota;

 Haryana.  It  got  35  per  cent  of  its
 quota;

 J.  &  K.  It  got  37  per  cent  of  its
 quota;

 Himachal  Pradesh.  It  got  52  per
 cent  of  its  quota,

 Delhi.  It  got  89  per  cent  of  its
 quota.

 You  can  imagine  this.  Are  all  the
 V.LPs  here  using  coal?  No,  they  are
 using  gas.  But,  still,  the  coal  sup-
 plied  is  89  per  cent  of  the  require-
 ments.  U.P.  got  only  25  per  cent  of
 its  requirements  in  spite  of  the  fact
 that  it  has  got  more  industries  than
 Delhu.

 Rajasthan  has  got  32  per  cent  of  its
 quota,  Out  of  the  total  requirement,
 only  43  per  cent  of  the  average
 requirement  is  met.  Still,  the  hon.
 Minister  5898  that  there  is  no  coal
 shortage  and  that  the  coal  production
 hag  increased.  Either  there  is  no  co-
 ordination  between  the  Railway
 Ministry  and  the  Steel  and  Mines
 Ministry  or  there  is  something  ‘wrong
 somewhere.  Whether  it  is  hangle
 manufacturers  of  Febrozabad  or  the
 brick-makers  in  U.P.  or  Delhi,  they
 are  made  as  shuttle-cocks  to  move  be-
 tween  the  Ministries  of  Railways  and
 Steel  ang  Mines.  I  would  like  to
 know  from  the  pon.  Minister  whether
 it  is  a  fact  that  coal  is  available  at
 the  coalpit  but  there  is  inadequate
 supply  of  wagong  only.  If  you  take
 Mughalsarai,  there  is  dearth  of  coal.
 Same  is  the  case  with  regard  to
 Haryana  and  other  places,  As  a
 result  of  this,  the  hon.  Minister  said
 that  some  unimportant  trains  have
 been  suspended.  He  said  that  74  un-
 important  trains  have  been  suspended.
 By  doing  so,  fhousandg  of  passengers
 are  in  adequandary.  They  have  to  be
 moved  from  the  place  to  another.  In-
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 dustrial  units  in  aKnpur,  Banaras  and
 other  places  are  practically  on  the
 verge  of  closure  firstly  because  of
 power  crisis  and  secondly  because  coal
 ig  not  available.  Hardly  there  is  any
 coal  available  in  industrial  units  in
 Kanpur.  Those  who  have  conserved
 coal  are  selling  it  at  black  market
 prices  to  the  small  units.  I  fully,
 endorse  the  view  expressed  by  Shri
 Jagannathrao  Joshi  that  the  bangle
 produce  in  Ferozabad—this  is  the
 main  industry  in  that  area—have  to
 pay  Rs,  50  or  60  or  even  200  more  to
 have  coal  and  keep  their  units  work-
 ing.  I  wanf  to  know  whether  there  is
 any  coordination  between  the  Rail-
 ways  and  the  Steel  and  Mines  Minis-
 try.  The  other  day  when  I  represent-
 ed  the  case  of  soft  coke,  Mr.  Shafi
 Qureshi  was  kind  enough  to  supply
 one  rake.  So,  if  there  is  coordination
 why  should  there  be  any  lapse  on  the
 part  of  this  or  that  ministry?  I  want
 to  know  whether  a  fied  quota  has
 been  given  to  those  who  are  producing
 bangles  and  other  articles  in  Feroza-
 bad,  because  their  livelihood  depends
 on  the  production  of  such  articles,  I
 want  to  know  why  the  requirements
 of  U.P,  are  not  bemg  met  and  what
 steps  have  been  taken  to  see  that  the
 wagons  with  coal  do  move  from
 Mughalsarai.  The  minister  said  that
 people  can  lift  the  coal  with  their  own
 conveyance  like  lorries  etc,  Sir,  it  is
 impossible  ang  it  will  be  extremely
 costly.  If  people  are  asked  from
 Delhi,  Haryana  or  U.P.  to  go  to  the
 coalfields  and  take  delivery  of  coal  in
 their  own  conveyance  like  scooter,
 taxi  or  lorry  or  buses,  why  is  this
 Government  functioning  at  all?  I  am
 not  warning  the  minister,  but  I  can
 tell  him  honestly  that  the  industrial
 in  units  in  Kanpur,  whether  small  or
 medium,  will  have  to  be  closed  down
 for  want  of  coal.

 SHRI  SUBODH  HANSDA:  Sir.
 there  is  full  coordination  on  between
 the  Railway  Ministry  and  our  Minis
 try,  as  a  result  of  which  we  have  been
 able  to  supply  coal  to  the  different
 parts  of  the  country  and  also  feed  our
 steel  plants  and  power  houses.  Se,
 there  is  no  point  in  saying  there  is  no
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 coordination  between  the  Steel  and
 Mines  Ministry  and  the  Railway
 Ministry.  It  has  been  mentioned  that
 74  trains  have  been  cancelled.  It  is
 not  a  fact.  I  think  only  37  trains
 have  been  cancelled  and  these  are
 local  shuttle  trains.  One  train  goes
 and  the  same  train  comes  back.  So,
 this  figure  of  74  is  inflated,  as  if  some-
 thing  unprecedented  Has  happened,  I
 would  remind  hon.  members  that  a
 number  of  new  long  distance  trains
 and  have  been  introduced  to  facilitate
 the  public  going  from  one  place  to  an-
 other.  As  regards  fixation  of  quota
 of  coal  for  bangle  factories,  if  they
 can  have  a  planned  programme  and
 if  they  submit  it  to  us,  certainly  we
 can  see,  so  that  they  can  have  the
 coal  from  the  yithead  for  these  fac-
 tories.  As  regards  U.P.’s_  require-
 ments,  if  the  U.P.  Government  can
 give  us  their  total  requirements  of
 coal  for  their  State,  certainly  we  will
 try  to  supply  that  amount  of  coal  to
 them  Government  is  looking  into  this
 matter

 SHRI  S.  M.  BANERJEE:  About  soft
 coke,  I  am  quoting  the  U.P,  Govern-
 ment—their  demand  is  2400  wagons
 per  day  against  which  only  700
 wagons  have  been  supplied

 SHRI  PILOO  MODY  (Godhra):
 This  probably  is  the  only  Government
 which  can  make  its  trains  run  in  both
 directions,  because  the  Minister  has
 just  now  claimed  that  the  train  which
 is  going  and  coming  is  the  same  train
 and  that  they  have  cancelled  only  37
 trains  and  not  74  trains.

 SHRI  SUBODH  HANSDA:  It  is
 only  between  Delhi  and  Ghaziabad
 and  Ghaziabad  and  Delhi.

 SHRI  PILOO  MODY:  According
 to  the  Minister  4  Up  and  2  Down  are
 no  longer  relevant  because  they  hap-
 pen  to  be  the  same  train  going  in  both
 directions.  J  am  not  at  all  surprised
 because  this  Government  have  done
 similar  things  in  the  past.
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 The  Government  maintains,  on  the
 one  hand,  as  the  hon.  Minister  for
 Steel  informed  me  only  the  other  day,
 that  there  is  no  shortage  of  coal  at
 all,  Naturally,  he  has  to  say  that,  be-
 cause  he  has  stuck  neck  and  nationa-
 Hised  the  coal  fields).  Having  done
 that,  he  has  to  maintain  now  that
 everything  in  the  coal  industry  is
 hunky-dory  and  fine.  Therefore,  he
 has  to  maintain  that  there  is  no
 shortage  of  coal.  Yet,  when  it  comes
 to  supplying  coal  to  the  end—con-
 sumer,  the  Government  have  one
 thousand  and  one  reasons  why  they
 cannot  supply.

 All  of  a  sudden,  even  ip  this  state-
 ment  which  is  made—I  do  not  know
 why  it  is  called  a  statement—it  is
 mentioned  that  these  mines  were
 mostly  owned  by  private  owners  in
 the  past.  I  can  appreciate  their  want-
 ing  to  draw  attention  to  the  fact  that
 when  private  owners  owned  these
 mmes,  they  did  not  produce.  This,  of
 course,  is  the  philosophy  and  theory
 of  the  Government.  One  can  argue
 about  it  but  one  cannot  knock  sense
 into  them.  At  the  same  time,  the
 statement  says  that  up  till  nationalisa-
 tion  the  supply  was  well  and  good  and
 nothing  was  lacking  and  it  is  only
 after  the  take-over  that  something
 went  wrong,

 If  you  accuse  them  that  there  is  no
 co-ordination,  they  say  “no,  there  is
 perfect  co-ordination”.  ‘You  say  there
 is  no  production,  and  they  say  “no,
 there  is  plenty  of  praduction”.  If  you
 say  the  end-user  is  not  getting  it,  they
 say  “the  end-user  igs  getting  it”,  At
 the  most  they  will  only  concede  “we
 have  not  heard  any  complaints”.  It
 so  happens  that  my  wife  gocs  to
 Firozabad  quite  often  and  she  knows
 the  shop-keepers  there,  the  end-users
 of  this  coal  in  Firozabad;  not  a  single
 one  of  the  little  manufacturing  units
 there,  is  functioning.  Sometimes  they
 work  for  only  two  hours  a  day  and
 sometimes  they  work  for  no  hours  a
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 day;  at  the  most  they  will  work  for
 two  and  a  half  hourg  a  day,  which  is
 the  maximum  period  they  can  work
 because  of  the  shortage  of  not  only
 cal  but  soda  ash,  power,  in  fact  every
 conceivable  thing.  The  only  thing
 that  we  are  not  short  of  is  shortage
 itself,

 So,  I  would  like  to  know  the  Minister
 whether  he  will  first  concede  that  there
 are  74  trains  have  been  cancelled  and
 not  only  37.  Because,  unless  we  can
 establish  an  honest  basis  for  a  reply,  I
 do  not  think  that  the  rest  of  the
 reply  can  have  any  credibility.  So,
 let  him  first  admit  on  the  floor  of  this
 House  that  there  are  74  trains  that
 have  been  cancelled  and  not  37.
 Secondly,  I  want  him  to  admit  on  the
 floor  of  the  House  that  there  is  a
 shortage  of  coal  in  the  country,  des-
 pite  the  best  profestations  of  Shri
 Mohan  Kumaramangalam,  the  Minister
 for  Steel.  Let  him  admit  thereafter
 that  there  is  no  proper  co-ordination
 between  his  Ministry  and  the  Minis-
 try  of  Railways.  Otherwise,  even
 shortages  can  be  made  to  go  far  and
 wide.

 What  I  presume  is  happening  is
 that  because  there  is  a  shortage  of
 coal,  all  the  coal  is  taken  over  the
 shortest  possible  distance  and  dump-
 ed  into  the  Steel  mills,  They  have  also
 to  prove  that  the  steel  mills  are  work-
 ing.

 So,  in  all  this  rigmarole  of  shortage
 and  inefficiency  and  lack  of  coordina-
 tion,  what  have  you,  I  would  like  to
 know  what  guarantee  the  Minister  is
 prepared  to  give  on  the  floor  of  the
 House,  here  and  now,  to  the  end-
 consumer  without  waiting  for  his
 complaint,  that  he  will  get  his  coal,
 particularly,  the  smali  ones,  in  the
 shortest  possible  time  without  any
 excuse  of  shortages,  as  sOOn  as  Dossi-
 ble.

 SHRI  SUBODH  HANSDA:  _  Sir,
 the  hon.  Member,  Shri  Piloo  Mouy,
 has  repeated  the  same  question  about
 our  stock  position,  I  ‘would  like  to
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 assure  him,  ag  I  have  already  said,
 that  the  production  in  ‘1971-72  was  72
 million  tonnes  and,  in  1972-78,  it  ig  75
 million  tonnes,

 As  regards  pit-head  stocks,  it  is
 very  difficult  from  here  to  convince
 him.  I  would  rather  invite  him  to
 come  to  the  pit-head  and  see  all  these
 things  for  himself.

 Regarding  coordination,  as  I  have
 already  said,  we  have  full  coordina-
 tion  with  the  Railways.  There  is
 nothing  between  the  Ministry  of  Steel
 and  Mies  and  the  Railways  that  has
 hampered  in  transporting  coal  from
 one  place  to  another  place.

 He  has  rightly  said  about  the
 Firozabad  bangles  factories.  Tnere
 are  certain  difficulties.  The  power
 shortage  is  there;  the  soda-ash  short-
 age  is  there.  It  may  be  due  to  these
 fact  that  all  the  factories  were  closed
 down.  Why  should  one  blame  that  it
 is  because  of  shortage  of  coal  that
 Ferozabad  bangles  factories  have
 been  closed?

 SHRI  PILOO  MODY:  80,  you  say,
 it  is  the  fault  of  other  Ministries,  I
 do  not  ming  which  Ministry  or  Minis-
 ter  you  blame  for  it,

 SHRI  SUBODH  HANSDA:  Since
 he  has  said  that  there  is  shortage  of
 soda  ash  and  some  other  things,  it
 may  be  true  that  because  o¢  the  short-
 age  of  soda-ash  and  some  other  things
 that  the  factories  were  closed  down.

 SHRI  PILOO  MODY:  Whatever  it
 is,  £  don't  mind  which  Ministry  you
 blame.  But  it  is  there.

 SHRI  SUBODH  HANSDA:  It  is  not
 because  of  shortage  of  coal  that  the
 factories  were  closed  down.

 As  regards  the  supply  of  coal  to
 small-scale  industries,  the  Govern-
 ment  is  seriously  thinking  over  it.  As
 the  hon.  Member  knows,  the  coal
 mines  have  been  taken  over  only  at
 the  end  of  January.  Only  two  months
 have  elapsed.  Within  these  two
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 months,  during  this  transition  period,
 it  is  very  difficult  to  reorganise  the
 whole  thing.  It  may  take  some  time
 to  re-organise  the  whole  thing,  I  can
 assure  the  hon,  Member  that  within
 a  short  period,  all  the  small-scale  in-
 dustries  will  get  their  coal  for  their
 consumption  from  the  nearest  point
 where  the  Government  is  trying  to  put
 up  some  dumps  for  their  benefit.

 SHRI  N.  K.  SANGHI  (Jalore):
 Sir,  the  subject-matter  of  this  Call
 Attention  Notice  appears  to  be  inno-
 cuous.  It  only  says,  reported  seri-
 ous  shortage  of  coal  supply  resulting
 in  the  cancellation  of  nearly  74
 vraucu-tine  wins  of  Northern  India.
 But  this  Call  Attention  Notice  has
 serious  repercussions  in  the  country.

 Firstly,  the  cancellation  of  such  a
 Jarge  number  of  trains  gives  a  feeling
 to  the  people  all  over  the  country
 that  once  a  thing  is  taken  over  in  the
 public  sector,  the  people  who  are  at
 the  helm  of  affairs  do  not  handle  it
 properly.  This  is  the  very  reason
 why  that  the  public  sector  is  suffer-
 ing.  The  Minister  should  have  taken
 up  that  matter  and  cleared  that  these
 things  do  not  happen.  The  answers
 that  are  given  here  are  not  very
 convincing.

 I  would  like  to  draw  the  attention
 of  the  hon.  Minister  to  the  reply  that
 he  has  given.  He  has  said  that
 there  has  been  no  shortfall  in  the
 production  of  coal  in  the  country.
 He  says  that  it  is  estimateq  that,
 during  ‘1972-73,  it  will  be  about  75
 million  tonnes  as  against  72  million
 tonnes  in  1971-72.  This  is  only
 an  estimate,  a  guess-work  of  what
 we  may  achieve.  But  the  answer
 that  has  been  given  recently  on  the
 floor  of  the  House  amply  proves  that
 the  production  has  been  short  after
 nationalisation.  The  coking  coal  mines
 were  taken  over  on  ist  May  ‘1972,
 and  in  answer  to  Unstarred  Quces-
 tion  No.  4184,  on  22nd  March,
 1973,  the  Minister  told  us  that  the
 production,  prior  to  taking  over,  in
 March  was  1,124,000  tonnes  and  in
 April  it  was  1,049,000,  tonnes,  and
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 after  nationalisation,  the  production
 was  1,071,000  tonnes  and  1,024,000
 tonnes  in  May  and  June.  Now,  let
 us  see  the  despatches  from  the  coal-
 fields.  They  have  despatched  825,000
 tonnes  in  March  and  ‘728,000  tonnes
 in  April.  In  May,  the  despatches
 were  757,000  tonnes  and  in  June,  only
 ‘771,000  tdgnes,  This  shows  that  the
 production  of  coal  has  certainly  not
 been  to  the  extent  what  it  was  before
 nationalisation,  and  certainly  the
 despatches  have  not  been  commen-
 surate  with  the  production;  a  large
 amount  of  coal  has  been  left  undes-~
 patched  every  month.  This  is  the
 situation  that  is  obtaining  today.

 Now,  what  has  been  the  effect  of
 the  cancellation  of  the  74  trains  on
 the  minds  of  the  people?  You  may
 call  them  branch  lines,  but  if  you  go
 through  it  a  little  deeply,  you  will
 tind  that  most  of  the  trains  that  have
 been  cancelled  area  of  the  border
 areas.  This  creats  a  moral  weakness
 in  the  people  of  those  areas.  Those
 people  who  had  suffered  on  the  bor-~
 der  areas  are  made  to  suffer  again
 by  these  handicaps.  Without  giving
 any  reason  or  making  alternative
 arrangements,  these  trains  have  been
 cancelled.  I  would  like  to  know
 from  the  Railway  Minister  whether,
 when  these  trains  have  been  can-
 celled,  they  have  made  any  alterna-
 tive  arrangements  for  those  people
 to  go  from  there  to  other  places.
 For  example,  if  a  person  has  to  go
 from  Delhi  to  Fazilka,  he  is  stranded
 at  Ferozepur.  I  want  to  know  whe-
 ther  any  alternative  arrangement  has
 been  made.  Some  steps  have  to  be
 taken  so  that  the  people  living  there
 do  not  suffer.  On  the  one  hand  we
 find  that  special  trains  are  being  run,
 ‘Northern  Railway  will  run  special
 trains  during  April,  May,  June  and
 July  to  clear  the  summer  rush’  says
 a  Press  release.  Is  this  the  way  you
 want  to  deal  with  the  people  of  this
 country?  These  are  branch  lines  and
 are  not  important  from  your  point
 of  view.  On  the  one  hand  you  want
 to  run  special  trains  for  the  urban
 people,  but  the  people  who  are  far
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 (Shri  N.  K..  Singh}
 off  in  rural  and  border  areas  are
 made  to  suffer-because  these  trains
 have  been  cancelled.  This  is  a  very
 callous  attitude  on  the  part  of  the
 Railways.

 I  would  like  to  draw  the  attention
 of  the  Minister  to  the  answer  given
 by  him  to  Shri  Jagannathrao  Joshi;
 in  conclusion,  he  has  said,  I  do  not
 think,  the  trains  are  cancelld  due  to
 shortage  of  coal’,  I  would  like  him
 to  go  through  the  reply  and  tell  us
 whether  he  has  come  to  the  conclu-
 sion  that  cancellation  of  these  trains
 is  not  due  to  shortage  of  coal.  It  is
 for  him  to  check  that  and  tell  us  the
 reason  why  the  cancellation  has  re-
 sulted.  If  the  trains  have  been  can-
 celled  for  any  other  reason,  the  res-
 ponsibility  clearly  lies  on  the  Rail-
 ways  to  tell  us  what  are  the  reasons
 for  the  cancellation.  The  quarrel
 between  the  Steel  Ministry  and  the
 Railway  Ministry  is  a  _  different
 matter.

 We  have  read  in  the  papers  that  a
 large  amount  of  coal  has  been  sent
 to  Bangla  Desh.  We  are  very  happy
 that  coal  has  been  sent,  but  I  would
 like  to  know  from  the  Minister
 whether  it  has  created  insufficient
 stocks  of  coal  to  meet  our  own
 requirements.

 As  I  said  earlier,  I  would  like  to
 know  what  are  the  alternative
 arrangements  made  by  the  Railways.
 Have  they  taken  any  effective  steps
 to  see  that  diesel  locomotives  are
 brought  to  operate  in  रैघानघजाघड'
 places  and  steam  locomotives  are  uti-
 lised  near.  the  coal  pitheads  so  that
 consumption  of  coal  is  much  less?
 Have  they  taken  any  step  in  that
 directions?  I  would  like  to  know  this
 from  the:  Railway  .  Minister.  They
 have  the  electrical  section  in  the
 Northern  Railway.  Are  they  not  us-
 ing  steam  engines  for  goods  train  and
 shunting  in  the  electrical  section?

 You  should  do  away  with  the  steam
 engines  and  go  in  for  electric  trac-
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 tion  or  diesel’  engines’  and  conserve
 voal  to  see  that  trains  are  not.
 cancelled

 Lastly,  I  would  like  to  ask  the  hon.
 Minister  for  Steel  as  to  whether  he’
 has  got  any  programme  to  see  that
 coal  is  properly  and  adequately  sup-
 plied  to  different  States  and  stored.
 The  other  day,  Mr.  Kumaramangalam
 told  the  House  that  they  are  going  to
 make  some  arrangements  for  distri-
 bution  of  coal  in  the  urban  cities.
 Have  you  got  any  blue-print  for  mak-
 ing  dumps  in  different  States  where.
 coal  can  be  brought  and  conserved
 and  then  given  away  whether  to  the
 railways,  industries  or  other  con-
 sumers.

 To-day  a  greater  responsibility  lies
 on  this  Ministry  to  see  that  a  proper
 transportation  and  supply  of  coal  is
 maintained  in  every  States.  I  think
 it  is  fair  to  expect  an  answer  to  all
 these  questions  from  the  hon.
 Minister.

 In  conclusion,  I  would  like  to  know
 whether  these  trains  have  been  can-
 celled  for  want  o  coal  ov  not.  Then
 what  arrangements  have  been  made
 by  the  railways  to  see  that  coal  is
 conserved  so  that  cancellation  of
 traing  does  not  take  place  in  the
 manner  it  has  taken  place.

 I  would  also  like  to  be  assured  that
 with  regard  to  these  Branch  lines
 which  are  equally  important  where
 small  people  and  rural  people  live,
 you  will  not  repeat  this  performance
 and  cancel  these  branch  line  trains.
 Tf  you  have  to  cancel  some  train
 services,  we  would  like  to  see  the
 main  lines  services  to  be  cancelled  se.
 that  people  may  know  what  is  hap-
 pening.  We  would  like  to  see  that
 the  remedial  measures  are  taken
 quickly.

 Finally,  I  would  like  to  know  from
 the  hon.  Minister  whether  he  is
 making  necessary  arrangements  to
 see  that  coal  is  available  in  different
 States  through  railways  and  .other
 measures.
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 SHRI  SUBODH  HANSDA:  As  re-
 gards  the  supply  of  coal  to  the
 different  States,  a  meeting  was  held
 with  the  representatives  of  various
 States  to  find  out  ways  and  means
 how  and  in  what  way  the  coal  can
 fe  reached  to  the  different  urban
 cities.  As  the  hon.  Member  is  well
 aware,  there  wag  a  question  raised  on
 the  floor  of  this  House  whether  there
 was  shortage  of  coal  in  Delhi.  Steps
 are  being  taken  and  already  there
 has  been  a  proposal  to  set  up  five
 dumps  in  Delhi  and  probably,  one  has
 already  been  set  up  and  the  other
 four  are  under  way  and  discussions
 are  going  on  about  the  location  of
 these  dumps,  and  we  are  trying  our
 best  to  send  the  coal  to  the  dumps
 so  that  people  can  have  the  coal  from
 that  place.

 The  hon.  Member  raised  as  to  what
 are  the  reasons  for  the  cancellation
 of  the  trains  and  whether  it  is  due
 to  the  fact  that  there  is  short  supply
 of  coal.  I  would  not  say  that  this  is
 because  of  the  short  supply  of  coal.
 There  is  some  sort  of  dislocation  in
 transporting  the  coal  from  one  site
 to  the  other  and  that  is  one  of  the
 reasons  that  some  of  the  local  trains
 have  been  cancelled.  But  7  would
 like  to  assure  the  hon.  Member  that
 within  the  next  few  days  all  these
 trains  which  have  been  cancelled,
 will  be  restored.

 As  regards  the  estimate,  he  asked
 as  to  what  is  the  estimate.  I  have
 already  said  that  this  is  the  estimate,
 this  is  the  actual  figure  I  am  giving.
 The  actual  daily  production  of  coal  in
 the  month  of  February  was  -1,50,000
 tonnes  and  in  the  month  of  March  it
 was  1,70,000  tonnes.  This  is  the  figure
 which  I  have  got.  Therefore,  it  can-
 not  be  said  that  the  production  of
 coal  hag  gone  down  or  there  is  no
 stock  of  coal.

 Regarding  Bangla  Desh,  the  hon.
 Member  should  keep  in  mind  that  we
 have  entered  into  certain  contracts
 and  we  have  to  supply  coal  to  Bangla
 Desh  as  per  the  contract  end  we  are

 CHAITRA  20,  895  (SAKA)  trains  on  N.R.  due  246
 to  coal  shortage  (CA)

 committed  to  it.  Even  if  we  have  to
 send  coal  to  Bangla  Desh,  it  has  not
 affected  our  supplies  to  the  country.

 38  hrs.

 RE.  CRISIS  IN  POWERLOOM
 INDUSTRY  IN  GUJARAT

 MR.  SPEAKER:  Now,  Papers  to  be
 laid  on  the  Table.  Shri  K.  R.  Ganesh.

 SHRI  P.  ७.  MAVALANKAR:
 (Ahmedabad):  Sir,  the  powerloom
 industry  in  Gujarat  is  facing  a  grave
 crisis.  I  have  received  this  morning
 over  425  telegrams  from  Ahmedabad.
 25,000  powerlooms  are  paralysed.
 There  has  been  no  yarn  allotmest
 made  to  them  and  they  are  facing  a
 very  serious  situation.  May  I  request
 you  kindly  to  ask  the  hon.  Minister
 to  look  into  the  matter  and  see  that
 allotment  of  yarn  is  done  expedi-
 tiously?

 MR.  SPEAKER:  Mr.  Mavalankar,
 you  should  have  given  some  written
 notice  to  me  earlier.

 SHRI  P.  G.  MAVALANKAR:  |  Sir,
 this  is  a  very  serious  matter,  [  have
 received  over  25  telegrams  so  far.

 MR.  SPEAKER:  You  should  not
 get  up  abruptly;  you  should  have
 given  notice.

 SHRI  P.  G.  MAVALANKAR:  Sir,
 the  situation  is  very  serious  and  very
 severe  and  already  10,000  workers
 are  without  jobs.  I  request  the  hon.
 Minister,  through  you,  to  kindly  took
 into  this  immediately.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Let  them  make  a
 statement,  Sir.  Three  lakhs  of  people
 are  involved  in  West  Bengal  alone.

 SHRI  P.  6.  MAVALANKAR:  To-
 morrow  is  a  holiday.  The  situation
 is  very  serious  there,  That  is  why  I
 want  them  to  make  a  statement.

 MR.  SPEAKER:  I  think  you  would
 have  done  it  much  better  if  you  had
 send  to  me  in  writing  giving  some
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 [Mr.  Speaker}
 intimation,  so  that  I  could  also  look
 into  it  and  fix  up.

 SHRI  P.  5.  MAVALANKAR:  My
 aeroplane  from  Ahmedabad  to  Delhi
 this  morning  was  late;  that  is  not  my
 fault.

 MR.  SPEAKER:  I  have  already
 asked  them...

 SHRI  JYOTIRMOY  BOSU:  You
 may  kindly  ask  them  to  make  a  state-
 ment,

 ;

 MR.  SPEAKER:  I  have  alreauy
 asked  them  about  it.  This  has  been

 .coming  up  for  the  last  0  days  and
 he  has  already  made  _  statements
 twice.  Still,  if  you  think  there  is
 something  new,  please  let  me  know
 and  I  will  send  it  to  him.  Shri  K.
 R.  Ganesh.

 18.02  hrs.

 PAPERS  LAID  ON  THE  TABLE
 NOTIFICATIONS  RE.  ANDHRA  PRADESH
 ENTERTAINMENT  Tax  Rvies,  APPRO-
 PRIATION  ACCOUNTS  Ralbway  FOR
 1971-72  AND  COMPTROLLER  AND  AUDITOR
 GENERAL’S  REPORT  THEREON  AND
 FINANCIAL  ACCOUNTS  (GENERAL)  FOR

 1969-70,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R,  GANESH):

 I  beg  to  lay  on  the  Table—

 (l)  (i)  A  copy  each  of  the  follow-
 ing  Notifications  under  sub-section
 (8)  of  section  46  of  the  Andhra  Pra-
 desh  Entertainments  Tax  Act,  1939,
 read  with  clause  (c)  (iii)  of  the  Pro-
 clamation  dated  the  l8th  January,
 973  issued  by  the  President  in  re-
 lation  to  the  State  of  Andhra
 Pradesh:—

 (a)  0.0.  Ms.  No,  459  published
 in  Andhra  Pradesh  Gazette
 dated  the  l0th  August,  १9723
 rnaking  certain  amendments
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 to  the  Andhra  Pradesh  Fin-
 tertainments  Tax  Rules,
 1939,

 (bs  05.0.  Ms,  No.  469  published
 in  Andhra  Pradesh  Gazette
 dated  the  0th  August,  972
 making  certain  amendments
 to  the  Andhra  Pradesh  En-
 tertainments  Tax  Rules,
 1939.

 (ii)  A  statement  (Hindi  and  English
 versions)  explaining  reasons  for  not
 laying  on  the  Table  Hindi  version  of
 the  above  Notifications.

 No,  LT- (Placed  See
 4774/73).

 in  Library.

 (2)  A  copy  of  the  Report  (Hindi
 version)  of  the  Comptroller  and  Audi-
 tor  General  of  India,  for  the  year
 1971-72,  Union  Government  (Rail-
 ways),  under  article  5]  (l)  of  the
 Constitution.

 (3)  A  copy  of  Appropriation
 Accounts,  Railways,  for  97l-72.  Part
 L-Review  (Hindi  version).

 (4)  A  copy  of  Appropriation  Ac-
 counts,  Railways,  for  97l-72.  Part
 II-Detailed  Appropriation  Accounts
 (Hindi  version).

 (5)  A  copy  of  Block  Accounts  (in-
 cluding  Capital  Statements  compris-
 ing  the  Loan  Accounts),  Balance
 Sheets  and  Profit  and  Loss  Accounts,
 Railways,  for  1971-72  (Hindi  ver-
 sion).

 (6)  A  copy  of  the  Finance  Ac-
 counts  (Hindi  version)  of  the  Cen-
 tral  Government  for  the  vear
 1969-70.

 {Placed  in  Library,  See  No,  LT-~
 4775/73}.
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 ANNUAL  REPORTS  OF  MONOPOLIES  AND
 Restrictive  TRADE  Practice  Commis-
 SION,  ‘1970-71  AND  WORKING  OF  THE
 Monopo.ies  RESTRICTIVE  TRADE  PrAc-
 TIES,  ACT  For  970-7l.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  I  be  g  to  lay  on  the
 Table  a  copy  each  of  the  following
 reports  (Hindj  version)  under  section
 62  of  the  Monopolies  and  Restrictive
 Trade  Practices  Act,  969:—

 (i)  Annual  Administrative-Re-
 port  on  the  working  of  the
 Monopolies  and  Restrictive
 Trade  Practices  Commission
 for  the  period  August  6,
 970-December  31,  97I.

 (ii)  Report  on  the  working  and
 Administration  of  the  Mono-
 polies  and  Restrictive  Trade
 Practices  Act,  1969,  for  the
 period  from  Ist  June,  970  to
 3ist  December,  ‘1971,
 LPlaced  in  Library.  See
 LT-4776/73].

 No.

 Export  oF  Des-OILEn  Rice  BRAN
 (Quatity  CoNnTROL  ANp  INSPECTION)

 23077  RULEs,  973

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI

 A.  C.  GEORGE):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Export  of  De-oiled
 Rice  Bran  (Quality  Control  and  ins-
 pection)  Amendment  Rules,  4973
 (Hindi  and  English  versions)  publish-
 ed  in  Notification  No,  S.O.  878  in
 Gazette  of  India  dated  the  24th  March,
 1973,  under  sub-section  (3)  of  section
 17  of  the  Export  (Quality  Control  and
 Inspection)  Act,  1963.

 (Placed
 4177/73},

 in  Library.  See  No.  LT-

 Licnr  DrEsEL  om  (FIXATION  OF  CEIL-
 ING  Prices)  Orvrr,  078

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND

 CHAITRA  20,  895  (SAKA)  Re.  Plane  Crash
 near  Patna

 CHEMICALS  (SHRI  DALBIR
 SINGH):  I  beg  to  lay  on  the  Table  a
 copy  of  the  Light  Diesel  Oil  (Fixation
 of  Celling  Prices)  Order,  973  (Hindi
 Ceiling  Prices)  Order,  1973  (Hindi
 and  English  versions)  published  in
 Notification  No.  G.S.R.  89  (E)  in
 Gazette  of  India  dated  the  ist  April,
 1973,  under  sub-section  (6)  of  sec-
 tion  3  of  the  Essential  Commodities
 Act,  1955.  [Placed  in  Library.  See  No.
 LT-4778/73}.
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 ESTIMATES  COMMITTEE

 THIRTY-sIXTH  REPORT  AND  MinptTeEs

 SHRI  K.  N.  TIWARY  (Bettiah):
 Sir,  I  beg  to  present  the  following
 Report  ang  Minutes  of  the  Estimates.
 Committee  :—

 (l)  Thirty-sixth  Report  on  the
 Ministry  of  Agirculture  (De-
 partment  of  Agriculture)—
 Special  Programme  for  Wea-
 ker  Sections  and  Employ-
 ment,

 (2)  Minutes  of  the  sittings  of  the
 Committee  relating  to  the
 above  Report.

 43.04  hrs,

 PLANE  CRASH  NEAR  PATNA

 शो  शंकर  दयाल  सिह  (चतरा)  :  भ्रध्यक्षः

 महोदय,  कल  पटना  के  पास  रोहतास  इंडस्ट्रीज

 का  एक  प्लैन  क्रैश  शिप्रा  जिस  में  चार  आदमी

 मारे  गए  ।  मैं  सरकार  का  ध्यान  केवल  इस

 जोर  भ्राकृष्ट  करना  चाहूंगा  कि  उस  प्लेत  की
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 [श्री  शकर  दयाल  सिंह  ]
 जाच  सिविल  एविएशन  द्वारा  होती  है  या  नही  ?

 मैं  यह  भी  जानना  चाहता  कि  बिहार  सरकार

 के  जो  प्राधिकारी  उस  मे  बैठे  थे  वह  किस  हैसियत

 से  बैठे  थे  यद्यपि  उन  के  प्रति  हमारी  मिम्पैथी

 है.  1  इम  के  साथ  साथ  मै  यह  भी  जानना  चाहूँगा
 कि  यह  जो  प्राइवेट  प्लैन्स  उडते  रहते  है  उन  पर

 कोई  रोक  लगाने  का  क्‍या  विचार  है  ?  जब  तक

 उन  की  ठीक  से  जाच  न  हो  तब  तक  उन  को

 उडने  की  परमिशन  नहीं  मिलनी  चाहिए  ।

 मैं  चाहूंगा  सिविल  एविएशन  मिनिस्टर

 इस  सदन  के  सामने  इस  सम्बन्ध  मे  अपना

 एक  वक्तव्य  दे  |

 13—4)  brs
 RE.  STRIKE  BY  EMPLOYEES  OF

 RESERVE  BANK  OF  INDIA
 SHRI  DINEN  BHATTACHARYYA

 (Serampore)  Under  Rule  377,  I
 wish  to  raise  the  following  matter
 of  urgent  public  importance

 “The  employees  of  the  Reserve
 Bank  of  India  are  holding  country-
 wide  demonstrations  including  one
 day  strike  today,  that  is,  April
 10,  1973,  agamst  various  schemes
 introduced  by  the  Bank  including
 wnstallation  of  computers  which
 would  result  in  elimination  of  jobs
 and  against  new  methods  adopted
 for  destruction  of  notes  contrary
 to  the  normal  rules  giving  rise  to
 wide  scope  of  fraud  and  also  seri-
 ously  affecting  future  job  poten-
 tial.  Serious  resentment  has  also
 expressed  by  the  employees  against
 the  transfer  of  employees  to  other
 banks.”
 My  request  to  the  Minister  through

 you  is  to  immediately  take  up  the
 issue,  otherwise  there  will  be  all  India
 prolonged  strike  on  this  issue.  The
 Minister  should  take  note  of  this  situa-
 tion  which  is  developing  throughout
 the  country,

 (Interruptions)
 orereemenianirierte
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 RE  MODE  OF  ADDRESSING  THE
 SPEAKER

 अध्यक्ष  महोदय  पिछले  दिन  यहा  पर

 जब  पेट्रोलियम  के  पत्नी  बरुआ  जी  बोल

 रहे  थे  तो  थे  मुझे  सदर  साहब  कह  रहे  थे  तो  मैंने

 देखा  जिसकी  मर्जी  चाहे  कुछ  कह  देता  हैं,

 कोई  सदर  साहब,  कोई  प्रधान  साहब,  काई

 सभापति,  तो  मैंने  उन्हें  रोका  कि  स्पीकर  हो

 कहिए  क्योकि  स्पीकर  शब्द  के  पोछे  एक

 इतिहास  है  ।  झगर  आप  लोगो  का  इस

 हाउस  मे  कोई  शब्द  कहना  हो  तो  वहू  एक

 ही  होना  चाहिए,  वह  हिन्दी  का  ही  शब्द

 ले  लीजिए  लेकिन  एक  ही  होना  चाहिए  ।

 तो  पजाब  में  एक  अखबार  है  दरजात  उसके

 एडीटर  साहब  ने  कुछ  की  कुछ  बात  बना

 लो,  वे  कहते  है  चि  मैंने  कहा  मुझे  सरदार

 साहब  नही  कहना  चाहिए  ।  (व्यवधान)

 उन्होंने  सदर  साहब  को  सरदार  साहब  बना

 लिया  शौर  उसको  लेकर  दा  लोडिंग  आदि-

 किल  लिखे  कि  देखो,  यह  अच्छा  ब्राह्मी  हैं,

 पजाब  से  आया  है,  सरदारा  में  से  है  और

 अपने  आप  को  सरदार  नहीं  कहलवाता  ।

 जबकि  और  सभी  अखबारों  मे  ठोक  छपा

 “सदर  साहब”  तो  मुझे  अजीत  अखबार  ने

 सरदार  लिखने  मे  जान-बुझी  शरारत  को  t

 उनको  सिवाय  स्पो कर  के  तौर  कोई  मजबूत

 ही  तलाश  नही  हाता  हैं
 ?  करार  भो  कोई

 विषय  हो  सकता  है  ।  इसलिए  मुझे  इस

 बात  का  अफसोस  हमरा  ।  (व्यवधान )

 बहुत  डि स्टार्ट  किया  है.  1  उनका  यह  काम

 है  लेकिन  स्पीकर  को  तो  उन्हें  छोड  देना  चाहिए

 और  आपस  से  झगड़ा  रखे  t  मैंने  इस  बात
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 को  पसन्द  नहीं  किया  है,  मैं  प्रेस  गैलरी  कमेटी
 के  चेयरमैन  के  पास  भेजूंगा  ि  जानबूझकर
 ऐसी  बाते  नहीं  होनी  चाहिए  ।

 मैंने  सोचा  था  कि  सारी  पालंमेन्द्स
 में  स्पीकर  ही  बोलते  हैं,  यहा  स्वीकार  ही  ठीया
 है  या  और  कोई  शब्द  कना  हो,  इस  सिलसिले
 में  मैंने  एक  महापुरुष  से  पूछा  भी  कौर  उनके
 बोलते  बोलते  निकल  गया  कि  समद  अध्यक्ष
 होना  चाहिए  ।  एक  शब्द  होना  चाहिए
 आप  कोई  भी  रस्  लीजिए  लेकिन  यह  नही
 होना  चाहिए  कि  जब  मै  यहा  बैठा हूं  तो  कोई
 सदर  साहब  कहता  है,  कोई  सभापति  कहता
 है  या  कोई  नाथ  कहे  या  स्वादों  कहे--
 यह  बात  गलत  है  ।  मैने  सबसे  पूछ!  है,
 मेरे  अपने  खयाल  में  जो  मुल्ले  को  बारेट।
 होती  हैँ  उसको  भो  अध्यक्ष  बोलते  है  ।
 औरों  से  फर्क  डालने  के  लिए  लोक  सभा  अध्यक्ष
 के  लिए  “संसद  अध्यक्ष  4 ठीक  रहेगा  5  बेहतर
 हो  स्पो वार  हा  बहा  करें  क्योंकि  इक  पाछे

 इतिहास।  हूँ...  (व्यवधान)  ।

 MR.  SPEAKER:  Order,  Order.  Both
 of  you  please  sit  down.

 SHRI  LILADHAR  KOTOKI  (Now-
 gong):  Mr.  Speaker,  Sir,  yesterday...

 अध्यक्ष  महोदय  :  आप  से  मैंने  कह  दिया

 बह  ठीक  है  v

 श्री  शिवनाथ  सिंह  (झुझन्‌)  :  स्पीकर

 अग्रेज़ी  का  शब्द  है  और  हिन्दी  मे  प्रत्यक्ष

 कहना  चाहिये  (व्यवधान)  ।

 भ्रध्यक्ष  मही वय  :  राष्ट्रभाषा  हमारी
 जो  है  उस  का  एक  शब्द  होना  चाहिये,  यह

 नहीं  कि  जिसकी'  मर्जी  जो  कह  दे  ।  प्रत्यक्ष

 ठीका  रहेगा  ।  संसद  अध्यक्ष  होता

 रफीक  है।  यही  शब्द  मान  लेता  चाहिये  ।

 CHAITRA  20,  3899  (SAKA)  Addressing  the  Speaker  254

 श्री  एस०  go  शमीम  (श्रीनगर)
 शाप  के  प्रीडिसिसर  इन  आफिस,  सरदार

 हुकम  सिंह  ने  एक  दर्दनाक  दास्तान  लिखी  है
 अखबार  में  कि  टेलीफोन  वालों  ने  उन  से
 रिश्वत  लो  हैं,  और  उन  का  टे  ली फोन  मुस्तकिल
 खराब  रहता  है  ।  और  खासतौर  से
 साबित  स्पीकर  जो  हों  वह  यह  वहू  कि
 टेलीफोन  वालों  ने  .0  मरतबा  उन  से  रिश्वत
 ली  है,  मै  समझता  हू  कि  बहुगुणा  जी  की
 तब  आप  इस  तरफ  दिलाये  ।  यह  बात
 अगर  साबित  स्पो कर  के  साथ  हो  सकता  हे
 तो  कत  का  बाप  के  साथ  भो  हो  सकती  है  |

 SHRI  PILOO  MODY
 What  is  the  final  decision
 ‘Speaker’?

 (Godhra):
 on  the

 MR.  SPEAKER:  I  thing  the  word
 should  be  retained  as  ‘Speaker’.  In
 case  you  want  to  use  a  word  in  your
 own  language,  the  only  word  that
 should  be  approved  should  be  the
 word  in  the  national  language  and  not
 im  regional  languages.

 श्री  राम  सहाय  चाड  (राजनदगाव)  :
 अध्यक्ष  जी,  आप  चूकि  एक  निर्णय  देने  जा

 रहे  है  जिस  का  सम्बन्ध  इतिहास,
 परम्परा  शो  समद  को  प्रक्रिया  से  भा  है,
 आर  मैं  आप  की  इस  भावना  से  ओर  भाषण  से
 जो  अपने  दिया,  ओर  शब्द  व्याख्या  के  परि-,
 बेश  में  जो  काहा  है  कि  भ्रध्यक्ष  कहा  जाय
 तो  ज्यादा  अच्छा  है  कि  ससद  अ्रध्यक्ष  कहा  जाय
 क्योंकि;  जहा  कड़ी  भी  उल्लेख  होगा  अगर
 संसद  का  जान  देते  है  तो  उस  से  आप  का  आर

 इस  लंदन  की  गरिमा  बढ़  जाता  है  ।  बाप
 ने  ठीक  काहा  फि  अध्यक्ष  बहुत  सी  संभागों
 मे  हो  सकते  है  7  लेकिन  अगर  कही  हम
 सभा  में  संसद  अध्यक्ष  कहे  तो  यह  रूप,
 प्रारूप,  व्याख्या  यह  सब  कुछ  अपने  आर  में

 सम्पूर्ण  है.  ।  संसद  अध्यक्ष  ठीक  है  V

 SHRI  PILOO  MODY:  It  appears  the
 three  words  approved  are;  Sansad
 Adhyaksh,  Speaker  and  Espeaker.
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 Speaker

 SHRI  8  A  SHAMIM  Adhyaksh  38
 used  in  Parliament  that  has  special
 significance,  just  as  we  use  speaker
 Speaker  does  not  mean  an  ordinary
 speaker  Therefore  Adhyaksh  748  cor-
 rect  and  we  should  not  add  Sansad  to
 that  word

 भ्रध्यक्ष  महोदय  अ्रध्यक्ष  तो जो  भी
 सभा  हो  उस  मे  होता  है  a  बाहर  भी  जो
 सभा  होती  ह  तो  उस  मे  अध्यक्ष  होता  है।

 मुहल्ले  की  मीटिंग  मे  भी  प्रत्यक्ष  होता  है  ।
 इस  में  समद  जरूर  जाना  चाहिए  |

 श्री  एस०  एम०  बलों  (कानपुर)
 अध्यक्ष  महोदय,  मेरा  निवेदन  है  कि  झाम  तौर
 से  तो  हम  स्पीकर  कहते  हैं।  लेकिन  स्पीकर

 शब्द  अग्रेजी  का  हैं  यह  हमारे  देश  का  नहीं
 है  ।  कुछ  लोगो  को  समद  अध्यक्ष  कहने  मे
 दिक्कत  हो  सकती  है,  वह  चाह  तो  श्राप  को
 केवल  प्रत्यक्ष  ही  कहें,  क्यो  हम  अध्यक्ष  के
 माने  मे  जब  अध्यक्ष  आप  को  कोई  कहता
 है  तो  माने  है  कि  ससद  के  अध्यक्ष  कल  आप
 ने  उद  जबान  की  काफी  तर्जुमानी  की

 भ्रध्यक्ष  महोदय  मै  समझता  हू  ि
 मेरे  से  बड़ा  उद्‌  जवान  को  तज मानी  करने
 वाला  कोई  नहीं  है

 श्री  एस०  एम०  बनों  मै  कह  रहा
 था  कि  अगर  शमीम  साहब  उर्दू  मे  बोलत  है
 श्लोक  सदरे  ऐवान  कहे  तो  मेर  खयाल  म

 ऐवान  ता  हम  कहते  है  सदरे  ऐवान  ठीक'  है.  1
 इसलिये  मेरी  गुजारिश  हैं  कि  अगर  काई

 उर्दू  मे ंभाषण  देना  चाहे  तो  वह  आप  को  सदर

 ऐवान  कहे,  इस  कोई  एतराज  की  बात  नही
 है  1

 SHRI  PILOO  MODY
 rati  it  38  a  bad  word

 Even  in  Guja-

 MR  SPEAKER  Speaker  or  Sansad
 Adhyaksh

 SHRI  P  G  MAVALANKAR  (Ahme-
 dabad)  What  have  you  to  say  Sir,
 about  the  telephone  difficulties  experi-

 DG  Min.  of
 ह  &  Power

 enced  by  the  former  Speaker  Sardar
 Hukam  Singh?

 SHRI  S  A  SHAMIM  He  had  been
 chargeq  ten  times

 MR  SPEAKER  If  the  ex-Speaker
 Says  it  has  happened,  if  he  writes  to
 the  Minister,  the  Minister  can  exa-
 mine  it  (Interruptions)

 SHRI  S  A  SHAMIM  Is  there  no
 Protection  to  Sardar  Hukam  Singh?

 MR  SPEAKER  I  shall  go  to  him
 Personally  and  enquire  about  it,

 256

 33  7  hrs.
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 MINISTRY  OF  IRRIGATION  AND  POWER
 ContTpD

 SHRI  LILADHAR  KOTOKI  (Now-
 gong)  Yesterday,  I  was  dealing  with
 shortage  of  power  and  I  mentioned
 that  the  per  capita  consumption  of
 electricity  in  India  in  970-7l  assessed
 at  9  kwh  78  dismally  low  compared
 to  the  per  capita  consumption  of
 40l3  kwh  in  America  I  also  mention-
 ed  that  four  figures  of  per  capita  con-
 sumption  are  low,  they  are  staggaring-
 ly  low  in  some  parts  of  the  country
 May  I  substantiate  it  with  some
 figures?  In  1970-71  the  per  capita
 consumption  in  Assam  happened  to
 be  kwh  Andhra  55,  MP  55,  Rajasthan
 46  UP  58,  Bihar  65  and  on  the  higher
 side  Maharashtra  157,  Punjab  144,
 Tamilnadu  32  West  Bengal  115,
 Gujarat  35  It  shows  how  uneven  it
 lg  our  country  itself  I  raise  this
 point  to  remind  the  planners  of  what
 they  should  do  when  they  talk  of  re-
 moving  imbalances  in  the  country

 SHRI  P  G  MAVALANKAR  (Abme-
 dabad)  On  a  point  of  order  May  I
 seek  your  guidance?  Cut  motions  in
 respect  of  the  Ministry  of  Irrigation
 and  Power  were  moved  at  the  fog  end
 of  the  debate  yesterday  Would  you
 therefore  kindly  permit  us  to  move
 cut  motions  at  this  stage  because  we
 could  not  do  so  yesterday?
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 MR.  SPEAKER:  Normally  that  38
 the  practice  we  follow.  The  Speaker
 gives  75  minutes  time  and  they  are
 moved.  If  there  is  departure  from  that,
 it  will  be  a  precetient  for  the  future;
 so  we  shall  have  to  follow  that.

 SHRI  LILADHAR  KOTOKI:  What
 is  the  approach  in  the  Fifth  Plan?  This
 has  been  approved  by  the  National  De-
 velopment  Council  and  laid  on  the
 Table  of  the  House  and  is  shortly  go-
 ing  to  be  discussed  in  this  House  also.
 Very  welcome  and  imperative  and  ur-
 gent  measures  have  been  suggested
 such  as,  remcval  of  poverty,  removal
 of  imbalances,  catering  to  the  weaker
 sections  of  society,  combatting  the
 menace  of  ever  increasing  unemploy-
 ment,  both  urban  and  rural,  more  es-
 pecially  the  educated  unemployed  and
 particularly,  unemployeq  technocrats.
 How  can  these  things  be  achieved  un-
 less  there  is  power?  Electricity  is  the
 basic  imfrastructure  of  all  development
 and  we  are  going  to  land  ourselves
 m  a  cnsis  in  this  matter,  to  which
 I  drew  the  attention  of  the  House
 yesterday.  We  should  take  serious  note
 of  the  present  shortage.  The  projec-
 tions  in  this  perspective  of  decade
 ‘1971-81  will  nct  be  achieved  for  two
 reasons.  Firstly,  this  document  itself
 says  that  power  generation  takes  a  :0ng
 gestation  periog  and  secondly  it  is  a
 highly  capital  intensive  thing.  Advance
 action  of  a  considerable  size  which  is
 necessary  has  not  been  provided  for
 It  is  precisely  because  advance  action
 cf  the  needed  magnitude  was  not
 taken  in  the  earlier  plans  and  in  the
 earher  years  of  this  Plan  that  we  are
 today  in  this  crisis.  How  is  it  we  are
 going  to  achieve  the  target  of  50  mil-
 lion  kw  by  98]  when  today  in  1970-
 द ८ क  our  achievement  is  only  5.0  mil-
 lion  kw  installeg  capacity?

 There  is  another  aspect  in  power
 development.  There  are  various  sour-
 ces—thermal,  coal  or  fuel  oil  based.
 Coal  and  fuel  oil,  are  in  short  supply.
 Even  though  a  particular  installed  ca-
 pacity  is  there,  the  actual  generation
 will  not  be  there  unless  other  raw
 materials  are  there.  For  instance,  we
 231  LS—$9,
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 have  hydal  projects.  But  we  are  in  the
 grip  of  a  drought  and  our  reservoirs
 are  drying  up,  which  affects  power
 generation.  It  is  a  catastrophe.  I  am
 therefore  cautioning  the  Government,
 the  Planning  Commission  particularly
 to  see  that  adequate  finances  and  other
 perquisites  including  the  technical
 know-how,  77  necessary,  import  of  ma-
 chinery,  etc.  are  made  available  so
 that  power  is  generated  without  delay.

 I  am  saying  this  because  in  many
 cases  the  generation  of  power  is  delay-
 ed  due  to  the  non-receipt  of  generating
 machinery  or  other  essential  raw  mate-
 rial  like  steel  or  cement.  I  am  not
 blaming  one  or  the  other;  it  is  the
 responsibility  of  this  Government  and
 the  concern  of  this  Parlament  to  find
 out  the  causes  and  remove  them,  The
 country  will  not  tolerate  any  delay  in
 economic  development,  more  so  _  the
 advancement  of  weaker  sections  and
 backward  classes.

 The  other  thing  728  the  economical
 development  of  power.  On  page  5  of
 the  document  Power  Generation  of  the
 Decade  97i-8!,  on  their  own  admis-
 sion,  they  say:  “hydel  resources  re-
 present  the  cheapest  scurce  of  power
 in  the  country  and  they  would  have
 to  be  the  first  choice  and  they  would
 warrant  development  to  the  maximum
 extent  wherever  possible;  in  addition
 hydel  projects  also  70700  the  highest
 employment  potential.”  That  is  what
 they  say.  What  do  we  find  in  their
 programme?

 33.24  brs

 (Mr.  Ueputy-Speaker  in  the  Chair]

 In  connection  with  the  economic  ex-
 ploitation  of  water  resources,  may  I
 congratulate  Dr.  K.  L.  Rao  for  con-
 ceiving  a  very  ambitious  and  at  the
 same  time  a  very  welcome  idea  cf
 having  a  national  water  grid.  Many  ati
 expert  derided  this  idea.  I  am  glad  to
 find  that  even  the  UN  experts  have
 recently  not  only  agreed  with  the
 ‘idea  but  have  also  emphasised  that
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 this  shoulg  be  taken  up  expeditiously
 What  loes  it  mean?  Linking  Ganga
 with  Cauvery,  and  again  Ganga  with
 Brahmapura  It  will  ‘take  a  long  time
 no  doubt  but  a  time  has  come  to  take
 a  firm  decision  that  this  is  a  feasible
 proposition  and  we  must  go  ahead
 with  it,  more  particularly  J  emphasise
 the  Ganga-Brahmaputra  canal,  In  that
 connection  I  also  link  it  up  with  the
 Ganga-Brahmaputra  basin  which  in-
 cludes  the  newly-emergeq  Bangla  Desh
 The  entire  flow  of  the  northern  rivers
 and  the  southern  rivers  also,  which
 flow  into  the  Bay  of  Bengal,  the  flow
 of  Brahmaputra  and  the  Ganges  which
 constitute  huge  water  resources  for
 our  country  are  allowed  to  go  waste
 not  only  that,  they  create  colossal
 havoc  year  after  year,  More  particular
 ly  after  the  big  earthquake  of  950
 I  will  not  go  into  those  arguments,
 year  after  year  I  have  raiseq  these
 things  and  only  last  year,  on  8  August,
 we  discussed  that  subject,  I  am  not
 referring  to  it  at  all  now  I  welcome  35
 the  formation  of  the  Joint  Indo-Bangla-
 desh  River  Commission  This  is  very
 necessary  and  I  hope  it  will  start  the
 Work  soon

 About  irrigation,  I  would  only  refer
 to  the  volumes  I  ang  II  and  parts  3
 and  2  of  Volume  III  of  the  report  of
 the  Irrigation  Commission  about  the
 integrated  development  of  the  water
 resources  If  you  take  it  in  isolation
 only  for  hydel  power  or  for  floog  con-
 trol  or  for  irrigation,  at  may  be  turned
 down  because  it  may  be  uneconomic
 But  if  they  are  taken  mm  an  integrated
 manner  it  would  be  found  to  be  feasi-
 ble  So  far  as  Brahmaputra  flood  con-
 trol  ३8  concerned,  only  lately  the  Gov-
 ernor  of  Assam  m  his  address  to  the
 Assembly  has  stated  that  the  Assam
 Government  have  agreed  with  the
 Centre’s  draft  legislation  for  taking
 over  the  Commission  by  the  Centre
 This  is  a  long  standing  demand  beca-

 it  is  beyond  the  capacity  of  the
 Government  to  cope  with  this

 problem.  I  hope  the  Govern
 awill  bring  the  legislation  expe-

 itieualy, स्प
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 Apart  from  the  benefits  of  flood  con-
 trol  and  irrigation,  and  power,  if
 hydro-power  is  surplus,  it  can  be  fur-
 ther  processed  as  feedstock  for  fertili-
 sers,  of  which  also  we  are  in  short
 supply  and  we  have  to  import  In
 Nangal,  they  have  processeqg  hydro-
 power  into  feedstock  for  fertilisers.  In
 Kameng  in  Arunachal  Pradesh,  there
 is  a  proposal  to  do  so  but  im  the  re-
 port  they  have  omitted  :t.  So,  this  in-
 tegrated  development  of  our  water
 resources  for  flood  control,  irrigation
 ang  power  and  if  there  is  surplus  po-
 wer,  for  feedstock  for  fertilisers,  is
 the  answer

 at  काल  मिथ्  मधुकर  (केसरिया)
 उपाध्यक्ष  महोदय  इस  मंत्नालय  के  बजट

 पर  सरकार  की  कड़ी  से  कड़ी  आलोचना

 होनी  चाहिये  इसलिये  कि  कुछ  नई  स्थिति  पूरे
 देश  मे  भ्र भूतपूर्व  ढंग  से  पा  गई  है  शौर  उसका

 नतीजा  यह  हो  रहा  है  कि  राज  एक  तरफ  से

 बिजली  की  कमी  के  कारण  सारे  देश  मे  हाहा-

 कार  मचा  हुमा है।  हर  क्षेत्र  मे,  चाहे  कृषि

 हो  उद्योग  हो,  राजकीय  उद्योग  हो,  या  रक्षा

 अस्थाना  मे  जहा  रक्षा  उत्पादन  होते  हैं,
 ये  संस्थान  हो,  पावर  लूम  हो,  तमाम  क्षेत्रों

 मे  बिजली  की  जो  कमी  है  उसके  चलते

 स्थिति  ऐसी  पैदा  हो  गई  है  कि  मंत्रालय  की

 कडी  से  कडी  आलोचना  होनी  चाहिये  ।

 जैसी  स्थिति  देश  मे  बिजली  की  कमी  से  पैदा

 हुई  है  उसके  लिये  इस  मत्रालम  की  जितनी

 भी  ध्रालोचना  की  जाय  वह  नाकाफी  है।

 इतनी  बडी  प्रदूरदशिता  का  परिचय  इस

 मता लय  वे  दिया  है।  यह  भीम  को  पी

 चाहे  माननीय  मी  जी  चबाये  था  उनके

 अधिकारी  लोग  चबाये,  लेकिन  उसके  राज

 यह  भीम  की  ऐसी  चबाने  के  लिये  मजबूर  होता
 पडेगा  चाहे  जितनी  भी  कड़वी  बह  क्यों  ६. 2  हो
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 इस  आदत  को  देखा  जाय  कि  बाबर  शार्टेज

 झाल  हिन्दुस्तान  में  ही  रही  है  उसके  चलते

 रहने  क्‍या  स्थिति  हो  रही  है”  जो  आकड़े

 हमे  उपलब्ध  हैं  उनको  ही  लिया  जाम  तो

 महाराष्ट्र  मे  50  प्रतिशत,  पजाब  में  60

 प्रतिशत,  तमिलनाडु  में  75  प्रतिशत,  उत्तर

 प्रदेश  में  40  प्रतिशत,  हत्यारे  में  40  प्रतिशत,

 इस  तरह  से  तमाम  राज्यों  में  कुछ  एक

 राज्यो  जैसे  केरल  इत्यादि  को  छोडकर

 बाकी  तमाम  जगह  बिजली  की  घनघोर

 कठिनाई  हो  गई  है।  नतीजा  यह  है  कि

 इकोनोमिक  सर्वे  जो  आपका  निकलता  है

 उसमे  यह  कहा  गया  है  कि

 ‘The  prospect  of  a  genious  power
 shortage  hangs  lke  a  dark  cloud
 over  the  growth  of  Industrial  pro-
 duction  ”

 श्राप  देखिये  ।  यह  आपकी  ही  रिपोर्ट  है,

 उसी  मे  यह  स्थिति  आपको  बताई  गई  है  ।

 जो  स्थिति  हो  रही  है  जाये  दिन  लगातार

 आपके  सदन  में  भी  इस  बात  पर  चर्चा  हो

 ग्हीहै।

 इतना  ही  नहीं  बिजली  की  झापू्ति  मे

 रुकावट  लो-वोल्टेज,  बिजली  की  दरों  में

 लगतार  विधि,  बिजली  के  कनेक्शन  लेने  मे

 धू सलो री,  किसानो  के  लिये  न्यूनतम  इस्तेमाल
 की  गारन्टी  और  उसके  लिये  लिया  जाने  वाला

 चीजें,  इन  सारी  खीजो  के  कारण

 कितनी  ही  कठिनाई  हो  रही  है  ।  भ्रमर

 इसका  हिसाब  लगाया  जाये  तमाम  क्षेत्रो
 मे  जो  कमी  हुई  है  जोर  भो  सुनसान

 हो  रहा  है  उसको  देखा  जाये  तो  करोड़ी  करोड

 रुपये  हम  भुगताने  जा  रहे  हैं
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 आप  यह  कह  सकते  हैं.  बहुत  गौरव

 के  साथ  कि  हमने  हिन्दुस्तान  मे  बिजली  के

 मामले  में  काफी  तरक्की की  है।  96i-52

 में  जहा  हमारी  क्षमता  i363  मेगावाट  थी

 उसे  बढा  कर  राज  7.5  मिलियन  मेगावाट

 कर  दिया  है  और  973  के  श््म्त  तक

 i8  मिलियन  मेगावाट  तक  क्षमता  बढ़ाने

 जा  रहे  हैं।  पांचवी  योजना  के  अन्त  तक

 28  मिलियन  मैया बाट  बिजली  बनाने  की

 योजना  है  |  बाप  यह  भी  कह  सकते  हैं  कि

 हिन्दुस्तान  मे  पाच  लाख  66  हजार  गावों  मे

 से  करीब  एक  लाख  तीस  हजार  गोवा  मे  बिजली

 973  %  तरन्त  तक  पहुचाने  जा  रहे  हैं  t

 लेकिन  यह  जो  झापने  काम  किया  है,
 जो  देश  की  आवश्यकता  है  उससे  इसका

 मिलान  किया  जाये  तो  पाके  ये  झा कड़े

 सन्तोष  के  लायक  नही  हैं।  जो  देश  की

 आवश्यकता  है  उसको  ध्यान  मे  नही  रखा  नया  है

 जब  कि  देश  की  शाहाबादी  का  अस्सी  प्रतिशत

 खेत  पर  निर्भर  करता  है  तो  खेती  को  मैके-

 नाइट  करने  के  लिये  बिजली  की  भ्रावश्यकता

 है  श्र  बिजली  की  आवश्यकता  आप  पूरी

 नही  कर  पा  रहे  है  तो  खेती  की  तरक्की  भी

 जगे  नही  बढेगी।  आप  डिवेलप्ड  देशो  को

 देखे,  अमरीका  मे  7  प्रतिशत  लोग  खेती  पर

 है,  लेकिन  वह  देश  न  केवल  अपनी  ग्रा वश्य-

 कताओो  की  पूर्ति  कर  रहा  है  बल्कि  वह  भ्रापको

 भी  प्रश्न  देता है  कौर  यह  राज  इस  देश  के  किये
 शर्मिदा  होने  की  बात  है,  भ्रभरमावजनक  है
 कि  हम  अमरीका  से  भिन्न  लेकर  झरने  यहां

 लोगो  को  खिलाते  है  qt  रूस  मे  23  अतीत

 लोग  खेती  मे  लगे  हुये  है  लेकिन  वहा  की
 तमाम  खेती  मेकेनाइज्ड  है  और  उसमे
 बिजली  को  इस्तेमाल  हो  रहा  है।  आकड़ों
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 को  देखा  जाये  तो  दुनिया  को  22  प्रतिशत

 ध्राबादी  98  प्रतिशत  बिजली  का  इस्तेमाल

 कर  रही  है  कौर  78  प्रतिशत  आबादी  के  पास

 बिजली  की  बहुत  ही  कमी  है।  भारत  में

 सबसे  बुरी  हालत  है।  झपकी  रिपोर्ट  को

 सान  लिया  जाये  तो  93  किलोवाट  बिजली

 प्रति  व्यक्ति  की  खपत  आपके  यहा  है
 कौर  उत्तर  बिहार  में  तो  5  किलोवाट

 प्रति  व्यक्ति  पडता  है।  झपकी  रिपोर्ट

 की  प्रस्तावना  से  एक  जगह  कहा  गया  है  कि
 Electricity  supply  is  life  blooA  of

 development.  wry  सोचिये  कि  शरीर  मे  ब्लड

 सकुलेट  नही  होता  रहेगा  तो  कब  लकवा  मार  दे

 इसका  कोई  ठिकाना  नहीं  कौर  लकवा  मार

 द ५  है।  इस  सीटें  के  चलते  राज  यह  हो

 रहा  है  कि  ग्रामो  के  उद्योग  खेती,  खाना  का

 काम,  बिजली  से  चलने  वाली  रेल  नाडिया,

 ये  सारे  के  सारे  काम  ठप्प  हो  रहे  हैं।  नतीजा

 यह  है  कि  छापने  जो  लक्ष्य  निर्धारित  किया  है

 बेकारी  दूर  करने  का  और  समाजवाद  लाने  का

 यह  पूरा  नहीं  हो  रहा  है।  इसका  कारण

 यह  है  कि  आपकी  नीति  न  पूजीवादी  डेवलपमेट

 की  है  ने  समाजवादी  डेवलपमेट  की  है,  बल्कि

 पूरे  मंत्रालय  की  नीति  सामन्ती  दृष्टिकोण
 के  गाइड  हो  रही  है।  इसमे  न  कोई  योजना

 है,  न  दूरदर्शिता  शौर  न  भविष्य  की  कोई

 परिकल्पना  है।  बाप  ने  जो  लक्ष्य  निर्धारित

 किये  हैं  चाहे  वह  खेती  के  मामले  मे  हों,  बाढ़

 नियंत्रण  के  मामले  में  हों,  ग्रामीण  भ्रौद्यो-

 गिकीकरण  के  मामले  में  हों,  या  किसी  भी

 मामले  में  ध्यान  जो  लक्ष्य  निर्धारित  किये  हैं
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 उनकी  पूति  नहीं  हो  पा  रही  है।  मैं  झापके

 ही  भाडे  सामने  रखना  चाहता  हू  ।  बिजली

 के  उत्पादन  का  लक्ष्य  973  के  भारत  तक

 23  मिलियन  किलोवाट  पाने  निर्धारित

 किया  था।  लेकिन  वह  लक्ष्य  आपका  पूरा  नहीं

 होने  जा  रहा  है।  i972-73  में  3.5

 मिलियन  किलोवाट  बिजली  पैदा  करने  का

 लक्ष्य  था,  उसमे  केवल  मिलियन  किलोवाट

 पूरा  होने  की  प्राशि  है।  वैसे  ही  बाढ़

 नियंत्रण  के  सम्बन्ध  मे  भी  7  5  मिलियन

 हैक्टेयर  भूमि  की  सुरक्षा  का  लक्ष्य  था  जिसमे

 केवल  7  2  मिलियन हे  क्लेयर  की  पूति  शापने

 की  है।  वैसे  ग्रामीण  विद्युतीकरण  के  लिये  i

 लाख  30  हजार  गायों  मे  बिजली  लगाने

 की  योजना  थी,  लेकिन  केवल  2  लाख  गोवा

 मे  बिजली  लगाने  जा  रहे  हैं।  हरिजन

 बस्तियों  के  लिये  स्कीम  बताई  गई--लेकिन

 उसका  क्‍या  हुमा  गाव-गाव  में  पोल

 रख  दिये  जाते  हैं  भौर  रिपोर्ट  भेज  दी  जाती  है

 कि  बिजली  लग  गई,  परन्तु  वास्तव  मे  बिजली

 नही  लगती,  स्ट्रीट  लाइट  तक  उनको  नही  मिल

 पाती  है।  हरिजन  बस्तियों  के  साथ  एक

 तरह  से  खिलवाड  किया  जा  रहा  है।

 उत्तर  प्रदेश  का  बोर्ड  काम  को  करना  चाहता

 है,  लेकिन  उनके  साथ  न्याय  नहीं  हो  रहा

 है,  उनके  फण्ड  को  डाइवर्ट  किया  जा  रहा

 है  1

 इसी  तरह  से  आपका  जो  सिंचाई  का

 लक्ष्य  था,  वह  पूरा  नही  हुआ  S—0  मिलियन

 हैक्टेयर  की  योजना  थो,  8  मिलियन  हैक्टेयर

 को  कर  पायेंगे  ।  गण्डक,  कोसी  कौर  दूसरी

 योजनाकारों  की  यही  स्थिति  है--नतीजा  यह

 हो  रहा  है  कि  देश  को  तरक्की  के  जिस  रास्ते
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 पर  जाना  चाहिये  था,  वह  सफलता  प्राप्त  नहीं

 हो  रही  है  1  उत्तर  बिहार,  मे  जहा  लगातार

 पानी  देने  वाली  नदिया  हैं,  उपजाऊ  भूमि  है,

 बहा  केवल  5  किलोवाट  बिजली  लोगों  को

 मिलती  है।  नतीजा  यह  होता  हैं  जहा  यू  रेनियम,
 थारियम  जैसी  चीजें  उपलब्ध  हैं,  उनका

 इस्तैमाल  बिजली  के  उत्पादन  के  लिये  नहीं  हो

 रहा  है,  यहा  तक  कि  कोयले  तक  का  इस्तेमाल

 नही  हो  रहा  है,  जिनसे  बिजली  पैदा  की  जा

 सकती  है  |  इसी  तह  से  केरल  मे  बिजली  के

 इसने  साधन  है  यदि  उनका  सही  रूप  में

 इस्तेमाल  किया  जाय  तो  केरल  मे  इतनी  बिजली

 पैदा  हो  सकती  है  कि  अपनी  आवश्यकता

 की  पति  के  बाद  बह  अन्य  प्रदेशों  को  भी  दे

 सकता  है  उन्होने  श्राप  को  इसके  सम्बन्ध  में

 एस् टी मेट्स  भी  दिये  है  लेकिन  आपका  ध्यान

 उनकी  शोर  नही  जा  रहा  है  ।  बिहार  के  लिये

 चौथी  पंचवर्षीय  योजना  में  श्राप  83  करोड़

 रूपया  इस  पर  खर्च  करने  वाले  थे,  परन्तु  जब

 उसको  घटा  कर  37  करोड  कर  दिया  गया

 है  2  हज़ार'  500  गोवा  के  लक्ष्य  को  घटा

 कर  4500  गावों  को  बिजली  देने  की  योजना

 चल  रही  है  बिहार  मे  आपने  एक  भन्ते  चेयर-

 मैन  दिये  हैं,  लेकिन  शाप  उनको  फण्ड  नही  दे

 रहे  हैं,  जिसकी  वजह  से  काम  नही  हो  रहा  है  ।

 नतीजा  यह  हो  रहा  है  कि  आपके  काम  के  हर

 क्षेत्र  म ेगिरावट  शा  रही  है  |  मेरा  सुझाव  है

 कि-न

 L  देश  की  न्यूविलिभर  एनर्जी  स ेबिजली

 पैदा  करने  वाली  बृहद्‌  योजनाके  बनाई  जाय  t

 देश  के  प्रकार  पर्याप्त  न्यूक्लियर  पावर  उपलब्ध

 है,  उसका  इस्तेमाल  किया  जाय  और  ऐसी
 यो  बनायें  बनाई  जाय॑  जो  देश  की  बढ़ती  हुई
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 बिजली  की  आवश्यकता  को  पूरा  कर  सकें  और

 वे  लगातार  चलने  वाली  योजनायें  हों  t

 2  शाप  नेशनल  वाटर  ग्रिड  बना  रहे
 हैं--जमना-काव री  को  मिलाने  की  योजना

 बना  रहे  हैं,  उसी  तरह  से  भाप  देश  के  भ्रन्दर

 बिजली  के  लिये  भी  भ्र धिक  से  अधिक  प्रयास

 करे  |  विभिन्न  योजन/ओ  के  प्रकार  केन्द्र  को

 अधिक  से  अधिक  भाग  लेना  चाहिये  ।  हमारा

 बिहार  का  अनुभव  है--भागने  बिहार  को  बरौनी

 मे  एक  नया  यूनिट  देने  की  बात  कही

 है--लेकिन  बिहार  के  पास  पैसा  नहीं  है,  वह

 यूनिट  काम  नहीं  कर  रहा  है।  इसलिये

 केन्द्र  को  आगे  भाकर  उसमे  राज्य  सरकार  की

 सहायता  करनी  चाहिये  ।  आपको  चाहिये
 इण्टीग्रेटेड  आपरेशनल  प्रोग्राम  बनायें,  इससे

 यह  लाभ  होगा  कि  जहा  सरप्लस  हो  या  जहा
 कमी  हो,  उसका  ठीक  लग  से  इस्तेमाल  किया

 जा  सकेगा  |  उत्तर  बिहार  ऐसा  इलाका  है  जहा

 ऐसी  पहाडी  नदिया  हैं,  जिनमे  हर  समय  पानी

 मिलता  है--वहा  झ्रापको  अधिक  से  अधिक

 पत्-बिजली  योजनायें  लागू  करनी  चाहियें  ।

 3  आज  एक  नये  आउटलुक  की  ज़रूरत

 है  ।  जहा  कोई  नया  प्लाट  खोला  जाता  है,  उसमे

 ब्रेक  डाउन  होती  है,  गडबड  होती  है,  उसका

 कारण  यह  है  कि  उनके  जो  मैनेजर  हैं  या

 भ्रमणकारी  हैं,  उनका  दृष्टिकोण  जभी  भी

 पुराना  बना  हा  है।  मैं  समझता  हु  कि  इसके

 लिये  उन  पर  ज़िम्मेदारी  होती  चाहिये,  उनका

 प्रमोशन  कौर  डिमोन  इसी  बात  पर  निर्भर

 करना  चाहिये  कि  वे  काम  को  बागे  बढ़ाते  हैं

 या  उसमें  रुकावट  पडती  है
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 4.  शावकों  इस  बात  का  ध्यान  रखना

 चाहिये  कि  आपका  मंत्रालय  प्रभी  तक  स्टेट-

 मिनिस्टर  की  हैसियत  रखता  है,  पता  नहीं

 इसी  के  कारण  जो  फण्ड  श्राप  मांगते  हैं.  वह

 नहीं  मिलता  है  या  अन्य  मंत्रालयों  के  साथ

 बाप  का  प्रोपर  कोऑर्डिनेशन  नहीं  है--यह
 खींचातानी  शब  समाप्त  हो  जानी  चाहिये

 5.  इस  देश  में  बिजली  का  तमाम  उत्पाद-

 दन  राजकीय  संस्थानों  के  हाथ  में  है  ।  अमरीका

 तथा  दूसरे  स्थानों  में  प्राइवेट  संस्थानों  के  हाथ  में

 है  ।  आप  को  यह  नाव  करना  चाहिये  कि

 जहां  बिजली  का  उत्पादन  तथा  वितरण  राज-

 कीय  संस्थानों  के  हाथ  में  है  तथा  उसमें  सब

 राजकीय  पूंजी  लगी  हुई  है--वहां  पर  एक  नये

 किस्म  के  मैनेजमेंट  की ज़रूरत  है  तथा  वह  ऐसा  हों
 जिसमें  रूलर  और  रूल्स  छोटे  भ्रमणकारी  शौर

 चड़  अधिकारी  की  भावना  न  रहे  ।  रूलर  और

 र्ल्ड  की  भावना  को,  नौकरशाही  की  भावना

 को  खत्म  करना  चाहिये,  मैनेजमेंट  में  तमाम

 सर्कस  का  पाटिसिपेशन  होना  चाहिये  ताकि

 वे  महसूस  करें  कि  यह  थर्मल  पावर  प्लांट  हमारा

 प्लॉट  है।  बड़े  अधिकारियों  कौर  छोट  प्रति-

 कारियों  के  बीच  में  सहयोग  की  भावना  हो  ।
 -  हम  को  जो  भी  प्लांट  पूरा  करना  है--उसमें

 दोनों  की  भूमिका  समान  है,  उनमें  भेद  नहीं

 होना  चाहिये  ।  उसमें  ऐसी  व्यवस्था  नहों  होनी

 चाहिये  जिसमें  मतभेद  बढ़े  ।  कुछ  अफसर  प्र पने

 'बाप'  को  बड़ा  समझें  और  छोटे  कर्मचारियों  को

 थेड़े-क्लोस  लोग  समझें,  आदमी  नहीं  बल्कि

 जानवर  समझें  ।
 :

 6  लेबर  ट्रंबल  क्‍यों  होती  है--इसलिये

 होती  है  कि  आपके  मैनेजमेंट  का  दृष्टिकोण  कभी
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 नहीं  बदला  है,  नया  ट्राउट-लुक  उन्होंने  एडमिट

 नहीं  किया  है--हस  बात  पर  ध्यान  देना

 चाहिये  7

 7.  आपको  झपने  देश  में  डिजाइन  के  नये

 नये  संस्थान  खोलने  चाहियें,  कम  से  कम  एक
 जोन  में  एक  डिज़ाइन  संस्थान  अवश्य  होना

 चाहिये  ।

 8.  बिजली  संस्थानों  के  निर्माण  एवं

 अन्य  मुख्य  कार्यों  में  ठेका  व्यवस्था  समाप्त  होती

 चाहिये  ।

 9.  आपरेशनल  ट्रेनिंग  की  समुचित
 व्यवस्था  की  जाय  |

 10.  स्पेन  पार्ट्स  के  ऐसे  कारखाने

 खोलने  चाहियें,  जिसमें  प्र पने  देश  में  ही  स्पेशल

 पार्टस  बन  सकें  t  हमें  बाहर  से  मंगाना  न  पड़े  ।

 11.  ग्रामीण  विद्युतीकरण  में  इस  बात

 का  ध्यान  रखा  जाय  कि  जिन  गांवों  में  बिजली

 लगा  दी  जाय,  वहां  ऐसे  छोटे-मोटे  कारोबार

 खोले  जायं  जिनसे  वहां  पर  लगाई  गई  बिजली

 का  इस्तेमाल  हो  सके  कौर  वहां  के  रहने  वालों

 को  मुनाफा  हो  सके  ।

 12.  छोटे  किसानों,  श्रमिक्रों  की सहयोग
 समितियों  के  द्वारा  बिजली  के  इस्तेमाल  की

 व्यवस्था की  जाय  ताकि  ग्रामीण  आबादी  को

 नई  ज़िन्दगी  के  निर्माण  का  अवसर  प्राप्त  हो

 और  श्राप  के  द्वारा  लगाई  गई  बिजली  की

 खपत  हो  सके  कौर  उनको  मुनाफ़ा  हो  |

 सिंचाई  के  मामले  में  छापने  जो  काम  किया

 हैं,  यद्यपि  उसमें  झांकने  कुछ  तरक्की  की  है,  में

 उसकी  प्रशंसा  करता  हुं,  लेकिन  राज  देश  की
 जो  आवश्यकता  है  उसका  आपने  ध्यान  नहीं
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 रखा  है।  आपने  जो  रिपोर्ट  दी  है,  उसके  प्रसार

 चौथी  पंचवर्षीय  योजना  के  अन्दर  बाप  7200

 करोड़  रुपये  खर्च  करने  जा  रहे  है,  ले  किन  उससे

 भी  देश  का  20  फीसदी  भाग  सीमित  होगा।

 बिहार  में  24  !  प्रतिघात,  पराग  मे  43  |

 प्रतिशत,  तमिलनाडु  में  4i  प्रतिशत  भौर  उत्तर

 प्रदेश  में  34  प्रतिशत  सीमित  होगा  ।  यह  कया

 स्थिति  है  ”  सबसे  पहले  तो  आपने  देश  की

 तमाम  बढ़ी  बडी  योजनाकारों  को  राज्य  सरकारों

 पर  छोड़  दिया  हैं--जैसे  राजस्थान  कैनाल

 योजना  है,  गण्डक  योजना  हैँ,  काशी  योजना  है,
 बागमती  योजना  हँ---ऐसी  बहुत  सारी  योज-

 नायें  हैं।  हिन्दुस्तान  मे  बहुत  सारी  नदिया  हैं--

 हमारे  यहा  के  पंडित  लोग  हथेली  में  जल

 लेकर--गंगा,  गोदावरी,  कृष्णा,  सभी  नदियों

 का  नाम  लेते  हैं पार  कहते  है  कि सब  का  जल

 हाथ  में  झा  गया,  लेकिन  ज़रूरत  इस  बात  की

 है  कि  सब  नदियों  का  जल  हाथ  मे  न  जाये,

 बल्कि  खेतो  में  जाय  ।  इसलिये  जरूरी  हैँ  कि  श्राप

 हल  बड़ी  बड़ी  सदियों  की  जो  स्कीमें  है  इनको

 झपने  हाथ  में  लीजिये  और  इस  बात  का  भी

 ध्यान  रखिये  कि  जहां  बड़ी  बड़ी  योजनाये  पानी

 देने  वाली  नहीं  हैं,  वहा  ट्यूब  बेल्ट  की  व्यवस्था

 कीजिये  ।  जहां  ऐसी  नदिया  हैं,  जिनमें  लगातार

 पानी  मिलता  है,  वहा  बड़े  पावरफुल  पम्पिंग

 सेट्स  लगाये,  जिससे  कि  उन  इलाकों  की  सिचाई

 हो  सके  ।

 मुझे  बिहार  का  प्रभुत्व  है--बाप  ठण्डक

 योजना  को  ही  लीजिये  ।  उसके  बारे  मे  मैंने

 रिपोर्ट  भेजी  है--ठण्डक  योजना  मे  पिछने

 साल  अच्छा  काम  किया  है,  लेकिन  राज  भी

 गायक  योजना  के  इंजीनियर र,  बहुत  ही  निराश

 कौर  हतोत्साहित  हैं  :  उनकी  प्रमोशन,  डिपो-
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 शन,  ट्रांस्फर  के  मामलों  में  मन्थनी  जी  के  यहां

 जीहुजूरी  कीजिये,  दलाली  दीजिये,  घूस
 दीजिये--सब  कुछ  हो  सकता  है--इस  बात

 की  सूचना  प्रधान  मन्त्री  जी  को  भी  है  कि  कैसे

 गड़बड़ी  होती  है  ।  उनके  प्रमोशन  के  मामले  में

 गड़बड़ी  होती  है  .  यदि  कोई  इंजीनियर  या

 कोई  अधिकारी  सही  ढंग  से  काम  करना  चाहते
 है  तो  उनको  आप  रिमोट  कर  देते  हैं  ।  ऐसी
 स्थिति  में  क्या  कोई  भी  ईमानदार  आदमी  काम

 करने  लायक  रहेगा  ?  इंजीनियर्स  के  प्रमोशन

 मेंधार  उनके  काम  को  देखिए,  सीनियारिटी

 के  हिसाब  से  ही  मत  कर  दीजिए  ।  इस  बात  से

 उनमें  बड़ा  असन्तोष  है  1

 बागमती  योजना  के  कार्य  में  कोई  विशेष

 प्रगति  नही  हुई  है  ।  भ्र भी  तक  भ्रमणकारी  एवं
 स्टाफ  की  पूरी  नियुक्तियां  भी  नहीं  हो  पाई  हैं  i

 उच्च  सोन  कनाल  का  काम  भी  फण्ड  के  प्रभाव

 में  बिहार  में  धीमा  पड़ा  है  ।  पश्चिमी  कोसी

 नहर,  नार्थ  कोयल,  पुन  पुन  प्राणी  स्कीमें  तो

 पता  नही  यह  कांग्रेस  का  राज्य  जाने  के  बाद  ही
 बनेंगी  या  पहले  ।  यद्यपि  कुछ  समझौता  बैपाल

 से  किया  है  ।  पूर्वी  कोसी  नहर  में  जो  सिल्ट  का

 जमाव  हुमा है  उसके  बारे  में  चर्चा  हुई  है।  गंडक

 योजना  में  भी  फील्ड  चैनल  बनाने  का  काम

 स्कीम के  अन्तर्गत  लेना  चाहिए  |  जब  तक  ग्राम

 पचायतो  के  अधिकार  में  दिया  जायेगा  तब  तक

 कठिनाइयां  होंगी  ।  इसलिए  जहां  पर  बड़ी  बड़ी
 योजनाझों  को  लागू  करने  का  सवाल  है  उन

 योजना भी  को  सरकार  झपने  हाथ  में  से  शौर

 राज्य  सरकारों  को  छोटी  छोटी  योजनायें  बनाने

 के  लिए  शौर  ट्यूबवेल  खोदने  के  लिए  सफलता
 दे  t  बिहार,  मध्य  प्रदेश,  राजस्थान  शादी  की

 नदियों  का  सही  इंग  से  इस्तेमाल  नहीं  हो'  रहा
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 है  |  सात  दिया  ही  इस्तेमाल  में  झा  रही  है,
 बाकी  नदिया  नही  झा  रहो  हैं।  गया  कावेरी

 को  जोड़ने  को  बात  है  उसे  तरह  से  दूसरी
 नदियों  को  भी  जोड़ने  के  बिजय  मे  ध्यान  दिया

 जाये  ताकि  राष्ट्र  को  इस  जल  सम्पत्ति  को

 दस्ते  माल  में  लाया  जा  सके  ।

 बाढ़  के  मामले  में  स्थिति  यह  है  कि  बाढ़

 नियन्त्रण  पर  करीब  253  करोड़  रुपया  चे

 करने  के  बाद  भी  समस्या  का  समाधान  महो

 हुआ  है।  भ्रम,  पश्चिम  बंगाल,  बिहार,

 थू०  पी०  तथा  समुद्री  तट  से  लगे  हुए  प्रदेश

 उडीसा,  अवध  प्रदेश,  केरल  अादि  पीडित  रहते

 हैं।  समद्री  तूफान  से  उडोसा,  तमिलनाडु,  साध

 शौर  केरल  में  करोडो  रुपए  की  बर्बाद ों  होती

 है  पिछने  साल  केरल  में  दो  करोड  की  बर्बादी

 हुई  ।  (व्यवधान  )  इसलिए  मैं  चाहूंगा  कि  इन

 तमाम  इलाको  में  बाढ़  नियन्त्रण  की  स्कोर

 लागू  करने  के  लिए  राज्य  सरकारो  ने  जो  माग

 की  है  उन  पर  ध्यान  दिया  जाये  और  उनको

 सहायता  दो  जाये  ताकि  बाढ  नियन्त्रण  का  काम

 ठीक  से  चले  |

 साथ  ही  सिकरहता  कटाव  से  पीडित

 स्थान  को  छापने  स्प  देखा  है  लेकिन  उस  पर

 अभी  तक  कोई  कार्यवाही  नही  हुई  है  7  योजना

 फाइल  में  पडी  है  उत्तकों  कार्य  मे  लाया  ज  ये  |

 झापने  गया  फ्लड  कन्ट्रोल  बोर्ड  कायम

 किया  है  उसमें  केवल  i9  बडे  अधिकारी  शौर

 54  छोटे  भ्रमणकारी  बहाल  हुए  है  ऐसी  स्थिति

 में  गंगा  फ्लड  कण्ट्रोल  बोर्ड  का  काम  पटना  में

 कैसे  चल  सकता  है?  उनको  शौर  प्राधिकारी

 दीजिए  शौर  उनको  और  प्रतीक  फण्ड  दीजिए
 ताकि  काम  हो  सके  ।  इसमें  नये  द्रष्टिकोण  की
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 आवश्यकता  है  उसको  समझ  कर  आप  ऐसी
 योजना भो  पर  काम  करें  ताकि  देश में  जो

 बिजली  को  कमी  हैं  वह  दूर  हो  सके  कौर  सिंचाई

 के  साधन  भी  बढ़  सके  ।

 डा०  गोबिन्द  दास  रिछारिया  (झासी)
 उपाध्यक्ष  जी,  मैं  आपका  आभारी  हूं  कि

 आपने  मुझे  इस  सब  से  अधिक  राष्ट्रीय  महत्व
 के  मंत्रालय  के  प्रनुदानो  की  भागों  पर  बोलने

 का  समय  दिया  ।  मैं  इन  मागों  का  समर्थन

 करते  हुए  यह  प्रनुरोध  करना  चाहता  हूं  कि

 राज  देश  के  स्वावलम्बन  भर  विकास  के

 इष्टि कोण  से  बिजली  के  उत्पादन  और  बाढ़

 नियन्त्रण  की  सब  से  बडी  आवश्यकता  है

 इस  देश  में  जो  विधान  बना  है  उसमे  एक  संशोधन

 करने  की'  ग्रा वश्य कता  है  t  हमारे  देश  का  जो

 विधान  बना  उसमे  पानी  का  अधिकार  प्रदेशों

 को  दिया  गया  है  जिससे  शाये  दिन  दिक्कतें

 कौर  मुसीबतें  पैदा  होती  है  7  मेरा  मत्रालय  से

 प्रतिरोध  है  कि  वह  शीघ्र  ही  इसमे  परिवर्तन

 करे  और  पानी  के  ऊपर  देश  का  शौर  राष्ट्र  का

 अधिकार  होना  चाहिए।  राज  इस  देश  मे  नर्मदा,

 कावेरी,  सोन,  बेतवा  आदि  बहुत  सी  नदियां  है

 जिनका  पानी  बहता  जाता  है  शौर  उनके

 किनारे  की  जमीन  सूखी  रहती  है  ।  उन

 प्रदेशों  मे विवाद  है  जिनमें  से  होकर  वे  नदिया

 बहती  हैं  ।  उन  प्रदेशों  क ेविवाद  तय  ने  हो

 सकने  के  कारण  उन  नदियों  का  पानी  बहता

 हुआ  समुद्र  में  पहुच  जाता  है  भर  देश  की

 जमीन  सूखी  पड़ी  रहती  है  ।  इसलिए  यह

 आ्राववश्यक  है  कि  यदि  हो  सके  तो  लोक  सभा

 के  इसी  सत्र  मे  यह  परिवर्तन  लाने  को  कृपा

 करें।  मंत्री  महोदय  से  मैं  आपके  द्वारा  अनुरोध
 करना  चाहता  हूं  कि  इस  परिवर्तन  को  करके
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 इस  देश  के  विकास  मे,  इस  देश  की  सिचाई

 योजनाके  को  बनाने  मे  जो  बडी  भारी  दिक्कत

 है  उसको  दूर  करे  |  सांप  बाढ़  नियंत्रण  के

 कार्य  को  प्रदेशों  पर  छोड  देते  हैं  लेकिन  जिन

 नदियों  &  बाढ  भ्राती  है  जैसे  ब्रह्मपुत्र  की  बाढ

 का  नियम  करना  आसाम  व  ब्रगाल  के  वश

 की  बात  नहीं  है,  यह  उनके  काबू  के  बाहर  की

 बात  है  ।  उसी  प्रकार  से  गया  मे  जो  बाढ़

 जाती  है  वह  उत्तर  प्रदेश,  बिहार  या  बगाल

 के  भ्र लग  भ्र लग  काबू  के  बाहर  की  बात  है  1

 इस  बाढ़  नियंत्रण  के  कार्य  कौर  दैवी  विपत्ति

 के  लिए  आप  कहते  हैं  कि  यह  प्रदेश  के  भ्र धि कार

 में है  भर  इसका  प्रबन्ध करे  ।  तो मुझे
 आपसे  यह  अनुरोध  करना  है  कि  आप  इसको

 केन्द्रीय  मामला  मान  कर  केन्द्र  के  द्वारा

 इसकी  सारी  व्यवस्था,  अर्थात्‌  बाढ़  नियंत्रण

 की,  करने  की  कृपा  करें  बाढ़ें  नियन्त्रण  करके

 और  सूखे  स्थानों  के  लिए  जो  हमारे  देश  में

 ऐसे  प्रदेश  हें  जहा  पानी  की  कमी  है  वहा
 पानी  भेजे  ।  बडी  बडी  नदियों  मे  ब्रह्मपुत्र
 शौर  गया  बेसिन  मे  देश  का  दो  तिहाई  पानी

 रहता  है  कौर  बाढ़  द्वारा  नुकसान  होता  है,

 कौर  समुद्र  मे  बेकार  चला  जाता  है  ,

 उसको  नियन्त्रित  करके  देश  के  ऐसे  भूभाग
 में  पहुचा  दे  जहा  पर  पानी  की  कमी  है,  शौर

 सूखा  रहता  है  इससे  बाढ़  पर  नियन्त्रण  भी

 हो  जायेगा  भोर  सूख  का  मुकाबला  भी  किया

 जा  सकेगा  |
 24  00  hrs.

 मैं  उस  योजना  की  याद  करता  हूं  जिसकी

 कल्पना  हमारे  सिंचाई  पत्नी  ने  की  हैँ  कि

 गया  के  पानी  को  कावेरी  से  मिला  देता  चाहते

 हैं  :  उससे  बाढ़  का  नियंत्रण  होगा  और  साथ

 साथ  देश  के  उस  लुभाय  को  पानी  पहुंचेगा
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 जहा  पर  राज  सूखा  रहता  है  |  यह  बहुत
 अच्छी  योजना  है,  इस  पर  भी  कार्य  होने  की

 झावश्यकता  है  कौर  इस  योजना  को  याद  करते

 हुए  यह  कल्पना  करता  हू  कि  किसी  समय

 भगीरथ  ने  जो  काम  किया  था  कि  गा  का

 पानी  जो  हिमालय  के  ऊपर  बहता  था  उसको

 उत्तर  प्रदेश,  बिहार  कौर  बंगाल  मे  लाकर

 समुद्र  तक  पहुचाया,  उसी  तरह  की  यह  दूसरी
 कल्पना  हैं,  कौर  जब  सरकार  होगी  तो  डा०  राव

 को  भगीरथ  के  रूप  मे  याद  किया  जायेगा  |

 मैं  चाहता  ह्  कि  उसमे  शीघ्रता  की  जाय  ।

 इसी  के  साथ  साथ  बिजली  के  उत्पादन  का

 जहा  तक  सम्बन्ध  है  मैं  कहना  चाहता  हू  कि

 इस  बर्ष  जो  सूखा  पडा  है  उस  से  यह  प्रमाणित

 हो  गया  कि  जहा  दूसरे  देश  द्वारा  हम  पर

 आक्रमण  होने  पर  उसका  मुकाबला  करने  मे

 हम  सक्षम  है,  बहा  दैवी  भ्रापदाओ  का  मुकाबला
 करने  मे,  चाहे  वह  बाढ  के  रूप  मे  हो,  या  सूखे
 के  रूप  मे,  स्वतन्त्रता  के  25  साल  बाद  भी

 हम  सक्षम  नहीं  हुए  ।  इस  वर्ष  के  सूद  ने

 यह  साबित  कर  दिया  कि  केन्द्रीय  सरकार  को

 इससे  सबक  लेकर  के  उसे  भ्र पनी  दिशा  को

 बदलने  की  आवश्यकता  है  ।  कौर  सब  से

 बडी  चीज़  जो  मैं  चाहता  हू  वह  यह  कि  बिजली

 उत्पादन  के  लिए  आपने  छोटे  छोटे  जलाशयों

 पर,  छोटी  छोटी  नदियों  पर  जो  बाध  बनाये  हैं

 जो  एक  राध  वर्ष  सूबे  के कारण  बिजली  के

 उत्पादन  में  कमी  कर  देते  है  तो  उसको  छोड

 कर  बाप  एटामिक  पावर  से  बिजली  पैदा

 करे  ।  इसके  साथ  साथ  आपके  पास  कोयला

 भ्र धिक  है,  जहा  पर  कोयला  पैदा  होता  है

 वहा  पर  आप  थर्मल  पावर  स्टेशन  लगायें

 जो  कि  केन्द्रीय  सरकार  के  भ्र धीन  हों,  भ्राषके
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 नियंत्रण  में  लगाये  जायें  क्योंकि  जो  थर्मल

 पावर  स्टेशन  प्रान्तीय  सरकारों  द्वारा  लगाये

 गये  हैं  उन  पर  जाये  दिन  कोयले  कौ  दिक्कत

 पैदा  होती  है,  धाये  दिन  केन्द्रीय  विभागों  में

 समन्वय  न  होने  के  कारण  सुविधा  होती  है
 कौर  बिजली  का  उत्पादन  रुकता  है।  इसलिए

 बड़े  बड़े  थर्मल  पावर  स्टेशन  जो  300,  400

 मेगावाट  बिजली  पैदा  कर  सकें,  उन  को

 केन्द्रीय  सरकार  के  मातहत  लगाना  चाहिये  ।

 और  प्यार  प्रान्तीय  सरकारों  द्वारा  लगाये  जायें

 तो  समन्वय  रखें  ताकि  सामान  समय  पर

 पहुंच  सके।

 जहां  तक  बिजली  पैदा  करने  का  सवाल

 हैं  मेरा  सुझाव  है  कि  पानी  के  द्वारा  ऐसी  जगहों
 पर  बिजली  पैदा  करें  जिन  नदियों  में  हमेशा
 पानी  रहता  है  ।  गंगा  बेसिन  की  नदियों

 पर  जैसे  ब्रह्मपुत्र  शादी  हैं,  जिन  में  हमेशा

 पांनी  रहता  है,  इन  के  ऊपर  ही  जल  विद्युत
 के  कारख़ाने  लगा  कर  या  आंध  बना  कर

 इनसे  बिजली  पैदा  करें  कौर  उस  बिजली  का

 एक  नेशनल  ग्रिड  बना  कर  सारे  देश  में  उस

 बिजली का  वितरण  समान  स्तर  पर  करें  ।

 जहां  पानी  होगा  वहीं  बिजली  बनेगी,  यह

 योजना  होनी  चाहिये  कौर  उसको  सारे

 'देश  में  भेजें  तो  अच्छा  रहेगा  |

 साथ.  ही  यह  भी  ध्यान  रखें  कि  जिन

 प्रदेश  सरकारों  के  द्वारा  शाप  कै  पास  जल  विद्युत

 उत्पादन  के  लिए  योजनाएं  भेजी  हैं  उनको

 पांचवीं  योजना  में  शामिल  करना  चाहिये  V

 उत्तर  अवेश  में  राज  बिजली  मी  झत्यल्त  कमी

 है  जिसके  कारण  उत्तर  प्रदेश  में  बिजली  का
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 संकट  है।  वहां की  भ्राबादी  पथिक  हैं  इसलिये

 वहाँ  की  सरकार  ने  चार  थर्मल  पावर  स्टेशनों
 कीं  योजनायें  कौर  चार  पानी  विद्युत  की
 योजनायें  आपके  पास  स्वीकृति  के  लिये
 भेजी  हैं  ।  उनके  नाम  यह  हैं:  ऋषिकेष,

 हरद्वार  जल  विद्युत  योजना  i00  मेगावाट

 की,  मनेरी  पाली  जल  विद्युत  योजना  56
 मेगावाट  की,  विष्णु  प्रयाग  जल  विद्युत
 परियोजना  262  मेगावाट  की,  दोबाला

 ननन्द  प्रयाग  जल  विद्युत  परियोजना  230

 मेगावाट  की  ।  और  इसी  तरह  से  थर्मल  पावर

 स्टेशन  की  योजनायें  यह  हैं:  हरदुभागंज
 तापीय  विस्तार,  षष्ठम  चरण  720  मेगावाट

 की,  झबरा  तापीय  विस्तार  तृतीय  चरण

 योजना,  400  मेगावाट  की,  गोरखपुर
 तापीय  परियोजना  400  मेगावाट  की  और

 गैसटरबाइन  परियोजना  100  मेगावाट

 की  ।  ये  योजनायें  आपके  विभाग  में  स्वीकृति

 के  लिये  उत्तर  प्रदेश  की  तरफ  से  आयी  हुई  हैं  ।

 मेरा  निवेदन  है  कि  जब  उत्तर  प्रदेश  में  बिजली

 का  संकट  है  तो  आप  के  विभाग  से  इन  सारी

 योजनाओं  की  स्वीकृति  मिलनी  चाहिये  |

 इसी  तरह  आपके  उत्तर  प्रदेश  और

 मध्य  प्रदेश  क ेबीच  जल  विवाद  तय  कराया  ।

 उस  सूखे  भूखंड  के  लिये  जो  योजनायें  स्वीकृत

 की  हैं  जिनमें  राजघाट  बेतवा  नदी  पर,

 मिल  जिला  हमीरपुर  में  और  ग्रेटर  गंगा

 जिला  बांदा  में,  ये  सिंचाई  की  योजनायें

 छापने  स्वीकार  करायी  हैं  ।  ia  ater  को

 प्रधान  मंत्री  राजघाट  योजना  का  शिलान्यास

 करने  जा  रही  हैं,  बाकी  जो  ग्रोजनायें  हैं

 उनकी  भी  भाप  राज भाट  की  तरह  से  व्यवस्था
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 करें  कि  पांच की  पंचवर्षीय  योजना  में  थे  पूरी

 हो  सकें  ।  झप  इन  योजना शो  की  इस  तरह

 से  व्यवस्था  करें  कि  पांचवी  योजना  के  अन्दर

 ही  इसका  काम  हर  हालत  में  पूरा  हो  सके  1

 सुरक्षा  के  बाद  भ्रमर  देश  के  लिये  किसी

 चीज़  की  ग्रा वश्य कता  है  तो  बिजली  उत्पादन

 की  है  जिसके  द्वारा  हम  गरीबी  की  लड़ाई

 जीत  सकते  हैं  क्योंकि  बिजली  द्वारा  सिचाई

 के  साधन  बढ़ते  हैं  ।  इसलिये  मैं  केन्द्र  ले

 अनुरोध  करना  चाहता  ह्  कि  उनको  अपनी

 योजनाओं  की  प्राथमिकता  बदलने  की

 ग्रा वश्य कता  है  t  मैं  चाहता  हूं  कि  सदन  कहे
 कि  सरकार  अपनी  प्राथमिकता  बदले  ।

 सुरक्षा  के  बाद  यदि  दूसरे  किसी  विभाग  पर

 ध्यान  देने  की  आवश्यकता  है,  पैसे  की  व्यवस्था

 करने  की  आवश्यकता  है  तो  वह  सिचाई  के

 लिये  ,  बिजली  के  लिपे  और  बाढ़  नियंत्रण  के

 करने  की  आवश्यकता  है  क्योकि  गरीबी  से

 लड़ाई  लड़ने  का  आधार  है  अन्न  का  उत्पादन  |

 दूसरे  देश  जब  हमारी  अवस्था  मे  थे,

 रूस  कौर  चीन,  उन्होंने  भी  जिस  समय

 विकास  किया  तो  सब  से  भ्र धिक  ध्यान  बिजली

 के  उत्पादन  पर  दिया  था  ।  इसलिये  हमारी
 केन्द्रीय  सरकार  भी  प्रगति  पंचवर्षीय  योजना
 की  प्राथमिफताशों  मे  परिवर्तन  ला  कर

 सर्व  प्रथम  स्थान  बिजली  उत्पादन  के  लिये  दे  ।

 यही  आपसे  मेरा  अनुरोध।

 *SHRI  £.  प्  KRISHNAN  (Salem):
 Mr.  Deputy  Speaker,  Sir,  on  the  de-
 mands  for  grants  presented  on  the
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 House  by  the  hon.  Minister  of  Irriga-
 tion  and  Power  for  the  year  973-74,
 I  would  lie  to  say  a  few  words  on
 behalf  of  Dravida  Munnetra  Kazha-
 gam.

 I  would  first  refer  to  irrigation  faci-
 lities  in  our  country.  Till  March  3],
 973  our  Government  have  invested  on
 major  and  medium  irrigation  schemes
 an  amount  of  Rs.  2770  crores.  As  8
 result  of  implementation  of  these  sche-
 mes,  the  Government  have  been  in-
 curring  losses  continuously  and  the
 losses  are  increasing  year  after  year.
 In  1968-69,  the  loss  incurred  by  the
 Government  was  to  the  tune  of  Rs.  80
 crores.  In  1972-73,  the  loss  went  upto
 Rs.  40  crores.  It  is  not  what  I  say;  Dr.
 Minhas,  a  member  of  the  Planning
 Commission  has  given  these  figures  re-
 cently

 Sir,  it  is  not  enough  to  have  a  few
 irrigation  projects.  The  Government
 have  to  ensure  that  proper  link  canals
 are  so  provided  that  the  small  farmers
 are  able  to  derive  full  benefits  out  of
 these  schemes.

 Since  we  have  in  our  country  “Free
 for  all  irrigation  system”,  it  is  found
 that  only  0  to  I5  per  cent  of  rich
 farmers  in  the  upper  reaches  of  the
 canal  system  are  able  to  enjoy  the
 fruitg  of  the  irrigation  projects,  Sir,
 this  is  not  a  statement  from  me;  it
 has  been  made  by  no  less  a  person
 than  Shri  Jagjivan  Ram,  our  Defence
 Minister.

 It  has  been  said  Sir,  that  we  have
 im  our  country  588  major  and  medium
 irrigaticn  projects.  It  is  not  enough
 just  to  feel  proud  by  saying  this.  The
 annual  report  of  the  Ministry  of  Frri-
 gation  ang  Power  should  contain  the
 information  ag  to  how  many  small
 farmers  have  actually  been  benefited
 as  a  result  of  these  588  irrigetion  pro-
 jects,

 “The  original  speech  was  delivered  in  Tamil.
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 {Shri  E.  R.  Krishnan}
 Sir,  the  irrigation  Commission  has

 made  many  useful  and  valuable  re-
 commendations  in  its  report  to  the
 Government  of  India.  I  would  urge
 upon  the  hon.  Minister  that  these  re-
 commendations  should  be  taken  up  for
 implementation  without  any  delay.

 Sir,  there  is  a  proverb  that  even
 though  water  flows  in  a  river  the  dog
 has  to  lick  only  to  drink  water.  Sir,
 the  same  is  the  situation  so  far  as
 utilisation  of  river  waters  in  our  coun-
 try  is  concerned.  The  total  volume  of
 water  that  flows  in  the  various  rivers
 of  our  country  has  been  estimated  by
 the  experts  in  the  field  to  be  of  the
 order  of  27  crores  hectare  meters.  It
 is  understood  that  the  total  utilisa-
 tion  of  the  river  waters  at  the  end
 of  the  4th  Five  Year  Plan  period
 would  only  be  0.5  crores  hectare
 meters.  Thus  Sir,  a  very  huge
 volume,  of  river  water  goes  thoroughly
 unutilised.  It  only  points  out  that  not
 much  has  been  done  by  the  Govern-
 ment  in  harnessing  huge  river  water
 resources  in  our  country.  Inspite  of
 very  good  availability  of  water  for
 urigation  purposes  in  our  country
 since  irrigation  projects  have  not  been
 properly  formulated  and  implemented,
 our  country  has  to  go  through  the
 sufferings  caused  by  drought  in  va-
 rious  parts  of  our  country  and  every
 year  the  Government  is  compelled  to
 spend  huge  amounts  of  money  by  way
 of  drought  relief.  It  the  year  1972-73
 the  Government  had  to  spend  Rs.  297
 crores  for  mitigating  the  rigours  of
 drought.  Our  country  has  been  fac-
 ing  the  twin  problem  of  floods  and
 droughts  every  year.  It  is  due  to  the
 inefficiency,  incompetence  and  the  lack
 of  advance  planning  of  the  Ministry
 of  Irrigation  and  Power  that  our  peo-
 ple  are  continuously  afflicted  by  the
 phenomenon  of  floods  and  droughts.
 We  have  been  hearing  the  complaints
 and  accusations  of  the  Ministry  of
 Irrigation  and  Power  against  planning
 Commission  and  vice-versa.  The  mu-
 tua]  charges  against  each  other  are  in
 no  way  going  to  help  the  millions  of
 people  who  are  suffering  for  want  of
 proper  irrigation  and  flood  control

 APRIL  10,  973  Trrig.  &  Power  280

 measuers.  Under  the  head  irrigation, for  “Surveys  and  Investigations”  an
 amount  of  Rs.  92.5  lakhs  were  alloca-
 ted  for  the  year  ‘1972-73  but  the  re-
 vised  estimates  of  the  year  show  a
 reduction  of  Rs.  9  lakhs  under  this
 account.  If  the  amount  meant  for
 conducting  surveys  for  irrigation  is
 not  spent  to  the  extent  of  Rs.  9  lakhs,
 however  are  we  to  think  that  this
 Government  is  fully  alive  to  the  irn-
 gation  needs  of  our  country

 In  the  course  of  8  years  that  is
 from  953  to  1971,  our  country  has
 sustained  a  huge  damage  due  to  floods.
 during  that  period  the  value  of  crops
 damaged  was  Rs.  49.6  crores;  the
 value  of  property  lost  was  Rs  76)
 crores;  the  public  utility  like  roads
 etc  suffered  a  damage  to  the  tune
 of  Rs,  129.1  crores  Thus  the
 damage  caused  by  the  floods  amount-
 ed  to  Rs.  628  crores  in  all.  As  many
 as  587  lakhs  of  plople  were  affected  by
 the  floods.  Suir,  the  amount  spent  for
 the  flood  control  measures  was  not
 more  than  Rs.  28830  crores  till  March
 1971.  It  seems  that  Government  are
 only  making  half-hearted  attempts  to
 protect  the  people  and  the  crops  from
 damage  of  floods.  I  wonder  how  many
 decades  it  will  take  for  this  country  to
 rid  itself  from  the  devastations  that  are
 periodically  caused  by  the  floods.  Sir,
 the  Tamil  Nadu  Government  sent
 to  the  Central  Government  two
 important  flood  control  schemes  for
 approval.  They  are  (l)  Varattu
 Pallam  scheme  and  (2)  Thodahalla
 Scheme.  I  regret  to  say,  Sir,  that  so
 far  the  Tamil  Nadu  Government  have
 not  received  any  response  from  the
 Central  Government  regarding  these
 two  schemes,  I  would  therefore  ap-
 peal  to  the  hon.  Minister  of  Irrigation
 and  Power  that  immediate  clearance
 should  be  given  by  the  Centre  to  these
 two  schemes.  Sir,  we  find  that  Nor-
 thern  States  of  our  country  are  fre-

 drought.  To  combat  thig  problem  the
 only  permanent  solution  seems  to  be
 the  link  up  of  the  Ganges  and  the
 Cauvery.  This  is  not  any  new  pro-
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 posal;  many  years  ago  Sir  C.  P.  Rama-
 swamy  Iyer  mooted  the  scheme.  Had
 it  been  implemented  then  the  country
 would  not  be  facing  the  problems  of
 droughts  and  floods  as  it  does  today.
 In  fact,  the  project  could  have  been
 completed  at  a  very  low  cost.  Be-
 cause  of  the  dithering  and  indifference
 of  the  Central  Government,  the  pro-
 ject  has  not  taken  any  shape  till  today
 and  the  present  estimates  are  around
 Rs.  2,000  to  3,000  crores.  Be  that  as
 it  may,  I  would  appeal  to  the  hon.
 Minister  that  the  Central  Government
 should  expeditiously  complete  all  the
 preliminary  work  connected  with  the
 implementation  of  the  most  impor-
 tant  and  vital  project  is  taken  up  on
 hand  at  the  earliest  possible  time.

 Sir,  most  of  the  rivers  in  our  coun-
 try  flow  through  the  territories  of
 more  than  one  state.  As  a  result
 many  inter  state  water  dispute  have
 arisen.  The  only  way  to  ensure  that
 all  the  waters  of  the  rivers  are  fully
 utilised  for  the  best  national  interest
 is  to  nationalise  all  the  rivers  and  to
 bring  them  under  national  water  grid
 to  be  controlled  by  the  Central  Gov-
 ernment

 Sir,  I  would  now  refer  to  the  power
 situation  that  is  obtaining  in  our
 country.  Till  March  31,  3973  the
 total  investment  on  power  projects  by
 the  Central  Government  was  Rs.  4700
 crores,  But  it  is  estimated  that  the
 State  Electricity  Boards  would  incure
 a  loss  of  Rs.  36  crores  during  the  year
 ‘1972-78,

 At  this  juncture  Sir,  I  would  like  to
 refer  to  one  important  point.  After
 25  years  of  independence,  let  us  see
 the  progress  made  in  the  field  of  rural
 electrification.  As  you  are  aware
 Sir,  there  are  5  lakh  villages  in  our
 country.  According  to  a  Government
 Plan  for  the  decade,  97i—8l,  2.5
 Inkhs  villages  would  be  electrified.  The
 news  item  giving  this  information  fur-
 ther  states  that  even  this  would  be
 achieved  only  if  the  necessary  finances
 are  made  available.  Sir,  inspite  of
 investment  to  the  tune  of  Rs.  4700
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 crores  on  power  projects,  44  crores  of
 our  people  living  in  the  rural  aréag  are
 going  without  electricity  and  there
 seems  to  be  no  immediate  hope  of
 their  getting  electric  facilities.

 On  27-38-1978  in  reply  to  a  question
 hon.  Minister  of  Irrigation  and  Power,
 Dr.  K.  L.  Rao  said  that  1,22,004  vil-
 lages  have  been  electrified  till  ‘1972.
 At  this  rate,  it  will  be  no  wonder  if
 it  takes  60  years  to  provide  electricity
 to  all  the  5  lakh  villages  of  our  coun-
 try.

 Till  ‘1972,  19,00,695  pump  sets  have
 been  energised.  I  am  proud  to  say
 that  Tamil  Nadu  accounts  for  30  per
 cent  of  the  pump  sets.

 The  population  of  Tamilnadu  is
 about  41  crores.  .2  crores  out  of
 this  number  live  in  448  towns.  The
 number  of  villages  in  Tamil  Nadu  is
 6i396.  During  the  period  of  Congress
 rule,  that  is  from  947  to  967  the
 number  of  villages  electrfied  was  only
 20250.  But  during  the  short  period
 from  967  to  1972,  when  the  DMK  was
 in  power,  the  number  of  villages  elec-
 trified  was  38524.  Sir,  the  number  of
 villages  yet  to  be  electrified  is  only
 2622.  Our  Chief  Minister,  Dr.  Kalaig-
 nar  Karunanidhi,  is  determined  to  see
 that  these  villages  are  also  electrified
 before  the  end  of  1973.  Similarly,  Sir,
 out  of  23096  harijan  colonies  of  Tamil
 Nadu  only  4354  were  electrified  dur-
 ing  the  20  year  rule  of  the  Congress
 Party.  During  the  DMK  rule  as  many
 as  8086  harijan  colonies  were  given
 electric  connection  leaving  a  balance
 of  706  yet  to  be  electrified.  I  can  as-
 sure  you  that  even  this  would  be
 electrified  very  soon.

 Sir,  in  Tamil  Nadu  so  far  6  lakh
 pump  sets  have  been  energised.  With
 the  complete  utilisation  of  the  Cauvery
 waters  flowing  into  Tamil  Nadu  from
 Mysore  State  and  with  the  energising
 of  6  lakhs  pump  sets,  the  Tamil  Nadu
 Government  have  done  itg  best  for
 augmenting  agricultural  production
 and  also  to  provide  the  necessary
 facilities  required  by  the  farmers  in
 Tamil  Nadu.
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 {Shri  HZ.  R.  Krishnan)
 Sir,  in  the  Southern  States,  the  re-

 quirement  of  electricity  per  day  is  as
 follows:  —Kerala,  the  need  is  60  lakh
 units;  Andhra  it  is  90  lakh  units,
 Mysore  needs  30  lakh  units  and
 Tami]  Nadu  needs  225  lakh  units  of
 electric  power.

 As  a  result  of  economic  and  balanc-
 ed  distribution  of  electric  power  with-
 out  much  of  transmission  loss  Tamil
 Nadu  has  made  good  strides  in  the
 field  of  agriculture  and  industry.  At

 ‘the  same  time  the  State  Government
 has  tried  to  augment  the  generation
 of  electricity  which  is  increasingly  in
 demand  in  Tamil  Nadu.  Sir,  in  1966-
 67  hydel  power  generated  was  2]  lakh
 units  per  day.  In  1971-72,  the  hydel
 power  produced  was  37490  lakh  units
 Sir,  so  far  as  thermal  power  is  con-
 cerned,  in  the  year  1966-67  it  was
 4050  lakh  units,  in  ‘1971-72  it  went
 upto  680  lakh  units.  At  the  end  of
 the  first  plan  period,  the  quantum  of
 electricity  generated  was  0  mega-
 watts.  At  the  end  of  second  plan,  it
 came  upto  3i5  megawatts.  The  end
 of  the  third  plan  saw  generation  of
 electricity  at  the  level  of  5l0  mega-
 watts.  During  the  period  967—72  the
 electricity  generated  came  to  625
 megawatts.  Not  content  with  this
 generation  of  electricity,  the  State
 Government  of  Tamil  Nadu  formulated
 a  few  more  power  projects  and  have
 forwarded  them  to  the  Central  Gov-
 ernment  for  approval  These  projects
 are:—

 (l)  Koday  H.E.C.  with  an  estima-
 ted  cost  of  l4  crores  was  sent
 to  the  Central  Government  on
 ‘16-4-69.

 (2)  Upper  Tambaravarani  H.E.S
 with  an  estimated  cost  of
 Rs.  6  crores  for  Mundanthoral
 unit.  It  was  sent  to  Central
 Government  on  5-9-70

 (3)  Nelithorai  H.  E.  S.  with  an
 extimated  cutay  of  Rs.  6.70
 crores.  It  was  sent  to  Central
 Government  on  28-12-70.
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 (4)  Paralayar  में,  E.  S.  with  an
 estimated  cost  of  Re.  4.73
 crores.  It  was  forwarded  to
 Central  Government  on
 13-5-71,

 (5)  Shanmuga

 Rs,  9.02  crores.  It  wag  sent  to
 Central  Government  on
 29-5  1972,

 (6)  Kalpakkam  3rd  unit.  It  was
 sent  to  Central  Government
 on  9-6-1972.

 (7)  Neyveh  2nq  Thermal  power
 station,  Sent  on  9-6-1972.

 Nadhi  H.  8.

 (8)  Upper  Amravati  H,  E  S—
 Kumbhar  Unit  with  an  esti-
 mated  cost  of  5.55  crores.

 Tuticorin  Thermal  Power
 station  with  an  estimated  out-
 lay  of  73  crores.

 (9  )d

 (10)  Mettur  Thermal  power  sta-
 tion  with  an  estimated  cost  of
 65  crores.

 All  these  projects  are  still  pending
 for  clearance  with  the  Central  Gov-
 ernment.  I  appeal  to  the  hon.  Minis-
 ter  of  Irrigation  and  Power  that  he
 should  give  immediate  clearance  to
 these  projects

 Sir,  according  to  the  original  sche-
 dule  the  two  units  of  Kalpakkam  ato-
 mic  power  station  should  have  gone
 on  stream  during  the  year  97l-72
 But  because  of  the  indifference  of  the
 Central  Government  it  appears  that
 they  will  generate  electricity  only
 from  1976,  Sir,  if  these  two  units  had
 been  completed  in  1971-72,  you  would
 agree  that  Tamil  Nadu  would  not  be
 facing  the  serious  power  crisis  as  it
 does  today.  Tamil  Nadu  Government
 has  been  acting  with  great  deal  of
 totesight  and  imapinetien.  Dr.  K.  L.
 Rao  has  himself  said  that  the  Tamil
 Nadu  Government  have  been  distribu-
 ting  electricity  economically  and  with-
 out  loss  in  transmission.  The  hon.
 Minister  had  also  pointed  out  that  the
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 failure  of  monsoon  wae  the  main
 cause  for  the  present  power  crisis  in
 Tamil  Nadu  and  also  the  inadequate
 power  generation  in  the  Thermal
 power  stations  under  the  control  of
 Ceritra]  Government  hag  greatly  con-
 tributed  towards  the  power  crisis  in
 Tamil  Nadu.  Inspite  of  all  this,  mere-
 ly  because  an  opposition  party  is  in
 power  in  the  State,  persons  belonging
 to  the  ruling  party  at  the  Centre
 namely  the  Congress  Party  have  been
 accusing  the  State  Government  for
 the  power  cut  that  has  been  imposed
 in  the  State.  It  is  indeed  regrettable
 that  political  capital  should  be  made
 out  of  a  situation  which  has  arisen  due
 to  natural  causes.

 In  reply  to  a  starred  question  on
 27th  February,  973  the  hon.  Minister
 for  Irrigation  and  Power  Dr.  K.  L.
 Rao  explaining  the  causes  for  power
 shortage  in  Tamil  Nadu  stated  that
 the  failure  of  monsoon  resulting  in
 low  level  in  hydel  reservoirs  was  one
 of  the  factors  for  low  generation  of
 electricity.  He  added  that  due  to
 shortage  of  ligmite  supply  from  Ney-
 veli  to  Thermal  power  stations,  the
 production  of  power  in  those  stations
 became  less.  Thirdly,  Dr.  Rao  had
 stated  that  shortage  of  cooling  water
 supplies  to  Ennore  and  Basin  Bridge
 Thermal  power  stations  was  another
 factor  leading  to  power  crisis  in  Tamil
 Nadu.

 Sir,  the  Tamil  Nadu  Government
 have  been  demanding  for  a  long  time
 now  that  there  should  be  second  mine
 cut  in  Neyveli  lignite  project.  This
 demang  has  fallen  on  the  deaf  ears
 of  the  Central  Government  so  far  and
 the  Central  Government  have  not
 taken  any  initiative  in  this  respect.
 But  Dr.  K.  L.  Rao  has  suggested  that
 if  the  thermal  power  generation  in  the
 Neyveli  station  is  to  be  increased  then
 instead  of  lignite,  280  tons  of  oil
 should  be  used  per  day  in  the  power
 stations.  I  would  like  to  know  from
 the  Government  what  action  has  been
 taken  by  the  concerned  Ministry.

 -  from  whet  I  heve  so  far  stated
 i  would  be  amply  clear  that  the  Tamil
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 Nadu  Government  could  not  be  blam-
 ed  for  the  power  crisis  prevailing
 there.  In  spite  of  a  very  clear  state-
 ment  made  by  Dr.  K.  L.  Rao  ag  to  the
 contributory  factors  ta  the  power
 crisis  in  Tamil]  Nadu,  I  regret  to  say
 that  the  ruling  Congress  Party  mem-
 bers  are  accusing  the  State  Govern-
 ment  for  partisan  political  ends  and
 ate  indulging  in  a  virulent  false  pro-
 paganda.

 As  an  example,  I  would  like  to  refer
 to  the  speech  made  by  a  responsible
 Minister  of  the  Central  Government
 Shri  Mohan  Kumaramanglum  in  a
 public  meeting  at  Vellore  on  25th
 February,  1973.  Bir,  he  said  in  that
 meeting  that  the  Central  Government
 was  in  no  way  responsible  for  the
 power  crisis  faced  by  Tamil  Nadu.  He
 also  added  that  the  Central  Govern-
 ment  had  not  received  any  offictal
 communication  from  the  Tamil  Nadu
 Government  regarding  the  shortage  in
 the  supply  of  coal]  leading  to  power
 crisis  even  till  0  days  ago.  When
 this  matter  of  power  crisis  came  up  in
 Tamil  Nadu  Assembiy  our  Chief
 Minister  Dr.  Kalaignar  Karunanidhi
 explained  on  2nd  March,  973  the  rea-
 songs  for  the  power  crisis.  Rebuting
 the  charge  of  Shri  Mohan  Kumaram-
 anglam  that  the  Central  Government
 ‘was  not  apprised  of  the  shortage  of
 coal  supply  to  Tamil  Nadu  Thermal
 Power  station  pointed  out  that  this
 matter  was  taken  up  with  the  Central
 Government  many  months  before  the
 crisis  overtook  the  State.  In  fact,  on
 May  26,  1972,  the  Chairman  of  the
 State  Electricity  Board  wrote  a  letter
 to  the  Deputy  Chairman  of  the  Cen-
 tral  Water  and  Power  Commission
 and  also  to  the  Department  of  Mines.
 It  was  stressed  in  the  letter  that  as
 there  was  detay  in  the  supply  of  coal
 from  Singarenj  mines  of  Andhra  mere
 Railway  wagons  should  be  made
 available.  Again  Sir,  the  Central
 Government  was  requested  in  the
 matter  that  coal  from  Bihar  and  Ban-
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 the  representataves  of  Department  of
 Mines,  Ministry  of  Railways  and
 Ministry  of  Irrigation  and  Power,  It
 followed  it  up  by  a  letter  on  3rd  June,
 972  to  the  Department  of  Mines.  At
 a  meeting  held  at  Delhi  on  30th  Sep-
 tember,  972  the  matter  was  raised
 with  the  representatives  of  the  De-
 partment  of  Mines,  Irrigation  and
 Power  and  Railway  Board  by  the
 Chairman  of  the  State  Electricity
 Board  who  drew  pointed  attention  to
 the  shortage  of  coal  supply  in  Tamil
 Nadu.  On  7th  Oe  sber.  3978  and  on
 llth  October,  3979  letters  were  again
 addresged  to  the  Central  Government.
 The  Department  of  Mines  was  again
 addressed  in  the  matter  on  429
 October,  972  and  on  i8th  January,
 1973.  The  Chief  Minister  himself
 wrote  a  letter  on  0th  February,  973
 to  Shri  Mohan  Kumaramangalam  ex-
 plaining  the  shortage  of  coal  in  the
 State  and  requesting  supply  to  ]  lakh
 tens  of  coal  at  once.  Thus  it  will  be
 seen  what  the  hon.  Minister  Shri
 Mohan  Kumaramangalam  had  stated
 at  Vellore  was  not  the  correct  posit.-
 tion.  He  seems  to  have  been  motivated
 by  the  fact  that  an  opposition  party
 is  in  pewer  in  Tamil  Nadu.

 Sir,  if  this  was  the  behaviour  of  a
 Central  Minister,  I  would  refer  to  the
 type  of  speeches  made  by  the  responsi-
 ble  Congress  leaders  in  Tamil  Nadu
 In  the  Tripliane  beach  meeting  on
 26th  February,  973  Shri  Ramaih  the
 Tami)  Nadu  Pradesh  Congress  Com-
 mittee  President  demandeg  that  the
 DMK  Government  should  resign  as
 it  did  not  anticipate  the  power  shor-
 tage.  I  would  like  to  remind  the
 House  that  the  power  crisis  is  not
 confined  to  Tamil  Nadu  alone.  The
 power  cut  in  Haryana  was  to  the
 extent  of  80  per  cent;  in  Punjab  it  is
 75  per  cent:  in  UP  40  per  cent;  Rajas-
 than  50  per  cent;  West  Bengal  5  per
 cent  and  in  parts  of  Gujarat  00  per’
 cent.  Sir,  will  the  Central  Govern-
 ment  and  the  Congress  leadership
 would  advise  the  Governments  in
 these  States  to  resign.  It  is  highly  re-~
 grettable  that  responsible  leader  like
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 Shri  Ramaiah  should  make  statement
 of  this  nature.

 Sir,  we  the  people  of  Tamil  Nadu
 and  the  State  Government  holg  Dr.
 K.  L.  Rao,  the  hon,  Minister  for  Irri-
 gation  and  Power  in  high  esteem  But
 I  would  like  to  invite  the  attention  of
 the  House  to  what  Shri  Ramaiah  has
 said  about  Dr.  Rao  in  a  meeting  on
 2nd  April,  ‘1973,  His  speech  has  ap-
 peared  in  a  Congress  daily,  the  Swa-
 deshmitram,  whose  honorary  editor  is
 Shri  M.  Bhakthavasalam  the  ex-
 Chief  Minister  of  Tamj]  Nadu.  He
 said  that  he  opposed  the  agreement
 of  Tami!  Nadu  with  Kerala  in  7968
 as  harmful  to  Tamil  Nadu.  Though
 Dr  Rao  belonged  to  his  party  he
 would  like  to  state  the  truth  about  Dr.
 Rao,  According  to  Shri  Ramaiah,  Dr.
 Rao  could  do  no  good  to  Tamil  Nadu
 Though  he  ig  a  Minister  in  the  Central
 Government,  al]  his  attention  is  on
 Andhra  crisis  Our  Chief  Minister
 might  not  know  about  Dr.  K.  L.  Rao.
 Dr  Rao  was  an  Assistant  Engineer  at
 one  time  in  Mettur  project.  At  that
 time  he  was  interested  in  collecting
 material  for  the  separation  of  Andhra
 from  the  composite  Madras  State
 Therefore,  he  would  not  believe  that
 Shri  Rao  would  be  _  helpful  to
 Tamil  Nadu  what  Shri  Ramah  said
 about  our  esteemed  Minister  of  Irriga-
 tion  and  Power.  If  such  an  irresponsi-
 ble  statement  had  been  made  by  any
 of  our  party  memberg  then  immediate
 disciplinary  action  would  have  been
 taken  against  him.  However,  I  would
 assure  Dr.  Rao  that  we  hold  him  in
 great  esteem  and  we  have  im-
 mense  confidence  in  him.  I  regret  that
 just  to  discredit  the  opposition  party
 which  is  in  power  in  Tami]  Nadu  all
 kinds  of  statements  are  being  made
 by  the  ruling  Congress  party  mem-
 bers  which  do  no  good  to  the  Congress
 party  in  Tamil  Nadu,  Before  I  con-
 clude  Sir,  I  would  once  again  appeal
 to  the  hon.  Minister  for  Irrigation  and
 power  that  he  should  expedite  the
 clearance  of  the  schemes  for  power
 generation  submitted  by  the  Tamil
 Nadu  Government  and  are  pending
 with  the  Central  Government.  With
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 these  words  IT  conclude.

 SHRI  D.  N.  TIWARI  (Gopolgan)):
 Mr.  Deputy-Speaker,  all  my  praise
 is  due  to  Irrigation  Minister  and  his
 junior  colleague  for  making  tireless
 efforts  to  make  irrigation  and  power
 potential  of  the  country  a  success.
 But,  it  is  a  misfortune  that  in  spite
 of  very  good  experts  being  in  this
 Ministry,  Y  want  to  know  as  to  why
 our  targets  are  not  being  fulfilled?
 What  is  the  hitch?  Why  is  the  de-
 partment  not  able  to  colate  this
 target?  Has  the  procedure  not  been
 80  streamlined  as  to  cope  with  the
 tas,  that  the  minister  has  in  mind?

 We  have  got  here  two  reports  of
 the  Ministry  of  Irrigation  and  Power
 —one  report  contains  64  pages
 while  the  other  contains  about  90
 pages.  But,  we  do  not  find  any-
 thing  in  these  reports  with  which  we
 want  to  deal.  They  are  full  of  ex-
 traneous  matters—not  concerning  the
 fulfilment  of  the  projects  that  have
 been  taken  in  hand.  Nowhere  it
 has  been  mentioned  in  this  report  as
 to  how  much  work  has  been  donein
 regard  to  one  or  the  other  projects
 and  what  remains  to  be  done  or
 when  is  the  project  going  to  be
 finalised?  These  details  are  not
 given  here.  Is  there  anything  worth-
 while  contained  in  these  reporte
 which  we,  the  Members  of  Parlia-
 ment,  want  to  discuss  in  the  House?
 No  one  can  find  any  material  with
 regard  to  shortcomings,  shortfalls  or
 successful  completion  of  the  projects
 that  have  been  undertaken  by  the
 Ministry.  These  reports  could  have
 been  put  together  and  could  form
 part  of  one  volume  by  adding  some
 more  pages.  Why  so  much  money is  to  be  spent  at  all  for  making  two
 reports?  What  is  the  use  of  that?
 For  example,  in  the  performance
 Teport,  on  page  62-68  it  has  been
 mentioned  that  all  India  per  capita
 consumption  this  year  is  93  kw.  It
 means  that  in  some  States,  as  has
 been  said  by  some  other  friends,  the
 per  capita  consumption  of  power
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 is  only  one  sixth.  That  means  in
 some  States,  the  per  capita  consump-
 tion  of  power  is  very  low.  Why
 is  this  regional  imbalance?  Dr.  Rao
 fas  been  in  charge  of  this  Ministry
 for  more  than  ten  years.  What  has
 he  done  to  remove  this  imbalance?
 Disparities  are  increasing  and  along
 with  that,  the  regional  imbalance  is
 also  increasing.  The  per  capita  con-
 sumption  of  power  is  teo  low-—20  or
 25  k.w—in  Bihar,  especially,  North
 Bihar,  which  is  a  tract  inhabited  by
 more  than  21/2  crores  of  people.
 Their  per  capita  consumption  of
 power  is  lesg  than  40  or  k.w,  If  he
 cannot  immediately  bring  us  on
 par  with  the  other  advanced  States,
 even  if  he  brings  us  at  least  to  half
 of  the  level  of  these  States,  I  shall
 be  very  happy.  What  is  he  going  to
 do  about  that?  And  in  how  many
 years  ie  he  going  to  bring  us  to  the
 level  of  other  States?  During  the
 last  i2  years  that  has  been  in-charge
 of  this  Ministry,  what  has  he  been
 doing  to  remove  this  imbalance?
 What  is  standing  in  his  way?  Why
 is  he  ignoring  the  States  which  are
 very  and  very  backward  in  the
 matter  of  power?

 I  shall  take  North  Bihar.  This  is
 avery  backward  area  which  is
 mostly  dependent  on  agriculture.  86
 per  cent  of  its  population  depends  on
 agriculture.  There  are  two  irriga-
 tion  projects—Kosi  and  Gandak.  In
 these  reports,  Gandak  Projects  has
 been  totally  backed  out.  No  men-
 tion  is  made  here  about  this  project.
 What  has  been  done  by  this  Ministry
 for  this  project?  In  the  performance
 report,  a  casual  reference  has  been
 made  that  so  much  allotment  has
 been  made.  But  what  part  of  the
 work  has  been  done  and  what  part
 is  yet  to  be  done  has  not  been  given.
 How  can  we  rely  on  these  reports
 and  discuss  these  matters?  In  North
 Bihar,  there  is  no  industry  worth
 the  name  except  a  few  out-dated
 sugar  factories.  Then,  how  can  the
 86  per  cent  of  the  population  eke

 out  their  livelihood  if  even  for
 agriculture  sufficient  arrangement  is
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 not  made  for  irrigation  and  power?
 Do  you  want  them  to  starve?  There
 is  often  failure  of  the  pumps  due  to
 power  shortage.  They  are  not  being
 energised  and  they  cannot  give  water
 to  the  fields.  Has  anybody  given
 thought  to  this  as  to  how  these
 people  will  live?  That  area  is  called
 Gandak  valley  area.  It  has  on  an
 average  4020  persons  per  sq.  mile.
 It  as  one  of  the  most  densely  popu-
 lated  areas  of  the  country.  It  is
 one  of  the  most  fertile  agricultural
 tracts  of  India  both  in  North  Bihar
 and  Nepal.  It  produces  almost  all
 crops.  The  Gandak  project  is  an
 imternational  as  well  as  inter-State
 project  for  development  of  irrigation
 and  power.  Thig  project  is  gomg  to
 irrigate  88  much  as  3.68  acres  of  land,
 which  is  more  than  what  your
 biggest  dam,  Bhakra  Nangal  can
 irrigate,  only  3.5  acres.  This  can
 irmgate  more  than  the  Rajasthan
 Canel  or  Nagarjunasagar.  It  is  the
 biggest  canal  in  India  and  cheapest
 too.  Its  first  estimate  wag  Rs.  52
 crores.  Due  to  delay,  it  has  gone
 up  by  more  than  four  times,  and
 you  are  making  it  dearer  still  by
 delays.  Had  it  been  completed  in
 time,  if  not  Rs.  52  crores,  Rs,  60  or
 65  crores  would  have  sufficed.  But
 due  to  this  time  lag  and  increase  in
 cost  of  materials  and  other  things,
 the  per-acre  cost  of  this  project  has

 also  gone  up  several  fold.

 In  1964,  in  the  Governors’  meeting,
 the  Bihar  Governor  told  the  Gov-
 ernment  of  India  that  Bihar  was
 not  able  to  execute  this  work  due  to
 fits  slender  resources.  Again  the
 Governor  wrote  about  it  to  Shri
 Asoka  Mehta  when  he  was  Planning
 Minister.  Again  a  letter  wag  writ-
 ten  to  Shri  Morarji  Desai,  who  was
 then  Deputy  Prime  Minister  and  Fin-
 ance  Minister.  But  all  were  turn-
 ed  down  and  that  tract  of  North
 Bihar  has  been  left  to  suffer  for  all
 time  to  come  in  the  matter  of  both
 irrigation  and  power.

 Coming  to  my  district  of  Saran,  it
 is  more  than  2  years  that  the  work
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 began  on  this  project.  On  3rd
 December,  1972,  water  was  brought  to
 some  part  of  Saran,  over  a  mile  or
 so.  Now  it  is  April,  1973.  In  these
 four  months  the  water  has  not  gone
 a  step  further.  In  Saran,  it  will
 irrigate  44  lakhs  acres.  At  this  rate,
 it  will  perhaps  take  40  or  5  years
 to  achieve  the  target  of  irrigation  in
 the  districts  of  Saran  and  Siwan.
 The  water  goes  through  UP.  In  rep-
 ly  to  my  query  the  Minister  said
 that  UP  is  not  releasing  water  for
 Saran,  I  am  not  blaming  UP  or  rais-
 ing  inter-provincial  rivalry.  I  blame
 the  Irrigation  Ministry  for  this  lack
 of  imtiative  and  promptness  in  mak-
 ing  available  resources  for  complet-
 ing  this  project.

 There  are  many  other  projects  in
 North  Bihar.  None  of  them  is  work-
 ing  according  to  schedule.  Even  the
 ‘Western  Kosi  Canal,  on  which  seve-
 ral  crores  of  rupees  have  been  spent,
 is  not  achieving  anything.  If  it  takes
 further  time,  I  am  afraid  the  estimate
 will  have  to  be  again  revised.  From
 the  original  estimate  of  Rs,  80  cror-
 es,  it  will  go  up  to  Rs.  300  crores.

 A  word  about  the  National  Pro-
 ject  Construction  Corporation,  which
 does  contract  work  for  Government,
 especially  in  the  construction  of  bar-
 rages.  There  are  thousands  of  em-
 Ployees  serving  this  organisation
 for  the  last  ten  years.  Those  who
 have  joined  this  organisation  when
 they  were  23  or  24  are  now  34  or
 35.  They  are  still  temporary  and
 there  ig  no  certainty  of  their  servi-
 ces  being  continued.  This  organisa-
 tion  is  incurring  loss  every  year.  If
 this  goes  on,  I  am  afraid  it  will  have
 to  be  closed  down  one  day.  Then,
 what  will  you  do  with  these  em-
 ployees?  Will  you  spoil  their  lives
 or  will  you  give  them  some  alterna~
 tive  employment  so  that  they  may
 not  go  on  the  streets  and  suffer?  I
 want  a  definite  answer  because  this
 concerns  the  lives  of  thousands  of
 people  working  in  this  organisation.
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 श्री  ग्राम  वी०  बड़े  (लर गोत)  :  माननीय
 उपाध्यक्ष  महोदय,  इति गें शत  तथा  पावर
 मतलब  की  डिमाण्ड  पर  जब  हम  बोलते  हैं
 शा  उस  की  टीका  करते  हैं,  तो  वह  Fro  राव
 की  व्यक्तिगत  टीका  नहीं  करते  हैं,  हम  उन
 के  डिपार्टमेंट  की  टीका  करते  हैं--इस  बात
 को  ध्यान  में  रखें।

 अभी  एक  मात तिव  सदस्य  ने  कहा  था
 कि  आप  को  भागीरथ  समझा  जायेगा  जो
 गया  को  ले  बाये  थे,  लेकिन  मैं  कहता  हूं  कि

 कुछ  लोग  उन  को  राक्षस  भी  समझोगे।  भ्र भी

 हमारे  मध्य  प्रदेश  में  मेरी  कास्टीबूएन्सी
 से  नर्मदा  नदी  जाती  है।  मध्य  प्रदेश  के
 90  प्रतिशत  क्षेत्र  से  मेंदा  जाती  हैं  कौर  0.  20
 गुजरात  को  छूती  है,  लेकिन  गुजरात  के  वास्ते
 बाप  530  फूट  ऊंचा  बांध  बना  रहे  हैं।
 हमारे  प्रदेश  में  निंदा  नदी  के  दोनो  बाजू  की
 जमीन,  करीब  3  लाख  एकड,  ऐसी  फर्टाइल
 ज़मीन  है,  जहां  चार  चार  फैसले  होती  हैं
 तथा  जो  कुएं,  मकान  पुराने  चले  भा  रहे  है,
 वे  सब  इस  से  प्रभावित  होंगे।  सब  पानी
 में  डूब  जायेंगे  1  वहां  से  उन  लोगों  को  उजाड़ा
 जा  रहा  हैं  कौर  कहा  जा  रहा  है  कि  उन  को
 काग्ठकारण  नें  जायेगे  जो  यहा  से  500  मील
 द्र हू  अपने  पूर्वजों  के  मकान,  पक्के  बचे
 हुए  कुए,  उपजाऊ  ज़मीन  सव  छोड़ता  पड़े  गी---
 वे  लोग  कहेंगे  कि  हमारे  sro  राव  मिनिस्टर
 थे,  वे  राक्षस  थे,  भागीरथ  नही  थे।  मै  यह
 नही  कहता  हु  कि  डा०  राव  का  कोई  खराब
 मत  है?  बह  बरच्छा  करता  चाहते  हैं,  उनके
 गुड  इन्ट न्शन्स  है  लेकिन  मैं  कहना  चाहता
 हूं  डा०  के०  एल०  राव  से  कि  हमारे  यहां
 रीजनल  इम्जेलन्सेज़  है,  हमारा  मध्य  प्रदेश
 सबसे  बैकवर्ड  प्रदेश  है।  जबकि  दूसरे
 आवेशों  में  सिंचाई  का  एवरेज  23  प्रतिशत  है
 सो  हमारे  मध्य  प्रदेश  में  सिंचाई  केवल  7
 प्रतिशत  हु।  हमारे  यहां  जो  मालवा  पठार
 है,  जहां  पर  गेहूं  होता  है  वहां  के  लिए  आपने
 कया  क्या  हैं?  झापने  कहा  कि  सिंध  की
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 योजना  जोकि  एक  बड़ी  योजना  हैं  वह
 स्वीकृत  हो  चुकी  है  लेकिन  दो  पंचवर्षीय
 योजनाये  हो  गईं  प्रभी  तक  उसपर  किये  शुरू
 नही  हुमा  मैं  उसको  सिंधी  की  परियोजना

 कहता  हूं  उस  पर  काम  क्यों  नही  शुरू  किया  1
 तो  मालवा  का  जो  पठार  है  वहा  पर  आपने

 कुछ  नही  किया।  वहां  से  सीध  नदी  जाती  है

 वहा  पर  परियोजना  स्वीकार  की  है  लेकिन
 दो  योजनायें  निकाल  गई,  अभी  तक  कोई  काम

 शुरू  नहीं  किया  गया।  मी  प्रकार  से  भील-
 वाड़ा  में  तीन  करोड  की  योजना  है  वहां  भी
 काम  शुरू  नहीं  हुजरा  है।  इस  प्रकार  से  जो
 रीजनल  इम्बैलेन्सेज  है  वह  कैसे  दूर  होंगे।
 चंबल  को  जो  योजन।  है,  ठीक  है  वह  राजस्थान'
 से  जाती  है  लकिन  मालवा  के  पठार  के  बारे  में
 झापने  क्या  किया  है?  इसीलिए  मैं  क

 हूं  कि  आप  जो  इम्जैलेन्सेज  दूर  करने  की

 बात  कहते  हैं  रिपोर्ट  सें  उसमें  कोई  तथ्य  नहीं
 है।  आपके  जो  लक्ष्य  हैं  वह  दक्षिण  की  तरक

 है  या  उत्तर  की  तरफ  है  लेकिन  मध्य  में

 झ्रापका  कोई  लक्ष्य  नहीं  है।  मध्य  प्रदेश  जो

 एक  बैकवर्ड  एरिया  है  जहा  आदिवासी  रहते

 है  वहा  के  लिए  आपकी  कोई  स्कोर  नहीं  है  ।

 दूसरे  जहा  तक  नमदा  योजन।  क।  सम्बन्ध

 है,  उसमे  गुजरात  का  हित  हो  लेकिन  मध्य
 प्रदेश  क।  भो  हित  हो।  इत  प्रकार  का  कोई
 रास्ता  निकाल।  जाये  जिससे  गुजरात  भी

 नाराज़  न'  हो  कौर  मध्य  प्रदेश  भो  नाराज
 न  हो।  डा०  राव  से  हम  लोग  भो  मिले  कौर

 वहू  लोग  भी  मिले  औैर  प्रधान  मन्त्री  जी  ने

 भी  कहा  कि  प्रापक।  नुक़सान  नहीं  होगा

 लेकिन  हम  को  इस  बात  मे  विश्वास  नहीं
 ह

 जब  हम  आपके  बजट  को  देखते  हैं  तो
 मध्य  प्रदेश  में  पहले  इलेक्ट्रिसिटी  का  जो
 बेस  था  वह  कोल  था  लेकिन  बाद  सें  भाष

 हाइडल  पर  भाये  लेकिन  उसमे  मानसून  की

 वजह  से  आपका  काम  नहीं  चला
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 [  श्री  ग्राम  बी०  बड़े  ]

 श्राप  मानसून  पर  गैंबलिंग  बार  रहे  थे।

 झगर  मानसून  फेल  हो  याई  तो  आपने  पावर

 पर  कट  लगा  दिया।  आपने  पंजाब  में  50
 परसेंट  कट  नगा  दिया,  गुजरात  में

 50  परत  ट  लगा  दिया,  हरियाणा  और  तमिल-

 नाडू,  में  30  परसेंट  का  कट  लगा  दिया।

 इस  प्रकार  से  जो  आपने  बिजली  में  कट  लगाया

 हैं  उससे  उद्योगों  में  कितना  नुकसान  हुमा  है

 यह  तो  भाप  जाने  क्‍योंकि  बहुत  से  कारख़ाने
 बन्दर  हो  गए।  एग्रीकल्चर  के  लिए  इरीगेशन'
 बन्द  ही  गई  ।  हाइडल'  पावर  होने  को  वजह
 से  यह  नुकसान  हुआ  हैं।  इसके  कारण  जो
 आपके  लक्ष्य  थे  उसमें  फर्स्ट  प्लान  में  20  परसेंट
 की  कम्मी  रहा,  सेकेण्ड  प्लान  में  36  परसेंट
 की  करती  रहा,  थई  प्लान  में  35  पाते  की
 कभी  रहो  ग्रोवर  रोये  प्लान  में  38  बातें
 की  कमी  रही।  हाइडिल  पर  ज्यादा
 भरोसा  होने  की  वजह  से  श्रावक  टार्गेट्स  कम

 हो  गए  और  राज  इतना  नुकसान  हो  रहा  है  |
 सै  नही  जानता  हाइडिल  पावर  को  चेंज
 करने  के  लिए  झापने  कुछ  सोचा  है  या  नही  ।
 मै  समझता  हू  इसके  बारे  में  प्राकार  सोचना

 चाहिए  ।  यदि  श्राप  न्यूक्लियर  पावर  शुरू
 करते  तो  बहुत  ज्यादा  फायदा  होता।  शापने
 अभी  जो  न्यूक्लियर  पावर  शूरू  की  हैं  उसका
 इस्तेमाल  नहीं  किया  हूँ।  न्यूक्लियर  पावर

 होने  पर  राज  जो  हाइडिल  पर  श्राप  गैंबलिंग
 करते  है  वह  चीज  नही  रह  जायेगी  t

 इसके  अलावा  राज  प्रापने  जो  ग्रिड
 सिस्टम  किया  है  उस  मे  35  परसेन्ट  कास  चुका-
 सान  होता  है  ट्रान्स मिशन  पर.  1  अन्य  देशों  में  यह

 नुकसान  केवल  a  परसेन्ट  ही  होता  है
 फिर  क्या  कारण  है  कि  इस  देश  मे  35  परसेन्ट
 का  नुकसान  ट्रान्स मिशन  पर  होता  है?
 इस  नुकसान  को  अगर  रोका  जा  सके  तो
 35  करोड़  का  लाभ  हो  सकता  है।  श्राप
 बाकी  देशों  के  शावाडे  देखें  कि  ट्रान्स मिशन
 में  क्या  नुकसान  होता  है।  मेरे  पास  जैक
 साफ  इंडिया  का  बुलेटिन  है  जिसमें  लिखा  है  :
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 “A  factor  which  kas  hampered
 the  maximum  utilisation  of  the
 generated  power  is  the  energy
 losses  in  the  grid  systems.  Aecord-
 ing  to  a  recent  review  by  the  Min~
 istry  of  Irrigation  and  Power,  Go-
 vernment  of  India,  such  losses  are
 estimated  to  have  incressed  to
 about  48.5  per  cent  in  दशा-72;  in
 some  States,  the  losses  are  as  high
 as  30  per  cent.  It  seems  that  for
 every  one  per  cent  reduction  in

 these  losses,  the  revenue  benefit
 would  be  about  Rs  5  crores.”

 तो  यह  जो  यहां  पर  ट्रान्सनीशत  में
 बिजली  ह... ल  नुक़सान  होता  है  बह  ज्यादा
 क्यों  होता  है  ौर  बानो  देशों  मे  केवन  4
 परसेन्ट  ही  कपों  होता  है---इस  बात  को  भो
 आपने  कमों  देखा  है  या  नही

 दूसरे  इतो  प्रकार  से  इत  योजना  में
 शार्ट  र्म  शौर  लाय  टर्म  मेपल  को  बात

 है।  शार्ट  टम  मेहनत  के  लिए  जिला  हुमा
 है:

 “A  thorough  study  of  the  work-
 ing  of  the  existing  plants  both
 thermal  and  hydel  be  undertaken
 and  the  ills  that  are  afflicting  each
 one  of  them  should  be  identified
 As  pointed  out  earlier,  the  hydel
 plants  are  working  below  capacity
 because  of  poor  water  storage  in
 the  dams  consequent  upon  failure
 of  rains  this  year  and  there  is  not
 much  that  one  can  do  to  improve
 their  working  thig  year.  However,
 break-down  in  the  plants  where
 water  is  available  should  be  min-
 mised  by  taking  measures  to  keep
 the  plants  in  good  condition.”

 इसका  मतलब  यह है  कि  हाइडल  पावर
 का  उपयोग  किस  प्रकार  से  करना  चाहिए
 बह  देखना  चाहिए।  एच.  ई.  एल.,  भोपाल

 को  जो  कार्ड्स  देत  है  वह  बराबर  मिलते  नहीं

 हैं।  भोपाल  मे  मजदूरो  का  झगडा  रहता  है।
 उस  पर  भी  आपने  ध्यान  महीं  दिया  है।  मध्य
 प्रदेश  में  भोपाल  में  बिजली  के  द्रांसफार्मसः
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 तैयार  होते  है  लेकिन  यह  बराबर  मिलते

 नहीं  हैं।  यह  रिपोर्ट  में  भी  कहा  गया  है।

 आपने  रिपोर्ट  में  कहा  है

 “The  reasons  for  this  shortfall
 are  mainly  delay  in  the  supply  of
 generating  equipment  by  indigen-
 ous  manufacturers,  shortage  of
 esseniia]  materials  hke  steel  ce-
 ment,  etc,  and  inadequacy  of  funds
 In  order  to  maximise  the  output
 from  the  existing  power  stations  by
 reducing  their  outages,  two  expert
 groups  have  been  set  up—one  for
 hydro  and  the  other  for  thermal
 stations—to  visit  the  power  station
 and  advise  on  measures  to  be  taken
 for  improving  the  performance  of
 the  existing  plants  to  get  more
 power”

 पेज  4  पशु  आपने  रिपोर्ट  में  यह  कहा

 है  कि  भोपाल,  हैदराबाद  शौर  हरिद्वार

 से  जो  मशीनरी  मिलती  है  वह  ठीक  से  मिलती

 नही  है,  कहा  पर  प्रॉडक्शन  ठीक  नहीं  होता

 है।  इसके  बारे  मे  भी  ध्यान  देना  चाहिए

 लाग  दमे  मेसेज  में  जितने  बिजली  के

 बोर्ड  हैं  उनको  अपने  कन्ट्रोल  मे  लेना  चाहिए।
 जैसे  मध्य-प्रदेश,  महाराष्ट्र  के  जो  बोनस  हैं

 वह  अलग  अलग  हैं  और  उनकी  झलक'  अलग

 आहो नाभी  चलती  है।

 कौर  सब  बीड़ों  का  कन्ट्रोल  आपके

 हाथ  में  रहना  चाहिएं।  यदि  ऐसा  होगा
 सो  उसका  परिणाम  ही  झला  होगा  |  इसलिए
 लॉग  टम  और  शार्ट  टम,  दोनों  आपको
 लेना  चाहिए।

 पर  की पिट  कंजम्पशन  देखिए  कि  वह

 हमारे  यहां  सबसे  कम  है।  चू०  एस०  ए०
 ह. |  6065  Ro  eagle  मंच  है,  श्वीवल  के

 O12  है,  द  केन  में,  335  है,  बेस्ट
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 जर्मनी  मे  2,800  है  कौर  ह्री  मे  1,185

 के०  डब्लू०  एच०  पर  कैपिटा  कजम्पशन

 है,  जबकि  हमारे  यहा  केवल  7!  के०  लघु यू  ०

 एच०  है।  यह  इतना  कम  क्‍यों  है  इस  पर

 कभी  विचार  किया  है  कि  नहीं  ।  मेरे

 ख्याल  से  इसका  कारण  यह  है  कि  किसी

 एक  गाव  का  नक्शा  बना  कर  भेजते  है  तो

 पहने  वह  कलेक्टर  के  यहा  जाता  है  कुछ
 समय  उनके  यड़  कागजात  पड़े  रहते  है  शौर

 कलेक्टर  के  यहा  से  बो  का  जा  जाता  है

 झौर  हर  योजना  5  Go  महीने  वहा  पड़ी

 रहती  है।  वह  क्यो  पडी  रहती  है  कभी  इसका

 कारण  झापने  सोचा  है  कि  नहीं?  इसलिए
 मेरा  निवेदन  है  कि  बोई  पर  आपका  पूरा

 कन्ट्रोल  होना  चाहिए।

 इसी  प्रकार  से  आप  देखे  कि  86  परेड

 बिजली  इडस्ट्रिवलिस्टूस  को  मिलती  है  और

 20  परखे  सूरत  एरियाज़  में  लगा  का

 मिलती  है  मेरे  पास  एक  किताब  है
 ‘Power  for  the  Villages—A  Perspective’

 इसमें  लिखा  हु  कि  जितनी  बिजली  देश  में  होती

 है,  एक  तो  वैसे  ही  कम  पैदा  होती  है,  शौर  जो

 होती  भी  है  उसका  so  प्रतिशत  इंडस्ट्रीज़  और

 ह...  एरियाज  को  मिलता  है  और  26

 परसेंट  बिजली  रूरल  रियाज़  में  लोगा  को

 मिलती  है  दूसरा  कारण  यह  है  कि

 श्राप  इंडस्ट्रीज़  क ेलिए  50  परसेंट  डिस्काउन्ट

 केले  हैं,  जबकि  हमको  मिनिमम  चैलेंज  देने

 ही  पंडते  हैं  चाहे  बिजली  इस्तेमाल  करे
 या  मे  करें।  ह...  बात॑  पर  ध्यात  देंगे  तभी
 भ्रामक  सिंचाई  कौर  पावर  का  जो  उद्देश्य
 है  बह  पूरा  होगा  वरना  नहीं।  पूरे  भारत
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 [ar  कारण  पी०  घड़े]
 को  एक  ग्रिड  करदे  जिससे  कि  वे  साफ  बंगाल

 से  बिजली  निकले  तो  सीधे  गांवों  में  जाय

 तभी  आपका  सपना  साकार  होगा।  काश्त-

 कारों  को  बिजली  महंगी  मिलती  है  और  कम

 मिलती  है  इसकी  तरफ  आपकों  ध्यान  देना

 चाहिए।

 SHRI  PRABODH  CHANDRA
 (Gurdaspur):  Mr.  Deputy-Speaker,
 Sir,  I  am  deeply  grateful  to  you  for
 providing  me  an  opportunity  to  say
 a  few  words  on  a  subject  which  is  of
 tremendous  importance  not  only  to
 India  but  to  the  mankind.  There  is
 not  a  facet  of  our  life  that  is  not
 affected  by  irrigation  and  power.  Till
 1947,  it  was  the  intention  of  the
 British  empire  or  the  Britishers  to
 keep  us  poor  so  that  they  could  get
 cheap  recruits,  but  then  after  the  end
 of  the  First  World  War,  to  provide
 raw  materials  for  their  industries  and
 to  settle  the  demobilised  soldiers  of
 India,  the  Britishers  gave  some  atten-
 tion  to  the  irrigation  field.  The  re-
 cords  that  are  available  show  that
 the  first  canal  in  India  was  built  on
 the  Cauvery  in  the  Second  Century;
 there  is  a  mention  about  the  canal  on
 the  Yamuna  in  the  l4th  Century.  It
 was  90  years  back  that,  on  a  systema-
 tic  scale,  the.  Britishers.  built  .  the
 Ganges  Canal  and  then  the  Upper
 Bari  Canal,  not  ‘for  the  good  of  the
 Indiang  but  for  the  good  of  the  mill-
 owners  of  Lancashire  and  Birming-
 ham  for  whom  they  wanted  to  have
 cotton  and  other  raw  materials  so
 that  their  industries  could  work.

 4.54  brs.

 [Surt  K.  N.  Trwary  in  the  Chair.]

 But,  Sir,  immediately  after  inde-
 pendence  to  be  spent  on  that  a  large
 portion  of  our  resources  had  to  be
 spent  on  importing  wheat  end  other
 eatables  from  abroad;

 Abéut  Rs.  745  crores  had  to  be
 spent.  by  Indian  on.  importing  only
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 wheat  from  America  and  other  cotn-
 tries.  So,  they  took.very  seriously
 towards  irrigation  and  power.

 The  total  resources  of  India,  so  far
 as  water,  is  concerned,  are  3345
 million  acres  ft.  and  at  the  moment
 only  90  million  acres  feet  are  being.
 used  for  irrigation  purposes.  The
 others  are  either  allowed  to  flood  the
 country-side  or  go  straight  to  the  sea.
 I  do  not  say  that  the  whole  of  our
 water  resources  can  be  utilised  for:
 irrigation,  but  at  least,  33  per  cent,.
 i.e.  about  450  million  acres  feet  of
 water  can  be  utilised  for  irrigation
 purposes  which  will  irrigate  another
 30  per  cent  of  the  land  which  can  be.
 easily  irrigated.

 I  would  draw  the  attention  of  our
 worthy  Minister  to  the  fact  that  grea-
 ter  attention  should  be  given  towards.
 utilising  the  river  waters  for  irriga-
 tion  purposes.  But,  it  is  a  pity  that,
 on  the  one  hand,  we  have  done  away
 with  the  princes  but  on  the  other,
 we  have  created  a  new  type  of
 Nawabs  and  princes  in  different  States
 that  we  are  today  noticing.  A  river
 may  flood  one  State  but  they  will  not
 allow  the  neighbour  State  to  utilise
 that  water  because  they  feel  that  the.
 water  belongs  to  them  only.  Every
 State  feels  that  water  or  electricity
 or  whatever  is  produced  by  them  or
 by  the  Central  Government  belongs
 hereditarily  to  them  or  to  their  ances-
 tors,  This  spirit  of  provincialism:
 must  be  done  away  with  immediate-
 ly  if  we  have  to  properly  utilise  the
 resources  of  water  or  power  of  our
 country.

 Only  yesterday  our  Prime  Minister
 talked  about  the  integration  of  the
 country.  Integration  of  the  country
 cannot  be  brought  about  simply  by
 words  and  conferences.  Integration
 can  be  brought  about  only  if  we  feel

 in  terms  of  Indians  and.  take
 whatever  India  has,  whether  it  be  in
 Rajasthan  or  Madhya  .Pradesh  or
 Punjab,  as  belonging  to  the  whole  of
 India,  .  In-thig  consiection  I
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 suggest  to  Dr.  K.  L.  Rao  one  thing.
 A  reference  has  been  made  about  to

 his  qualities  of  bead  and  heart.  We
 are  proud  of  him.  At  the  same  time,
 we  are  also  sorry  that  when  a  man
 like  him  is  at  the  helm  of  the  affairs,
 we  have  not  heen  able  to  make  as
 much  progress  as  we  should  have
 done.

 I  will  not  repeat  what  has  been
 said  by  other  speakers.  I  will  only
 confine  myself  to  some  of  the  featu-

 res  that  have  not  been  discussed  by
 any  friends  here.  The  multi-purpose
 projects  started  with  Bhakra  Nangal
 in  1948.  The  idea  was  mooted  about
 20  years  ago  but  since  the  Britishers
 were  not  interested  in  giving  water  to
 this  side  of  the  Punjab  and  they
 wanted  only  that  side  which  is  now
 lying  in  Pakistan  to  be  irrigated,  so,
 instead  of  Bhakra  Nangal,  they  gave
 preference  to  the  Thal  project,  Haveli
 project  and  other  canals  that  were
 irrigating  those  areas  where  the  Mus-
 lims  were  residing  or  those  areas
 from  which  most  of  the  soliders  were
 recruited.

 In  948  we  started  with  Bhakra
 Nangal  and  within  a  period  of  seven
 years—all  credit  goes  to  our  en-
 gineers—the  Bhakra  Nangal  was  in-
 augurated  by  our  revered  Panditji  in
 1955.  That  was  the  beginning  of  the

 it’  This  sort  of  provincialism,  the
 sooner  it  is  done  away  with,  the  bet-
 ter  it  is  for  the  country.

 Sir,  the  Punjab  Government  moot-
 ed  the  Thein  dam  in  968  because  we

 Beas  dam  will  be  completed.  We
 know

 icon
 10,000  work-charged  men
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 unfortunately,  the  Punjab  was  divid-
 ed  and  because  of  certain  constitu-
 tional  obligations,  the  Punjab  is  not
 allowed  to  take  the  work  on  hand.
 Now,  it  has  been  entrusted  to  the
 Centre  for  completion  of  the  Thein
 dam.  I  would  most  respectfully  re-
 quest  the  hon.  Minister  that  till  the
 Centre  is  prepared  to  go  ahead  with
 the  construction  of  the  Thein  Dam,
 they  must  permit  the  Punjab  Govern-
 ment  to  start  the  work  so  that  most
 of  the  people  who  are  retrenched
 from  the  Beas  Dam  are  not  thrown
 out  on  the  road  and  they  are  employ-
 ed  at  the  Thein  Dam.

 MR.  CHAIRMAN:  The  hon.  Mem-
 ber  may  please  be  brief.

 45  hrs.

 SHRI  PRABODH  CHANDRA:  Sir,
 I  have  just  started.  I  have  a  feeling
 that  those  people  who  are  obstinate
 get  the  better  of  it....

 MR.  CHAIRMAN:  You  _  will  be
 given  not  more  than  40  minutes.  You
 have  finished  8  minutes.  You  may
 take  another  3  or  4  minutes.

 SHRI  PRABODH  CHANDRA:
 Another  point  which  I  would  like  to
 bring  to  the  notice  of  the  hon.  Min-
 ister  is  about  the  bogey  of  autonomy
 of  the  Electricity  Board.  The  Elec-
 tricity  Boards  were  constituted  with
 a  purpose  so  that  the  engineers  could
 give  their  wholehearted  attention  to
 the  production  of  electricity.  But,
 Sir,  they  have  become  hot  beds  of
 corruption.  Only  in  March,  978  there
 has  come  out  a  Government  publica~-
 tion  which  says:

 “A  number  of  diesel  generating
 sets  with  capacity  ranging  from  8
 KV  to  370  KV  have  been  lying  idle
 for  the  last  many  years,  some  of
 them  for  0  to  72  years  at  five  diffe-
 rent  stations.”

 I  am  sorry  that  our  hon.  Minister
 made  a  statement  that  only  six  gene-
 rating  sets  were  not  working,  while
 it  is  a  fact  thet  more  generating  sets
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 are  lying  idJe.  In  ३977  we  got  some
 generatung  sets  to  generate  6  lakhs
 units  of  electricity.  And  now  the
 total  amount  of  electricity  generated
 by  the  generators  is  not  more  than
 ‘3,25,000  units.  I  am  sorry  that  he
 made  a  mie-statement  to  say  that
 only  mx  generators  were  not  working.

 While  coming  to  the  next  point  of
 States’  imbalances,  I  would  lke  to
 point  out  that  I  am  an  Indian  first
 and  Indian  last.  I  do  not  only  speak
 for  Punjab.  I  speak  for  the  whole  of
 India.  I  krow  my  principal  saying:
 First  deserve,  then  decide.  I  had  on
 my  letter  head:  Know  thy  rights
 and  have,them.  But  the  Principal  of
 my  College,  instead  of  having  that,
 wrote:  Kncw  thy  duties  and  perform
 them.  Thig  is  what  has  happened  in
 Punjab;  Panjab  has  performed  its
 duties  admirably  well  during  the  last
 three  wars.  So  we  have  the  sym-
 pathy  of  the  whole  country.  We
 gave  ourselies  so  that  the  country
 may  be  fre.  We  sacrificed  so  that
 the  country  may  be  protected.  Mil-
 lions  of  our  people  were  uprooted.
 But  we  did  not  graudge.  It  is  below
 my  dignity,  it  is  below  the  dignity  of
 a  Punjabi,  to  ask  for  any  favour.
 But,  I  would  plead  only  because  of
 the  fact  that  there  is  no  public  sec-
 tor  entesprise.  Our  people  are  ह
 culturists;  we  have  got  only  agricul-
 ture.  Unless  you  give  us  enough
 power  We  cannot  supply  enough  of
 wheat  and  other  staple  crops  to  the
 people  with  the  result  that  Govera-
 ment  will  hive  to  spend  much  more.
 IT  know,  obsiinacy  and  insistence  has
 a  premium  in  this  House  People
 who  defy  tle  Chair  have  the  better
 of  it.  But  I  shall  not  defy  the  Chair.
 I  will  sit  down  within  a  minute

 I  would  Hke  to  bring  this  to  the
 notice  of  the  hon.  Minister.  About  8
 years  back  }  was  at  Nangel  Dam.  I
 had  the  privilege  of  meeting  the  Ad-
 miral  of  th:  Navy  who  was  there
 with  some  aval  divers  to  see  how
 much  silt  collected  at  Bhakra-Nan-
 gal.  He  to&  me  this.  The  life  of
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 Bhakra-Nangal  was  expected  to  be
 250  years.  Hf  the  vate  of  the  silt  that
 as  besng  collected  goes  on  at  this  rate,
 he  says,  it  will  be  lasting  only  for
 70  years.  What  is  a  boom  for  Punjab
 and  Haryana  will  become  a  bane
 after  some  years,  The  hon.  Minister
 should  look  into  thig  aspect  of  the
 problem  and  he  should  give  atten-
 tion  to  the  de-silting  of  these  dams.
 When  I  sought  the  reasons,  I  was
 told,  this  is  because  of  the  catchment
 area  lying  in  Himachal  Pradesh.  If
 the  goatwallahs  and  shepherds  are
 not  allowed  to  graze  their  cattle,  if
 they  are  stopped  from  grazing,  they
 will  go  against  the  Government  and
 Himachal  Congress  will  lose  four
 seats  I  was  told  they  will  be  lesing
 4  constituencies.  Actually,  we  are
 losing  a  project  which  cost  us  about
 Rs.  300  to  Rs.  400  crores,  just  to  save
 four  Assembly  seats.

 At  the  end  I  would  request  the  hon.
 Minister  to  see  what  is  the  reason
 when  the  estimates  are  made  they
 are  for  Rs.  20  crores  but  when  they

 are  revised  they  become  Rs.  40  crores
 and  by  the  tame  the  project  is  finish-
 ed  they  become  Rs.  50  crores.  I
 would  not  use  the  word  ‘corruption’
 but  it  is  a  picture  of  inefficiency,
 mat-administration  and  bad  planning.
 Somebody  is  to  be  blamed  either  in
 the  beginning,  middle  or  at  the  end.
 With  these  words,  I  thank  you  very
 much,

 DR.  KAILAS  (Bombay  South):
 Mr.  Chairman,  Sir,  I  rise  to  support
 the  Demands  of  Ministry  of  Irriga-
 tton  and  Power.  This  Ministry  is
 mother  for  industrial  growth  and  for
 assisting  the  higher  production  of
 goedgrains  in  the  Country.  Till  the
 task  of  balancing  the  economic
 growth  is  fulfilled,  there  cannot  be
 social  justice  for  which  we  are  trying

 to  strive.  Hence,  Dr.  Rao  has  got
 great  responsibility  for  which  he  has
 drawn  a  ten  years  plan  ama  I  hope
 he  will  stick  to  it.  Until  and  unless

 he  works  on  war-<footing  and  repeat-
 edly  pursues  into  the  implementation
 of  0  year  plan,  I  think,  the  weuel
 stary  will  be  that  the  projects  have
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 been  delayed  unusually  long  raising
 the  cost  of  the  project  itself  and  the
 other  coat  also  going  up  of  acquisition
 of  the  land  for  paying  compensation.

 I  want  to  ask  the  Minister  why
 this  indigenous  capacity  utilisation,
 construction  of  Pong  Dam,  rural
 electrification,  loans  for  power  from
 World  Bank,  the  transmission  project,
 the  Kosi  Canal  and  other  dams  have
 been  delayed  so  long.  Maharashtra,
 minus  Bombay  and  Poona,  is  as  back-
 ward  as  any  other  State  in  this  coun-
 try.  The  irrigation  potential  opport-
 unities  are  there  in  Maharashtra  but
 we  are  denied  the  facilities  which
 we  wart.  Maharashtra  is  the  second
 lowest  in  the  rung  as  compared  to  the
 all-India  figures  of  irrigation.  Why
 this  is  happening,  I  do  not  know?
 We  have  submitted  our  projects  but
 they  hive  not  been  cleard  by  the
 Government  of  India,  the  Planning
 Commission  or  the  Central  Water  and
 Power  Commission.  Perhaps,  they
 enjoy  delaying  the  clearance  of  the
 projects  which  amounts  to  loss  of
 production  of  foodgrains  and  retard-
 ed  growth  of  small  scale  industries
 and  agro-industries  resulting  in  the
 increase  of  unemployment  of  large
 number  of  people  which  are  increas-
 ing  year  after  year.

 Maharashtra  hag  to  suffer  scarcity
 year  after  year.  Even  the  irrigation
 projects  upto  the  allocated  waters
 from  disputed  rivers  have  not  been
 cleared.  Why,  this  has  happened?

 I  wish  to  inform  the  House  that  the
 Projects  costing  Rs.  5  crores  require
 clearance  from  the  Ministry  of  Irriga-
 tion  and  Power  and  Planning  Com-
 mission.  The  medium  projects  cost-
 ing  Jess  than  Rs.  5  crores  but  not  less
 than  Rs.  25  lakhs  need  also  clearance
 from.  the  Government  of  India  and
 the  Planning  Commission.  But  ex-
 haustive  projects  are  not  to  be
 submitted.

 As  many  as  87  jzrigation  projects
 from  my  State  have  been  sent  for
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 clearance  to  the  Centrat  Water  and
 Power  Commission  but  they  are  lying
 in  the  cold  storage  from  one  year  to
 eight  years.  We  have  sent  detailed
 schemes  of  some  40  hydro  power
 projects  for  clearance  to  the  Govern-
 ment  of  India;  two  of  them  have  also
 substantial  irrigation  potential.
 These  hydro  projects  of  power  gene-
 ration  and  irrigation  will  benefit
 thousands  of  hectares  of  land  and
 hence  these  should  be  cleared  as
 early  as  possible.  We  have  Hirana-
 Kesh  power  generation  project  of
 6535  MW,  irrigation  potential  (45,916,
 hectares  of  land.  This  was  sub-
 mitted  for  clearance  on  l0th  May
 1966.  The  second  was  Kasari  power
 generation  project,  336  MW  with  irri-
 gation  potential  of  22,424  hectares.
 This  was  submitted  on  9th  June  1966.
 Papers  regarding  the  Sahasrakund
 project  were  submitted  on  23rd
 March  1964;  Bhandardare  was  sub-
 mitteq  on  12th  September,  1968;
 Girna  was  submitted  on  18th:  June
 1970;  Pravana  canal  project  was  sub-
 mitted  om  22nd  May  1965;  the  Kas
 project  as  submitted  on  6th  October
 1969;  the  Jalsindhi  project  was  sub-
 mitted  on  S3ist  July  ‘1976;  the  Vaitarna
 project  Stage  Fi,  with  which  I  am
 connected,  because  the  water  supply
 and  transmission  relate  to  the  con-
 stitwency  from  which  I  come,  namely,
 Bombay,  was  submitted  on  7th  Octo-
 ber  1971,  and  the  Pawne  project  was
 submitted  on  1th  January  1970.

 The  Government  of  India’s  clea-
 trance  is  not  ebligatory  under  any
 statute.  But  the  Central  Government
 and  the  Planning  Commission  de  not
 even  agree  to  the  inclusion  of  pro-
 jects  in  the  annual  pian  without  a
 clearance.  Why  should  we  not
 change  this  outdated  and
 concept  that  the  expendifure  incurred
 on  these  uncleazed  projects  is  not
 treated  as  pian  expenditure  on  which
 central  assistance  is  calculated?  How
 can  Maharashtra,  nay,  the  whole
 country,  progress  when  the  hold-up
 on  clearance  has  ‘been  from  8  to  7
 years?  Thereby  the  cost  of  the  pro-
 jects  goes  up.  I  demand  that  these
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 projects  must  be  cleared  within  one
 year.

 The  Government  of  Maharashtra
 has  chalked  out  a  programme  for
 ‘1978-74  to  spend  about  Rs.  8.58  crores
 on  uncleared  projects  and  the  stage
 has  come  when  either  we  have  to
 slow  down  the  projects  or  start  losing
 on  central  assistance.  We  receive
 typical  replies  in  regard  to  these  pro-
 jects  that  there  are  river  disputes  and
 till  they  are  settled,  the  projects
 cannot  be  cleared.  May  I  impress
 and  urge  upon  the  Minister,  Dr.  K.
 L.  Rao,  to  bring  the  Bill  declaring
 rivers  as  national  property  before  the
 House  this  session  itself?

 SHRI  PILOO  MODY
 National  wealth.

 (Godhra):

 DR.  KAILAS:  National  wealth.  I
 want  an  assurance  that  this  Bill  will
 be  brought  before  this  House  during
 this  session.

 SHRI  PILOO  MODY:  Nationalise
 the  rivers.

 DR.  KAILAS:  Disputes  concerning
 the  Krishna,  Godavari  and  Narmada
 should  be  settled  finally.  Otherwise,
 these  will  linger  on  for  many  more
 years  to  come  for  want  of  statutory
 provision.

 Maharashtra,  as  I  have  earlier  said,
 is  the  second  lowest  in  the  country
 in  terms  of  irrigation.  Here  I  would
 like  to  tell  the  Minister  that  two
 assurances  were  given  in  this  House.
 One  was  by  the  late  Prime  Minister,
 Pandit  Nehru,  which  I  will  quote  a
 little  later.  But  I  would  request  Dr.
 Rao  to  kindly  gee  that  the  Dudhganga
 project,  pending  since  1964,  the
 Kukadi  project  held  up  since  966  and
 the  Upper  Wardha  pending  since  964
 should  be  cleared  immedietely.  Even
 projects  like  Surya,  Bhatsa,  Suki  and
 Aner,  in  respect  of  which  there  is  no
 river  dispute  or  tribunal,  are  not  be-
 ing  cleared.  The  Minister  may  kind-
 ly  tell  me  why  they  are  not  *  being
 cleared.
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 Pandit  Nehru  had  written  a  letter  to
 the  Chief  Minister  of  Maharashtra  on

 3ist  December,  4968  which  said:

 “So  far  as  your  irrigation  projects
 are  concerned,  all  waters  that  you
 required  for  them  would  be  sup-

 pled.”

 Further,  a  statement  was  made  in
 Parliament  on  23rd  March,  963  that
 Maharashtra  can  have  all  irrigation
 projects  on  Godavari  and  may  draw
 by  3978  about  400  TMC  in  the  Go-
 davari.  Why  then  are  the  projects  on
 the  Godavari  not  being  cleareq  at
 least  up  to  the  limits  of  the  balance
 of  the  allocation  of  water,  which  I
 have  mentioned  a  little  earlier?

 I  do  not  know  why  the  completion  of
 the  Pong  dam,  to  be  delayed  by  one
 year,  is  being  pressed  by  my  friends
 Why  not  the  Himachal  Pradesh  Gov-
 ernment  depute  a  senior  officer  to  see
 that  each  and  every  oustee  who  is
 going  to  be  displaced  gets  the  land.
 when  2.5  lakh  acres  of  land  are  there,
 and  also  get  compensation?  By  delay-
 ing  the  Pong  dam,  perhaps  we  will
 lose  in  many  ways.  Firstly,  we  lose
 by  way  of  agricultural  produte,  and
 then  the  Rajasthan  Government  lose
 crores  of  Tupees  for  paying  compen-
 sation,  while  the  cost  of  the  project
 goes  higher  and  higher  year  after
 year.

 I  am  told  that  there  a  compensation
 is  being  asked  for,  for  the  trees.
 Naturally  compensation  for  the  trees
 also  should  be  paid  because  the  trees
 are  now  three  to  seven  years  old  and
 an  amount  of  Rs.  5  crores  has  to  be
 paid.  Further,  an  interest  of  nine  per
 cent  which  is  charged  will  affect  the
 Rajasthan  Government.  That  is  an-
 other  reason  why  the  cost  of  this  pro-
 ject  are  going  up.  Why  Rajasthan
 should  suffer  any  more?

 Let  us  think  of  the  country  as  8
 whole  and  let  us  see  that  all  the  ous-
 tees  get  what  they  were  assured  from
 time  to  time,  But  let  us  ste  that
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 the  Pong  dam  is  completed  this  year
 During  the  fourth  Plan,  we  have

 fixed  a  target  of  generating  capacity
 to  be  23  million  kw  after  leaving  the
 ald  and  obsolete  generating  plants
 But  perhaps  we  did  not  determine  the
 manufacturing  capacity  of  HEIL,
 Bhopal,  BHEL  of  Hardwar,  and
 BHEL  of  Hyderabad,  and  hence,  43
 millon  kw  of  equipment  have  to  be
 imported  I  gam  sorry  to  note  that
 there  is  so  much  of  foreign  exchange
 which  has  got  to  be  utilised  The
 only  answer  for  industrial  growth  and
 agricultural  production  is  that  we
 must  have  more  thermal  generating
 stations  rather  than  depend  on  hydel
 projects

 So,  I  would  request  Dr.  Rao  to  per-
 sonally  look  into  the  delays  in  getting
 the  equipment,  delay  in  the  comple-
 tion  of  civil  works,  delay  in  erection
 and  delay  in  the  finalisation  of  agency
 to  supply  the  equipment

 Rural  electrification  has  not  been
 so  satisfactory  as  3६  should  have  been
 after  25  years  of  mdependence,  so
 many  villages  still  remain’  without
 electricity  Harijan  bustees  have
 been  kept  apart  Even  when  the  whole
 village  gets  electricity,  the  Hariyan
 bustees  nearabout  do  not  get  electri-
 city  I  am  sorry  to  note  that  though

 the  Plan  is  there,  the  electrification  of
 the  Harijan  bustees  78  not  done  ]
 hope  Dr  Rao  will  apply  his  mind  and
 see  that  we  celebrate  the  25th  year  of
 the  independence  of  our  country  in  a
 dignified  way  by  electrifying  all  the
 villages  including  the  Harijan  bustees

 SHRI  H  M  PATEL  (Dhandhuka):
 Mr  Chairman,  Sur,  I  had  looked  for-
 ward  to  reading  the  achievements  of
 the  Ministry  of  Irrigation  and  Power
 with  considerable  interest,  and  I  must
 confess  that  I  was  a  little  disappoint-
 €d  because  what  the  Minister  has  had
 to  say  both  in  regard  to  irrigation  and
 power  is  that  there  has  been  a  con-
 siderable  shortfall  in  achievement  in
 both  cases.

 In  regard  to  power  the  Ministry
 says  that  in  95l  we  had  2.3  million
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 kw  of  power  and  today  we  have  8
 million  It  is  of  course  a  matter  for
 some  satisfaction,  but  then,  when  we
 look  to  the  targets  that  have  been

 set  for  ourselves,  we  find  that  we  had
 hoped  to  achieve  23  mullion  kw  of
 power  by  the  end  of  the  fourth  Plan
 period,  and  we  except  perhaps  that
 with  some  luck  we  shall  reach  the
 figure  of  20  million  kw  That  means
 a  considerable  shortfall  of  three  mil
 lion  kw  at  the  end  of  the  fourth  Plan
 Today,  already,  we  are  short  by  over
 a  million  kilowatts  The  report  goes
 on  to  say  that  in  the  fifth  Plan,  we
 hope  to  double  this  that  is  to  say,  we
 hope  to  have  4i  million  kw  of  energy
 an  additional  established  capacity  of
 a  little  over  20  milion  kw  How  35
 this  going  to  be  achieved?  The  short-
 fall  that  was  there  has  been  attributed
 to  the  failure  of  indigenous  manu-
 facturing  capacity  to  supply  sufficient
 equipment,  secondly,  shortfall  ir
 resources—not  enough  financial  re-
 sources  Thirdly,  failure  in  the
 establishment,  maintenance  and
 operation  The  point  about  the
 indigenous  capacity  is  very  impor-
 tant  If  the  Fifth  Plan  target  is  to
 be  realised,  then  one  decision  will
 have  to  be  taken  right  from  the  out-
 set  and  the  Ministry  of  Irrigation  and
 Power  should  press  for  it  right  from
 thig  moment—whatever  the  indige-
 ous  capacity  is  unable  to  cope  with
 should  be  allowed  to  be  imported
 The  indigenous  capacity  today  is  no
 more  than  8  million  kws,  perhaps  if
 pressed  very  hard  they  may  claim  to
 be  able  to  do  0  milhon  kws  Where
 then  is  ths  gap  of  0  millon  kws
 to  be  filled  from  clearly  through  am-
 ports,  there  is  no  other  way  in  which
 we  can  achieve  this  target  that  we
 have  set  before  ourselves  The  de-
 mand  for  power  rises  rapidly;  in
 fact  in  our  country  it  doubles  itself
 every  five  years;  In  an  advanced
 country  it  may  take  ten  years.  That
 is  why  the  Ministry  has  rightly  said
 that  during  the  Fifth  Plan  we  must
 establish  another  20  million  kws  and
 that  is  why  I  would  urge  the  Minister
 to  take  a  strong  line  in  regard  to  im-
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 Ports  of  equipment  required  which
 the  indigenous  manufacturing  capa-

 city  will  be  unable  to  fulfil.
 The  indigenous  manufacturing  capa-

 reity  hag  in  fact  a  great  deal  to  ans-
 wer  for.  It  knew  what  its  limitations

 ‘were;  nevertheless  it  came  in  the  way
 ‘of  import  of  equipment  in  good  time.
 That  is  why  we  have  to  pass  through
 stremendous  shortages  in  power  all  over
 ‘the  country,  last  year.  The  cost  of
 ‘that  has  been  incredible  loss  of  indus-
 ‘trial  production,  loss  of  agricultural
 production  and  so  many  other  diffi-

 “culties  into  which  the  whole  country
 was  placed;  these  were  entirely  be-
 cause  of  the  shortfall  in  power  gene-
 ration  which  shortfall  was  due  to  no
 small  extent  to  the  obstinacy  of  the
 indigenous  manufacturing  capacity.

 “Even  to  this  day  they  insist  that  they
 ‘can  manufacture  everything  that  the
 ‘country  requires.  Quite  rightly,  we
 should  aim  to  be  self-reliant.  But

 ‘there  is  no  poimt  in  shutting  our  eyes
 to  the  fact  that  imdigenous  mahufac-
 ‘ture  can  only  produce  certain  amount
 ‘of  equipment  and  no  more.  If  we
 ‘are  satisfied  that  our  requirement  is
 -of  a  certain  order,  we  must  see  to  it
 ‘that  the  rest  is  imported  and  the
 foreign  exchange  necessary  for  it  is

 ‘found.

 I  would  now  like  to  say  a  few  words
 in  regard  to  irrigation.

 ‘In  fact,  the  Irrigation  Ministry  takes
 a  great  deal  of  satisfaction  from  this
 ‘tact  that  since  independence,  we  have
 brought  under  irrigation  0.7  million

 “hectares  of  landi--far  more  than  any-
 thing  that  was  done  before  that  date.
 That  is  undoubtediy  a  matter  for
 satisfaction.  But,  this  report  goes  on
 to  say  that  we  have  so  far  utilised  not
 mére:  than  one-severtth  of  the  avail-
 able  irrigation  potential.  Why  have

 ‘we  not  been:  faster?  You  yourself  say
 thet  irrigation  facility  fs  one  of  the

 ‘fopemost  andi  important  of  infra-
 structures  that  is  requined.  I¢  that  is
 so,  it-  would  mean  that  we  shoukl  de
 something.  more.  in  this  zagard.  Water

 ‘or  whatever  be  the  irrigation  facility
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 available  ig  a  national  resource,  This
 is  a  point  which  my  hon.  friend,  I  am
 glad  to  say,  has  emphasised.  Em-
 phasising  must  also  mean  that  he  pro-
 poses  to  see  that  this  laudable  objec-
 tive  or  principle  is  realised  in  actual
 practice.  .

 You  referred  to  a  number  of  pro-
 jects  which  are  still  virtually  still-
 born.  And  Narmada  is  one  which  is
 one  of  the  most  important  rivers
 which  has  remained  unharnessed
 during  the  last  twenty-five  years.  It
 carries  as  much  water,  I  am  told,  as
 Sutlej,  Beas  and  Ravi  together  carry.
 Water  to-day  is  going  into  the  sea
 whereas  the  water  of  those  three
 rivers  has  enabled  Haryana,  Punjab
 and  parts  of  Rajasthan  to  achieve  the
 green  revolution.  Why  are  we  con-
 tinuing  to  do  this?  It  is  true  that  the
 matter  is  now  referred  to  the  Prime
 Minister  for  a  decision.  The  Chief
 Ministers  of  the  four  Governments
 have  agreed  to  refer  this  to  her  by
 withdrawing  it  from  the  Tribunal.  I
 hope  that  the  decisian  will  soon  be
 taken.  It  should  be  realised  that  if
 what  Gujarat  asks  for  is  agreed  to,
 then  it  will  enable  seventy  lakhs  of
 acres  of  land  to  be  irrigated.  Only  if
 the  height  of  Navagaondam  is  of  the
 order  which  Gujarat  has  asked  for,
 would  it  be  possible  for  the  Narmada
 water  to  reach  Rajasthan.  Otherwise,
 what  is  the  point  of  allotting  500
 thousand  cusecs  of  water  to  Rajas-
 than?  Only  if  the  height  of  the  dam
 is  of  that  erder,  call  the  canal  take  off
 from  the  Narmada  reservoir  at  a  high
 enough  level,  and  then  only  would  you
 be  able  to  take  water  upto  Rajasthan.
 In  fact  the  allotment  of  water  to
 Rajasthan  pre-supposes  the  acceptance
 of  the  principle  of  having  a  canal
 system  capable  of  taking  the  Narmada
 water  right  up  to  Rajasthan  borders.
 The  poyition  is  simple.  But,  the  point
 that  E  would  like  to  mention  is  this.
 We  hive  already  got  the  Khosla  Com-
 mittee  Report.  The  Committee  was
 composed:  of  engineers  of  the  highest
 repute,  It  is  a  great  pity  that  we
 should  have  allowed  820  much  water
 to  gu,into  the  sea  and  not  taken  2
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 decision  at  the  earliest  pogsible  mo-
 ment.  If  I  may  venture  to  make  this
 suggestion  for  the  Prime  Minister’s
 consideration  it  ig  this  that  whatever
 may  be  the  decision  in  regard  to  the
 height  of  the  dam  that  you  may  decide
 upon,  let  the  foundations  be  laid  for
 the  full  height  that  Gujarat  requires
 so  that  later  on  we  may  not  gi not  gay  that
 it  was  a  pity  that  we  have  made  this
 mistake  in  not  laying  the  foundations
 capable  of  taking  the  dam  up  ‘o  the
 full  required  height.  If  the  founda-
 tions  for  the  full  height  are  laid  now,
 even  at  that  late  stage,  you  can  allow
 the  dam  to  be  built  upto  the  right
 height,

 I  wish  to  say  one  more  thing.  The
 hon.  Minister,  in  reply  to  a  Calling
 Attention  Motion  regarding  Bihar,
 said  something  about  the  tremendous
 problem  that  silt  creates  for  all  our
 irrigation  works.  That  ig  due,  very
 largely,  to  the  fact  that  not  much  pro-
 gress  has  been  made  in  regard  to  soil
 conservation  in  the  catchment  areas
 and  afforestation  75  not  proceeding  at
 the  pace  that  is  necessary  This,  I
 think,  is  something  to  which  greatest
 importance  should  be  attached  and  I
 think  that  it  should  be  taken  up  in
 earnest  The  programme  of  affore-
 station  should  be  taken  up  on  a  war
 footing.  That  is  the  only  way  by
 which  we  can,  perhaps.  prevent  the
 floods  from  increasing  year  after  year.
 Tt  will  be  noticed  that  every  year,  a
 significant  increase  in  floods  is  bring-
 ing  in  greater  destruction.  This  is  the
 only  answer  to  this

 श्री  आम  हाथ  पांडे  (राजनदनगाव):
 सभापति  जी,  विद्युत  और  सिचाई  मन्त्रालय

 की  मागो  पर  में  समझ  नही  पा  रहा  हूं  कि

 मै  मन्त्री  जी  को  बधाई  दू  या  उनके  प्रति

 संवेदना  प्रकट  करू  a  संवेदना  इसलिए
 कि  जितना  बड़ा  दायित्व,  जीतता  बड़ा

 भार,  देश  की  हरित  क्रान्ति  का  भार,
 उनके  कन्धों  पर  है  उतना  उनको  सशक्त

 नही  किया  गया।  न  तो  वे  उतने  सशक्त
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 हैं  प्रौढ़  न  उनका  मतलब  उतना  सशक्त

 है।  मैं  अनुभव  करता  हूं  कि  झगर  सिचाई
 जर  विद्युत  के  बिकास  के  सन्दर्भ  में  भार-

 फूटी  पर  इस  मन्त्रालय  को  सशक्त  नहीं
 किया  मया  तो  फिर  हम  गरीबी  हटाओ
 तारे  को  एक  कल्पना मात्र  ही  समझेंगे/

 किसान  आपसे  कुछ  नहीं  चाहता  है,  किसान

 श्रम  की  भ्रमित  देना  चाहता  है,  श्रम  की

 साधना  के  माध्यम  से  धरती  की  पूजा  करना

 चाहता  है  भर  आपसे  केवल  पानी  चाहता

 है।  धरती  की  बंदना  में  हमने  सुजलाम

 सफलता  का  गीत  गाया  है।  यदि  धरती

 सुजलाम  नही  है  तो  सफलता  नही  हो!  सकती

 है।  धरती  यदि  पानी  से  परिपल््लाबत  नही

 है  तो  फिर  उस  उससे  यह  साशा  नहीं  कर

 सकते  कि  वह  हमे  खाद्य  सामग्री  दे,  फल

 दे।  इस  सन्दर्भ  मे  मैं  प्रधान  मस्ती  जी  से

 निवेदन  करना  चाहता  हूं,  प्रार्थना  करना

 रहता  हू  कि  पांचवी  योजना  के  माध्यम

 से  भ्रश्निक  से  भ्रश्चिक  धन  का  प्रावधान  करके

 इस  हरित  क्रान्ति  को  परिकल्पना  के  सन्दर्भ

 में  इस  मन्त्रालय  को  सशक्त  करें।  डा०

 राव  बड़े  योग्य  मन्त्री  है,  उनका  मन्ता लय

 भी  बडा  योग्य  है  लेकिन  कर्मठ  होना  एक

 बात  है  और  साधनों  को  बटोर  कर  समुद्री
 की  ओर  लगाना  दूसरी  बात  है।  मैं  बाप  से

 निवेदन  करना  चाहता  हू  कि  i2  हजार

 करोड़  का  सिचाई  का  प्रावधान  चौथी  योजना

 में  था  और  पाचवी  पंचवर्षीय  योजना  में

 उसको  बढ़ाकर  21  सौ  करोड़  किया  जायेगा  1

 यदि  शाप  हमारी  स्थिति  को  देखें  तो  इस  देश

 में,  संसार  में  जितनी  धरती  पर  लेती  होती

 है  उसकी  दो  प्रतिशत  धरती  यहां  पर  हैं
 जिसपर  खेती  होती  है  लेकिन  हमारी  भ्राबादी
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 संसार  की  कुल  आबादी  का  4  प्रतिशत

 है।  लेकिन  इन्द्र  भगवान  की  कृपा  से  संसार

 का  जल  जो  हमको  प्राप्त  है  वह  दस  प्रतिशत

 है  यानी  दस  प्रतिशत  जल,  जो  संसार  में

 ऊपर  से  बरसता  है  वह  हमारी  धरती  को

 प्राप्त  होता  है।  लेकिन  जो  पानी  बरसता

 हैं  वह  पानी  नाली  में,  नालों  में,  नहरों  में,
 नदियों  में,  बडी-बड़ी  नदियों  में  बहकर

 समुद्र  में  विलीन  हो  जाता  है।  उस  पानी  का

 हम  केन्द्रीयकरण  नहीं  कर  पाते  हैं,  उस

 चानी  को  हम  इकट्ठा  नहीं कर  पाते  हैं।

 यही  कारण  है  कि  जब  हर  हर  करके  पानी

 बरसता  है  तो  नदियों  में  बाढ़  जाती  है,  हम
 फ्लड  कन्ट्रोल  नहीं  करतें  और  वह  पानी

 समुद्र  में  चला  जाता  है।  यदि  हम  संसार

 के  पानी  के  इस  दस  प्रतिशत  भाग  को,  जो

 ऊपर  से  बरसता  है,  उसका  संयोजन  कर

 सकें  तो  क्‍या  हमारी  धरती  भूखी  रहेगी;
 प्यासी  रहेगी  ?  हम  समझते  हैं  कही  न  कही

 'फाल्ट  प्लानिंग  है  जिसके  कारण  हर  जगह
 'धरती  प्यासी  है,  प्यासी  है,  किसान  भुजा
 है,  किसान  भूखा  है-यह  नारा  लग  रहा

 है।  मदि  आप  चाहे,  धरती  को  पानी  दे  सके

 तो  बेकारी  दूर  कर  सकते  है,  अनाज  की  समस्या

 का  समाधान  कर  सकते  हैं  कौर  वहां  पर  अर
 तमाम  विकास  के  काम  हो  सकते  हैं।

 में  इस  सन्दर्भ  में  झपने  प्रदेश  पर  शा  जाना
 चाहता  हूं  क्योंकि  भ्रापकी  घंटी  का  मूझे
 बड़ा  डर  है।  मध्य  प्रदेश  इस  देश  का  सबसे
 बड़ा  भाग  है  जिसका  कुल  क्षेत्रफल  4,  34,  452
 वर्ग  किलोमीटर  है  जोकि  हमारे  देश  का
 3.5  प्रतिशत  भाग  है  और  पड़दादी

 7.5  प्रतिशत  है।  भाप  सिंचाई  की  स्थिति
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 को  भी  देखें।  यह  सबसे  बड़ा  दुर्भाग्य  है,

 आपसे  क्‍या  कहूं  जब  में  कहता  हूं  कि  दुर्भाग्य

 है,  हमारा  प्रदेश  पिछड़ा  हुआ  है  तब  न  तो

 हमें  यह  कहना  बरच्छा  लगता  है  कि  हमारा

 दुर्भाग्य  है  भौर  न  यह  कहने  में

 बढा  गर्व  होता  है  हमारा  प्रदेश

 पिछड़ा  हुआ  है  लेकिन  वस्तुस्थिति  यह

 है  कि  मध्य  प्रदेश  पिछड़ा  हुआ  है।  साधन

 होते  हुए  भी,  पानी  होते  हुए  भी,  मेंदा,
 तापती,  सोन,  महानदी,  गोदावरी  इन  नदियों
 के  होते  हुए  भी  जिनकी  धाराये  हमारी
 सीमा  के  बीच  से  होकर  निकलती  हैं,  इतनी
 नदियों  का  मैट्रिक  प्रसाधन  हमारे  पास

 हो  उसके  बाद  भी  हमारे  प्रदेश  में  केवल
 7.5  प्रतिशत  सिचाई  हो  जबकि  शौर
 स्थानों  पर  23  प्रतिशत  हो।  (व्यवधान)
 इस  सिंचाई  की  न्यूनता  कौर  कमी
 के  कारण  हमारा  उत्पादन,  देश  भर  में
 जितने  प्रदेश  है  उनमें  सबसे  कम  हू  क्योकि
 सिचाई  हमरे  यहां  है  केवल  7,  5  प्रतिशत
 इसी  के  कारण  हमारे  यहां  जो  चावल  का
 उत्पादन  होता  है  वह  केवल  8.42  किलोग्राम

 पर-हेक्टर  होता  है  भौर  गेहूं  760  किलोग्राम

 पर-हेक्टर  होता  है।  भव  कौर  प्रदेशों  की
 जो  स्थिति  है  उसकी  तुलना  में  आप  देखें
 कि  चावल  के  लिए  सिंचित  क्षेत्र  3.3
 प्रतिशत  और  970-7  में  उत्पादन  84
 किलोग्राम  प्रति  हेक्टर  जबकि  तामिलनाडु
 में  93  प्रतिशत  चावल  का  क्षेत्र  सचित
 कौर  उत्पादन  974  किलोग्राम  प्रति  हेक्टर ।
 इसी  प्रकार  से  गेहू  में  मध्य  प्रदेश  मे  सीमित
 क्षेत्र  i0.6  प्रतिशत  और  उत्पादन
 1970-71  में  760  किलोग्राम  प्रति  हिटलर

 जबकि  पंजाब  में  गेहूं  का  सीमित  क्षेत्र  70
 प्रतिशत  और  उत्पादन  2215  किलोग्राम
 प्रति  हेक्टर।  इसी  प्रकार  से  और  प्रदेशों
 में  भी  होता  है।  इससे  मे  यह  सिद्ध  करना
 चाहता  हूं  कि  पानी  होते  हुए  भी  पानी  प्राप्त
 नहीं  होता  है।  सिचाई  के  साधनों  की  कमी
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 के  कारण  हमारा  उत्पादन  कम  होता  है।

 हमारा  क्षेत्र  बड़ा  है।  और  यदि  श्राप  सदी

 नाले  और  बड़ी  बड़ी  नदियां  जिनका  मैंने

 उल्लेख  किया  उनके  पाती  को  बांधकर

 उसकी  जलधारा  खेती  की  तरफ  उन्मुख
 कर  दें  तो  पंजाब  के  भ्रनुपात  में,  हरियाणा
 के  अनुपात  में  और  तामिलनाडू  के  भ्रनुपात
 में  हम  भी  श्र  सकते  हैं।  इस  विपन्नता  कौर

 अधिवक्ता  की  स्थिति  में  भी  हम  तीन  चार

 वर्ष  पहले  सरप्लस  थे।  इन  तमाम  परिस्थितियों

 को  देखते  हुए  में  निवेदन  करना  चाहता

 हूं  कि  श्राप  प्रधान  मन्त्री  जी  से  कहिये  मध्य

 प्रदेश  की  ओर  से,  कि  एक  हजार  करोड़
 का  विशेष  प्रिवी  गन  करने  का  प्रयास  करें।

 इस  एक  हज़ार  करोड़  के  लिए  यदि  हम
 रेगिस्तान  में  बसे  होते  तो  कह  सकती  है  कि

 एक  हज़ार  करोड़  क्‍यों  दें  लेकिन  जहां  पानी

 है--मध्य  प्रदेश  में  50  इंच  पानी  बरतता

 है--जहां  गेहूं  के  लिए  मालवा  की  भूमि  है

 कौर  चावल  के  लिए  छत्तीसगढ़  की  भूमि

 है,  गेहूं  भी  है,  चावल  भी  है  शौर  दाले  भी  है,

 वहां  यदि  एक  हजार  करोड़  का  विशेष  रूप

 से  प्राविधान  किया  गया  कौर  जो  हमारे  प्रोजेक्-
 टस  अधूरे  हैं  नदियों  के  वह  पूरे  कर  सकें,
 तमाम  पानी  का  संयोजन  करके  खेतो  की
 तरफ  बहा  सकें--प्रति  इस  प्रकार  की  सहायता
 आप  हमारी  करेंगे  तो  हमारे  प्रदेश  के  पिछड़ेपन
 को  भी  दूर  करेंगे  जहां  कि  हर  तीसरा  भ्रामक

 आदिवासी  है,  हर  तीसरा  व्यक्ति  हरिजन  है।
 आज  हमारा  प्रदेश  पिछड़ा  हुसना  हैं,  जंगलों
 में  हैं  भ्ौरलेती  के  तमाम  साधनों  भौर  उपकरणों
 का  हम  उपयोग  नहीं  कर  पा  रहे  हैं।  यही

 हालत  बिजली  की  भी  है,  उस  पर  भी  में

 आऊंगा  1
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 इसके  साथ  साथ  में  मेंदा  नदी  के

 सम्बन्ध  में  भी  निवेदन  करना  चाहता  हूं।
 यह  नदी  हमारे  यहां  से  निकली  है,  इसका

 उद्गम  हमारे  यहां  से  है  ।  उसका  कुछ
 झगड़ा  गुजरात  से  है।  यह  झगड़ा  नवगाव

 बांध  की  ऊंचाई  कितनी  हो  उसके  सम्बन्ध  में  है
 कौर  यह  मामला  प्रधान  मन्त्री  जी  को  सौप

 दिया  गया  है  में  आपके  माध्यम  से  मानवीय

 मन्त्री  जी  से  निवेदन  करना  चाहता  हूं  कि

 वह  प्रधान  मन्त्री  जी  से  कहें  एक-दो  महीने
 में  उसका  निर्णय  दे  दे,  बड़ी  उत्सुकता  से

 मध्य  प्रदेश  और  गुजरात  उसकी  प्रतीक्षा

 कर  रहे  हैं  ।  यह  जो  डिस्पयूट  है  वह  कही
 न  कहीं  जाकर  हल  होना  चाहिए।  एक

 चम्मच  पानी  हम  उसका  इस्तेमाल  नही  कर

 चापे  हैं।  यह  एक  पेरीनियल  रिवर  है  जोकि

 समुद्र  में  जाकर  विलीन  हो  जाती  है  किन्तु

 दुर्भाग्य  की  बात  है  कि  उसके  जल  का  हम
 उपयोग  नहीं  कर  सके  तो  फिर  हम  में

 रहेंगे  ही।  हमारी  प्रधान  मन्त्री  बड़ी  सशक्त

 है,  राज  के  समय  की  वह  नेता  हैं,  हमारे

 देश  की  कण धार  हैं,  हम  निवेदन  करना  चाहते

 है  कि  इसका  तुरन्त  निर्णय  वह  दे  t

 बिजली  का  जहा  तक  सम्बन्ध  है,  हमारे

 यहां  सस्ता  कोयला  है,  घटिया  क्वालिटी

 का  कोयला  है  वहां  पर  सुपर  थर्मल  पावर

 स्टेशन्ज  लगा  दिये  जायं  |  डा०  राब  बतायेंगे,

 हमने  उनको  बाहर  भेजा  स्टेट  की  तरफ  से

 शोर  कहा  कि  पिठहेड्स  पर  श्राप  पावर

 स्टेशन  लगा  दीजिये।  हम  ने  नाम

 दे  दिये।  शब  मालूम  नही  क्‍या  कभी-

 नाई  है,  शायद  अन्ततोगत्वा  यही  कहेगे  कि

 इनके  पास  पैसा  नहीं  है,  साधन  नही  है  ।  लेकिन
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 [at  राग  सहाय  पाड़े]

 हम  कहते  है  कि  साधन  हमारे  पास  है,  पैसा

 बाप  लगा  दीजिये  ।  हमारे  पास  साधन  है,
 इनफीरियर  क्वालिटी  का  कोयला  हमारे  पास

 है,  हम  ने  उनको  गिनाया  है  कि  अगर  इस  पिट

 हैंड  पर  पावर  स्टेशन  लगा  दे  तो  भ्रामक  काम

 बहत  आसान  हो  सकता  है,  शौर  पाच,  &

 स्टेट्स  को  हम  सस्ती  बिजली  दे  सकते  है  भ्रमर

 पिट  है इस  पर  सुपर  पावर  स्टेशन  लगा  दे  ।

 सतपुडा  में  6  यूनिट  लगा  दे  तो  200  मेगावाट

 बिजली  हम  पैदा  कर  सकते  हैं,  कोरबा  मे

 5  यूनिट  लगा  दें  तो  000  मेगावाट  बिजली

 पैदा  कर  सकते  है  कौर  सिगशैली  मे  5  यूनिट
 लगा  दे  तो  .000  मेगावाट  बिजली  पैदा  कर

 सकते  है।  इस  तरह  से  हम  3,200  मेगावाट

 बिजली  पैदा  कर  सकते  है  भ्रमर  इन  तीनो

 योजनाओं  को  आप  पूरा  कर  दे  |  इस  तरह  से

 बिजली  पैदा  करके  हम  सारे  प्रदेशों  को  बिजली

 दे  सकते  है  केवल  शाप  पिट  हैड्स  पर  सुपर
 पावर  स्टेशन  लगा  दे  ।  और  इसमे  कमी

 क्या  होगी  कि  द्रास मिशन  टावर  में  बिजली

 जाये  अपनी  ग्र पनी  स्टेट्स  में  ट्रांसमिशन
 टावर  लगा  लें,  कौर  हम  रेलवे  की  भी  मदद

 कर  सकते  है  जो  एक्सट्रा  बैयन्स  फोन  होते  है

 कोयला  ले  जाने  में  उतकी  बदल  होगी  अगर

 चिट  हैड  प्री  श्राप  पावर  स्टेशन  बसा  दे  सो  qd

 fre  te  पर  पावर  स्टेशन  लगने  के  बाद  हम  यह

 करेगे  कि  वहा  से  सकती  बिजली  सप्लाई  करेंगे

 शोर  प्रथम-अलग  स्टेट्स  अपने  ट्'समिशन
 ह

 टावर  लगा  दे  t  fore  की  भी  बचत  हो
 जायेगी  ।

 हमारे  यहा  क्‍या  स्थिति  है  ?  हमारे  यहां
 4,90,i94  लिखाई  के  कूए  बन  पाये,  जब  कि
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 लाखों  को  कुछो  के  लिए  कप  पम्प्स  की  भाव-

 चमकता  &  श्राप  तमिलनाडु,  बजाये  कौर  हरि-
 यात्रा  को  देख  लीजिये  कि  विजयी  की  वजह  से

 वह  ज्यादा  पानी  बीच  सकते  हैं,  सव-शौहर
 बाटर  उन के  यहा  मिलता  है।  हुचाऐं
 यहा  छह  सोहल  वाटर  उतना  नहीं

 है,  इसलिए  हम  को  ज्यादा  गहराई  कें

 जाना  पड़ता  है  t  oe  जश  यह  भी  देखे  कि

 खेती  में  हमारे  चहा  कितनों  बिजली  सती  है  २

 केबल  4  ब्रिटिश  बिजली  लगती  है  जब  कि

 हवाला  &  34  प्रतिशत,  तमिलनाडु  ॥ उ

 25  प्रतिशत,  पंजाब  थे  24  प्रतिशत,  aver

 प्रदेश  ai  अतीत  i  जरा  देखिये  तो

 मध्य  प्रदेश  है  कहा  ?  कही  नहीं  i  भूगोल  मे

 तो  बड़ा  दिखना  है,  लेकिल  शिफ़ाई  मे  कही

 नहीं  दिखया  है  1

 हमारे  मध्य  प्रदेश  मे  70,414  भाव  है
 उनमे  से  हम  केवल  9,273  गानों  में  बिजली

 दे  सके  है  |  जबकि  हरियाणा  मे  जितने  गाव  हैं

 अंतिम  गाव  को  बिजली  देने  की  सेरेमनी  प्रधान

 मसी  ने  अपने  हाथो  मे  की,  यानी  .00  प्रतिशत  ,

 जञामिलनाडु  96  परसेंट,  महाराष्ट्र  40  परसेंट,

 मैसूर  42  परसेंट  श्रान्धघ्र  35  परसेंट,  गुजरात
 27  परसेंट  और  उत्तर  प्रदेश  23  परसेट,

 गोवा  में  बिजली  पहुचायी  जा  चुकी  है  t  लेकिन
 मध्य  प्रदेश  से  केवल  3  परसेंट  गोवा  में  बिजली

 पहुचाया  जा  सकी  है  ।  अरब  श्री मनु,  हम  किससे
 रोये  ?  का  पर  करू  सिंगार,  पिया  मोर  प्रां घर  ,
 ऐसी  स्थिति  हमारी  हो  गयी  है  ।

 हालाकि  हमारे  मंत्री  जी  बड़ें  योग्य  है,
 लेकिन  कोई  सुनने  वाला  नही  है  ।  मैं  कहता  हू
 कि  बाप  मंत्रालय  को  सशक्त  कीजिये,  पैसे  का
 प्राविधान  कीजिये,  बो जना पों  को  wre
 कीजिये  ताकि  देश  की  हरित  ऋति  की
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 aera  को  सफल  बलों  |  प्रौढ़  मध्य  प्रदेश जो
 प्रिया  हुमा  है,  गरीब  है,  निश्चित:  है.  प्रतिशत

 है,  तमाम  साधनों  से,  जोत-प्रोत,  द्वैती  हुए  भी

 उसका  कटोरा  खाली  है  |  भर्ती  प्यासी  है,

 उसकी  प्यास  बुझाइये  जिससे  हमारी  धरती

 सुजलाम  हो  ताकि  सुफलाम  हो  सके  |

 घन्यवाद  ।

 1544  hes.

 [Dr.  Sarapisit  Roy  in  the  chair.)

 शी  नाथ  राम  मिर्धा  (नागौर)  :  सभापति

 जी,  देश  का  सिंचाई  और  बिजली'  मंत्रालय

 एक  बहुत  ही  महत्व  का  मंत्रालय  है  कौर

 इसके  जरिये  देश  को  बनाने  का  सबसे  अच्छा

 तरीका  है  स  मंत्रालय  की  कार्यवाहियों  से

 क्योंकि  सच, ३  ते  कौर  बिजली  से  कृषि  सका

 उत्पादन  बढ़ता  है  श्र  देश  के  इन्दर  उद्योग

 का  उत्पादन  भी  बढ़ता  है  1  इसलिए  इसकी

 मांगों  का  समर्थन  करता  जरूरी  है,  और  मैं

 उसका  समर्थन  करता  हूं  1  पर  मांगों  का

 समर्थन  करते  हुए  कुछ  फ़ैसले  जो  हमारी

 केन्द्रीय  सरकार  को  करने  हैं,  और  जिसमें  इस

 मंत्रालय  को  भी  भ्र पना  हिस्सा  सदा  करना  हैं,

 उनका  जिक्र  करता  चाहता  हूं  |  उनमें  सब  से

 अहम  फ़ैसला  तो  यह  है  कि  हमारे  देश  की

 नदियों  का  पानी  का  उपयोग;  जो  कई  राज्यों  से

 हो  कर  गुजरती  हैं,  उन  योजनाकारों  का,  जो

 काफ़ी  दस  से  विचाराधीन  पड़ी  हुई  हैं,
 इमप्लीमेंटेशन  नहीं  हो  गया  और  वह  इसलिए

 नहीं  होता  कि  कई  तरह  के  विवाद  हमारे
 राज्यों  के  आपस से  खड़े  हैं.।  उनको  निपटाने  के

 लिए  कई  व्यवस्थाएं:  हमारे  विधान: में  हैं,
 पर

 के  व्यवस्पापें  जो  विश्वास  में  हैं  वह  काफ़ी

 उन्बुज़वः  नहीं  हैं,  काफ़ी  सफ्तिशियेंट  नहीं: हैं;
 23]  LS—11.
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 जिसकी  वजह  से  ड  विवादों  को  निपटाया  जा
 सके  ।  इसलिए  कांस्टीट्यूशनल  असेंसमेंट  करने

 का  निश्चय  केन्द्रीय  सरकार  ने  किया  है  1

 शरीर  बहू  जित  आता  च  ड्  था  कप  सदन  में  +

 पिछले  दफ़ा  नहीं  पाया,  इत  बार  भो  आयेगा
 कि  नहीं  पता  नहीं  ।  पर  मैं  खास  तौर  से

 डा०  राव  से  कहना  चाहता  हूं,  कौर  ग्रुप  को

 मार्फत  केन्द्रीय  सरकार  से  निवेदन  करना  चाहता

 हूं  कि  जब  कांस्टीट्यूशनल  असेंसमेंट  होता  हैं  तो

 राज्यों  से  पूछते  हैं  कि  आप  लोग  अपनी  राय
 दीजिये  ।  कुछ  राज्यों  ने  जवाब  भेजा  है,
 लेकिन  कुछ  ने  नहीं  भेजा  है  1  मैं  सोचता  हूं  कि

 प्रगर  जरूरत  पड़े  तो  प्रधान  मंत्रो  को  राज्यों

 को  चिट्ठी  लिखनी  चाहिए  और  इस  सदन  के

 उठने  से  पहले  कांस्टीट्यूशनल  अमेंडमेंट  बिल

 पास  होता  चाहिए  क्‍योंकि  उसको  बिता  पास

 किये  कई  विवादग्रस्त  मामले  जो  पड़े  हैं  वह

 नहीं  निपट  पायेंगे  ।  उनको  निपटाने  के  लिए

 एक  ताकतवर  कांस्टीट्यूशनल  प्रोविजन

 जब  तक  हमारे  पास  नहीं  होगा  तब  तक  उन

 विवादों  को  नहों  'निपटाया  जा  सकता  1

 नेशनल  ग्रिड  का  आइडिया  बढ़ा  अच्छा  है
 क्योंकि  जन  सारे  देश  का  है  और  उसका

 उपयोग  भो  सारे  देश  के  लिए  होता  चाहिए  ।

 लेकिन  यह  काम  ठोंक  ढंग  से  तो'  कर  पायेंगे

 जब  कांस्टीट्यूशनल  असेंसमेंट'  बिल  पावा  हो

 जाये,  और  वह  इसी  सेशन  में  पाप  होता

 चाहिए।  इसलिए  मेरी  मांग  है  कि  केन्द्रीय

 सरकार  जस  बिल  को  सो  सेशन  में  लाये.  t

 पालिपामेंट्री  मंत्री,  जी  से  निवेदन  करना  चाहता

 हूं.  कि.  यह  हमारे  देश  के  लिए  बहुत  ही
 जरूरते  और  हम  कानून  है  और.  उसको

 जाती  से  जल्दी'  इसी  सेशन  में!  फीस'  करना

 चाहिए: ।
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 सभापति  जी,  खास  तौर  से  अब  मैं

 देश  के  सूखाग्रस्त  इलाको  की  तरफ़  सरकार  का

 ध्यान'  दिलाना  चाहता  हु  कि  किस  तरह  से

 बिजली  शौर  पानो  को  व्यवस्था  न  होने  की

 वजह  से  इस  देश  का  करोडो  रुपया  खर्च

 हो  जाता  है  हर  साल  अकाल  की  समस्या  को

 सुलझाने  के  जिये  ।  करीडो  रुपया  राजस्थान

 में  खर्च  होता  है,  गुजरात  म॑  खर्च  होता  है,

 हरियाणा  के  उन  इलाकों  में  खर्च  होता  है,

 महाराष्ट्र  मे खच  होता  है  ।  उन  इलाकों

 के  अन्दर  पानी  और  बिजली  की  व्यवस्था

 को  जमाना  है  तो  जित  नदिया  का  पानो

 झा  सकता  है  रानी,  व्यास  और  सतलज  जिन

 के  जरिये  भाखडा  बना  और  उस  के

 बाद  राजस्थान  कैनाल  बन  रही  हे  ऐसी

 योजनाओं  को  चालू  करना  पडेंगी  जिस  से

 सूखे  की  समस्या  का  मुकाबला  किया  जा  सके

 और  जो  करोडो  रुपये  हर  साल  खर्च  करना

 पडता  है  उस  को  बचाया  जा  सके  |

 राजस्थान  कैनाल  प्रोजेक्ट  के  बारे  में

 खासतौर  से  जो  काम  एक  विवाद  खडा  हुमा
 था  काल  स्टेशन  के  जरिये  कि  जब  तक  उन

 विस्थापितों  को  न  बसा  दिया  जाय  तब  तक

 पानी  स्टोर  न  करो  योग  बाध  मे  ।  तो  यह  शर्ते

 लगाना,  मैं  सोचता  हु  उचित  नही  है।  जिस

 सोना  से  0  लाख  टन  अनाज  पैदा  होने  की

 गुंजाइश  है,  बाघ  बना  हुआ  तैयार  है,  पहले  भी

 उस  मे  बहुत  देरी  हो  चुकी है, उस  मे  अब  शौर

 विलम्ब  नहीं  होता  चाहिये  ।  रावी,  व्यास

 और  सतलुज  के  पानी  का  उपयोग  राजस्थान

 के  उन  इलाकों  में  करने  जा  रहे  है  जहा  क्ति

 आज  पीने  का  पानी  भी  तही  है  ।  LO  साल
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 में  एक  साल  बरसात  होती  है,  9,  9  साल

 झकाल  पढ़ता  है  ।  राजस्थान  कैनाल

 के  इन्दर  मैंने  निवेदन  किया  है  कि  उस  का  सारा

 पानी  पश्चिम  को  जोर'  ढाल  है  जो

 पाकिस्तान  बोर्डर  की  तरफ  है,  तो  उस

 पानी  को  लिफ्ट  इरीगेशन  स्कीम्स  के  जरिये

 पूवे  की  तरफ  लाया  जाय  ।  उस  के  लिये  हम

 ने  तीन  लिफ्ट  योजना  गर्मी  है,  पहली  तो

 छतीसगढ  से  नोखा  होते  हुए  नागौर  शौर

 नागौर  से  जोधपुर  तक  की  योजना  है  1

 इस  लिफ्ट  से  करीब  50,000  एकड  की

 सिंचाई  बीकानेर  जिले  में  होगी,  डेढ  लाख

 एक्ट  की  'लिखाई  नागौर  जितने  में  ओर

 लाख  एकड  भूमि  की  सिचाई  जोधपुर  जिले

 में  करने  से  इत  मोनो  जिलों  की  अकाल  की

 समस्या  समाप्त  हो  सकता  है।  दूसरी  लिफ्ट

 स्कीम  है  नाचना  मदिरा  पॉप  व  मिनी-

 यानी,  फल मुड  तक  ।  इसे  नहर  के  जरिये  फला

 द्वारा  बाड़मेर  जिले  ते  तिलवाडा  गाव  तक

 पाना  पहुचाया  जा  सकता  है  ।  और

 तीसरी  योजना  रामगढ़  से  पाकिस्तान  बोडर

 के  किनारे  फ्लो  के  जरिये  इसी  पानी  को

 बाडमेर  की  चौहान  तहसील  तक  पहुचाया
 जा  सकता  है  ।  जब  तक  इन  स्कीमों  कें
 जरिये  एक  एक  जिल  की  डेढ,  दो  लाख  एवान

 भूमि  को  सिंचाई  को  सटे  बिलाइए  नही  करेगे

 तब  तका  इन  इलको  के  इन्दर  शौर  कोई
 पानी  की  व्यवस्था  नहीं  हो  सकती  है

 वहा  पर  कुछ  पैकेट्स  में  भूमिगत  पानी

 है,  उस  पानी  को  निकालने  के  लिये  उन

 डेजर्ट  के  इ  लाको  मे  बिजली  पहुचाना  पड़ेगी  ।

 बिजली  बोर्ड  प्रगति  मौजूदा  इकोनामिक्स
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 में  उन  इलाकों  में  बिजली  पहुंचाने  में  सक्षम

 नहीं  है  i  इसलिये  बिजली  के  प्राविधान

 को  रखने  के  लिये  केन्द्रीय  सरकार  को  बड़े

 पैमाने  पर  उत  इलाकों  में  काम  तनि  हाथ

 में  लेता  चाहिये  जिप  से  बढ़ा  पर  टयूब  वैल

 चलाये  जा  सके  ।  उन  इलाकों  में  बिजली

 की  बड़ी-बड़ी  लाइन  लगाने  कौर  उस  के

 डिस्ट्रिब्यूशन  का  काम  केन्द्र  को  करना

 चाहिये  जिस  से  हर  साल  जो  करोड़ो  रुपया

 अकाल  राहत  कार्यों  में  खर्चे  करता  पडता  है,

 उस  की  बचत  हो  सकती  है,  और  समस्या  का

 स्थायी  हल  भी  निकल  सकता  है  ।  अगर

 इन  योजनाओं  को  सबसिडाइज़  करता  पडे,

 ग्रान्ट  देनी  पड़े  तो  भी  मेरी  समझ  में  यह  एक

 प्रोफ़ीटेबिल  प्रोपोज्ञीगन  रहेगा  और  तब

 जा  कर  के  हम  उन  इलाकों  के  अन्दर  बिना

 पहुचा  सकेंगे  भूमिगत  पानी  लेने  के  लिये  ।

 इसी  तरह  से  गया-कावेरी  लिक  का

 नेशनल  ग्रिड  का  जो  भ्रांतिया  है  वह  बहुत
 अच्छी  स्कीम  है  |  उस  के  बारे  मे  यू०  एन०
 को  की  टीम  ने  कहा  है  कि  हिन्दुस्तान  में

 इस  काम  को  करने  की  सक्षमता  है,  थोड़ी
 सी  बाहर  से  कुछ  बातों  में  सहायता  लेनो

 पड़ेगी  ।  इसलिये  जब  हमारे  पास  सक्षमता

 है  तो  हम  को  उस  पानी  को  कावेरी  तक

 जोड़ता  चाहिये  जिस  के  कई  उपयोग  है  जैसे

 ट्रांसपोर्टेशन।  होगा,  बिजली  जनरेट  होगी
 जिस  से  बड़ो  भारी  सिंचाई  होगो  ।  कमीन
 में  पानी  को  रिसाई  होने  से  जहां  ज़मीन  में
 पानी  नहीं  हैं  वहां  पानी  बढ़ेगा  |  इस  तरह  से

 वह  बड़ी  इम्पार्टट  योजना  हैं  ।  राजस्थान
 के  लिए  भी  निंदा  से  फायदा  पहुचाने  की
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 बात  है  ।  लेकिन  वह  तभी  सम्भव  हो
 सकती  है  जबकि  हम  निंदा  पर  जो  बांध

 बन  रहा  है  तव गांव  में  उसकी  हाइट  का

 फैसला  तुरन्त  करें।  मैं  प्रधान  मंत्री  जी  से

 निवेदन  करूंगा  कि  बह  इसका  फैसला  तुरन्त
 करें  और  उसकी  हाइट  को  बढायें  ।  तभी

 उस  पानी  का  उपयोग  राजस्थान  के  बाड़मेर
 तथा  जालौर  के  मूर्खों  जिलो  में  हो  सकेगा  जहां

 हमेशा  अकाल  की  वहज  से  करोड़ो  रुपया  हर
 वर्ष  खर्च  करना  पडता  है  ।  गुजरात  का

 भी  बहुत  सा  इलाका  नव गांव  ओर  निंदा

 के  पानी  के  उपयोग  सें  सैलाब  होगा  और

 करोड़ों  रुपये  का  देश  को  लाभ  होगा  ।  यह

 बहुत  जरूरी  है  ।  यह  बहुत  महत्वपूर्ण
 प्रोजेक्ट  है.  .  इसको  बनाना  चाहिये  यह  कोई

 काल्पनिक  नही  है,  प्रैक्टिकल  प्रोजैक्ट  है.  ।

 इस  दृष्टिकोण  से  हमें  चाहिये  कि  इस  नैशनल

 ग्रिड  के  आइडिया  को  हम  देश  मे  जल्दी  से

 जल्दी  लागू  करने  की  कोशिश  करें  ।  उस

 पानी  का  उपयोग  होना  चाहिये  ।

 बिजली  के  लिए  खास  तौर  से  मैं  निवेदन

 करना  चाहता  हूं  कि  सूखे  इलाकों  में  बिजली

 पहुचाने  के  लिए  हमें  राज  भी  देश  मे  थर्मल

 पावर  पर  ज्यादा  जोर  देना  हीरा  ।  कोटा

 में  सौ  मैगावाट  का  पावर  स्टेशन  लगाने  की

 बात  भी  है  ।

 लेकिन  उसका  अभी  तक  सर्व  भी  नहीं

 हुआ  है.  ।  झरोकों  चाहिये  कि  बाप  उसके

 इन्दर  जल्दी  से  कार्रवाई  करें  और  साथ  ही
 राजस्थान  सरकार  को  भी  जोर  दे  कर  इसके

 बारे  में लिखे कि  वह इस  काम  को  जल्‍दी  है ६'३
 करे।  सिंचाई  और  बिजली  के  इन्दर  हमें  बहुत
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 सूझ  ब्र  से  भोर  निश्चित  नीतिया  लागू
 करके  चलने  की  आवश्यकता  अभी  काफी

 देर  तक  रहेगी  प्लोर  उस  में  धर्म  पावर  पर

 ज्यादा  जोर  देना  होगा  ।
 शाप  समझते  हैं  कि  एटमिक  पावर  सस्ती

 पड़ती  है  ।  चार  सौ  मैगावाट  का  कोटा

 में  आपने  एटमिक  पावर  प्लाट  लगाया  हैं  t

 उसको  आप  ज्यो  ही  चालू  करते  हैं  उसका

 बैर्यारिग  निकल  जाता  हैं  श्रौर  वह  चल  नही
 पा  रहा  है  ।  उसको  जल्दी  दुरुस्त  किया

 जाये  ताकि  देश  की  समस्पाधों  का  कुछ  हल
 निकल  सके  ।  जो  कैनेडियन  एक्सप्रेस

 है  उनको  श्राप  कहें  कि  वे  इस  काम  को  जल्दी

 से  जत्दी  पुरा  करे  ।  साथ  हो  ईमेल  पावर

 पर  ड्राप  ज्यादा  जोर  दे  क्योकि  जैसी  स्थिति

 आज  इस  देश  मे  पैदा  हुई  हैं  वह  जोर  भी  भाग

 पैदा  हो  सकती  है  ।  एटमिक  पावर  पर

 आपका  तौ  दस  पैसा  खर्च  आता  है  जबकि

 थर्मल  पर  दस  ग्यारह  पैसा  भ्राता  है  ।

 थोडी  सी  थर्मल  पावर  महंगी  जहर  पडती  है
 लेकिन  वर्तमान  स्थिति  मे  यह्  मान  कर  म्रापको

 चलना  होगा  कि  थर्मल  पावर  प्र  जोर  दिया

 जाए।  कारण  यह  ह  कि  देश  मे  कोयला  बहुत

 है  ।  कोयले  से  जैनरेशन  चाहे  प्रिट  हूं  इज
 पर  करे  या  नजदीक  से  नजदीक  कही  पर

 कोयले  का  ट्रांस्पोर्ट  करके  करे,  आपको  इसके

 बारे  मे  कोई  न  कोई  व्यवस्था  करनी  होगी
 ताकि  पावर  की  कमी  की  बजह  से  जो  इन स्टे बि-

 लिखी  भ्राती  रहती  है  वह  न  श्री  सके  t

 गंगा  में  से  फ्लड  के  दिलो  में  पाती  प्राप्त

 किया  जा  सकता  है  और  खास  तोर  से  नरौरा

 के;  पास  बीस  तीस  हजार  क्यूसेक  पाती
 लिफ्ट  करके  सनझूनू  लाया  जाए  |  कुछ
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 हिस्से  मे  लिफ्ट  शौर  कुछ  हिस्से मे  फलो

 से  वहा  इस  पानी  से  सिवाय  कौ  व्यवस्था

 की  जा  सकती  है  ।  नागौर  चह,  बाड़मेर,

 जालौर,  जोधपुर  भारी  मे  फलो  से  इसका

 उपयोग  खरीफ  फसल  के  वक्‍त  सिचाई  कर

 के  किया  जा  सकता  है  ।  पटने  के  पास  जो

 पानी  बाप  लेना  चाहते  है  का वरी  के  लिए

 उसका  भी  कोई  विरोध  नहीं  है  ।  वह
 पानी  भी  सरपलस  गया  मे  है  |  इस

 तरह  से  गंगा  के  पानी  के  बारे  में  हरियाणा
 सरकार  ने  यह  तजबीज  की  फि  फ्लड  के

 दिनो  में  जो  पानी  अवेलेबल  है  उसको  हरद्वार

 के  पास  से  बैरेज  बना  करके  गया  कैनाल,

 यमुना  कैनाल  को  क्रास  करते  हुए  जो  उन्होने
 अपनी  ऑागमेटशन  कैनाल  बनाई  हू,  उसके

 साथ  महेन्द्रगढ़,  गुड़गाव  शादी  के  सूखे  इलाको

 में  पानी  से  सिंचाई  की  व्यवस्था  वह  करना

 चाहती  है  ।  इसके  लिए  बह  दस  हजार

 क्यूसेक  पानी  लेना  चाहती  है  ।  मै  चाहता  हक

 इस  रोजना  को  पाच  हजार  क्यूसेक
 कौर  बडा  कर  राजस्थान  के  जौहर  मादरी

 आदि  के  इलाकों  की  भी  रनों  के  जरिये

 सिचाई  की  व्यवस्था  की  जाए  7  गंगानगर

 आदि  इलाके  राजस्थान  “नाल”  से  नही  जाते

 है  इनको  ऐसा  करके  80-90  दिन  तक

 सैलाब  किया  जा  सकता  है  शौर  उत्पादन

 बढाया  जा  सकता  है  ।  सुर्ख  इलाकों  के

 लिए  जो  ड्राप  प्रतिवर्त  करोड़ो  रुपया  खर्च  करते

 हैं  उसका  एक  विविध  तक शा  आपके  सामने  होना

 चाहिये  ।  दाज  जो  आप  सोधते  है  कि  फालतू
 खरया  अकाल  के  वक्त  आप  कर  रहे  है  उससे

 आप  बच  जाएंगे  और इन  योजनाओं  के  प्रस् दर

 अग्र  पैसा  लगाया  जाएगा  तो  यह  पैसे  का

 सदुपयोग  होगा  ।
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 SHRI  VIKRAM  MAHAJAN  (Kang-
 ra):  Today  we  ate  discussing  the
 Demands  of  the  Irrigation  and  Power
 Ministry.  Sir,  to-day,  in  view  of  the
 certain  conditions  prevalent  in  the

 country,  I  have  to  submit  that  a  new
 look,  a  new  approach  and  a  new  plan-
 ning  is  needed  to  solve  the  problems
 facing  the  country.

 The  entire  country  is  facing  a  power
 shortage  ang  I  would  request  the  hon.
 Minister  to  scrap  all  the  previous  ap-
 proaches  and  have  a  fresh  look  at  the
 entire  power  system  in  the  country.
 The  maximum  power  in  the  next  five
 years  can  be  developed  in  Himachal
 Pradesh  3  a  crash  programme  is  gone
 through  and  I  am  sure,  for  the  next
 20  years.  the  power  shortage  can  be
 met  only  from  that  small  region.
 Therefore,  the  entire  programme  or
 at  least  the  major  programme  should
 be  diverted  towards  developing  the
 power  potential  of  Himachal  Pradesh
 where  minimum  land  will  be  utilised
 for  the  dams  and  the  maximum
 power  can  be  generated.  Not  only
 this,  efforts  should  be  made  to  com-
 plete  the  power  vrojects  in  the  shortest
 possible  time  instead  of  wasting  the
 time  in  spreading  out  the  projects
 over  five  or  seven  years.  I  will  quote
 the  instance  of  Seul  project  in  the
 Himachal  Pradesh.  The  project  was
 supposed  to  be  completed  within  a
 year  but  it  was  delayed  and,  not  only
 there  is  delay  in  the  production  of
 power,  but  the  cost  also  has  mounted
 up.  Instead  of  one  shift,  if  three
 shifts  have  been  put  in,  then,  by  this
 day,  the  project  would  have  been  com-
 pleted  and  the  cost  would  have  been
 much  less  than  what  it  will  be  when
 the  project  is  ultimately  completed.
 Not  only  this,  the  country  would  have
 got  more  power  by  now  than  it  would
 get  later  on  and  the  industries  which
 have  suffered  and  irrigation  which
 has  suffered,  would  not  have  suffered
 to  that  extent.

 Therefore,  what  I  am  submitting
 now  is  that  if  a  new  look,  a  new  ap-
 proach  ig  made  and  if  you  select  only
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 a  few  projects  afid  complete  them  at
 the  earliest  posible  time  by  putting
 in  three  shifts  so  that  the  country
 gets  the  maximum  power  within  the
 shoriest  possible  time,  that  is  the  ap-
 proach  that  is  needed.  We  do  not
 want  spreading  out  20  projects  and
 each  one  taking  20  years.  We  need
 a  few  projects  and  maximum  amount
 should  be  put  in  and  they  are  com-
 pleted  and  they  are  put  in  execution
 and  more  power  is  generated  so  that
 more  industries  come  up.  So,  what
 we  need  is  a  new  approach.

 Sir,  one  of  the  biggest  blunders
 which  has  been  committed  is  the  con-
 struction  of  the  Pong  Dam.  I  will
 give  three  major  reasons  why  it  is
 the  blunder  of  the  20th  century.
 50,000  acres  of  irrigated  land  which
 produce  half  a  million  tonnes  of  food-
 grains  is  going  to  be  dammed  up,  is
 going  to  be  submerged  in  water  for
 the  production  of  a  millon  tonnes  of
 foodgrains.  I  have  never  heard  a
 greater  blunder  in  the  history  of
 irrigation,  where  land  producing  half
 a  million  tonnes  of  foodgrains  is  going
 to  be  submerged  for  the  production
 of  a  million  tonnes  of  foodgrains.  It
 is  what  the  project  is  ultimately  going
 to  cost  us.  This  is  what  the  Minister
 has  stated  in  the  House  yesterday  that
 the  irrigation  which  the  water  that
 will  come  out  on  account  of  this  dam
 will  produce  a  milhon  tonnes  of  food-
 grains.

 Not  only  this,  this  project  is  mainly
 meant  for  the  benefit  of  the  Rajasthan
 State.  Now  thig  project  is  wholly
 meant  for  the  benefit  of  the  Rajasthan
 State  and  I  for  one,  would  try  to  give
 the  maximum  benefit  to  the  people  of
 Rajasthan  because  it  is  an  area  which
 is  regularly  facing  famines  and  there
 is  no  water  and  maximum  help  should
 be  given  to  Rajasthan.  But,  at  the
 same  time,  the  péople  ‘with  whose
 tears  the  particular  project  is  made,
 should  be  given  a  humane  treatment.
 There  should  be  a  humanistic  ap-
 pteach  and  all  the  efforts  should  be
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 to  minimise  the  misery  of  these  peo-
 ple.  These  two  different  points  of
 view  should  be  fused  in  such  a  way
 that  minimum  misery  is  caused  to  the
 people  affected  and  maximum  benefit
 accrues  to  the  nation.  That  should
 be  the  objective.  From  this  point  of
 view,  Dr.  K.  L.  Rao  did  take  in  the
 early  stages  a  very  humanistic  view.
 Thrice  he  gave  an  assurance  in  the
 House  that  he  will  reduce  the  miseries
 to  the  minimum,  by  saying  that  these
 oustees  will  be  rehabilitated  first  and
 then  the  water  will  be  impounded.
 In  a  sense,  that  was  his  approach  then
 but  I  don’t  know  how  suddenly  he
 has  changed  his  view.  His  entire  ap-
 proach  now  is  this,  he  has  now  started
 thinking  like  this,  that  he  will  have
 to  impound  the  water  whatever  the
 consequences  may  be.  This  he  is
 going  to  do  in  this  very  year.  As  I
 mentioned  yesterday,  if  such  assur-
 ances  are  not  implemented  and  are
 not  kept  up,  what  happens  is,  such
 things  bring  congress  party  to  ridi-
 cule,  the  Minister  who  gives  such  as-
 surance  to  ridicule,  it  does  bring  the
 Government  to  ridicule.  Therefore
 every  effort  should  be  made  to  imple-
 ment  these  assurances  which  are
 given  in  this  House.  This  is  my  res-
 pectful  submission,  Sir.

 6  hrs.

 A  point  was  made  that  i¢  we  do  not
 impound  the  water  in  this  dam  then
 we  will  lose  millions  of  tonnes  of
 foodgrains  and  all  that.  I  have  an-
 other  point  to  make.  This  very  land
 which  is  going  to  be  submerged  under
 water  is  producing  about  half  a
 million  tons  of  foodgrains.  There-
 fore,  if  the  same  water  is  taken  to
 Rajasthan  in  the  next  two  years  one
 million  tonnes  of  foodgrains  is  not
 going  to  be  produced.  At  the  moment
 it  will  be  quarter  million  in  974  and
 half  a  million  in  975  and  so  on,  it  will
 be  a  gradual  rise.  The  hon  Minister
 should  maintain  the  assurance  which
 he  has  given  in  this  House.  He  should
 implement  such  assurances.  He  should
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 see  that  they  are  rehabilitated  and
 then  only  he  should  impound  the
 water.  This  will  not  harm  the  in-
 terest  of  Rajasthan  at  all.  Because,
 whatever  the  gains  made  there  are
 the  losses  in  this  particular  region.
 We  have  to  take  both  the  factors  into
 account.  Therefore,  I  submit,  water
 should  not  be  impounded  at  all  for
 another  6  months  or  one  year  till
 rehabilitation  takes  place.  It  will  not
 cause  any  damage  to  the  foodgrain
 production  in  the  country.  Actually
 it  will  cost  less  to  the  Government  of
 India  and  to  the  country.  It  is  be-
 cause  the  amount  which  is  spent  on
 temporary  rehabilitation  of  these  peo-
 ple,  70,000  of  them,  will  be  much
 more  than  the  corresponding  benefit
 which  will  accrue  if  the  water  is  im-
 pounded.  I  have  no  quarrel  with  the
 representatives  of  Rajasthan.  I  do
 think  that  if  hon.  Members  from  Raj-
 asthan  had  taken  deep  interest  in  this
 problem  they  would  have  solved  it  by
 this  time  and  this  situation  would  not
 have  arisen  at  all.  It  is  only  because
 the  bureaucracy  in  Rajasthan  has
 been  feeding  them  with  wrong  facts
 and  information  that  they  are  taking
 this  particular  attitude.  I  want  them
 to  form  a  Committee,  a  Committee
 consisting  of  Rajasthan  MPs  who
 should  see  that  these  people  who  are
 going  to  be  thrown  out  for  the  benefit
 of  Rajasthan,  are  given  proper  treat-
 ment  in  Rajasthan.

 The  rainy  season  will  be  coming  in
 June,  i973.  The  impounding  of  water
 will  start.  There  will  be  enough  water
 coming  and  difficulty  will  be  faced  by
 these  70,000  people,  because  there  is
 no  other  source  of  income  for  them.
 Whatever  nominal  compensation  has
 been  given  is  not  enough.  It  has  been
 said  that  majority,  80  per  cent,  have
 got  compensation  and  an  impression
 has  gone  round  to  the  effect  that  huge
 amounts  have  been  given  to  the
 majority  of  the  people.  It  is  not  so,
 I  represent  that  area.  I  know  that
 area,  I  can  assure  the  House  that
 they  have  not  got  compensation  of
 more  than  20,000.  What  can  you  get
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 for  Rs.  20,000?  For  Rs.  20,000  you
 cannot  get  a  single  irrigated  acre  of
 land  at  all.  It  costs  about  Rs.  25,000
 to  get  a  good  perennial  acre  of  land
 and  it  is  this  class  of  people  that  I
 am  speaking  for.  If  there  are  five  to
 seven  persons  who  have  got  huge  land
 Dr.  Rao  can  amend  the  law  and  deny
 the  entire  compensation  to  them  but
 I  am  speaking  for  80  per  cent  of  peo-
 ple  who  are  small  farmers.  There-
 fore.  I  entreat  Dr.  Rao  to  treat  their
 case  in  a  way  that  the  misery  which
 is  going  to  be  caused  now  25  reduced
 to  the  minimum.  Therefore,  I  submit
 that  he  should  keep  up  the  assurance
 which  he  has  given  to  this  House  so
 that  all  of  us  are  not  put  to  ridicule.

 Lastly,  he  should  make  an  attempt
 to  coordinate  the  entire  power  in  the
 country  from  whatever  source  it  is.
 They  should  have  a  broader  outlook
 and  coordinate  the  three  systems  so
 that  maximum  electricity  is  produced
 and  each  region  38  given  the  proper
 share.

 SHRI  RANABAHADUR  SINGH
 (Sidm):  Mr.  Chairman,  Sir,  I  suppose
 that  in  this  era  of  shortages  Dr.  Rao
 would  happily  combine  qualities  of  a
 statesman  and  an  engineer,  We  would
 have,  of  course,  plenty  of  occasions
 to  be  exercised  over  the  conditions  as
 this  country  is  passing  through  but
 at  the  same  time,  I  feel,  that  for  a
 country  like  ours  that  we  are  experi-
 encinng  a  power  shortage  at  the  mo-
 ment  is  the  first  indication  that  we
 are  entering  the  age  of  progress  and
 development.  As  such,  this  is  not
 the  time  when  we  should  be  overwhel-
 med  by  the  difficulties  that  we  are
 facing.  I  submit  this  is  the  time  when
 the  qualities  of  a  statesman  should  be
 used  and  helped  by  the  qualities  of  an
 engineer  should  take  a  long-term  view
 of  the  difficulties  that  we  face.  I
 think  the  projection  of  52  million  KW
 of  power  needed  in  980-8l  might
 again  turn  out  to  be  conservative  as
 our  projectiéns  in  the  previous  years
 turned  out  to  be  far  short  of  what
 we  ate  needing  now.  So,  I  plead  that
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 it  is  time  that  we  take  a  broader  pers
 pective  of  this  particular  problem.

 At  this  time  our  country  is  mainly
 depandant  on  hydel  electrity  and
 thermal  power.  We  are  just  entering
 the  atomic  age  of  power  generation.
 I  submit  respectfully,  because  Dr.  Rao
 is  a  specialist  in  this  field,  would  it
 not  be  possible,andJam  afraid  read-
 ing  the  present  Report  of  the  Ministry
 there  are  no  indications  to  this  effect,
 and  cheaper  also  to  start  thinking  of
 harnessing  the  geo-thermal  power
 that  we  have  in  our  country.  As  per
 the  latest  publication  of  a  scientist  we
 have  a  geo-thermal  vein  running
 parallel  to  the  Himalayas  in  the  North
 and  then  crossing  over  to  the  South
 in  Tamil  Nadu.  These  areas  happen
 to  be  most  endemically  short  of  power
 and  if  we  were  able  to  do  something
 in  this  field  there  might  be  a  solution
 to  our  problem  there.

 At  the  same  time,  this  ig  an  age
 which  snowballs  in  its  progression
 rate,  when  we  recall  that  what  hap-
 pened  in  the  last  500  years  in  this
 country  has  been  repeated  in  ten
 years  and,  may  be,  in  the  coming  five
 years,  that  will  repeat  itself.  The
 Projects  that  may  be  made  for  the
 future  have  to  take  into  account  the
 gradually  accelerating  pace  of  the
 world  as  such.

 So  may  I  respectfully  therefore  sub-
 mit  that  it  is  time  that  apart  from
 these  orthodox  energy  sources  that
 we  have  been  using  so  far,  this  geo-
 thermal  power  that  is  capable  of
 being  used  was  also  taken  account?
 Again,  I  am  told—this  is  88  per  one
 of  the  papers  I  have  with  me—that
 the  source  of  energy  for  the  future  is
 going  to  be  hydrogen  gas.  It  might
 sound  rather  too  utopian  to  think
 about  it  in  the  present  context  of  the
 economy,  but  what  I  mean  to  submit
 is  that  when  we  look  at  this  power
 position  in  a  pragmatic  way,  we  have
 to  take  into  account  these  factors
 which  might  help  us  in  the  future,
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 aid  there  is  no  point  in  closing  our
 eyes  to  these  possibilities.

 At  the  same  time,  incidentally,  what
 we  are  going  to  face  as  a  problem
 gradually  over  the  years  is  and  will
 be  environmental  pollution.  When
 ‘we  talk  about  geo-thermal  and  hydro-
 gen  gas  power,  we  obviate  the  possi-
 bility  of  this  danger.

 Closer  to  home,  as  my  hon.  friehd,
 Shri  R.  S.  Pandey,  has  very  ably  put
 it,  the  area  of  Singrouli,  which  is  very
 rich  in  low  quality  coal,  is  an  ideal
 setting  for  a  super-thermal  power
 station.  The  shortage  points  of  North
 India  would  be  ideally  commanded
 by  a  super-thermal  power  station  that
 can  be  located  at  that  place.  It  is  a
 matter  of  satisfaction  that  in  answer
 to  a  question  recently,  we  are  told
 that  particular  suggestion  of  the  State
 Government  to  set  up  a  super-thermal
 power  station  has  reached  this  Minis-
 try,  and  I  am  sure  that  they  would
 give  quick  clearance  to  that.

 J  wish  also  to  draw  the  attention  of
 Dr.  Rao  to  the  fact  that  one  thing
 which  is  exercising  almost  all  the
 farmers  in  my  region  is  the  question
 of  tariffs,  Our  Electricity  Board  has
 set  about  the  task  of  charging  the
 farmers  for  the  electricity  that  they
 consume  on  their  farms  in  a_  very
 complicated  manner.  I  do  not  wish
 to  go  into  that  particular  complication
 because  there  is  no  time,  but  I  would
 entreat  Dr.  Rao  here  to  take  this
 matter  up  with  the  Electricity  Board
 and  see  whether  it  is  ble  to
 simplify  the  tariffs  so  that  they  be-
 come  comprehensible  to  the  small
 farmers.  Right  at  this  moment,  they
 are  incomprehensible  and  the  farmer
 is  hard  put  to  understand  them.
 Consequently,  he  is  also  exploited  and
 he  sometimes  loses  more  money  than
 the  electricity  he  uses.

 As  far  ag  rurel  electrification  goes,
 thig  is  one  particular  agpect  of  the
 Ministry  which  is  extremely  grati-
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 tying  in  performance.  I  pay  that  it
 4s  particularly  this  aspect  of  this  Min-
 istry  that  cam  really  do  something  for
 tie  backward  regions  as  such.  All
 this  talk  of  removal  of  the  imbalances
 and  of  bringing  up  the  backward
 regions  can  be  put  into  effect  by  this
 ome  particular  Rural  Electrification
 Corporation  scheme  but  for  the  fact
 that  this  particular  Corporation  is
 now  starved  of  funds.  I  would  make
 a  very  sincere  plea  that  Dr  Rao
 should  take  all  the  precautions  neces-
 sary  to  see  that  the  Rural  Electrif.-
 cation  Corporation  is  not  put  back

 due  to  shortage  of  funds.

 In  the  same  context,  J  feel  that  this
 new  mini  project  that  has  been
 brought  out  by  the  Rural  Electri-
 fication  Corporation  is  a  very  mean-
 ingful  one  and  it  should  be  put  to
 use,  Villages  of  2,000  to  2,500  popu-
 lation  spread  out  over  the  whole
 country  which,  in  spite  of  the  assu-
 rances  given  on  the  floor  of  the  House
 and  in  other  State  Assemblies,  have
 remained  unelectrified,  should  be
 given  electricity  by  taking  advantage
 of  this  mini  project.

 Also,  I  have  come  across  one  parti-
 cular  aspect  of  the  functioning  of  the
 REC  which  I  would  like  to  bring  to
 the  notice  of  the  Minister,  and  it  is
 this.  The  REC  has  two  types  of  prog-
 rammes;  one  for  the  normal  regions
 and  one  for  the  backward  regions.
 The  programme  for  the  backward  re-
 gion  takes  account  o¢  the  fact  that
 those  areas  are  predominantly  Adivasi
 and  have  very  little  paying  capacity
 and  so  they  stagger  the  amount  which
 is  recoverable  from  the  farmer  or
 from  fhe  Electricity  Board.  I  have  been
 facing  this  problem  that  some  of  the
 Electricity  Boards  initially  started  out
 by  sending  all  the  schemes,  even  for
 advanced  regions,  as  backward  sche-
 mes.  The  result  has  been  that  the
 Corporation  being  a  careful  authority
 started  to  reject  those  schemes.  Now,
 the  reverse  proceflure  has  set  in.  Now,
 even  schemes  meant  for  backward  re-
 gions  are  processed  in  the  State  Wleo-
 trielty  Boards  ag  schemes  for  advance
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 ed  regions  and  subsequently  the  peo-
 ple  who  are  backward  initially  are
 new  saddled  by  the  schemes  which  are
 meant  for  advanced  regions.  I  would
 contract  that  this  aspect  should  be
 looked  into,  and  in  case  there  is  a  ma-
 chinery  that  is  possible  to  be  set  up,
 those  areas  which  have  been  sanction-
 ed  the  advanced  area  schemes  might
 be  again  classified  as  and  given  the
 advantage  of  backward  area  schemes.

 Now,  my  learned  friend  Dr.  Karni
 Singh  has  requesteq  me  to  put  before
 the  Minister  his  views  which  I  shall
 read  out  from  his  letter.  He  says  that
 for  many  years  he  has  been  making
 the  request  on  the  floor  of  Parliament
 that  the  Rajasthan  canal  project  should
 be  taken  over  by  the  Centre.  “Since  I
 am  going  to  be  out,  I  shall  be  grateful
 if  you  can  read  out  this  particular
 thing  and  say  that  the  hon.  Minister
 might  look  into  this  matter  in  the  con-
 text  of  the  famine  problem  in  that
 area  at  the  moment.”  I  support  this
 request  in  view  of  the  famine  condi-
 tions  prevailing  in  that  region  and
 also  the  magnitude  of  the  project.

 He  goes  on  to  say:

 “The  hon.  Minister  had  also  assured
 me  that  the  Churu  district  of  Rajas-
 than  which  suffers  from  aclute  water
 shortage  would  be  explored  by  the
 survey  team  of  the  Ministry  of  Irriga-
 tion  and  Power  to  fing  out  if  the  Ra-
 jasthan  canal  project  water  could  be
 lifted  to  the  Churu  district,  or,  alter-
 natively,  the  Ghaggar  flood  water  can
 be  brought  down  to  the  Churu  district.
 I  hope  that  this  survey  will  be  done
 and  if  already  done,  the  Government
 mey  kindly  inform  the  House  of  the
 results  of  the  survey.”

 MR.  CHAIRMAN:  The  hon.  Mem-
 ber’s  time  is  up.

 SHRI  RANABAHADUR  SINGH:  I
 shall  just  take  one  more  minute.
 086  full  year  has  gone  by  ahd  we  the
 People  of  Rewa  region  have  waited  an-
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 xiously  for  the  Ban  Sagar  Project.
 This  is  a  unique  project.  It  is  some-
 thing  like  the  new  schemes  for  air
 travel;  where  you  go  now  and  _  pay
 later.  In  this  scheme,  a  slight  amount
 of  money  is  put  up  for  a  barrage  and
 then  you  divert  the  floodwaters  into
 a  certain  canal  to  generate  electricity
 and  the  rest  of  the  dam  will  be  built
 by  the  revenue  that  will  accrue  from
 the  electricity.  Each  year  that  is  lost,
 apart  from  the  fact  that  nearly  six
 and  a  half  million  acres  are  losing  the
 capacity  of  doubling  their  production,
 nearly  0  crores  of  rupees  of  revenue
 that  is  possible  from  the  electricity
 is  also  being  lost.  I  do  not  mean  to
 hasten  the  process  wherein  we  have
 been  fully  assured  of  Dr.  Rao’s  en-
 couraging  attitude  to  this  thing.  What
 I  mean  to  mention  is  only  a  fact  that
 a  backward  region  has  many  ramifica-
 tions.

 If  an  advanced  region  is  denied
 something  which  it  wants,  it  can  raise
 a  strong  voice,  but  a  backward  region
 does  not  even  have  the  capacity  to
 raise  a  strong  voice.  It  can  only  pray
 that  a  sympathetic  and  early  decision
 would  be  reached  on  the  matter  and
 the  only  possibility  that  appears  to
 us  is  to  reach  a  decision  is  this:
 Whereas  the  amount  of  water-fiow  it-
 self  ranges  from—according  to  the
 Khosla  Committee  Report—42,888  mil
 lion  cubic  metres.  It  goes  down  in
 another  estimate  to  30,000  million  cubic
 meters  and  the  Bikar  Government's
 own  assessment  is  nearly  50,000  mil-
 lion  cubic  meters.  In  such  a  situation
 would  it  not  be  possible  for  him  to
 accept  this  suggestion  to  set  up  a  high
 power  national  body  of  experts  which
 could  evaluate  the  availability  of  water
 correctly  and  having  done  that.  could
 evolve  an  equitable  distribution  for-
 mula.

 I  hope  that  Dr.  Rao  will  study  this
 suggestion  for  whatever  it  ig  worth  I
 did  get  a  shock  of  my  life  when  on  6
 March  Dr.  Rao  answering  starred
 question  20l  failed  to  mention  Ban-
 sagar  project  as  a  project  under  dis-
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 pute.  My  feelings  could  only  be  des-
 cribed  by  a  certain  based  in  his  sher;

 गुल  रखेंगे  लेहद  पर

 जिनसे  यह  उम्मीद  थी

 सीने  पर  पत्थर  रख  कर

 चल  दिए  दफनाने  के  बाद  |

 I  hope  that  situation  will  not  arise,
 and  by  next  year  when  we  meet  again
 to  discuss  this  Ministry’s  demands  the
 Ban  Sagar  Project  shall  have  been
 formally  launched.

 श्री  वि दक साथ  राय  (देवरिया)  :  सभा-

 बती  महोदय,  आज  भी  देश  की  80  प्रतिशत

 जनता  कृषि  पर  निर्भर  करती  है  और  कृषि

 के  लिये  सिचाई  अत्यन्त  आवश्यक  है  ।  हमारे

 देश  में  जल  की  कमी  नहीं  है,  नदियां  हैं,  पानी

 भी  बरसता  है  लेकिन  उसका  सिर्फ  सातवां

 हिस्सा  ही  उपयोग  होता  है  भर  बाकी  पानी

 समुद्र  में  जाता  है  या  ऐसे  ही  सूख  जाता  है  1

 ऐसी  हालत  में  यह  प्रश्न  उठता  है  कि  क्‍यों  नहीं

 पहले  से  और  काम  किए  गए  q  यूं  तो  951

 में  पहली  योजना  आरम्भ  होने  के  बाद588

 बड़ी  और  छोटी  योजनायें  चलीं  लेकिन  वह

 पूरी  नहीं  हो  पाई  ।  श्रमी  तक  सिर्फ  362

 पूरी  हुई  और  बाकी  सभी  चल  रही  है  ।  जैसे

 गंडक  योजना  है,  राजस्थान  योजना  है,

 ऐसी  योजनाएं  जो  बहुत  उपयोगी  हैं

 ये  अभी  चल  रही  हैं  ।  इसलिये  यह

 सवाल  उठता  है  कभी-कभी  क्या  प्रदेश  की  सरकारें

 उनको  पूरा  करने  में,  उनको  अच्छी  तरह  से

 चलाने  में  योग्य  हैं  कौर  केन्द्र  को  उन्हें  ले

 लेना  चाहिए  या  नहीं  लेना  चाहिए  बहरहाल

 इस  विवाद  में  में  पड़ता  नहीं  चाहता  लेकिन

 यह  अवश्य  चाहता  हूं  कि  केन्द्रीय  सरकार  जैसे
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 करंडक  योजना  है  जिसको  पूरा  करने  में  2  वर्ष

 लगभग  लग  चुके  हैं  उस  पर  विशेष  ध्यान  दें
 और  जो  योजनायें  प्रारम्भ  हो  चुकी  हूँ  के

 पूरी  हो  जायें  -  केवल  36  नहीं  बल्कि  588
 जो  पहली  योजना  के  शुरु  के  बाद  प्रारम्भ  हुई
 वह  पूरी  हों

 इस  सम्बन्ध  में  में  अपने  प्रेम  श-उत्तर  प्रदेश  के

 बारें  में  कहूंगा  कि  वहां  54  जिले  हैं  जिनमें  से

 27  जिले  बैकवर्ड  हैं।  प्लानिंग  कमीशन  की

 तरफ  से  जो  रिपोर्ट  निकली  है  उसके  हिसाब  से
 27  जिले  पिछड़े  हुए  हैं  7  पहली  दौर  दूसरी  योजना

 में  तो  कोई  प्रोजेक्ट  वहां  चला  नहीं  और  उसका
 नतीजा  यह  हुआ  कि  वह  प्रदेश  दस  साल

 पिछड़  गया  t  अब  उसको  पूरा  करने  के  लिये

 प्रदेश  भी  उत्सुक  है शौर  केन्द्रीय  सरकार  का

 ध्यान  भी  जा  रहा  हैं  ।  इस  सम्बन्ध  में  उत्तर
 प्रदेश  सरकार  ने  7-8  छोटी  छोटी  योजनायें

 केन्द्रीय  सरकार  के  पास  भेजी  हैं  जो  इस  मंत्रालय
 के  सामने  विचाराधीन  हैं  t  इसमें  पहली  400

 मेगावाट  की  गोरखपुर  के  पास  एक  योजना

 है  जिसमें  दो  मशीनें  लगेंगी  जो  कि  दो  दो  सौ

 मेगावाट  की  होंगी  7  इसके  लिये  61.84

 करोड़  रुपए  की  आवश्यकता  होगी  ।  पांचवीं

 योजना  में  यह  पूरी  हो  सकती  है  कौर  इससे
 लाभ  होने  लगेगा  ।  इसलिये  यह  योजना  न०

 एक  पर  है  if  दूसरें  श्रेवता  का  जो प्रोजेक्ट  है
 उनको  बढाने  के  लिये  है  ।  उसमें  भी  दो  दो  सौ

 मेगावाट  की  दो  मशीनें  लगनी  है  ।  उसको

 लगाने  से  वहां  पावर  जेनरेटिंग  का  काम  भी  बढ

 सकता  है  ।  इसी  तरह  से  हरदुआा्ंज  का  जो

 “प्रोजक्ट  है  जिस  पर  पहले  से  काम  हो  रहा  है,
 उत्पादन  भी  हो  रहा  है,  वहां  20  मेगावाट

 की  दो  मशीनें  लगाने  की  योजना  प्रदेशीय
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 सरकार  ने  केन्द्रीय  सरकार  के  सास  भेजी  है  1

 इसी  प्रकार  से  विष्णु  प्रयाग  और  नकद  प्रयाग

 में  जो  नदियों  का  जल  भाता  है  उसकी  भी

 योजनाके  हैं  ।  ऋषीकेश  के  पास  भी  छोटी-

 मोटी  योजना  शुरू  करने  की  बात  है  ।  सब

 मिलाकर  8  छोटी  मोटी  योजनायें  पांचवी

 योजना  में  चलाने  के  लिये  उत्तर  प्रदेश  सरकार

 का  आपसे  अनुरोध  है  ।  में  इस  बजह  से  ज़ोर  नही

 दे  रहा  हू  कि  म॑  उस  प्रदेश  से  आता  ह्  बल्कि

 जनसख्या  की  दृष्टि  से  देश  का  सबसे  बडा  प्रदेश

 होते  हुए,  भी  जैसे  वहा  प्रति  व्यक्ति  राय  कम

 है  बैसे  ही  प्रति  व्यक्ति  बिजली  की  खपत  भी

 बहुत  कम  है  ।  प्रतिम  तो  नही  लेकिन  देश  से

 जो  पिछडे  हुए  प्रदेश  है  उनमें  नीचे  से  दस रे  या

 तीसरे  *थान  पर  उत्तर  प्रदेश  का  नम्बर  आता

 है।  इस  बजह  से  जो  प्रदेश  भर  देश  के  भाग  बहुत
 पिछडे  ऋण  हैं  उनके  सम्बन्ध  मे  प्लानिंग  कमिशन

 ने  यह  नीति  अपनाई  है  कि  जो  पिछडे  हुए
 हो  जिनकी  आवादी  अधिक  हो  वहा  पर  धन

 के  दृष्टिकोण  स  विशेष  ध्यान  दिया  जाये  t

 यदि  उसी  नीति  को  बाप  भी  अपनायें  तो

 उत्तर  प्रदेश  के  लिये  पावर  शौर  सिंचाई  के

 सम्बन्ध  में  विशेष  ध्यान  देना  पडेगा  क्योकि

 वहा  पिछडापन  कम  नही  है  बल्कि  27  जिले

 ऐसे  हैं  जिनके  लिये  प्लानिंग  कमिशन  ने  कह
 दिया  है  कि  वे  पिछडे  हुए  है  a  यह  तो  में  नयी

 योजनाओं  के  सम्बन्ध  मे  अनुरोध  कर  रहा  हु  ।

 झन  जो  योजनायें  पहले  से  चल  रही  है
 उनके  सम्बन्ध  मे  बतलाऊं  ।  हमारे  देश  मे

 फ्लड  की  जो  समस्या  है  वह  एक  राष्ट्रीय  समस्या

 है।  95i-52  के  बाद  झपकी  रिपोर्ट  के

 अनुसार  शौकीन  26  करोड  रुपए  की  सम्पत्ति
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 की  बर्बादी  हर  साल  बाढ़  से  होती  है  t  अरब  तक

 शाप  ने  बाढ  से  रक्षा  के  लिये  कुल  मिलाकर  जो

 खर्च  किया  है  वह  केवल  266  करोड  है  |  इसका
 मतलब  यह  है  कि  जहा  करीब  22-23  सौ

 करोड  रुपए  की  बर्बादी  कब  तक  बाढ़  से  हुई  है
 उसकी  सुरक्षा  के  लिये  आपने  श्री  तक  सिर्फ  266

 करोड  रुपए  ही  लगाए  है  ।  यह  इस  देश  की  एक
 ऐसी  बडी  समस्या  हैं  जिसका  श्रापके  मन्ना लय

 से  सीधा  सबन्ध  है  ।  यदि  आप  इसके  लिये

 कदम  नही  उठायेगे  तो  जैसे  कभी  किसी  एक
 साल  में  ही  लगभग  4  सौ  करोड  की  बर्बादी

 बाढ़  के  कारण  हुई  थी  उसको  कसे  रोक

 सकेंगे  ।  मे  इसलिये  इसकी  चर्चा  कर  रहा  हु
 कि  में  ऐसे  इलाके  से  आता  ह  जहा  बहत  सी

 नदिया  हे  ।  इस  समय  भी  जो  बडी  सडक  है

 उसका  कटाव  बडी  तेजी  पर  है  ।  उसकी  बजह
 से  दो  चलती  की  मिले  खतरे  में  है  कौर  रेलवे

 भी  खतरे  में  है।  पार  साल  रेलवे  लाइन  कट
 भी  चुकी  थी  |  यही  तक  नहीं  आपकी  सड़क

 योजना  जो  है  जिसमे  i29  करोड  से  अधिक

 लगने  जा  रहा  है,  अगर  कटाव  उसी  तरह  से

 जारी  रहा  तो  जो  आपकी  नहर  है  वह  किसी

 वक्‍त  धारा  के  रूप  में  परिवर्तित  हो  सकती

 है  ।  इसलिये  में  आपका  ध्यान  विशेष  तौर  पर

 दिलाना  चाहता  हु  कि  आप  प्रदेश  सरकार  पर

 उस  गडक  के  कटाव  को  न  छोडे,  इस  रूप  से  न

 छोडे  कि  वहू  बढते  बढते  रेलवे  लाइन  भी  निगल

 जाये,  जोकि  पार  साल  कट  भी  चुकी  थी-उस

 रेलवे  लाइन  की  उतनी  फिक्र  नही  है  --लेकिन

 बात  यह  है  कि  इस  योजना  पर  जितना  रुपया

 खर्चा  हुआ  वह  भर  बिहार  और  यू०  पी०  की

 सिचाई  के  लिये  जिससे  लगभग  साढे  पाच  लाख

 एकड  की  सिचाई  होगी,  वह  योजना  भी  नदी
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 के  रूप  में  परिवर्तित  हो  जायेगी  तथा  धन  जो

 लेगा  है  उसका  भी  नुकसान  हो  जायेगा  और  जो

 आमदनी  हो  सकती  है,  जो  उत्पादन  बढ़  सकता

 है  उसका  भी  नुकसान  हो  जायेगा  ।  इसलिये

 मेरा  मंत्री  जी  से  श्राध्रह  है  कि  उस  कटाव  के

 रोकने  के  कार्य  को  केन्द्रीय  सरकार  के  हाथ
 में  लें  कौर  उस  पर  विशेष  ध्यान  दें  ।  इस  साल

 की  बात  है,  जहा  से  खबर  आई  है  कि  कटाव

 बडी  तेजी  पर  हैं  उसको  रोकने  के  लिये  लगभग

 पाच  सात  करोड  रुपये  लग॑  गए  ।  उत्तर  प्रदेश

 का  जो  रुपया  लगता  है  उससे  जी  तक  एक
 ठोकर  बनती  है  तब  तक  दूसरी  जगह  तेजी

 से  कटाव  होने  लगता  है  ।  इसलिये  उस  पर

 सेन्ट्रल  गवर्नमेंट  विशेष  तौर  से  ध्यान  दे  ।

 जहा  तक  बिजली  का  सम्बन्ध  है,  जैसा

 कि  मेने  पहले  कहा,  हमारा  प्रदेश  बात  पिछडा

 हुआ  है  ही  इस  सम्बन्ध  मे  दो  बाते  फैल  रही
 है  ।  पत्नी  जी  एक्स पट  होने  के  नाते  बतलायेगा  ।

 एक  बात  तो  यह  है  कि  पानी  कम  वस् सने  से

 देश  में  बिजली  पैदा  करने  में  दिक्कत  हो  रही

 है  एक  राय  यह  है  ।  दूसरी  राय  यह  भी  है  कि  जो

 बाध  है,  जो  बड़े  गेम्स  हैं  उनमे  सिल्टिंग  बहुत

 हो  गई  है  जिसकी  बजह  से  उसकी  गहराई
 उतनी  नही  रह  गई  है,  उनमे  पानी  कम  होना
 जा  रहा  है।  जितना  काम  वह  दे  सकते  है  उसके

 लिये  उनमे  उतना  पानी  नही  रह  पाता  है  ।

 दूसरी  बात  यह  हूँ  कि  जो  ईमेल  प्लान्टस  है
 उनके  बारे  में  कहा  जाता  है  कि  वह  बहुत

 पुराने  हो  गए  है  कौर  उसकी  बजह  से  उनका  काम

 अच्छी  तरह  से  नही  चल  रहा  है  ।  उसकी  वजह
 से  इस  साल  बिजली  के  उत्पादन  में  विशेष

 “दिक्कत  हुई  है  ।  तो  इन  बातो  के  बारे  मे,  जो
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 आपके  स्पेशलिस्ट  हैं  थे  सारे  देश  से  जायें

 शौर  देखे कि  जो  वर्मा  प्लान्ट हैं  या  जो  deer
 हैं  जिनमें  सिल्टिंग  हो  रही  है  उनकी  हालत

 कसी  है।  जैसे  कि  नगर  के  बारेमें  ग्राम  पजाब
 के  एक  संदर्भ  जी  ने  कहा  था  कि  उसकी  ड्
 केवल  70  साल  रह  जायेगी  ।  तो  ऐसी  स्थिति

 और  जगह  भी  हो  रही  है,  उस  सम्बन्ध  से

 देखना  चाहिये  ।

 गांवों  में  बिजली  पहुचाने  के  सम्बन्ध  रे

 जो  कार्य  हुआ  है  वह  ठीक  है,  उससे  हम

 सन्तोषजनक  कह  सकते  है।  लेकिन  एक

 बात  है  कि  वह  बिजली  जो  उद्योग  धधे  के  लिये

 सस्ती  जाती  है  वह  कृषि  उत्पादन  के  लिये

 महगी  दी  जाती  है  |  इसके  सम्बन्ध  में

 बार  बार  यहा  प्रश्न  उठता  है  लेकिन  तब

 भी  सरकार  पनी  पौलिशी  मे  चेज  नही  करती

 है।  यह  ख्याल  करे  कि  केवल  इडस्ट्रीज
 से  ही  देश  की  उन्‍नति  हो  जायेगी,  ऐसा  नही
 है।  देश  की  उन्नति  में  कृषि  उत्पादन  का

 भी  महत्वपूर्ण  स्थान  है  क्योकि  राष्ट्रीय  आय

 का  50  प्रतिशत  कृषि  से  जाता  है  कौर  50

 प्रतिशत  3  शौर  बाकी  सारी  चीजें  है।  ऐसी
 दशा  में  जो  उद्योग  घने  के  लिये  दी  जाने

 वाली  बिजली  और  सिचाई  शादी  के  लिये

 खेतों  मे  उत्पादन  बढ़ाने  के  लिये  दी  जाने  वाली

 बिजली  के  रेट्स  मे  इतना  भ्रातृ  हो  यह
 उचित  नहीं  है।  सरकार  को  इस  बारे  मे

 सोचना  चाहिये  और  इतना  प्रकार  नही  होना

 चाहिये  ।

 आखिरी  बात  में  गडक  प्रोजेक्ट  के  बारे  में

 कहना  चाहता  हू  ।  सबसे  पहले  मैंने  5  मार्च,

 1953 को  इस  प्रोजेक्ट  के  बारे  मे  प्रत

 उठाया  था  कौर  बिहार  के  एक  सदस्य  ने  उसका
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 wars  किया  था  ।  जाने  बहला  कि  i2

 ae  बचते हो  गये  लेकिन  अभी  तक  वह

 योजना  पूरी  नहीं  हुई  ।  उनके  यहा  घोड़ा

 पासी  हुया  है  लेकिन  हमारे  महा  देवरिया

 जिले  से  गोरखपुर  हो करके,  जो  पश्चिमी

 कैनाल  कह  लाती  है,  वह  जाती  है।  परन्तु

 हमारे  यहा  उस  से  एक  एकड  की  भी  सिकाई

 नही  हुई।  जहा  साढे  पाच  लाख  एकड  की

 सिंचाई  होनी  है  वहा  उससे  एक  एकड  की

 सिखाई  नही  हुई,  जब  कि  हमारे  दो  जिलो

 को  पार  करके  दूसरी  शोर  बिहार  मे  पानी

 पहुचता  है।  तो  ड्राप  इंजीनियरों  से  कहे

 कि  जिधर  से  पानी  आता  है  उधर  भी  पानी

 देना  चाहिये  उसके  बाद  भागे  पानी  पहुचाने

 तो  किसी  को  कोई  आपत्ति  नहीं  होगी

 SHRI  R  V  SWAMINATHAN  (Ma-
 dura)  Sur,  while  supporting  the  De-
 mands  of  the  Ministry  of  _Irrigatuon
 and  Power,  I  would  lke  to  place  cer-
 tain  aspects  before  the  Government.  If
 an  agricultural  country  lke  India  28
 to  prosper,  irmgation  comes  first  and
 toremost  Top  priority  should  be
 given  to  it  and  an  assured  water-supply
 shoulg  be  made  available  to  the  agri-
 culturists.  But  Irngation  and  Assyred
 water-supply  under  irrigation  system
 always  remains  as  a  scarce  commodity
 because  they  are  not  available  all
 over  the  country  Only  one-third  of
 the  cultivable  land  m  this  country  has
 got  assured  water-supply  under  irriga-
 top  systems  and  two-thirds  are  rain-
 fed.  Even  taking  7000  account  all  the
 water  resources  like  tubewells,  rain
 water,  tanks,  etc.,  not  even  50  per  cent
 of  the  cultivable  land  gets  irrigation
 facilities.  A  major  portion  of  the  land
 still  depends  on,  raja  This  is  the  fate
 of  agriculture  in  oyy  country.

 The  National  Commission  on  Agri-
 cluture  hag,  come  up  with  a  proposal
 that  irrigation  should  be  modexnised.
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 Modernisation  means  improying  the
 efficiency  of  the  existing  irrigation  sys-
 terms,  remodelling  the  headworks,  rais-
 ing  the  level  of  the  crests,  augmenting
 the  channel  capacity  and  reinforcing
 the  bunds  of  the  channels  to  prevent
 seepage  of  water.

 In  Tamil  Nadu,  it  appears  most  of
 the  river  projects  have  been  tapped
 and  we  have  to  look  to  other  saurces,
 Of  course,  there  are  certain  rivers  on
 the  borders  of  Kerala  whose  water  is
 flowing  waste  into  the  Arabian  Sea  I
 know  it  is  very  difficult  to  convince
 the  Kerala  Government  to  help  Tamil
 Nadu  by  supplying  some  water

 Even  one  ordinary  scheme,  the  Up~
 per  Periyar  Scheme,  which  3s  only  to
 raise  the  crest  of  the  dam  is  hanging
 fire  with  the  Government  for  a  very
 long  time  We  do  not  know  what  is
 the  reason  for  the  delay  Is  it  because
 the  Kerala  Government  stand  in  the
 way  since  they  have  also  got  a  say
 in  this  Upper  Periyar  Project?

 In  Ramnad  we  have  got  a  beautiful
 irrigation  system  on  account  of  which
 water  is  not  wasted  There  are  a  num-
 ber  of  tanks,  one  adjacent  to  the  other,
 in  such  a  way  that  the  outlet  of  water
 from  the  tank  flows  to  another  tank
 Even  the  drainage  water  flows  to  the
 tank  This  system  is  prevalent  from
 the  Western  Ghats  to  the  Bay  of  Ben-
 gal,  from  West  of  Madura:  to  East  of
 Madura)  because  the  slope  of  the  land
 in  that  region  is  also  favourable  for
 sych  a  system  In  Tamil  Nadu  mvari-
 ably  the  ayacuts  under  these  Tanks
 comes  to  only  50  acres  to  500  acres
 Of  course,  in  some  cases  the  tank  irn-
 gation  caters  to  1,000  to  2000  acres
 As  these  tanks  are  depending  on  rain
 water,  there  is  shortage  of  one  or  two
 watting  for  the  crops  resulting  in  low
 yield  If  we  provide  some  tube-wells
 by  deepening  the  tanks  by  1,000  ta
 1,600  wt.  we  will  be  able  to  provide
 the,  farmers  one  or  two  more  wetting
 which  will  help  them  m_  getting  a
 gopd  yield  This  ig  a  stupendous  task
 and  the  State  Government  will  not  be
 able  to  afford  it  So,  this  should  be
 taken  up,  by  the  Central  Government
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 and  executed  immediately.  I  am  very
 sorry  to  mention  that  I  am  disappoint-
 ed  that  Hon.  Minister  Dr.  Rao  did  not
 come  forward  with  a  token  grant  for
 the  Ganga-Cauveri  scheme,  which  is
 the  dream  of  our  people  for  a  very
 long  time.  Many  experts  ang  _  politi-
 cians  have  talked  about  it.  In  the  olden
 days,  Sir  C.  P.  Ramaswami  Aiyar  and
 Shri  Satyamurthi  top  congress  leaders
 talked  about  this  project.  While  Shri
 Satyamurthi  was  contesting  a  seat  for
 the  old  Central  Assembly  during  the
 year  1936,  he  assuerd  the  people  that
 he  will  bring  the  Ganga-water  to  the
 south  if  he  is  elected,  in  the  same
 way  88  Bhagirath  brought  Ganga  60
 the  earth.  We  have  been  talking  about
 this  for  a  very  long  time.  Very  recently
 foreign  experts  came,  investigated  the
 matter  and  made  an  aerial  survey  and
 declared  it  as  a  feasible  proposition.
 The  hon.  Minister  has  not  come  for-
 ward  even  with  a  token  grant.

 Here  I  would  say  that  this  project
 should  be  renamed  and  hereafter  cal-
 led  Ganga-Kanyakumari  project  and
 not  as  Ganga-Cauveri  project.  In  the
 olden  days  in  the  south  Cauveri  was
 the  only  source  ang  it  was  flowing  in
 the  Trichy  and  Tanjore  districts.  The
 politicians  who  came  to  the  Central  and
 State  legislatures  were  the  vociferous
 leaderg  from  Tanjore  and  Trichy  who
 wera  benefited  by  the  Cauveri.  Fur-
 ther,  there  were  no  river  projects  be-
 yond  Cauveri  north  to  mention  at  that
 time.  Therefore,  they  thought  of
 Ganga-Cauveri  scheme.  Now,  they  are
 the  projects  of  Periyar  Vaigai  and  Tam-
 brabaranj  beyond  Kaveri  extend-
 ing  upto  Kanyakumari.  Therefore,
 the  Ganga  project  should  be  taken  up
 and  extended  to  Kanyakumari.  I  think
 the  hon.  Minister,  Dr.  K.  L.  Rao  will
 agree  to  my  suggestion  to  re-name  this
 project  as  Ganga-Kanyakumari  Pro-
 ject.  This  project,  if  it  is  taken  up,
 will  be  a  multi-purpose  project.  Firstly
 if  the  project  is  put  through,  it  will
 control  floods  ang  reduce  devastation,
 provide  irrigation  for  several  States  in
 the  country  by  bringing  several  lakhs
 of  acres  under  cultivation  and  it  will
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 also  provide  a  suitable  inland  water
 transport  system  from  the  North  to
 the  South,  from  the  foot-hills  of  Hima-
 layas  to  Kanyakumari.  This  is  a  very
 important  project.  Maybe  one  of  the
 biggest  in  the  world.  I  do  not  know
 why  the  Government  has  not  done  any-
 thing  about  it  so  far.  We  have  been
 talking  about  this;  hon.  Members  from
 both  sides  of  the  House  have  been
 asking  for  thig  project  for  a  very  long
 time.  In  the  Congress  Election  Ma-
 nifesto,  it  was  mentioned  that  this
 project  woulqd  be  taken  up.  Therefore,
 the  Minister  who  represents  the  Cong-
 ress  Government,  shoulq  give  an  ans-
 wer  to  this.

 I  would  like  to  mention  another  im-
 portant  thing.  This  is  about  water  dis-
 putes.  The  hon.  Member,  Shri  H.  M.
 Patel  mentioned  about  the  dispute  over
 the  Narmada  waters.  There  is  also  the
 dispute  over  the  Cauvery  waters.  In
 order  to  solve  this  problem,  we  must
 have  an  autonomous  National  Irriga-
 tion  Commission.  This  Commission
 should  function  independently  on  the
 lines  of  the  Election  Commission  and
 the  Attorney  General  ang  their  verdict
 should  be  final  and  binding  on  all  con-
 cerned.  Had  this  Commission  been  es-
 tablished  before,  many  of  the  disputes
 could  have  been  solved  long  long  ago.

 I  would  also  like  to  mention  about
 the  power  crisis.  This  has  affected  the
 whole  country.  It  is  much  worse  in
 Tamil  Nadu.  Seventy-five  per  cent
 power  cut  has  been  imposed  in  Tamil
 Nadu.  I  am  very  sorry  to  mention  here
 that  the  Tamil  Nadu  Government  has
 been  sleeping  over  this  matter.  They
 have  not  looked  into  the  future  posi-
 tion  and  assessed  the  shortage.  They
 have  not  anticipated  the  deficit.
 I  would  request  the  hon.  Minister  to
 look  into  this  and  come-forth  with  im-
 mediate  as  well  as  long-term  solutions.
 In  fact,  not  only  the  Tamil  Nadu  Gov-
 ernment,  but  the  Central  Government
 has  also  been  lethargic  over  this  sub-
 ject.  The  Hon.  Minister  should  en-
 lighten  us  as  to  what  is  being  done
 to  solve  the  power  crisis  in  Tam{]  Nadu
 immediately.
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 We  have  been  clamouring  for  major
 power  projects.  We  cannot  depend  only
 on  hydel  sources  Hydel  sources  have
 been  fully  tapped  in  Tamil  Nadu  and
 now  we  have  to  go  back  to  the  ther-
 mal  power  sources.  As  far  as  thermal
 power  is  concerned,  I  understand,  Ta-
 mil  Nadu  Government  have  gent  about
 il  new  proposals  for  a  total  power
 generation  of  about  500  MW.  I  like  to
 know  how  these  new  propogals  stand.
 The  Central  Government,  besides  im-
 plementing  the  Kalpakkam  Scheme,
 and  bringing  the  installed  capacity  at
 Neyveli  to  600  MW.  and  commission-
 ing  of  Kalpakkam  Atomic  Power
 Station  should  establish  two  thermal
 power  stations  one  at  Tuticorin  and
 also  one  at  Madurai.  They  should  also
 establish  two  Atomic  Power  Stations
 in  the  coastal  area  of  Tamil  Nadu,  one
 Tanjore  and  the  other  at  Ramand.

 With  these  words,  I  conclude  my
 speech.

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  Mr.  Chairman,  Sir,  I  am
 very  much  conscious  of  the  time-limit
 and  I  would  like  to  lay  stress  on
 certain  points  and  complete  my
 speech.

 Several  hon.  Members  have  very
 rightly  stressed  about  the  desirability
 of  bringing  in  a_  constitutional
 amendment  so  as  to  make  water  as  a
 national  asset.  In  the  Report,  they
 have  said:

 “Water  is  a  national  asset  and
 we  have  to  develop  this  concept  in
 the  interests  of  proper  utilisation
 of  our  resources.  As  a  first  step,
 it  would  be  necessary  to  amend
 some  of  the  existing  provisions  of
 the  Constitution  to  reffect  the  con-
 cept  of  water  as  a  national  asset
 and  to  provide  for  the  settlement
 of  water  disputes  by  conciliation,
 arbitration  or  otherwise.”

 remained  a  pious
 h
 L.  Rao  and  the  Government  as

 matter  of  fact,  will  bring  forward
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 this  important  issue  before  the  House
 and  see  that  what  they  have  envi-
 saged  in  their  Report  will  become  a
 reality.

 They  have  also  said  in  the  Report:

 “Despite  the  rapid  strides  made
 in  developing  irrigation,  it  has  been
 possible  to  utilise  only  about  a
 seven  of  the  available  water  re-
 sources  of  the  country  so  far.”

 So,  the  position  remains  that  the
 majority  of  the  water  potential  that
 is.  going  waste  into  the  sea  has  not
 been  fully  utilised.

 As  a  matter  of  fact,  every  State  has
 developed  a  sort  of  vested  interest
 and  there  have  been  endless  disputes
 with  regard  to  sharing  of  waters.
 Referring  disputes  to  arbitration  or
 appointing  tribunals  has  not  accele-
 rated  the  solution  but  has  delayed  it.

 For  years  together,  for  instance,
 Krishna-Godavari  water  dispute  has
 been  going  on  endlessly  with  the  re-
 sult  that  millions  of  people  are  suffer-
 ing.  Also,  there  is  no  project  that
 could  be  made  available  with  the  re-
 sult  that  disparities  and  regional  im~
 balances  have  been  growing  from  day
 to  day.

 Coming  to  my  State,  it  looks  a
 though  we  have  been  denied  power
 as  well  88  water  but  we  have  been
 given  a  Minister  incharge  of  irriga-
 tion  and  power.  Dr.  K.  L.  Rao  being
 an  eminent  Minister  as  well  as  an
 engineer  has  got  many  schemes  at
 hand.  But  I  do  not  know  whether
 they  will  be  a  bit  hesitant  when  it
 comes  to  economic  conditions  of
 Andhra  Pradesh.  I  only  request  him
 not  to  be  hesitant  but  to  do  justice
 to  this  neglected  area.

 About  the  power  position  in
 Andhra  Pradesh,  I  would  only  quote
 an  editorial  that  has  been  brought
 out  in  the  Hindu,  date  March  38
 Hindu  is  a  reputed  daily  whose  edi-
 torials  are  read  with  respect.  The
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 editorial  has  said  about  the  comple-
 tion,  of  the  Srisailam  hydro-electric
 project  in  Andhra  Pradesh.  The  edi-
 torial  says—I  quote:

 “In  the  light  of  the  Union  Min-
 ister  for  Irrigation  and  Power,  Dr.
 हू,  L.  Rao’s  statement  in  the  Rajya
 Sabha  the  other  day  that  there  was
 no  proposal  for  the  Centre  to  take
 over  the  Srisailam  power  project
 in  Andhra  Pradesh,  it  is  highly
 doubtful  if  the  schedule  of  ‘1974-75,
 for  commussioning  the  project  can
 be  kept  up.  The  installed  capacity
 is  440  MW  in  four  units  of  0  MW
 each.  With  nearly  Rs.  30  crores
 spent  on  the  scheme  80  far  out  of
 an  estimated  cost  of  Rs.  74  crores
 (the  cost  of  transmission  lines  is

 another  Rs.  l0  crores),  the  project
 hag  absorbed  enough  funds  already
 and  reached  a  stage  when  further
 delay  beyond  1974-75  would  not  only
 mean  a  rise  in  cost,  but  a  grievous
 loss  of  revenue  from  use  of  power
 from  the  project.  The  indications
 are  not  encouraging.  The  annual
 expenditure  incurred  by  the  State
 Government  is  about  Rs.  4  crores
 and  at  this  rate  where  is  the  ques-
 tion  of  adhering  to  the  time  sche-
 dule?  The  financial  position  of
 Andhra  State  is  not  very  comfor-
 table.  It  has  gone  through  some
 agonising  months  of  agitation,  des-
 truction  and  administrative  disrup-
 tion  that  whatever  resources  it  can
 muster  would  go  to  meet  the  imme-
 diate  needs  of  bringing  the  State  to
 normal  working  condition.  Nor  is  it
 well  placed  in  the  matter  of  power
 generation  and,  in  the  context  of  the
 traveils  of  power  shortage  experienc-
 ed  in  large  areag  of  the  country  now,
 the  self-interest  of  each  §tate  is
 likely  to  predominate  over  the  large
 need  to  share  any  extra  power  with
 more  vulnerable  neighbouring
 States.

 Some  kind  of  Central  assistance
 seems  to  be  called  for.  Any  ex-
 peditious  power  generation  adds  to
 the  well-being  of  the  country.
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 Allocation  of  funds  is  said  to  be
 not  yet  finalised.  If  the  Central
 Government  cannot  take  over  the
 Srisailam  project  t  accelerate  the
 work  on  some  technical  grounds,  it
 should  certainly  underwrite  the  ex-
 penditure  in  this  regard.  Indeed,
 the  budgetary  position  of  Andhra
 Pradesh  is  such  that  the  State  Go-
 vernment  is  unable  to  find  funds
 for  even  some  of  its  important  Plan
 projects,  In  the  case  of  the  Kali-
 nadhi  scheme  in  Mysore,  the  Cen-
 tral  Government  has  agreed  to
 finance  the  first  phase  of  the  pro-
 ject  outside  the  Plan  during  the  re-
 maining  period  of  the  Fourth  Plan
 and  during  ‘1978-74,  the  Mysore
 Government  expects  Rs.  23.42
 crores  as  Central  assistance,  the
 balance  of  Rs.  37  crores  promised
 for  1972-73  and  1973-74,  A  similar
 apprfach  in  the  case  of  the  Sri-
 sailam  project  can  help  its  early
 completion.”

 They  have  said  in  the  editorial
 elaborately  that  this  project  must  be
 financed  by  the  Central  Government
 as  they  have  done  in  the  case  of
 Kalinadhi  Project  of  Mysore.  They
 have  clearly  said  in  the  editorial  that,
 if  there  is  no  Central  assistance  com-
 ing  outside  the  State  Plan  and  as
 Andhra  Pradesh,  as  it  is  now  in  a
 turmoiled  state,  would  not  be  able  to
 finance  the  project,  this  project  will
 not  be  completed  even  during  the
 Sixth  Plan  perlod.  So,  they  have
 very  strongly  pleaded  that  this  pro-
 ject  must  be  taken  up  by  the  Cen-
 tral  Government  as  they  have  done
 in  the  case  of  Kalinadhi  project..
 (Interruptions).  They  have  given
 extra  financial  assistance  during  the
 first  phase  of  its  execution.  There-
 fore,  it  has  been  pleaded  that  Srisai-
 Jam  project  should  be  treated  on  par
 with  Kalinadhi  project  of  Mysore.

 About  acute  power  shortage,
 Andhra  Pradesh  occupies  a  pride  of
 place  next  only  to  Assam.  It  is  far
 Below  the  all  India  average,  Today,
 in  that  State,  there  is  acute  power
 shortuge.  Only  40  per  cent  of  the
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 installed  power  capacity  in  the  State
 is  done  by  hydel  projects  and  the  rest
 by  thermal  projects.  I  do  not  know
 whether  the  continuing  schemes  of
 Srisailam,  Upper  Sileru  and  Nagar-
 junasagar  will  be  completed  by  the
 end  of  the  Fifth  Plan.  Upper  Sileru
 is  a  project  where  the  infrastructure
 is  ready,  everything  is  ready;  with
 Rs.  30  to  40  crores  of  Central  assis-
 tance,  that  project  can  be  commis-
 sioned  soon;  it  has  a  generating  capa-
 city  of  400  megawatts.

 Andhra  Pradesh  is  one  State  where
 thermal  projects  can  be  executed
 without  any  difficulty.  Coal  is  in
 abundance  there—the  coal  suited  for
 generation  of  thermal  station.  I  do
 not  find  any  reason  for  the  Planning
 Commission  or  for  the  Government
 of  India  to  sanction  schemes  outside
 Andhra  Pradesh  where  they  have  to
 depend  on  Andhra  Pradesh  for  the
 raw  material,  coal.  Instead,  they  can
 as  well  start  a  thermal  plant  in
 Andhra  Pradesh.  For  instance,  they
 can  straightaway  sanction  the  ther-
 mal]  plant  envisaged  at  Vijayawada
 where  cheap  coal  is  available.  That
 will  not  only  feed  Andhra  Pradesh
 but  also  the  other  power-hungry
 States  in  the  south.  I  only  plead
 with  Dr.  K.  L.  Rao  that  this  thermal
 pliant  must  be  accelerated.  Other-
 wise,  as  and  when  the  other  States
 advance  in  power  generation,  there
 will  be  a  wide  gap  between  Andhra
 Pradesh  and  other  States  and  it
 would  be  said  that  because  of  certain
 circumstances,  they  were  able  to  get
 more  power  than  Andhra  Pradesh
 through  Central  assistance.  The
 Neiveli  Power  Station  and  the  Kal-
 pakkam  Atomic  Power  Station  were
 purely  Central  projects  and  the  bene-
 fits  have  gone  to  Madras.  Likewise,
 ‘we  reasonably  feel  that  there  should
 be  an  atomic  power  plant  in  Srisai-
 lam.  I  am  told  that  they  are  select-
 ing  certain  atomic  power  plants.  I
 would  request  Dr.  K.  L.  Rao  that  the
 proposed  atomic  power  station  that
 has  been  thought  of  for  being  located
 in  the  south  be  located  in  an  ideal
 place  like  Srisailam.

 81  L.S.—2,

 Coming  to  the  irrigation  aspect,  I
 feel  that  these  river  water  disputez
 must  be  taken  out  from  the  purview
 of  the  Tribunal  and  they  must  be
 settled  soon.  With  regard  to  sharing
 of  Krishna  waters,  I  plead  with  Dr.
 K.  L.  Rao  to  implement  the  recom-
 mendations  of  the  Khosla  Committee.
 The  Khosla  Committee,  while  recom-
 mending  the  Nagarjunasagar  Project,
 have  said  that  250  TMCT  of  water
 must  be  spared  for  irrigation  pur-
 poses  for  Rayalaseema.  The  Srisai-
 lam  Hydro-electric  project  is  purely
 a  power  project  and  it  should  be
 converted  into  an  irrigation  project.
 That  project  alone  will  be  able  to
 irrigate  the  drought-affected  and
 famine-striken  areas  of  Rayalaseema.

 Now,  coming  to  another  project
 which  has  been  envisaged  as  a  gigan-
 tic  project—the  Ganga-Kaveri  link,  I
 think  it  will  take  shape  soon.  While
 implementing  or  surveying  that  pro-
 ject,  I  am  sure  Dr,  K.  L.  Rao  will
 keep  in  mind  that  the  alignment
 should  be  in  such  a  manner  that  it
 covers  the  drought-affected  and
 poverty-stricken  areas  in  the  country
 which  include  Rayalaseema  also  and
 I  do  not  know  what  the  alignment  as
 at  present  envisaged  is,  but  I  want
 him  to  bear  in  mind  this  aspect.

 There  are  certain  medium  irriga-
 tron  projects  about  which  we  have
 made  representations,  for  instance,
 the  Varadarajaswamy  project,  the
 Gazuladinne  project  and  the  Puliven-
 dla  canal  in  Rayalaseema.  Unless  we
 pay  more  attention  for  bringing  irri-
 gation  to  the  drought-stricken  and
 famine-stricken  areas,  the  backward
 areas  will  not  be  brought  on  par.
 Other  irrigation  projects  also  need
 very  urgent  attention.  For  instance,
 the  Godavari  Barrage  which  has  been
 constructed  hundreds  of  years  ago.
 The  barrage  is  about  to  collapse.  I  do
 not  know  what  is  going  to  happen  to
 the  delta  districts  of  Andhra  Pradesh
 if  the  repairs  to  the  Godavari  barrage
 are  not  attended  to  soon.  So  also,  the’
 Pochampahad  project  and  the  Vam-
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 sadhara  project,  They  must  be  look-
 ed  into.

 Coming  to  the  Nagarjunasagar
 project,  it  has  become  yet  another
 white  elephant,  as  white  elephant  as
 the  Rajasthan  Canal,  with  the  result
 that  the  financial  resources  of  the
 State  Government  have  been  spent  on
 the  Nagarjunasagar  project  and  con-
 sequently  other  minor  irrigation  pro-
 jects  and  some  other  which  will  give
 immediate  benefit  to  the  people  have
 been  help  up  for  want  of  resources.

 I  would  again  plead  with  the
 Planning  Commission,  with  the  Cen-
 tral  Government  and  with  Dr.  K.  L.
 Rao  that  a  way  has  to  be  found  for
 these  huge  river  valley  projects
 which  are  eating  into  the  financial
 resources  of  the  State  Governments,
 they  must  be  taken  out  from  the
 purview  of  the  State  Governments
 and  tackled  at  the  national  level  so
 that  they  become  national  projects.
 The  power  generation  hydel  projects  at
 Vijayawada  and  Lower-Sileru  project,
 like  the  thermal  plant  should  be
 given  top  priority,  All  the  irrigation
 projects  must  be  taken  on  hand  as
 early  as  possible  and  then  the  all
 India  National  Grid  must  be  put  into
 a  concrete  shape  as  immediately  as
 possible.  I  am  sure  every  section  in
 this  House  will  whole-heartedly  sup-
 port  this  because  we  have  suffered
 enough  for  the  last  25  years  because
 of  these  river  disputes  from  State  to
 State,  each  State  behaving  as  if  it
 is  an  independent  sovereign  State.
 It  is  a  national  asset-power  and
 water,  and  it  should  be  shared  by  all
 and  I  hope  the  proposed  Bill  will  be
 brought  soon  to  see  that  water  is
 made  available  to  every  State  irres-
 pective  of  whether  it  flows  through
 that  State  or  not.

 Sir,  I  whole-heartedly  support  the
 Demands  and  I  am  sure  Dr.  Rao,
 while  replying  to  the  debate,  will
 make  a  specific  mention  about  the
 Srisailam  project  as  to  when  it  is  go
 ing  to  be  taken  up  and  how  it  is  go-
 ing  to  be  implemented  and  also  the
 irrigation  aspect  of  the  matter.
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 SHRI  BIRENDER  SINGH  RAO
 (Mahendragarh);:  The  progress  and
 development  of  a  country  is  measur-
 ed  by  its  power  consumption,  Even
 twenty  five  years  after  Independence,
 India  has  the  lowest  rate  of  per  capita
 consumption  of  power  in  the  world.

 उप  brs.

 Dr,  K.  L.  Rao  ig  an  able  person.
 He  is  a_  technician.  He  is  an  en-
 gineer.  But  I  am  sorry  to  say  that
 he  has  been  absolutely  ineffective
 during  this  considerably  long  period
 that  he  has  been  in  charge  of  this
 most  important  Ministry  of  Irrigation
 and  Power.  I  do  not  blame  him.  I
 blame  the  Government  for  not  pay
 ing  proper  attention,  perhaps,  to  his
 plans  and  to  his  demands.  I  woula
 have  been  happy  if  a  man  of  his  cali-
 bre  had  been  a  full  fledged  Minister
 of  the  Cabinet,  so  that  has  voice
 carried  greater  weight.

 11-01  hrs.

 {Sunt  K.  N.  Trwary  in  the  Chair]

 We  have  seen  that  power  on  which
 depends  our  agriculture  and  our  in-
 dustry  has  been  in  short  supply.
 Out  of  the  total  of  Rs.  22  crores,  de-
 manded  by  the  Ministry  of  Irrigation
 and  Power,  about  Rs.  86  crores  are
 to  be  spent  on  Power  alone.  This  is
 the  position.  We  know  that  power  is
 in  short  supply  because  of  wrong
 planning.  Most  of  our  projects  have
 not  been  completed.  The  costs  have
 been  rising.  One  of  the  former
 Plannig  Minister  is  sitting  here.  The
 Planning  Commission  and  the
 Planning  Ministers  have  not  paid  due
 attention  to  the  importance  of  pro-
 duction  of  power  in  this  country.
 Our  projects  have  not  been  commis-
 sioned  because  we  want  machinery
 only  from  Bharat  Heavy  Electricals
 and  Heavy  Electricals  Limited.  We
 have  failed  to  import  power  machi-
 nery  from  abroad.  If  it  had  beer
 done,  the  situation  would  have  been
 probably  very  different  today.
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 {  4  77 “itathphdl?  sit,  r'  woud,  like
 to  mention  about  Badarpur  Thermal
 Statjor.-  If  was  stated  in:  ‘1987.  The
 cpat.af  the’  projéet,  ‘initially  estimat-
 ed  pas,  Rs.-40  crores.  Today  it  is
 nearly;Rs.  60  crores:  Dr.  Rao  assur-
 ed  me  in-967  that  power  would  be
 made  available  from  Badarpur  in
 i968,  Now  we  ‘are  ‘in  1978,  And,
 still,  there  is-  nothing  in  view.  It
 may  take  another:  year  or  two  when
 even  the  first  unit  could  be  commis-
 sioned,  Same  is  the  fate  of  all  the
 State  thermal  projects  all  over  the
 Country.

 Similarly,  the  cost  estimates  on
 Baira  Salal  and  Salal  projects  have
 gone  up  by  more  than  200  per  cent.
 Now,  this  amount  of  Rs.  86  crores
 which  is  being  demanded  by  the  Min-
 istry  for  Power  Development,  would
 really  amount  to  about  Rs.  40  crores
 in  terms  of  the  money  value  of  what
 it  was  two  years  back.  If  the  money
 had  been  found  then,  probably  much
 better  work  could  have  been  done
 and  most  of  our  projects  could  have
 been  completed.  But  this  was  not
 thought  of.

 I  would  particularly  wish  to  voice
 the  complaint  of  the  farmers.  They
 have  received  a  raw  deal  at  the
 hands  of  the  Irrigation  and  Power
 Ministry.  70  per  cent  of  the  power
 is  being  utilised  for  industry.  Only
 0  per  cent  is  being  consumed  by  the
 agricultural  sector.  The  remaining
 20  per  cent  is  for  commercial  use,
 for  street-lighting,  for  house-lighting
 in  big  cities  and  so  on.  Only  per
 cent  of  the  total  production  goes  for
 rural  electrification.  To  meet  the
 power  shortage  in  villages  why  can’t
 the  Cities  be  looked  after  by  private
 electric  supply  Companies?  If  that
 is  the  picture,  what  has  been  the
 need  for  setting  up  the  Rural  Electri-
 fication  Corporation?  Why  should
 money  be  spent  if  there  was  no
 power?  Haryana  has  been  electrified
 only  on  paper.  I  can  say  from  ex-
 perience  that  hardly  any  village  has
 seen  electric  light  during  the  past
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 one  year.  That  is  the  position  in  the
 whole  of  the  country  also.  They
 plan  to  electrify  75,000  villages  more
 in  the  current  Plan.  That  would
 mean  nothing  without  power.  Out  of
 your  installed  capacity,  hardly  45  per
 cent  is  being  utilised  for  production.
 This  is  what  I  believe  and  out  of  the
 production  of  20  per  cent  is  lost  in
 transmission.  This  is  not  a  satisfactory
 state  of  affairs.  I  would  prefer  that
 the  existing  projects  should  be  made
 to  work  more  efficiently  Our  trans-
 mission  losses  should  be  reduced.
 More  power  should  be  found  for  agri-
 culture  which  produces  50  per  cent  of
 our  gross  national  income  and  which
 is  receiving  only  40  per  cent  of  power
 There  would  have  been  no  shortage  of
 foodgrains  if  adequate  power  had
 been  found  for  agriculture.

 As  regards  irrigation  the  situation
 is  no  better.  We  are  utilising  hardly
 7  per  cent  of  our  water  resources  in
 the  country  today.  During  our  four
 Five  Year  Plan  there  has  been  an  in-
 crease  of  only  about  3  or  4  per  cent.
 It  is  lack  of  irrigation  that  is  respon-
 sible  for  food  shortage  in  that  vast
 agriculture  country.

 There  has  been  talk  about  Ganga-
 Kaveri  link  Dr.  Rao  termed  it  as  a
 grant  project  People  cal)  it  a  dream
 To  my  mind  this  dream  would  remam
 a  dream.  It  would  never  come  true.
 According  to  tHe  present  estimates  it
 is  going  to  cost  about  Rs.  3,000  crores
 and  about  6  million  KW  of  energy
 would  be  used,  which  is  one-sixth  of  the
 total]  power  that  we  produce  today  in
 India,  for  lifting  Ganga  over  2,300  ft.
 over  a  canal  of  3,000  mules.  There
 have  been  many  wisemen  in  the  world
 and  Dr.  Rao  also  may  be  a  very  wise-
 man  but  I  would  advise  him  to  go
 slow.  Most  of  the  wisest  men  of  the
 world  are  not  known  for  their  wis-
 dom  but  better  known  for  their  whims
 and  eccentricity.  Let  us  not  see  that
 a  very  able  engineer  started  a  project
 which  proved  disastrous,  These
 friends  of  mine  from  UP.,
 Bihar  and  Bengal,  some  of  whom
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 refuse  to  have  U.P.  divided  because
 it  is  the  land  of  Rama  and  Krishna.
 Does  Dr.  Rao  believe  they  would  allow
 mother  Ganga  to  be  taken  to  South  8०
 easily.  U.P.  requires  water;  Bihar  and
 West  Bengal  require  water.  All  the
 navigation  will  suffer  in  Bihar  and
 West  Bengal  if  Ganges  is  diverted,
 Port  of  Calcutta  would  suffer  as  the
 Hooghly  requires  40,000  cusecs  of  Ganga
 water.  Therefore,  this  project  certain-
 ly  requires  re-consideration  and  very
 deep  thought.  After  U.P.,  Bihar  and
 Bengal,  Haryana  and  Rajasthan  have.
 a  prior  claim  on  Ganga  water.

 As  regards  irrigation  projects,  I
 wold  suggest  that  the  projects  which
 would  give  immediately  benefit  to  the
 country  in  the  matter  of  foodgrains
 should  be  taken  up  first.  Inter-
 State  water  disputes  should  be  spe-
 adily  resolved.  Haryana  is  asking  for
 a  canal,  the  Nehru  Canal,  which
 would  irrigate  about  7  lakh  acres.  It
 would  only  require  about  Rs.  30
 crores,  but  sanction  has  not  been  ac-
 corded  to  it  and  work  has  not  start-
 ed.  WHaryana’s  share  in  Ravi-Beas
 waters  has  not  yet  been  determined.
 It  is  holding  up  Haryana’s  irrigation
 projects.

 There  may  be  many  more  projects
 like  this.  If  Dr.  Rao  would  see  that
 the  water  resources  of  the  country
 are  utilised  in  such  a  way  that  the
 dry  areas  get  benefit  and  at  the  same
 time,  immediate  benefit  accrues,  per-
 haps  this  country  would  get  out  of
 the  food  crisis  very  soon.

 I  would  suggest  that  Irrigation
 should  receive  more  funds.  Only
 Rs.  25  crores  have  been  allotted  for
 irrigation  and  flood  control  measures
 this  year,  as  against  Rs.  86  crores  for
 power  alone.  This  amount  is  cer-
 tainly  insufficient.  Dr.  Rao  should
 fight  with  his  Cabinet  colleague.  He
 should  make  a  case  for  allotment  of
 more  funds  because  irrigation  and
 power  are  going  to  bring  us  pro-
 gress  and  prosperity.  But  this  Min-
 istry,  I  am  sorry  to  say,  has  not  re-
 ceived  the  attention  of  the  Govern-
 ment  it  deserves;  it  has  not  received
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 शी  शिवनाथ  सिह  (शांतनु))  :  सभापति:

 महोदय,  पावर  और  इरीगेशन  हमारी  एको-
 नामी  के झाज  बहुत  ही  महत्वपूर्ण  तत्व  है।
 मैं  निवेदन  करना  चाहूंगा  कीजिए  तक  पावर

 का  सम्बन्ध  है,  हमारी  प्लानिंग  फेल  हुई  है  ।

 हमले  शरू  से  हाइडल  पर  जोर  दिया  और  उस

 वक्‍त  हम  समझते  थे  कि  हाइडल  पावर  हम

 इतना  पैदा  कर  सकेंगे  जिससे  जनता

 की  आवश्यकता  को  पूरा  कर  सकेंगे  लेकिन

 हमारा  एक्सपीरियंस  यह  रहा  है  कि  हमारी
 प्लानिंग  डिटेक्टिव  थी  हमने  थर्मल  पावर

 पर  जोर  नही  दिया  शौर  उसका  नतीजा  हम
 आज  भूगत  रहे  है।  राज  हम  जगह  जगह  से

 पावर  कठ  की  बात  सुन  रहे  है।  यदि  हम

 हाइडल  के  साथ  साथ  ईमेल  पावर  को

 बेस  बनाकर  चलते  तो  आज  इस  कन्टिन्जेन्सी

 को  मीट  कर  सकते  थे  t  जहां  तक  हाइडल
 पावर  का  सम्बन्ध  हैं,  जिस  साल  अच्छी

 वर्षा  हो  गई,  हमारे  ८.4  भर  गए  तो  हम
 पर्याप्त  बिजली  पैदा  कर  सकते  हैं  लक्तिन  यदि

 वर्षा  नही  हुई,  हमारे  बांधों  में  पूरा  पानी

 नही  भरा  तब  हम  अपनी  आवश्यकता

 के  अनुसार  बिजली,पैदा  नहीं  कर  सकते  हैं  t

 इसलिए  मैं  मिनिस्टर  साहब  से  निवेदन  करूंगा
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 कि  हमारी  ध्लामिंग  ईस  धीरे  की  होगी  चाहिये
 कि  हमे  धर्म  पॉवर  पर  यदि  जोर  दें,  जहा
 चर  बॉयल  का  उत्पादन  होता  हैं  वहा  पर  अलग

 झल  धर्म  पावर  स्टेंशस्स  का  निर्माण  करे

 झोर  उनका  क  सिंक  क्योंकर  सारे  देश  को

 बाबर  की  सप्लाई  करे  t  हो  सकता  हैं  ऐसे  साल

 आये  जिनमें  मेल  पावर  की  प्रावश्यकता

 से  ही  को  हम  थरमस  स्टेशन्ज  को  बन्द

 रुख  सकती  हैं  लेकिन  जैसे  ही  कही  स्‍क्‍्रावश्यकता

 हो  हम  उसको  स्विच  झान  करके  उस  नेसेसिटी

 को  पूरा  कर  सकते  हैं।  एक  बात  तो  यह  मैंने

 आफ  से  निवेदन  सकी

 दूसरी  बात  ,  पावर  के  सम्बन्ध  मे  मैं  यह

 निवेदन  करना  चाहता  हु  कि  इसका  जो

 डिस्ट्रिब्यूशन  सिस्टम  है  वह  दुरुस्त  होना

 चाहिए।  जो  बडे  बडे  बिजली  के  प्रोजेक्ट  है

 वह  केन्द्रीय  सरकार  के  हाथ  मे  होने  चाहिये  ।

 अलग  प्रति  स्टेट्स  के  हाथ  में  होने  से  इस

 मे  दिक्कत  भाती  हैं।  किसी  स्टेट  का  किसी

 प्रोजेक्ट  मे  कुछ  परसेंटेज  होता  है  सनौर  उन

 में  आपस  में  कोऑर्डिनेशन  न  होने  की  वजह  से

 पूरे  केन्द्र  को  सफर  करना  पडता  हैं।  इसलिए
 बड़े  पावर  प्रोजेक्ट्स  केन्द्रीय  सरकार  के

 हाथ  में  ही  होने  चाहिए  ।  जब  केन्द्रीय

 सरकार  उन  प्रोजेक्ट्स  को  फाइनेंस  करती

 है  तो  फिर  उनका  मैनेजमेंट  भी  केन्द्रीय  सरकार

 के  हाथ  मे  होना  चाहिए।  एक  यूनाइटेड  प्रिय

 हो  भ्र ौर  सभी  प्रान्तों  को  उनकी  प्रा वश्य कता-

 अनुसार  पावर  का  वितरण  किया  जाये-इस  तरह
 की  योजना  होनी  चाहिए  ।

 एक  बात मैं  शोर  निवेदन  करता  चाहता
 है  कि  बिजली  का  किस  प्रकार  से  वितरण
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 होगा  उसकी  एड  वापस  प्लानिंग  होनी  चाहिए  ।

 मैं  खास  तौर  से  पी  के  लिए  निवेदन  करता

 चाहता  हू  कि  प्रक्तूबर  नवम्बर  के  महीने  मे

 पता  होना  चाहिए  कि  कितनी  विद्युत  पैदा

 करेगे  शौर  उसी  के  हिसाब  से  श्राप  काश्तकारों

 से  कह  दे  कि  अ्रक्तूबर  नवम्बर  के  महीने  मे

 इनती  बिजली  मिलेगी  शौर  इतना  पावर

 कट  होगा  कि  उसी  के  हिसाब  से  काश्तकार

 भी  अपना  काम  करे  ।  राज  हम  देखते  है  कि

 हरियाणा,  राजस्थान  उत्तर  प्रदेश  कौर  दूसरे
 प्रान्तों  क ेकिसान  तबाह  हो  गए  ।  हमारी  पिछली

 खरीफ  को  फसल  अच्छी  नहीं  हुईं तो  हमने

 कहा  कि  भ्र धिक  से  अधिक  एरिया  में  रबी  का

 कल्टीवेबल  किया  जाये  मगर  उसका  नतीजा

 हमारे  सामने  है  राज  किसान  की  हालत
 ‘

 बड़ी  दयनीय  है  :  एक  पानी  न  मिलने की  वजह
 से  किसान  की  चार  महीने  की  कमाई  बेकार

 हो  जाती  है।  इसके  अलावा  किसान  को  जो

 बिजली  दी  जाती  हैं  बहू  रात  के  समय  दी  जाती

 है  जबकि  कल-कारखाने  जोकि  छत  के  नीचे

 काम  करते  हैं  उनको  दिन  में  डीजीपी
 जाती  है।  हमारे  किसान  रात  के

 समय  बिच्छू  साप  से  लड़ते  है,  कड-

 कराती  सर्दी  मे  अपनी  खेती  का  काम  करते  हैं

 क्योकि  उनको  दिल  के  समय  बिजली  मिलती

 नहीं  है  धौर  उसके  बाद  फसल  में  जब  प्रा खिरी

 पानी  देने  का  समय  माता  है  तो  पावर-कट

 हो  जाता  है  जिससे  उसकी  सारी  मेहनत
 बेकार  हो  जाती  है।  इसलिये  भाप  राज्य

 सरकारों  को  रादेश  दे  भोर  इसके  लिये  कोई

 कमेटी  बताये  ताकि  किसानों  को  एडवान्स

 मालूम  हो  सके,  भ्रकतूबर,  नव  स्वर  के  महीने
 मे  कि  इतनी  बिजली  उसको  मिलेगी  भोर

 फिर  बहू  बिंजलो  उसको  जरूर  मिलती  चाहिये
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 श्री  विश्वनाथ  सिंह]
 बरना  फिर  इसका  एडवर्ड  इफेक्ट  किसान  की
 पैदावार  पर  पडता  है

 झ्न्डरग्राउन्ड  वाटर  के  सम्बन्ध  मे  हमारे
 यहा  जी०  एस०  भाई  का  सर्वे  हुआ  है  तो
 उसके  सन्  सार  जहां  जहा  प्रन्डरआउन्ड  वाटर
 है  वहा  पर  हमे  बिजली  का  अधिक  से  भ्र धिक
 विस्तार  करना  चाहिये  -  कृषि  का  उत्पादन

 बढाने  के  उद्देश्य  से  जो  आपका  रूरल  कलेक्ट्री-
 फीकेशन  कारपोरेशन  है  उसको  विशेष

 ध्यान  देकर  उन  प्रदेशों  मे  और  उन

 इलाको  में  बिजली  का  विस्तार  करना  चाहिये  ॥
 राज  तो  एक  मैडम  सेलेक्शन  होता  है,-
 कभी  एक  टुकडा  यहा  लिया  जाता  है,  कभी

 एक  टुकडा  वहा  लें  लिया  जाता  है  उससे

 एक्स पैशन  भ्र धिक  होता  है  कौर  रिटर्न्स  बहुत
 कम  मिलते  है।  इसलिये  जहा  जहा  इस

 प्रकार  का  पानी  है  वहा  पर  कुये  खोदकर

 ठीक  से  बिजली  सप्लाई  को  जाये  ।  इससे

 हमारे  'एक्स पेशन  में  खर्चा  भी  कम  जायेगा  ।

 और  ट्रांसमिशन  मे  जो  हमारा  लास

 होता  है  वह  भी  लास  कम  होगा  ।

 इस  सम्बन्ध  मे  मे  राजस्थान  के  कुछ  जिलो  की

 तरफ  इशारा  करना  चाहता  ह्  जैसे  सीकर,

 झुंझुनू,  चुरू,  उदयपुर,  अलवर--यह  ऐसे

 इलाके  है  जहा  भ्रन्डरग्राउन्ड  वाटर  बहुत  है

 लेकिन  हमे  बिजली  की  कोई  योजना  नहीं
 मिल  रही  है।  हमारे  यहा  से  कई  स्कीमें

 राज्य  सरकार  ने  भेजी  है  क्योकि  रूरल

 एलेक्ट्रिफिकिशन  कारपोरेशन  के  पास  स्वीकृति

 के  लिये  पडी  है  लेकिन  वह  स्वीकार  नहीं  की

 जाती  हैं  |  ग्रदि  वह  स्वीकार  हो  जाये  तो

 एमीजिएट  रिटर्न्स  मिल  सकते  हैं।  राज

 किसान  को  बाप  बिजली  वे  तो  6  महीने
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 में  उससे
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 ले
 ज  है)  मद्  ह्  G

 प्रकार  के  दै जि बिल  प्रोजेक्ट्स  भाष  ना  ले  -
 यह  बड़ी  ज्यादती  होगी  1  tr

 wa  मैं  सिचाई  के  अशगन्ध  मे  मिवेदताः

 करना  चाहता  हु  ।  आज  सिंचाई  बंद  हका

 सिस्टम  बना  हुआ  है  कि  जहा  पाती  अधिक  है;

 जहा  नदियों  का  पानी  है  उसी  को  सीमितता

 किया  जाता  है  +  आप  उन  भागों  की

 तरफ  भी  देखे  जहा  पीने  के  लिये  रानी  नही  *

 है।  राजस्थान  मे  कितने  ऐसे  इलाके  है

 जहा  i8—20  मील  दूर  से  पीने  का  पानी

 लाना  पडता  है  बार  बार  यहाँ  पर  राजस्थान

 नहर के  बारे  मे  चर्चा  हो  चुकी  है  उसके  सम्बन्ध

 मे  मैं  ज्यादा  निवेदन  नही  करूगा  ot  कुछ
 दिन  पहले  सिचाई  मन्नी  ने  एक  प्रश्न  के  उत्तर

 में  बतलाया  था  कि  राजस्थान  के  इजीनियस

 ने  गया  से  पानी  लेने  के  लिये  एक

 योजना  बनायी  है  और  सर्वे  करके  आपके

 पास  पेश  की  है  ।  उन्होंने  माग  की  है  कि

 40  हजार  व्यू सेक्स  गया.  का  फ्लड  वाटर

 उनको  दिया  जाये  लेकिन  आपका  निर्णय

 नहीं  हो  रहा है  आप  कहते  है  कि

 नेशनल  ग्रिड  जब  बनेगा  तब  इस  बात  को

 सोचा  जायेगा  लेकिन  आप  झन लु मान  लगाये

 कि  उन  इलाकों  का  जहा  पर  पीने  के  लिये

 पानी  नही  है  कौर  लोग  तरस  रहे  है।  इसलिये

 बाप  राजस्थान -के  झुंझुनू,  भलवर,  चुरू,

 नागौर  जिलो  को  गया  का  फ्लड  वाटर  दे

 जिसकी  रोजना  राजस्थान  के  इंजीनियर्स

 ने  आपके  सामने  पेश  की  है,  उसको  शाप  जल्दी

 से  स्वीकार  करे  ।  राजस्थान  का  अब्रू  का

 इलाका  ऐसा  ह  जो  बिल्कुल  सूखा  रहता  है

 ग्रोवर  जहा  पीने  के  लिये  पानी  नहीं  हैं  -  वहा

 उबर
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 सिद्ध मत  नहर  की  योजना  काफी  दिनो  से

 पड़ी  है,  राज्य  सरकार  के  पास  फंड्स  नहीं  हैं,

 बह  बार  बार  फंड्स  मांग  रहें  है  लेकिन  आपके

 यहा  से  स्वीकृति  नहीं  होती  है  ।  उसको  भी

 आप  स्वीकार  करे।  तभी  माननीय  सदस्य  ने

 जवाहर  नहर  का  जिक्र  किया  झुनझुना  जिले

 का  उत्तरी  हिस्सा  तो  बिल्कुल  पाती  से  सूखा

 हैं  7  वहा  का  पानी  खारा  है  जो  कि  पीने  के

 लियेशभ्रच्छा  नही  है  |  तो  जवाहर

 नहर  की  योजना  को  आप  स्वीकार

 कर  सकते  है  और  वहां  पर  पौने

 का  पानी  दे  सकते  है  |  उसको  भो  शाप

 स्वीकार  करे,  उसका  भी  एक्स पैशन  हों
 तो  शुझनू  जिले  का  उत्तरी  भाग  उससे

 लाभान्वित  हो  सकता  है  और  चुरू  का  भी

 कुछ  भाग  उससे  लाभान्वित  हो  सकता  है।
 उसी  प्रकार  जैसे  नरेगा  से  पानी  इकट्ठा  हो
 कर  राजस्थान  में  जाने  की  बात  है।  उसको

 भी  आप  स्वीकार  करे  ।  यह  कुछ  इस  प्रकार

 के  सवाल  हैं  कि  यदि  हम  इन  बैकवर्ड  एरिया
 को  ग्राम  की  हालत  मे  भी  दूसरो  के  बराबर  नही
 लायेगे  तो  वह  हमेशा  के  लिए  बेकबडड  ही  रह
 जाएंगे  जिससे  देश  मे  एक  असन्तुलन  हो  जायेगा

 तरककी  के  हिसाब  से  और  फिर  वह  इलाके

 कभी  भी  बराबरी  मे  नही  on  सकेंगे  और  हमेशा
 के  लिए  देश  पर  बड़न  होते  रहेगे।  इसलिए  में

 सिचाई  व  विद्युत  मस्ती  जी  से  निवेदन  करता

 चाहता  कि  यह  छोटी  मोटी  बाते  है  जिनके  बहुत
 बड़े  रिजल्ट  मिल  सकते  हैं।

 मैं  अगस्त  मे  योग  हम  के  सम्बन्ध  में  दो

 शब्द  कहना  चाहूँगा  |  पिछले  कई  दिनो  से  यहा

 पर  कहा  गया  है  जिससे  स्थिती  बहुत  एजिटेट

 हो  रही  है।  राजस्थान  के  बारे  में  यह  बहुत
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 बडी  ट्रेजडी  है।  मैं  निवेदन  करूगा  कि  योग  डैम
 मे  राजस्थान  की  बहुत  बडी  राशि  खर्च  हो  रुको  है
 लेकिन  राज  भी  हिमाचल  प्रदेश  के  सदस्यों  की
 तरफ  से  भौर  गर्वनमैंट  की  तरफ  से  मांग

 होती  है  कि  वाटर  इम्पाउन्ड  न  किया  जाये

 उसको  'हेयर  किया  जाये।

 खा
 माननीय  सभापति  महोदय  इस  योग

 बाध  के  अन्दर  जितना  कम्पेनसेशन  लोगो  को
 दिया  गया  उतना  किसी  प्रोजेक्ट  के  लिए  नहीं
 दिया  गया  है  in  में  थोड़े  से  श्राकडे  देना  चाहता

 हू  योग  डैस  से  75  000  एकड़  जमीन  ्
 मे  आयी  है  जिसके  लिए  58  करोड़  रु०  मुआवजे
 का  दिया  जा  रहा  है  |  हीराकुड  मे  1,82,590

 एकड  जमीन  डूब  में  पायी,  मुआवजा  दिया  गया

 ll  72  करोड  गाधी  सागर  डैम  में

 1,69,984  एकड  जमीन  डूब  में  पायी  थी

 भर  मुआवजा  दिया  गया  साढ़े  पाच  करोड

 Fol  भाखड़ा  में  44000  एकड  जमीन

 डूब  में  राय  और  मुआवजा  दिया  गया  4
 करोड  रु०  1  इसी  तरह  से  रिकार्ड  डैम  मे

 जमीन  डूब  में  करायी,  मुआवजा  दिया  गया

 2  4  करोड  to  ।  उक्त  डैम  में  28,000

 एकड  जमीन  डूब  में  श्ायीपू  मुआवजा  दिया

 44  करोड  Go|  रामगंगा  मे  23,600

 एकड  जमील  डूब  में प्रा यी,  मु्नावजा,दिया  गया

 .  78  करोड़  रु०  तु  भद्रा  प्रोजेक्ट  मे  93,440

 एकड  जमीन  डूब  में  पायी  शौर

 मुआवजा  दिया  गया  .50  करोड  रु०।

 नागार्जुन  सागर  8  मे  71,000

 एकड  जमीन  डूब  में  साथी,  भर  उस. के  लिए

 मुआवजा  चिया  गया  lM  29  करोड़  Bo  ।  'इसके
 बाद  भी  कल  एक  माननीय  सदस्य  ते  कहा
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 कि  पानी  भ्र भी  नहीं  भरना  चाहिये  मैं  उन  से

 पूछना  चाहता  हूं  कि  वें  किस  की  पैरवी

 कर  रहे  हैं।  प्राय  देखे  की  मुआवजे  की  रकम

 किन  किन  लोंगो  को  दी  जा  रही  है,  एक  है  दादा

 सीता  के  राजा  ,  जिनकी  802  एकड  जमीन

 डब  रही  है,  उस  में  स ेसिर्फ  312  एकड़  जमीन

 काबिले  काश्त  थी।  उन  को  एक  करोड़  25

 लाख  रु०  मुआवजा  दिया  जा  रहा  है।  इसी

 तरह  से  दूसरे  राजा  मुलेन  के  हैं  जिनकी

 6,668  एई  जमीन  डूब  रही  है  जिसमें  से

 34)  एकड़  जमीन  कल्टीवेंटिल  है,  उन  को

 भी  .25  करोड़  ₹०  मुआवजा  दिया  जा  रहा

 है।  अब  श्राप  कहते  है  कि  वाटर  इम्पाउन्ड

 नहीं  हो  ।  23  साल  से  लोग  इंतजार  कर  रहे

 है  राजस्थान  कैनाल  एरिया  के  अन्दर,  उन  के

 लिये  आप  कहते  हैं  कि  पानी  न  दो  झौर  दो,

 तीन  साल  के  लिए  पोस्टपोन  कर  दो  |  में  स्त्री

 जी  का  स्वागत  करता  हू  जिन्होंने  कल  कहा

 कि  इस  साल  से  वाटर  इम्पाउन्ड  होगा।  मैं

 चाहता  हूं  कि  वह  झपने  वचन  पर  कायम  रहें

 शौर  इस  साल  योग  डैम  में  वाटर  इम्पाउन्ड

 हो  ताकि  हम  हिमाचल  से  कराने  वाले  लोगो  को

 इर्रीगेंटेंड  जमीन  दे  सकें।  हम  ने  कभी  तक

 एक  लाखे  एकड  से  ज्यादा  जमीन  दे  दी  है,

 लेकिन  वें  लोग  वहां  बसना  नहीं  चाहते  हैं।

 इस  मामले  में  हिमाचल  प्रदेश  की  नौकरशाही
 ते  फर्जी  नामों  से  अपनी  फैमिली  बना  कर

 जमीन  ली  है शौर  भर  उस  जमीन  को  बेच

 रहे  है।  मैं  चाहता  हूं  कि  एक  कमेटी  बैठे

 जो  इस  की  जांच  करे  ताकि  पता  लगे  कि  कौन

 दोषी  हैः
 SHRI  x  CHIKKALINGAIAH

 (Mandya):  .Indiar  is  predominantly’
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 an  agricultural  country  where  more
 than  70  per  cent  of.  the  population
 are  living  in  the  villages  and  their
 principal  ayvocation  is  agriculture.
 Agriculture  to  be  successful  needs
 adequate  and  timely  moisture  in  the
 soil.  Rainfall  in  India  is  mostly  con«
 fined  to  the  months  of  June  to  Sep-
 tember  when  the  south  west  mon-~
 soon  brings  in  rain.

 Many  times  the  rains  are  inade~
 quate  and  untimely  and  as  a  result
 agriculture  depending  upon  rainfall
 is  precarious.  Therefore  irrigation
 plays  a  crucial)  role  in  successful
 agricultural  operations.  Assured
 water  supply  is  necessary  for  in-
 creased  agricultural  production:
 Further  in  the  interest  of  earning
 more  foreign  exchange  for  improv-'
 ing  the  balance  of  trade,  increased
 Production  of  commercial  crops  has
 also  to  be  given  high  priority.

 Agriculture  has,  therefore,  been
 accorded  high  priority  in  the  Nation-
 al  Plan  which  began  in  95l.  At  the
 beginning  of  the  First  Five  Year
 Plan,  the  fkrigation  potential  from
 major  and  medium  projects  was
 966  million  hectares.  There  has  been
 substantial  increase  in  the  area  pro-~
 vided  with  irrigation  facilites  dur-
 ing  the  last  two  decades.  Out  of  the
 589  major  and  medium  irrigation
 projects  undertaken  since  planned
 development  was  initiated  in  the
 country,  36l  projects  have  so  far
 been  completed  and  others  are  in
 various  stages  of  construction;  many
 of  them  have  already  started  yielding
 benefits.  The  anicipated  outlay  for
 the  year  1972-73  is  Rs.  275  crores  on
 major  and  medium  irrigation  ‘pro-
 jects  and  it  is  anticipated  that  0.9
 million  hectares  of  additional  irriga-  *
 ton  potential  would  have  been  pro-
 vided  during  this  year  against  a  tar-
 get  of  Ll  million  hectares.  The  like-
 ly  achievement  of  additipnal  irriga-
 tion  potential  created  from  major  and
 medium  projects  during  the  Fourth
 Plan  is  -expected‘to  be  about  3.8  mil-
 lion  hectares  against  a  target  of  4.8
 million  hectares.  a
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 There  is  always  some  timelag  in
 the  utilisation  of  irrigation  potential
 in  almost  all  new  projects,  Especially
 in  the  tail  end  reaches,  it  takes  a  few
 years  for  these  areas  to  be  developed
 and  the  entire  potential  as  envisaged
 is  achieved.

 Paucity  of  water  is  very  keenly
 felt  by  the  ryots  in  the  tailend  rea-
 ches.  This  is  most  effectively  solved
 in  the  Nira  Canal  Area  in  (Olid  Bom-
 bay  Presidency)  Maharashtra.  There,
 a  phatkari,  an  official,  is  appointed  in
 each  distributory  to  see  to  the  pro-
 per  control  and  distribution  of  water.
 Dating  card  will  be  given  to  each
 ryot,  who  will  be  in  readiness  to  take
 water  to  his  land.  Otherwise  he  will
 be  deprived  of  water  for  that  period.
 The  last  man  to  be  served  with  water
 is  the  Maduboy  man,  ie.  the  ryot,
 who  will  be  in  the  immediate  vicinity
 of  the  distributory.

 How  water  distribution  is  control-
 led?  Before  the  advent  of  water  to
 the  newly  dug  canal,  measuring  de-
 vices,  such  as  Gibbs  module  ह  not-
 ches  and  Ventury  meters  are  installed.
 In  every  distributory  water  is  mea-
 sured  and  distributed  for  the  crops.
 Every  drop  of  water  is  utilised  to  the
 best  advantage  of  all  concerned.

 Unauthorised  and  clanderstine  use
 of  water  by  any  ryot  is  severly  dealt
 with.  The  P.W.D.  is  given  summary
 powers  to  deal  with  such  cases.  The
 minimum  punishment  given  in  such
 cases  is  to  throw  away  his  filled  out
 of  wet  cultivation,  so  that  it  may  be
 a  standing  example  for  those  who  are
 hkeminded  to  follow.  I  was  one  of
 the  deputationists,  who  was  sent  to
 Nira  canal  area  by  the  Government
 of  Mysore  to  study  the  analogous  con-
 ditions  prevailing  there  and  to  adopt
 the  methods  in  the  Viswesvariah
 Canal  Area  whatever  is  feasible.

 Therefore,  wherever  new  schemes
 are  to  be  sanctioned  .the  costs  of  ins-
 talling  the  meesuring  devices  etc.
 have  to  be  included  in  the  Estimate.
 This  works  out  cheaper  in  the  long-
 run  to  maintain  the  Canal  and  to
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 have  control  over
 water.

 distribution  of

 The  Hikkal  system  in  the  ‘Nirg
 Cana}  Area  is  perfect.  The  mkkals
 are  cement  pointed.  It  eliminates  the
 disputes  among  the  ryots  and  also
 arrests  the  loss  of  percolation  water.

 As  regards  agricultural  drainage  sys-
 tem,  huge  pipes  are  hewn  under-
 neath.  The  percolation  water  is
 tapped  and  led  again  to  the  main  dis-
 tributory  at  the  tailend  so  that  paucity
 of  water  is  avoided  and  the  difficul-
 ties  may  be  minimised.

 Coming  to  the  Inter-State  Water
 Disputes,  there  are  certain  differences
 of  opinion  which  have  arisen
 among  the  States  of  Mysore,  Tamil
 Nadu  and  Kerala  over  the  utilisation
 of  the  water  of  the  Cauvery  river.
 The  sailent  features  of  the  924  agree-
 ment  between  Mysore  and  Tamilnadu
 are:

 (i)  Mysore  has  the  right  fo  cons-
 truct  the  Krishnarajasagar  dam  up
 to  a  height  of  30’  to  collect  water
 upto  a  height  of  24’°—49,300  M.C.
 ft.  of  water  to  irrigate  4.25  lakhs
 of  acres  of  land.

 (2)  Mysore  is  allowed  to  cons-
 truct  additional  reservoirs  upstream
 o¢  Krishnarajasagar  across  Herma-
 vati  and  Cauvery  to  impound
 45,000  M.C.  ft.  to  irrigate  .0  lakh
 acres,  But  somehow  or  other,  the
 technical  sanction  is  withheld,

 (3)  Madras  Government  is  allow-
 ed  to  have  a  _  reservoir  at  Mettur
 to  collect  water  to  the  tune  of
 93,000  M.C.  ft.  to  irrigate  3.l  lakh
 acres,  It  may  also  construct  reser-
 voirs  across  Bhavani,  Amaravati
 and  Noil  rivers,  in  which  case
 Mysore  may  constructan  offset  re-
 servoirs  to  impound  60  per  cent  of
 what  Madras  impounds.

 So,  whereas  the  Mettur  project  is
 allowed  to  collect  98,000  M.C.  ft.  of
 water  Mysore  is  allowed  only  49,000
 MC.  ft  of  water.  So,  Madras  getus  the
 lion’s  share  according  to  the  agreement
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 I  do  not  know  why  this  injustice  has
 been  done  to  Mysore.  I  request  Dr.
 K.  L.  Rao  to  take  into  account  this
 injustice  which  has  been  done  to
 Mysore.

 Berber  who  is  an  authority  has
 written  a  book  entitled  Rivers  im
 International  Law.  The  undermen-
 tioned  extract  from  this  book  on  the
 Cauvery  Agreement  merits  special
 notice:

 “In  India,  Cauvery  dispute  bet-
 ween  Mysore  and  Madras  settled
 in  4925  was  a  dispute  between  Bri-
 tish  India  and  the  other  was  a  de-
 pendent  Princely  State  under  Bri-
 tish  Suzerainty.  The  despute  was
 not  settled  by  the  application  of
 law  but  through  an  authoritative
 decision  of  the  Sovereign  Power  of
 the  British  Crown,  under  the  gene-
 ra]  responsibility  to  interfere  in
 every  matter,  in  which,  according
 to  its  estimation,  the  public  interest
 was  threatened  with  injury.”

 So,  the  Madras  Goverr  ment  has  en-
 joyed  a  lion’s  share  According  to
 the  formula,  we  have  a  right  to  a  cer-
 tain  amount  of  water  to  be  impunded
 over  and  above  K.RS.,  but  they  are
 not  allowing  us  to  construct  dams  to
 impound  45,000  M.C.  ft.  The  Tribunal
 appointed  to  go  into  this  matter  has
 not  done  anything.  A  _  fact-finding
 committee  was  constituted  and  it  has
 sent  its  report.  Now  the  Chief  Minis-
 ters  of  these  three  States—  Mysore,
 Tamil  Nadu  and  Kerala—are  expect-
 ed  to  meet  during  the  course  of  this
 month.  I  request  Dr.  Rao  to  take
 into  consideration  the  fact  that
 Mysore  has  suffered  and  Madras  has
 stood  to  gain  under  the  Agreement.
 Under  the  law  of  equity,  those  who
 come  to  equity  courts  must  come  with
 clean  hands.  So,  the  Madras  Gov-
 ernment  has  to  come  with  clean
 hands,  Those  who  claim  equity  from
 otherg  must  do  equity  to  others.
 Under  these  circumstances,  I  request
 Dr:  Rao  to  see  that  justice  is  done  to
 Mysore.

 APRIL  10,  973  Irrig.  &  Power  372

 “SHRI  MADHURYYA  HALDAR
 (Mathurapur):  Mr.  Chairman,  Sir,

 I  would  like  to  raise  only  a  few
 points.  I  would  at  the  outset  take  up
 the  Ganga  Cauvery  link  issue.  Dr.
 Rao  t8s  trying  to  take  the  Ganga  water
 to  the  South  and  merge  it  in  Cau-
 very.  I  must  say  that  it  is  wholly
 an  unrealistic  plan.  Ganga  water  is
 needed  for  the  port  of  Calcutta  and
 the  Government  is  unable  to  supply
 40,000  cusecs  of  water  which  is  abso-
 lutely  necessary  to  keep  the  port
 alive.  The  Central  Government
 under  the  strong  pressure  from  the
 State  of  West  Bengal  have  temporari-
 ly  permitted  the  flow  of  40,000  cusecs
 of  water  for  a  period  of  5  years  and
 I  do  not  know  what  will  happen
 when  this  periog  is  over.  Sir,  if
 Ganga  water  is  diverted  to  the  South,
 the  river  Hooghly  will  dry  up  and
 the  State  of  West  Bengal  will  wither
 and  not  only  this  but  the  State  of
 UP  will  also  be  affected  very  badly.
 Apart  from  al]  these,  the  paucity
 in  water  flow  will  also  cost  its  dis-
 astrous  spell  on  Bangladesh  too.
 Dr.  Rao  may  be  a  religious  minded
 man  and  through  this  project  he  may
 be  trying  to  enhance  the  religous
 importance  of  the  river  Cauvery  by
 mixing  Ganga  water  into  it.  But  this
 apart,  if  his  idea  is  to  give  more
 water  to  the  South  then  I  would  ask
 him  why  he  is  not  trying  to  divert
 the  surplus  Brahmaputra  water  to
 Cauvery?  Why  is  he  not  making
 effort  to  divert  this  water  to  the  port
 of  Calcutta  through  the  river  Hoogh-
 ly?  He  is  not  mindful  of  doing  any
 one  of  these  things  but  on  the  con-
 trary  he  is  bent  upon  pursuing  an
 unrealistic  plan  of  linking  Ganga  with
 Cauvery.  For  all  these  reasons  I
 very  strongly  oppose  the  whole  pro-
 ject  because  it  is  unrealistic  and  it
 will  bring  ruinous’  effects  on  the
 States  of  West  Bengal  and  Bihar  and
 also  Bangladesh.  This  cannot  be  done
 and  this  should  not  be  done.

 Secondly,  Sir,  in  97l  in  reply  to
 my  question  Dr.  K.  L.  Rao  had  stated

 “The  original  speech  was  delivered  in  Bengali.
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 ‘that  a  plan  had  been  formulated  to
 set  up  00  sluice  gates  in  Sunderbans
 area  which  will  ultimately  be  linked
 with  the  Sunderband  Delta  Project.
 Since  then  every  year  we  are  being
 told  about  these  00  gates  and  every
 year  allocations  are  also  made  in  the
 budget  but  in  reality  nothing  is  done
 beyond  this.  It  must  be  borne  in
 mind  Sir,  that  96  per  cent  of  the
 population  of  the  Sunderbans  area
 are  cultivators  and  they  can  raise
 only  one  crop  in  a  year.  But  for  the
 last  few  years  these  cultivators  are
 unable  to  raise  this  one  Crop  even.
 They  are  facing  starvation  and  driven
 by  hunger.  They  are  flocking  around
 the  city  of  Calcutta  with  begging
 howls.  This  is  the  reality  of  the  situa-
 tion  prevailing  in  Sunderbans  today.

 D.G.  Min.  of

 We  have  been  hearing  for  a  long
 time  about  this  Sunderbans  Delta
 Project  but  nothing  precious  is  being
 done.  At  that  time  it  wag  estimated
 that  the  whole  project  would  entail
 an  expenditure  of  Rs.  200  crores  but
 we  do  not  know  how  far  the  project
 has  progress  and  in  which  direction.
 With  a  proper  implementation  of  this
 project  many  salt  water  rivers  can  be
 turned  into  sweet  water  rivers  and
 we  would  be  able  to  bring  10  lakh
 acres  of  land  under  two-crop  cultiva-
 tion  and  through  this  cultivation  the
 recurring  food  scarcity  which  pre-
 vails  in  the  State  of  West  Bengal  can
 be  mitigated  to  a  great  extent.

 I  would  also  like  to  know  from
 Dr.  Rao  as  to  what  is  actually  hap-
 pening  to  the  Mograhat  Scheme.  A
 sum  of  Rs.  4  crores.  has  been  ear-
 marked  for  this  project  and  for  the
 Mograhat  (West)  Scheme  expecting
 some  earth  work,  nothing  substantial
 has  been  done  so  far  and  this  work
 has  cost  the  Government  a  few  lakhs
 of.  rupees,  Dr.  Rao  has  himself  visit-
 ed  this  place.  some  time  back  and  I
 would  therefore  like  to  Enow  from
 him  the  actual  progress  made  in  this
 regard.

 Therefore,  I  sum  up  my  speech  by
 recording  my  vehement  opposition to
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 ‘the  Ganga  Cauvery  link  and  with  my
 queries  about  the.  progress  so.  far
 made  with  regard  to  the  installation
 of  00  sluice  gates  in  the  Sunderbans
 area  and  about  the  progress  made
 with  regard  to  the  Mograhat  Scheme.

 DR.  H.  P.  SHARMA  (Alwar):
 Sir,  there  are  two  ways  of  looking  at
 the  power  development  of  the  past
 two  decades.  If  we  consider  our
 functioning  among  ६96  constraints
 that  we  have  today  since  indepen-
 dence,  the  result  has  not  been  a  very bad  one.  We  have  done  pretty  well.
 Even  though  the  population  has  dou-
 bled,  the  per  capita  consumption  of
 electricity  has  multiplied  five  times.
 But  if  we  look  at  the  other  Side  and
 compare  it  with  the  world  figures,
 ‘then  perhaps  we  do  not  have  such  a
 heartening  picture.  The  total  power
 production  of  India  as  compared  to
 the  told  world  production  is  .only-4,2
 per  cent.

 The  per  capita  consumption  of  power in  India  is  only  8  per  cent  of  the  world
 average.  I  do  not  have  to  go  into
 these  figures.  But  these  figures  show
 that  we  stand  almost  at  the  bottom
 of  the  world  figures.  While  USA  con-
 Sumes  7l50  kwh,  Canada  consumes
 8450  kwh  and  USSR  consumes  2680
 kwh,  we  consume  only  95  kwh  as
 against  the  world  average  of  200
 kwh.  While  we  have  been  struggling
 along  the  picture  of  power  shortage,
 there  is  one  factor  that  came,  the
 failure  of  monsoons  and  drought  con-
 ditions,  and  which  immediately  lent
 seriousness  to  the  problem.  But  we
 must  remember  one  thing  that  a
 country  of  this  size  and  magnitude
 will  have  to  live  with  the  monsoon
 failure  not  only  this  time  but  even
 in  the  future.  This  we  must  be  pre-
 pared  to  do.

 e
 What  I  find  not  so  creditable  is  that

 there  has  been  poor  planning  द्  and
 even.  poor  implementation.  We  start-
 ed  with  an  assumption  that  the  power
 growth  will  be  125  per  cent.  All  our
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 plans  have  been  made  on  this  assump-
 tion  while  we  find  that  the  figure
 should  have  been  about  5  per  cent
 and  that  would  not  have  put  us  into
 this.  difficult  position.  There  is  the
 other  side  of  it  also.  All  through  past
 four  Plans  and  three  single  Annual
 Plans,  there  has  been  a  continuous
 shortfall  of  the  order  of  about  35  per
 cent.  In  the  First  Plan,  it  was  a
 shortfall  of  20  per  gent,  that  is,  in  the
 installation  of  generating  capacity.  In
 the  Second  Plan,  it  was  36  per  cent;
 in  the  Third  Plan,  it  was  35  per  cent;
 during  three  Annual  Plans,  it  was  38
 per  cent  and  in  the  Fourth  Plan,  it
 was  37  per  cent.  When  there  is  such
 a  record  all  through,  not  only  for  the
 duration  of  First  Plan,  not  only  that
 it  might  spill-over  the  Second  Plan,
 when  this  shortfall  continues  right
 from  the  beginning.  I  think,  it  is  time
 we  should  sit  up  and  examine  our
 priorities  and  the  way  in  which  we
 make  our  Plans.  Even  now,  I  do  not
 know  what  is  the  position  about  the
 Fifth  Plan.  If  it  is  going  to  be  33  or
 35  per  cent  continuous  shortfall,  if
 this  is  the  same  amount  of  built-in
 shortfall  in  the  next  Plan,  then  the
 country  should  really  sit  up  and
 examine  the  whole  picture.

 I  think,  one  thing  that  we  can  do  at
 this  stage  is  that  we  should  identify
 our  major  problems  and  identify  them
 in  a  realistic  manner.  There  have
 been  four  or  five  manors  which  I  can
 summarise.  First  is  the  non-imple-
 mentation  of  the  installation  of  gene-
 rating  capacity.  I  have  already  given
 that  figure.  Then,  there  is  non  utili-
 sation  of  installed  capacity.  We  have
 not  produced  power  according  to  the
 capacity  we  have  had.  Then,  there
 is  also  absence  of  machinery  to  allow
 flow  of  power  from  one  surplus  State
 to  another  deficient  State.  There  is
 also  the  absence  of  inter-State  grids.
 Another  factor  is  that  there  have  been
 transmission  losses  of  the  order  of  6
 to  8  per  cent.  In  one  State,  the
 transmission  losses  were  as  high  as
 25  ver  cent.  This  is  a  strange  picture
 that  one-quarter  of  the  total  power
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 generated  can  just  go  down  the  drain.
 That  certainly  needs  that  we  should
 examine  the  way  we  are  functioning.

 Another  thing  is  that  there  was  a
 Mid-Term  Appraisal  by  the  Planning
 Commission  to  find  out  why  the  things
 Were  going  so  slow  and  they  pinpoint-
 ed  or  they  put  their  finger  on  the
 late  deliveries  by  the  H.E.L.  and  B.H.
 EL.  This  has  been  the  Mid-Term
 Appraisal  by  the  Planning  Commission
 that  there  have  been  late  deliveries  by
 these  two  public  sector  undertakings.

 About  80  per  cent  of  our  population
 lives  in  villages.  In  any  development
 plan,  in  any  social  programme,  we
 have  to  complete  our  rural  electri-
 fication  programme  and  give  it  the
 first  priority.

 There  are  so  many  other  problems.  I
 do  not  want  to  go  into  all  of  them.
 There  is  variation  in  the  supply  of
 voltage  and  frequency.  All  throughout
 the  country,  they  have  exceeded  the
 statutory  limits  that  have  been  laid
 by  the  Ministry.  We  have  to  accept
 power  under  these  conditions.  But  the
 point  is  that  even  under  the  statutory
 limits  that  we  have  laid,  they  violate
 even  those  conditions.

 The  point  which  needs  a  very  th-
 orough  and  dispassionate  examination
 is  the  Fifth  Plan.  We  have  somehow
 crossed  the  difficult  years  and  have
 come  upto  this  stage.  The  target  that
 is  set  in  the  Fifth  Plan  for  installation
 of  generating  capacity  is  2.8  million
 kilowatts.  During  the  Fourth  Plan—I
 do  not  know  the  exact  figure  because
 there  is  still  some  time  left—there  will
 be  a  total  installation  of  7  to  8  million
 kilowatts.  But  what  I  wish  to  say  is
 that  the  target  that  is  set  in  the  Fifth
 Plan,  namely,  2.8  million  kilowatts,
 has  to  be  seriously  examined.  That
 means,  every  year,  we  should  be  instal-
 ling  generating  capacity  of  the  order
 of  4  million  kilowatts.  What  has  been
 our  performance  so  far?  In  1965-66  it
 was  .8  million  kw.,  in  1966-67  it  was
 .2  million  kw,  in  1967-68  !t  was  .77
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 lion  kw,  in  1968-69  it  was  .i5  mil-
 ion  kw,  in  1969-70  it  was  4.48  million

 N,  in  970-7l  it  was  0.98  million  kw,
 ind  in  97i-72  it  was  0.58  million  kw.

 And  we  are  supposed  to  accomplish
 tiothing  less  than  4  million  kw  every
 year  in  the  Fifth  Plan!  About  that,  the

 pures  that  are  available  are  these.
 This  is  the  break-up  of  2l.8  million
 llowatts.  6.7  million  kw  would  be  the
 ill-over  in  the  Fifth  Plan  ircm  the
 urth  Plan,  7.8  million  kw  would  be

 the  extension  schemes  proposed  to  be
 aken  at  developed  sites  and  the  re-
 aining  7.2  million  kw  would  be  the

 New  generating  schemes;  the  first  two
 perhaps  be  achieved.  but  what

 bout  the  third,  namely,  7.2  million  kw?
 hether  you  would  be  able  to  fulfil
 is  target,  I  have  a  genuine  doubt-
 cause,  as  I  said,  our  capacity  in

 F  7i-72  was  just  0.58  million  kw.  This
 is  the  base,  this  is  the  position  we  are

 at  the  moment.

 Then,  you  do  not  have  the  capacity
 to  builq  equipment  for  that.  The  Fifth

 Jan  target,  as  I  said,  is  2l.8  million
 kw.  The  indigenous  capacities  are
 limited.  Our  total  equipment-building

 ‘apacity,  including  thermal.  nuclear
 and  hydel,  comes  to  47  million  only.

 hat  still  leaves  a  balance  of  4  million.
 That  means,  you  do  not  have  the  capa-
 city.  Hither  you  should  come  out  with

 a  proposal  that  HEL  and  BHEL  would
 be  expanceq  or  there  is  simply  no
 geting  out  cf  it  unless  you  have  de-
 ideq  to  import  equipment  of  4  million

 kw  capacity.

 Then,  one  of  the  constraints  that  are
 put  on  the  Ministry  is  this.  There  is
 shortage  of  steel.  It  is  a  genuine  prob-

 lem.  They  are  only  getting  about  40
 cent  from  the  indigencus  supply

 and  40  per  cent  from  the  imported
 ota.  For  the  balance  of  aimost  50

 own  to  get  the  supply,  and  that  is
 something  which  is  beyond  this  Minis-

 tri  The  Government  as  a  whole,  the
 louse  as  a  whole,  should  think  about
 whether  we  want  to  put  this  Minis-

 Ty  in  this  position  where  they  have
 find  for  themselves  to  get  50  per

 ‘cent  of  the  supply.
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 Another  point  that  I  want.to  men-
 ticn  is  about  transmission  loss.  The
 present  loss  on  transmission  is  about
 8  per  cent  whereas  the  world  average

 is  not  more  than  eight  per  cent.  In
 one  State  it  is  as  high  as  25  per  cent.
 I  would  like  to  read  out  from  the  re-
 port  of  the  Power  Eccnomy  Commit-
 tee.  The  point  is  that  even  if  you  do
 succeed  in  putting  up  generating  plants
 you  still  would  have  to  have  transmis-
 sion  facilities  which  you  do  not  have.
 There  might  be  one  surplus  State  ad-
 joining  a  deficit  State.  Yet,  the  picture
 would  not  improve  without  the  trans-
 mission  line.  I  am  quoting  from  the
 report  of  the  Power  Economy  Commit-
 tee.

 “Tf  the  results  are  to  be  achieved
 within  the  required  time,  a  decision
 on  the  next  higher  voltage,  i.e.,  400
 or  500  kw  has  to  be  taken  without
 any  further  loss  of  time.”

 They  have  further  said:

 “We  have,  therefore,  to  plan  for
 an  interchange  of  over  one  million
 kw  between  the  different  regional
 power  systems.  Such  power  transfer
 woulg  need  extra  high  voltage  lines
 with  voltages  of  400  or  500  kw.”

 “At  present,  not  a  single  inter-
 State  or  inter-regional  tie  with  such
 capacity  is  proposed  nor  have  any
 feasibility  studies  to  evolve  the  con-
 cept  and  plans  for  a  national  grid...”.

 We  do  not  have  even  the  feasibility
 report  on  this  kind  of  power  trans-
 fer...

 MR.  CHAIRMAN:  Please  conclude.

 DR.  H  P.  SHARMS®  There  are  so
 many  other  things.  One  of  the  probl-
 ems  with  which  the  Ministry  is  faced
 is  the  organisational  set-up.  You  have
 the  CWPC,  the  Regional  Boards
 and  the  Central  Electricity  Authority.
 They  have  no  statutory  powers,  they
 have  only  recommendatory  powers.  The
 State  Electricity  Boards  get  your  re-
 commendations  and  they  say  that,
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 since  you  do  not  have  any  statutory  ©

 powers,  these  are  simply  recommen-
 dations  and  they  are  nct  obliged  to
 accept  those.

 Then,  there  is  necessity  for  regional
 load  despatching  stations.  Unless  you
 have  these,  there  is  nob  gving  to  be
 any  efficient  transfer  from  one  region
 to  another.

 There  is  also  need  for  standardisa-
 tion.  If  yoy  adopt  that,  then  there
 will  be  savings  all  round.  jncregse
 in  capacity,  increase  in  efficiency,  sav-
 ings  in  inventory,  and  so  on

 l  now  come  to  atomic  energy.  K%o-
 mic  energy  produces  only  2.2  per  cent
 of  the  power  generated  in  the  coun-
 try,  But  that  should  not  be  taken  at
 its  face  value.  It  is  an  effort  which
 would  be  responsible  for  meeting  the
 major  power  needs  of  this  country
 after  two  decades.  We  have  a_  good
 job  at  Tarapur,  I  do  want  to  say  one
 thing.  We  had  some  difficulties  at
 Tarapur  and  somehow  there  #é@eins  to
 be  some  impression  that  we  do  not
 either  have  the  experts  or  the  scien-
 tists  or  a  team  to  run  the  plant.  I
 would  certainly  want  to  dispel  that
 suggestion  with  all  the  earnestness  at
 my  command.  We  have  the  finest  team
 functioning  there.  We  were  faced
 finding  a  solution  to  one  of*  ca
 difficult  problems  faced  anywhere  in
 the  world  and  I  am  glad  that  the  job
 was  completed  with  total  satisfaction.
 38  hrs.

 aft  नाथ राम  प्रहिरवार  (टीकमगढ़)  :

 सभापति  महोदय,  मैं  इरिगेशन  तथा  पावर

 मिनिस्ट्री  की  मांगों  का  समर्थन  करते
 ही

 अपने  कुछ  सुझाव  पेश  करना  चाहता:  1:41. ह
 में  कोई  शक  नहीं  कि  पिछले  25

 वर्षों,  मेँ,
 देश  में  सिचाई  कौर  विद्युत  के  क्षेत्र  मे ंकाफी”

 प्रगति  हुई  है,  लेकिन  वह  प्रगति  कुछ  -  क्षे क्र रें
 तक  संगीत  रही  है।  यदि  हम  भारत  के  मान

 चित्र  को  उठाकर  देख  तो  हमें  मालूम  पड़ेगा-
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 यदि  पक,  घूमता  में.  ज़्यादा  सिलाई  का काम

 हुमा  है  तो  दूसरे  प्रान्त  में  विद्युत  ज्यादा  है,
 लेकिन  कुछ  क्षेत्र  ऐसे  भी  है  जिन  की  प्रगति

 न,के  हारकर  पेक  हगो
 '  उन्नति  नहीं

 हो  सकी  है  A  उन  क्षेत्रों  में  मैं  प्र पने  मध्य  प्रदेश

 के  सम्बन्ध  में  कुछ  कहना  चाहता  हूं  t  मध्य

 प्रदेश  के  लिये  पिछले  25  वर्षो  में  कोई  भी

 बृहत्‌  सिचाई  योजना  राज  तक  नहीं  बनी  है  ।

 -एक  गांधी  सागर  डैम  बना,  लेकिन  वह  भी

 राजस्थान  के  लिये,  मध्य  प्रदेश  को  उस  से

 'सिंचाई  की  कोई  भी  सुविधा  नही  मिल  पाई

 जद)  ane  8

 सभापति  महोदय,  मध्य  प्रदेश  हिन्दुस्तान
 के  बीच  मे  बसा  हुआ  है,  भ्रनेकों  नदिया  इस

 पैसे  'हो  कर  बसंती  है।  यहां की  प्राणी

 आबादी  हरिजन'  और  ऑ्रादिवासियों  की  है

 जो  जंगलो  और  पहाड़ी  इलाकों  में  रहती  हैं  ।

 इस  प्रोन्नत  में  भ्रपार  पानी  है,  लेकिन  बांध  न

 बंधने  के  कारण  इस  प्रदेश  को  उस  पानी

 का  कोई  लाभ  नही  मिल  रहा  है  शौर  वह  बहता

 चला  जा  रहा  है  ।  अगर  कोई  योजना  बनाई

 जाती  है  तो  पड़ौसी  प्रान्तों  के साथ  कोई  न

 कोई  विवाद  खड़ा  हो  जाता  है  और  यही  कारण

 है  कि  जितने  भी  प्रोजैक्ट  सरकार  द्वारा  बताये

 गये,  सब  पेन्सिल  पड़े  हैं।  10-15  साल  तो

 उस  की  मंजूरी  और  सर्वेक्षण  में  लग  जाता  है,

 उस  के  बाद  विवाद  पड़  जाने  से  यदि  प्रारम्भ

 में  उन  की  कीमत  0  करोड़  तक  थी  तो  राज

 मंहगाई  की  बजह  से  उनकी  कीमत  i5  करोड़

 तक  पहुंच  गई  है,  इसी  वजह  से  बे  स्कीमें

 पलभर-खान  होती  चली  जा  रही  हैं,  उस  पर

 ज्यादा  बच्चे  होने  से  टाली  जा  रही  है  1
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 कुछ  ऐसी  भी  बृहद्‌  योजनायें  है  जिन  का  विवाद

 पड़ा  हुमा  है।  जैसे  नर्मदा  ह. ल  मामला  है,
 जिस  पर  प्रधान  मंत्री  जी  फैसला  देने  वाली  हैं,
 जो  भी  फ॑  सला  होगा  वह  देंगी  |  दूसरी  बाण-

 सागर  योजना  है  जिस  से  रीवा  तथा  सतना  में

 साढे  छः  लाख  एकड़  भूमि  में  सिचाई  होगी,

 जहां  धन्य  किसी  साधान  से  सिचाई  नहीं  की  जा

 सकती  ।  इस  सम्बन्ध  में  डा०  राव  साहब  की

 भ्रध्यक्षता  में  मध्य  प्रदेश  शौर  बिहार  के  मुख्य
 मंत्रियों  की  बैठक  हुई  थी,  लेकिन  भ्र भी  तक  किसी

 निर्णय  पर  नही  पहुंच  पाये  हैं।  में  उन  से

 निवेदन  करना  चाहता  हूं  कि  इस  का  जल्द

 से  जल्द  निबटारा  करें

 इस  के  भ्र ति रिक्त  600  फूट  ऊंचाई  से

 गिरनेवाले  सिंचाई  जल  प्रपात  से  780  मेगावाट

 बिजली  तौयार  की  जायेगी  इस  परियोजना

 में  सोन  नदी  के  कुल  जल  ग्रहण  क्षेत्र  के  केवल

 27  प्रतिशत  भाग  को  तथा  मध्य  प्रदेश  क ेजल

 ग्रहण  क्षेत्र  क ेलगभग  38  प्रतिशत  भाग  को

 उपयोग  में  ल  या  जायगा  ।  शरत:  चचाई  प्रपात

 से  बिजली  दूसरे  राज्यों  को  कोई  नुकसान

 पहुंचाये  बिना  उत्पादित  करना  सम्भव  है  ।

 वहां  पर  780  मेगावाट  बिजली:  तैयार  होने
 से  दूसरे  क्षेत्रों  को बिजली  पिल  सकेगी  |

 शब  मैं  मध्य  प्रदेश  की  कुछ  बौर  सिचाई

 योजनायें  के  बारें  में  डा०  राव  साहब  का  ध्यान

 कुष्ट  करना  चाहता  हूं  जो  i969  से  लेकर

 972  तक  मंजूरी  के  लिये  भेजी  गई  हैं-

 इन  पर  जल्दी  से  स्वीकृति  प्रदान  की  जाय  ।

 ये  योजनायें  -वारंगी,  पुनासा,  वाण-सागर,

 जल सिधी,  बोधधाट,  ऊपरी  बैन  गंगा,  हसदेव

 बाघ,  हरिण  फाल  तथा  महेश्वर,  जिन  की
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 लागत  57.  74  करोड़  रूपये  है।  इन  योजनाओं

 से  33.3)  लाख  एकड़  ज़मीन  की  सिंचाई

 होगी  तथा  विद्युत  की  2860  मेगावाट

 स्थापित  क्षमता  (इंस्टॉल्ड  कैपेसिटी)  प्राप्त

 होगी  t  जिन  से  मध्य  प्रदेश  न  केवल  अपनी

 पावर  की  आवयश्कता  की  पूति  करेगा  बल्कि

 देश  के  दूसरे  प्रान्तों  को  भी  विद्युत  सप्लाई  करेगा
 जो  देश  के  खेती  और  उद्योग  के  मानते  में  काफी

 लाभदायक  होगी  और  दूसरे  प्रदेश  भी  उस  से

 लाभ  उठायेंगे  he

 इस  के  साथ  साथ  एक  अन्य  विषय  पर

 भी  मैं  सिंचाई  मंत्री  महोदय  का  ध्यान  दिलाना

 चाहता  हूं  ।  पिछले  25  वर्षो  में  हम  ने  देखा

 कि  हमारे  मध्य  प्रदेश  में  कुछ  ऐसे  इलाके  है
 जिन  की  कोई  प्रगति  नहीं  हुई  भौर  वे  राज

 भी  पिछड़ें  हुए  हैं-जैसे  बुन्देलखण्ड  का  क्षेत्र,

 जहां  कोई  उद्योग  धन्धा  नही  है,  सिचाई  के  कोई

 साधन  नहीं  है,  श्रमिक  स्थिति  इतना  कमजोर

 है  कि  लोगों  को  तंग  हराकर  डाकू-पत  का  धन्धा

 अपनाना  पड़ता  है।  पिछले  वर्ष  इस  क्षेत्र  की

 डाकू  समस्या  का  समाधान  हु,  मध्य  प्रदेश

 सरकार  से  बहुत  प्रयत्न  किया  और  डाक्‌झों
 से  सरेण्डर  कराया  गया  |  शब  नगर  वहां  की

 अधिक  स्थिति  +  सुधारी  गई,  सिंचाई  की

 सुविधायें  उस  क्षेत्र  में  न  उपलब्ध  कराई  गई

 तो  फिर  से  वही  हाल  हो  जायगा  ।  मध्य  प्रदेश

 सरकार  ने  वहां  के  लिये  जो  तीन  बड़ी  बड़ी

 योजनायें  दी  हैं,  उन  की  तरफ  डा०  राव  साहब

 का  ध्यान  शीघ्र  जाना  चाहिये  ताकि  उन  को

 जल्द  से  जल्द  कार्यान्वित  किया  जा  सके  ।  वे

 योजनाके  @-2,  टीकमगढ़  जिले  में  जानने

 एव  बेतवा  पर  ओरछा  जल  विद्युत  एवं  सिचाई

 योजना  ।  इस  बांध  का  सर्वेक्षण  कार्य  पिछले
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 5  वर्ष  से  चल  रहा  है  कौर  सरकारी  सूचना
 के  अनुसार  इस  योजना  से  75  मैगावाट  विद्युत
 तैयार  होगी  तथा  30  हजार  एकड़  भूमि  से

 प्रसाद  होगी

 2.  धसान  नदी  पर  टीकमगढ़  एव

 छतरपुर  की  सीमा  पर  बराठा  एव  कुर्रा  बांध  ।

 इस  सिचाई  योजना  का  सर्वेक्षण  कार्य  हो  चुका

 है  ?  इन  दोनो  योजनाओं  से  टीकमगढ़  एव

 छतरपुर  जिले  की  भूमि  तो  सूची  जायेगी  किस्त

 इस  से  उत्तर  प्रदेश  के  बादा  एव  हमीरपुर  जिलो

 की  हज़ारों  एकड़  भूमि  भी  सीची  जावेगी  ।

 3  अपर  केन  कनाल  सिचाई  योजना  इसका

 निर्माण  पन्ना  जिले  की  सीमा  में  होना  है

 इस  सिलाई  योजना  सफल  एवं  छतरपुर  दाना

 किलो  की  वो  लाख  से  अश्विन  भूमि  सूची
 जावेगी  ।  मली  सहोदर  & ड  दोज वा ओं  के

 लिये  यदि  शीध्र  स्वीकृति  प्रदान  कर  दे  तो

 इस  प्रदेश  की  जनता  को  लाभ  हो  सकता  है

 हमारे यहा  नदियों  की  कमी  नही  है,  भ्र पार  पानी

 है  लेकिन  उनका  उपयोग  नहीं  हो  पा  रहा  है  ।

 इसके  साथ  साथ  मैं  प्रार्थना  करना  चाहता

 हू  कि  जहा  हम  इस  बात  की  कोशिश  करते

 है  कि  बड़ी  बडी  योजनाये  बने,  वहा  हमे  छोटी

 योजनाओ  पर  भी  अधिक  से  अधिक  ध्यान  देना

 चाहिये  जिससे  कि  किसानो  की  हालत  ठीक  हो
 सके  ।  नदी  नालों  पर  पक्की  पट्टी  बनाकर,  ट्यूबवेल
 खोदकर  कौर  टूटे  फूटे  तालाबों  की  मरम्मत

 MGIPND—M-—23!  L.  $  —2$-9-73—1212,

 APRIL  10,  393  Irrig  &  Power  384

 करके  किसानों  के  लिये  अधिक  सिंचाई  के

 सुन्नत  उपलब्ध  करायें  जाये  भोर  किसानों  की

 हालत  सुधारने  की  तरफ  ध्यान  दिया  जाते  ।

 मैं  डा०  राव  का  ध्यान  मध्य  देश  की

 शोर  दिलाते  हुए  निवेदन  कराना  चाहता  हूं

 कि  तीन  चार  धर्म  पावर  स्टेशन्ज  की  स्वीकृति

 के  लिए  केन्द्रीय  सरकार  को  लिखा  है  उसकी

 स्वीकृति  जल्दी  से  देनी  चाहिए  इसी  प्रकार

 से  सतपुडा,  सिंगरौली  की  कोयले  की  खदानों

 में  घटिया  क्वालिटी  का  कोयला  पाया  जाता  है

 यहा  पर  थर्मल  पावर  स्टेशन  लगाने  के  सम्बन्ध

 में  आपने  प्रश्न  के  उत्तर  मे  भी  बताया  है  कि

 सरकार  विचार  कर  ही  है  तो  वहा  पर  थर्मल

 पावर  स्टेशन  बनाकर  और  नेशनल'  ग्रिड

 बनाकर  दूसरे  प्रदेशों  को  पावर  सप्लाई  करे।

 राज  बिलों  को  नामी  के  कारण  उद्योग-

 धधे  बन्द  पडे  है  बौर  ध्  फ़सानों  को  सिंचाई  को

 परेशानी  है  इसलिये  मध्य  प्रदेश  मे  कोयले

 के  पिठल्देद्स  पर  थर्मल  पावर  स्टेशन  बनाकर

 इस  समस्या  को  हल'  करे।

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA)  Mr  Chairman,  Sir,  I  am  really
 thankful  to  all  these  Membérs  who
 have  participated  in  the  debate  They
 have  made  many  useful  suggestions

 MR  CHAIRMAN  Yow  may  continue
 your  speech  on  the  12th
 8  brs.

 [The  Lok  Subhg  then  adjourned,  tril
 Eleven  of  the  Clock  on  Thursday,  April
 12,  3978/Chastra  22,  895  (Saka)  |


